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LOK SABHA

Thursday, March 16, 1978/Phalguna 25
1899 (Saka)

The Lok Sabha met at Eeleven of the
Clock.

(Mr. Speaker in the Chair.)

ORAL ANSWERS TO QUESTIONS

Meeting to discuss Chasnala Mines
Inquiry Report
-+
SHRI ISHWAR
CHAUDHRY:

*327. SHRIMATI PARVATHI
KRISHNAN:

Will the Mimister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government had called
2 meeting of the representatives of
various political parties to discuss the
inquiry report of the Chasnala mines
disaster; and

(b) if so, the details and outcome
thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). A meeting of the representa-
tives of various Opposition Partles
in Parliarent was held on 17th Feb-
ruary 1978 for consulting them on
the action to be taken on the reports
of the Coutts of Inquiry into the
accidents in Chasnala Colliery on
27th December, 1975 and 5th April,
1976.. Hon'ble Members participat-
ing in the meeting felt that imme.

4074 L8.—1

2

diate action should be taken against
all the persons held responsible.
The gervices of four officers of the
Indisn Iron and Steel Company,

Director-General of Mines Safety has
been asked to take action under the
Mines Act and the Regulations there-
under to institute prosecution of the
owner, agent or manager concerned
for offences committed under the Act.
Officers of the Directorate General of
Mines Safety about whom observa-
tions have been made by the Courts
ofaf:qulryhlwbeanukadto ax-
P

st fvee dhwdt :  Weamar W
THAT % AR gEATHTUE g
, fomy g wEETO swifer
WT I

TF &% ¥ QAT ol ¥ qEg-gTl
T gETn Y Ftd ¥ and F qxrmi
fearom &1 W wgrew ¥ qrar
fis wre sferdt o) Ay qr g
WX W TIT ¥ WG A A 5
it & frez qwER TrC A & forg
stk W &% ¥ ot wrae,
T R At gwr € 1 ¥e Wit
AraEl qUWr farwT wo wrwrE § )
T A R W T & 9w fod
a¢ wuf o srweqy W & o st

#r arrerd &R ?
SHRI RAVINDRA VARMA: The
Report of the Court of Inquiry was
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Ag far as the Government iy v
ed, the Government did not ft
necessary that it should move a mo-
tion in the House for a discussion on
the Report. In the Report, observa-
tions have been made sbout ths cul-
pability of various persons. In re-
gard to all of them, action has been
taken, by the Labour Ministry where
the Labour Ministry is the Ministry
that should take action, by the State
Governmant where the Statp Govern-
ment hag the responsibility to take
action, and by the Steel Ministry and
Energy Ministry where they have the
responsibility %o take aetion.

tive officers cencerned for the acci-

I weft ot &, AT Ot wwfiwn
N vt qur et 4 1 wweC W

Chirwt ek & 1 RO F e

§ fe oy gez whww @ ey
wgi ) o ¥ whrerd ot oy
LR R
t?

SHRI RAVINDRA VARMA: I am
sorry, perhaps, the hon. Member did
not hear what I said in the beginn.lng.
I had said that the services of the
four officers who were found negli-
gent by the Court of Inquiry, had been
terminated.

SHRI CHITTA BASU: May I know
from the Minister whether he would
agree with me that there has been
inordinate delay In the matter of
completing the work of the Court of
Inquiry and inordinate delay in tak-
ing action against the persons who
were found guilty? What is the basic
reason for this inordinste delay? If
there is gny inbuilt reason for this,
would the bon. Minister be kind
enough to see that hence forth these
inbuilt difficulties should be removed
by suitable amendment of the legis-
Iation concerned?

MR SPEAKER: Suggestion for ac-
tion,

SHRI RAVINDRA VARMA: Sir, as
far as the delay in the submission of
the report is concerned.... (Interrup-
tion): Tha pdjective js the hon.
Member's. 1 can only angwer hia
question. I need not borrow his ad-
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to a conclumon. The Gowvernment on
its part 1y anxious that all such courts
or commissions of enquiry should
complete thewr work ag soon as pos-
sible Now, ip any quam judicial or
judicial body there are certain me-
thods by which the commission pro
ceeds, and if time is taken In spite of
the anxiety both of the commissron
and the Government, to concluae the
work of the commrission and to pre-
sent a report it must be because of
the difficulties involved Ag far as
the Government taking action on the
report is concerned, I would not agree
with the hon Member that there has
been inordinate delay Soon after the
report was presented the report was
examined and my distinguished col-
lsague the Minister of BSteel and
Mines gaid 1n the House 1n the course
of the debate when 1t took place last,
that he would like to have the bene
fit of the views of the Leaders of the
opposition perties on certamn aspects
of the report, to faclitate full action
on hehalf of the Government This
meeting could be convened only after
consultations with the Ledders of the
‘Oppomition Party and groups and as
soon as the meeting was convened,
and consultatrons were completed the
‘Government took action

Didficuities for Obtaining Passporis

*328 SHRI RASHEED MASOQD
“Will the Minister of EXTERNAL
AFFAIRE be pleased to state

(#) whether he 15 aware of the diffi-
sculties of the citizeng of India which
they have to face in obtaining a

within three monthg or even
m:“:nd

(b) if so the action taken in the
wmatter?

fiytw walt (oft wrrer firgrt W) :
(%) o w1

(w) 375 ou wasl & g 8
Tt s & afipr feg g ) el
FT ¥ B W T W T A FW
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W wer e ¥ frerodfir § 1 8
at sfiv o wifer WX ©
I-Garw wifesa 78-79 ¥ wiew
wr froir wT forar mar &« wni-fafe
® g wrr & fog o «afer qramyE
g §IE & vw wowmr Wy
fafy vt Wi Tamr T @r &1
g Wit et fimar war § fF aradE
TR ¥ W T N WY qe e &
TR § & gwn & it R v w0
o Y ft whw qeare ufr § IW W
g o & gqradE & feg
ot srdATeR @ IE WY ot | dAm
AT g § W 9w 7 g faear o
g

ot e wge 23 sl W
fr o wr doe qEaE wifee
fesit & Ao Formr a1 fie wgaTe wEwe
forer w7 qTagIE Ao & 433009 8 TNE
qEdE ¥ waT & o w1 far
o qEgE wifeRs & owgr
M W ¥ RO G T A%y Wife
wuaE ¥ ag gENe ¢ fear mar
g wfer aw ag A ST wT W
M T W ag At e o g
¥ A< ox v W § e Wi
1 I v fe et Wy oo
Wik v v difag - owg R
q W1 1 % S 6T &Y sy far s
TR TA A WA W7 pROw wO fraw
ot wfm ¥ Wi fe
ATt oW i o &g & o ¥ i o
t1 100 T o &g ow f & Wm0
1 W I vrow wu fear &
et wrfeec & e Y fv
oy ¥ g wWT o I O YTRT T
fe @ B gAY, 9§ W qem )
AT qg wEw TR R, W SR
Y W AT T W e Q-
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¥  fisfy ofr oy 37 72 Sroraw qrad
i & Y W F T o e o
e wTfiee ¥ @ ot ¥ W v
fearmar & ?

ot wrw fagrdt avdat : wrT
O WY I qTHA WY § W
T T § Afew R v § R
& a7 ¥ oy wwET  IIE, Wwh feu
AT &7 @, I faw gy wwen
¥ Afew # amar amar wifgw 9 )

ot ooty wge ;. Fyag e g,
st Araw g

ot wew fagrdt woRaY : din,
" K oAmay o qf o sTEem

R aw ¢ e qeE arht ey F
AR gl R TAT ¥ @
'rwﬁirqumur@raﬁt| -
fog & arér afwr & wer aarr Ay
wiforwr v @ E | AT A T
o I g ¥ W AT FeATd TR oo
w &1 fRe oft quET s s
T & fr IET QU #7F A7 9A-
A ¥ giv gw oF fafea wafa
# WlaT qU ®T A% TH Qv A

mar ¢ faast aog ¥ OF OF AR oOF
qrENTE T WTaT & 1 wET wTe wWr
wHt wqr & WX 9w W 37 v § famer
wefrorr 7 & fin oft wreeft =T omer &
o< gt &%, oF gATC TaT ¥ AT
IR qrErE ey faw omw §
STz oudty A YAmd s,
& wmwr g metdz ¥ frg W
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wfiorer  amr wff &, wTT I awy
ey &1 8 W gt O W
w% TR Wi o e & fag
WET WO wfRR WA 7

o wEw faprd wrodal @ wioTes
¥ v wife WYY BT GEWT §Y AT
¢ wwwE wifew & wdwrg
arvy & w7 & qraE) § s
s T g fAoig 8 W oAaw
®T ITIFCT HTHA AT AY oy v
wam, fedt wwar w1 @ Al
Wi

SHR] BALWANT SINGH RAMOO-
WALIA: So far as my information
goes, the pressure of passport apph-
cations on the Regional Passport Office
in Chandigarh is heavy. About thou-
sands of people daily apply from Pun-
jab. The statistics are with me: in
the Regional Passport Office, Chand:-
garh, the percentage of applicutions
received from Puniab is 933, from
Chandigarh 2.1, from Haryana 3.4 and
from Himachal Pradesh 2.2. Comsi-
dering this pressure from Punjab on
the Chandigarh Regional Passport
Office, will the hon. Minister kindly
assure us that he will open a passport
office at Jullundur or Ludhiana to
ease the problem of the people of
Punjab?

SHRI ATAL BIHARI VAJPAYEE:
We have already decided to open a
sub-regional passport office in Punjab,
either in Jullundur or in Ludhiana.

DR. V. A. SEYID MUHAMMAD: In
order to lessen the burden and hard-
ship of the people, will the hon. Mi-
nister consider (a) increasing the
number of staff in the passport offi-
ces; and (b) giving the game powers
to MLAs as are given to the MPs at
present?

SHRI ATAL BIHARI VAJPAYEE:
We have decided to increase the staff,
and the effort of my Ministry is fo
get more finances, so that the strength
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«f the staff could he further increas-
ed. Even now, the staff is not ade-
quate to cope With the increasng de-
mand

So far as the question of giving
powers to MLAg 1s concerned, that
proposal 15 under consideration, but I
have been receiving letters from some
Members of Parhiament that they
would hke to give up this

SHRI KANWAR LAL GUPTA This
15 the unammous demand (Inter
ruptions)

SHR1IA ET BARROW You have
given powers to Members of Parlia
ment to sign these passport forms
But the procedures instead of being
«impliied have now become more
complicated You sign a foom It
goes to the Puas port Office Then you
get another farm to verify that you
«igned that form I want to know
whether you have studied the proce
dures 1n detail {o see how thex may
he simplified instead of increasing the
procedure and appointing move stafl?

AN HON MEMBER A vers p1
tmment question

SHRI ATAI. BIHARI VAJPAYEE
In certain cast the passoort fhees
come aci1oss signatu es which aie fic
trtious

SHRI A E T BARROW There 1s
the stamp

SHRI ATAL BIHARI VAJPAYEE
Everybody can make a stamp Even
in the past the svstem of verification
was there But if members could
verify within 4 week matters will be

expedited
RE QUESTION NO 329

MR SPEAKER Question No 329
—5hr1 Hitendra Desai

SHR] HITENDRA DESAI* Question
No 329

Goal Answers 10

THE MINISTER OF HEALTH AND
FAMILY WELFARE (BHRI RAJ
NARAIN): rose. (Interruptions)

SHRI MOHD, SHAFI QURESHI
We would like to know whether he
has resigned from the Cabinet or not.

SHRI K LAKKAPPA He has
been reprimanded by the Prime Mi-
nister and the report in the Press 13

that he has 1esigned (Interrup-
tions)

MR SPEAKER I have no infor-
mation {Interruptions)

SHRI HITENDRA DESAI Even if
he has 1 signed, if he wants to answer
my qu stion, I do not mind

MR SPEAKER Even thep he will
answer the question

SHRI RAJ NARAIN Sriman

MR SPEAKER
answer that question

Please d> not

SHRI RAJ NARAIN If wou nave
allowed then?

MR SPEAKER No, no I did not
allow

SHRI RAJ NARAIN ‘Then please
cxpunge 1t

MR SPEAKER Please go on

SHRI RAJ NARAIN Please do
not keep it like this It 15 my
humble submission that vou please
expunge 1t or I may have to 1eply to
it (Interruptions)

SHRI K GOPAL Thig 1s very un-
parliamentary

MR SPEAKER He has not reuign-
ed because I have no mnformation

st T ATORY ;. OF AL, A
tftr el o W W g o g Fr
oA aft v gl | .
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SHRI K. GOPAL: I dig not follow
what you said.

it oW wromw ¢ v ww ghE
oy oy 2arelt ez 8

Every agent of Indira Gandhi will
say like thus,

(Interruptions)
SHRI K. LAKKAPPA®**

MR, SPEAKER: Please do not re-
cord that.
Medium of Instrgctions In Medical
Colleges
#320, SHRI HITENDRA DESAI:
Will the Minister of HEALTH AND

FAMILY WELFARE be plessed to
sate;

(a) what is the medium pf instruc-
tions ip the warious Medical Colleges

in the States and Union Terntories,
and

(b) what is Government's policy
regarding medium of instructions in
Medical Colleges?

ey sy gfeare weuwr WAt
(s ow arew) (%) W (@),
aw & oy Afere e & e W
oy wRd § w9 e fafies
gfeeg & wrer & ot Afeww wroray
% forg frerr &1 wreaw widolt Y T
1 wmAfay oftedw o ¥
Tag Y g st} & f
Afewrer AT ¥ qERATE wT AETH
Wl T & )

wgre et Afeww gedyE W@
wmivg.....

ot gwn W wwAm : werw Ay,
SV wT WY e e v f, sw@

MARCH 18, 1078
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TE N v oy o §, il § 1 wefer were
T Y fiear e i, fgery 3w &
femr mar &

MR. SPEAKER: That {s true. In
the wrtter reply 1t is not mentioned.
Mr Raj Narain, you can give it in
the supplementary.

st o Arorer: & ot fadis o
T geATi 6 W X AT, R
wred & fir e weer 99 & o
wmr g’

ot e WA SuAw : Y & A
TOT WT §, IAAT T WIT WY QAT
wfgw, s wfuw qor o, 7« wfes
TATE |

oY Trw AT : o &% & v e
o W yeT @ §, 9@ fafew sac §
a4 ¢, ¥few & 3o wfafrer arerd
TQTE 1 g9 A baw waar § ) fiear
t o wgrem o dfeww e,
i, o #r TRy T gviter &
8 37 % v form & 1w R 9w
9 "t & fafezw wif & s maY
oft & A ¥ wyE W, A e & e
TE A A qREATET ¥ 1 A g A 2o
guitar A< Y forar & fir arg sa-dww
o dfewe gz & ot ot wmer F-
W oW v v @ § e dfeww
wrfet & wreftr et ¥ o g,
afew v & forelt sfemr 8, ag 2ok
o R

SHRI HITENDRA DESAI: The
students are iaught in ‘The moffer
tongue in primary schools, secondary
schools and eveén in most of the
colleges. How wil] they be able to
learn English in the medical colleges
it throug®but the medium of instruc-
tion i omly Yhe mother tongue! I

*Not recorded.
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would Tike to ihow whether Govera-

alremdy
decision that the medium of imtrae-
tion in the medical colleges will be the
'regiohal langunges?

it an wroe : adiuediz A

g fawtorr wff femr §
SHRI HITERDRA DESAI: Before
the Government considers all this

does the Government realise what
difficulties will be experienced if the
mediunidf instruction Is changed from
English o thal o the mother tengue
for mugraion of students from cne
College to another, for preparation
of the next books and even for pro-
fessors to teach in regional langu-
ages?

W T ATOEw : qORTC A W
wed aO% & oW ¥ apeht W &) ft
seqfe & wree oy fawr Y w0
e fildee Rt oft ®) ¢w e &
arreTer § fs g whr fwerd smenftor §
I 30 T W7 AIWT TE FERTT & FITC
9eT &, I9 WIW W IAMC FT AN wWAT
21 % g o aar T fie aurer Gorer
W ¥ gFw feew & fag g

saRErE A e st @

SHRI HITENDRA DESAI: You
have not taken a decision even

PROF P. G MAVALANKAR: I
am a frm Bellever In thé principle
of mother tonglle becaming the
medium of Mstructin at all levels in-
cluding higher education May I msk
the Minister baWever, that in view
of the fact that he has said that the
Government poliey decision ds to pro-
gressively doiztdwce mother 4engue

Oral Avewers 34

In yoedicel colliffe slen 4hat the
Anmu-awt:ound‘ﬁ-mm

thmhﬂlhrmdmﬁi
cable change over from English into
mother tongues so that the medical
efucation does not suffer, migrations
of doctors from one States to another
State doeg not' suffer, and advances of
research ang medica]l selence in this
country in tune with the world in
general do not suffer What is the
Governmefit policy? We
merély want policy decisions. We
would like to Enow whether Govern-
ment formulation of the necessary
steps 1s taking place in view of these
factore? 1

ot W AT W % I AR ag@t
1 3 far & 1 ofr ara w) AT W
gT aarTe ik Swwt ol o der
¥ ¥ Qe AT gEfae e B
T ot ¥t 1 aeer RT O hww
st & fag aafde e faar smgar
fis w7 ), ¥% § wfe 3g @ affa
Tgay ¥

sto Yo afte wewx : X g
qer a7 fis W A & g ¥ wv
warer § WY w7 I A g §
MR. SPEAKER: He says that your

suggestion will also be taken ainto
consideration,

site e dito wvwwmre : & T
wg A, wwardw

MR SPEAKER- All things are
under consideration.

Nt o wio wrwwwe : AfieT &
g WA wigeT g e v ant e
&wmogem §

MR SPEAKER: afr. Mavelankar,

he paid that everythmmg was under
consideration.
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oft e dte_weuw : Sow WHRW
% s At e oft et s
fewndt § fir witolt w) geT wT & Goerer
i WY wrv wr fawre we R €
e gt wew & wadt § o sft s
firerit §, w0 vk ant ¥ fedom
Y forar & 1 % Sy e e v
ot ¥ fadro ¥ ¥ Freelt < iy ?

St T wTOmw @ weRw WEnRg,
TR AT faw g 3 v @ 3
o ot oy wy @ fr gw frwe e @
& vk 39 fawm £ & wRvly 38 A
any Wt oY § R g e vl w
forar & s § g ag a7 fr <@ agr
w1 wrwe, MrdwT a1 faordt § 9 @
fargg Y qErEl w7 AT SIqwT §
wae ¥ % forad fie faandf ok
NFECI I AAFEC AT F T
WX Afeww wreor & qgrd w1 ATy
& o | xod feeem gAg ST, R
TR ¥ 7O Y w1 wwA

SHRI O. V., ALAGESAN: It is a
very important question. Naturally
all of us want that all our national
languages should come into their
own. It can be seen also that some
of those who want to develop a par-
ticular language also pay lip-sym-
pathy to other mother tongues saying
that this language or that language
should be brought as medium of in-
struction and so on. They say, ali
these mother tongues should be
brought as medium of instructinn. It
is a sort of lip-sympathy which tney
pay to other languages. It {s in our
experience that in several colleges and
universities mother tongue was used
as 8 sort of experiment but because
there are no mdequate preparations
with reference to textbooks, reference
books etc, because these facilities are
lacking, they have to go back upon
this experiment and re-introduce
English. Now, this iz experimenting

. with the lives of the people. There

is the question of mobility to be cou-
gidered. There is the question of
adequate preparation. If all the
colleges begin to teach in various
languages how will they come together
on a common plaiform? How will
they be able to exchange knowledge
and exchange their own experience
with other countries in the world?
When Government says that they are
congidering the matter, I say, Govern-
ment has not considered it? They
have not made any ndeguate propara-
tion. I am asking them: Is not the
Government making confusion worst
confounded by saying that they are
considering the question before doing
anything about it?

st T ATy : s, 7 e
fover wrey iy ag Ry & @ frar & fis wareqe
it Afeww fedrgz W w0 tAw
amT ¥ i 337 & wRd 9 gEt
wwy & forad Frardf ot §, w70 5 29
WYY FrpaTer ¥ qarf wTI FiIT 4
&Y I T, S &, Wi A1A wrATI
¥ qgrf s awd § 1 g gArT Aearfag
arew ¥ o am w4t #, a7 fefewey

]

o

these are the difficulties. We  want
to remove all these difficulties.

WTHTT T W] & qusiiny 5 §, findt
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st il wrir ot darc § 7 stvorwer
Aefregviw ¥ Wil & werer showd
vt gt & ore off el wod wad oY
# welt Wl awr & waw @
gk wd § w e R § R o wrdr
¥ wefrdtfer grnfaiwer # dw g o
¥ witfe Tt ¥ww wioht ¥ ff cdwmd
gt & 1 fawly w1 wrer sfear dfew
e TN A ygr ) wr A
feft wr e o Y 21

T yw g Afeww geer &
e & fog ¥g 7R & 1 oEd w0
gt w1 @l WA | & wrAAr e
1 fr e e & o & o fo war woe
1§ dar var § forir e o1 zredoe
& 7 W A AT # A WA
i ?

ST TN ATTAW : 3 FALIAT AT FT
aga §1 wrde g s e F
aFA Y AEFHT O ST T ¢
Fm yra ot Aemfaa aeedt ¥ ag
Tgr ¥ | Tg WA 1T 9T AgT wfew & |
w7 g §°% 37 gawfam  Afveew
T F RAA" 1 22T AT gL Mg
Wet €% q¥ 7R ¢ 2 W1 A €@ |
g WY gEAT 1 T A W gady
gE &, T afew & fF g7 wwar W
HANTA EATL BT GIH FIIEN Fredl-
zgma iivd, afaam faatar o a7+
g $1¢3FYA 98 AT ¥ faq WSt
o | AfFT 74 R 6 @ gLar TS
Yy 7§ o7 o & wmdg aeer
¥ oY g wer & fr Framat & frg wore
¥ yo var § sy e S ag d e
weft qore qra gy g war &, et ¥
ware i forq war s g, #F we
€, wg o ww ¥t A §
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firsiore. wbwfedt & o

331. ot Ow e fag : war dwre
st ag wark Y war w6 fir -

(%) =31 wrw ooy o< fowmr ¥
fawri. wwf@EY w eqfr w7 &
frervr © aar forgr o 1 ;

(w) =fx gt, o feamr & 37 wd-
=rfedt w firay of o ¥ar ¥ arz
farwrr ¥ oqudt w ¥ @qr far Iy ;

(n) frsr frserr & 3% feardae
FHATTEY &t Tar wqr § o faamr &
o T Y@ fag M@

(w) B sHafet & @@ w@r
g 91 wifara Farafy & qrg o7 SqrEf
w1 A qFr g A &, WIC

(v) x7% wav Freor § 7

ware smwg ¥ esat (st
wogfic smre gwkw €W : (W) a7 awEy
ge fs gvasat &1 aw@d fawr
wR P ¥ &, §F sdategi &1 fawmr
¥ aqrang fRafag Fedy & wavdfr =g
& g wa ¥ fag o g &
Eicif g

(@) Bar g5 fauffor afr 2 f5
frat af &7 & F a2 frariTe
Faarf Y ®r oquic =7 ¥ ;AU fAN0
HATQT | AT, 3 0 #Y qAT ¥ AT A7
40 ¥ A wry A5 ¥ fram 7 =AM
ax FlQaliarw sy Farfr arx
2

(w) fs¥ 3 x4t ¥ St faqw
fax & 19 fearia< sy s feamr
¥ eqrdt ®1 ¥ o fopar war

(w) % (%) faqw faxr & g7
aaa 751 fawriac s« s w7
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@ § 1 fraifor ofur o WY &
a7 I wrelt ear IO 1Y 7T A
Wil & S fvew ¥ W ¥
ware frawr ¥ warg Wk ¥ AR #
forar< forgs o &)

it o wre ey @ & e WA
# fis war g Y ¥ oS ¥ px feamipee
st W ok ' g a@r
fog i st & aw wolY AT WY
g ¥ gfy g @ w9 § o T Wi
q7 gwTe farare w40 ?

ot wegfe wemy gww @ ¢ I
badi cipde ik

ot Tw e fow ;W ST T
faawt a1 swfot o) framfia wewr
Ty ¥ fau wrf wwwy dysAr whp
F3f, afz gf @Y w7 as 7 afx 7g ar
w4f 7gy ?

ot wogfe s iy v : oy
9 aweaT 9T fa=re fear wT @ &
fwz wieen ¥ T8 9T €q%T ) ICM )

oY P W ERAT : KT I
wil § fie 2oy fawr & a8 &t W
B THAIET & &7 T TN HTH H
@ § W@ # ¥ wfasa & i aw
# & #T y15 AY 7 4% OF g 9T 9%
T T T g & Q &, T
w9 AT wwaT ur @gr § Ao e
ot Y vt g ferrm 7 v
o § 5 W et @ &
waf Srgie Tovr ¥ foft ¥ i g
o6 g F § BT 9T T F U & A
£ oY 3 ) vy ST § Wi
wa¥ fag o sy aar g O wi
#H F TMT B W9 WX qgF |/O]
v E?

ot wegfe e gudw iy wow: ay
wery Raqww e ¥ e ¥ gt § oy
frerdere wiwfo Bt 44

MR. SPEAKER: How can he
answer that? You have not given
notice. This question does not arise
from this question. Therefore, you
have to give a separate notice for that

ot gw W wEnr : gAE Iy
mamtadark,

SHR1 A. SUNNA SAHIB: In
Kerala thousands of people have been
working as extra departmental
employees. Will the hon. Minister
come forwarg to make them per-
manent so that they can have all the
facilities that ‘permanent employees
have?

SHRI NARHARI PRASAD SUKH-
DEO SAI: I could not catch his
question.

MR, SPEAKER: He says that there
thousands of people working in Kerale
who have not been made permanent.
Will you take steps to make them
permanent?

st wqpfc seTe gwdw aw g

saecfasewT @ &)

SHRI G. S. REDDI: May I know
why this division of departmental and

‘an for years together?

wt wogfc e gwRw W @ e
o, vy 9 warw & faw foraer fody &
ddfire & 1 gaferd ot madts goer ¥
gar Iuk fay few wifey )

it wAtge wiw ¢ sl o & FAT
¥ wafirg | dar fis oot oft ¥ wgr fis
3 NI A FTH X & qE 4T 40 €
¥ 7 65 Yo GH & # AT AT
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Tt it §1 Wi qat fielir wver
§ o wl o wrdd e s ¥
450 FagT dgwer § A § qrer ¥ wrw
Lo & 1 G'Rﬂ'o“. e FIRY
frate A ¥ 1 oY war woft oft g g w7 -
iy w37 i ax 450 Ty 6 cavy
fiear wrz o It Frerer & oy 7

ot wyfe wem g ww : wEw
ot dar §F wgr oy Qwe feaddew
Qurzy & w ¥ gafee ¥ 9@ 47
dywe Fa ¥ gafow oft 4 wefer
T ¥ 87 gew & Afew wifygy

w2z i% urs gfam, «f freit & taww
ATt &1 dar Tew gt owon

-

st wawy WS -
*332 ot Judw -

w7 Fresy WYC qfeare weqTy Wt
Wl teww WwTedt T e
Rz &5 wry sfear a8 faeely ¥ o
Iy F At ¥ 22 fewe, 1977
¥ gATIRT S ST 4880 F FAX
¥ AEM W Og IATY ¥ B w4
s

() =1 o= ame # arw g
oy,

(=) afz &, af w¥wT FTCOT
£ Wk

(m) swr wiw W o QO @
winfy ?

wem Wt qfere weare st
(st o wrew): (F) v Teww
sraredr gra & g ¥ aqEne
gfere & ¥ A ¥ gt 8 ¢ Wik
WT  Og AT AqEnie €

(x) e (7) & s aft
=T |
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N T i T R
farelt & wror agefy dme ot Y P
t wt fag & wmft oft wt a2
g & @it oft & 7w
wngat g s wrwar e § W@ A
# ure ¥y ¥ wtw A W wRT
AN ey el # age o weerd
A f Mo A, O AR
¥ % ag otwT wmgan g fis o e
dte wrfe } W ¥ WA frrT =X
fafer a1 wix  fgan dar wrarsy
¢ TEE wW X R WY AAET AR
W & ar " w1 R Ao

t

st ow wremw ¢+ Wi e
wraredt & aawr § fe A, 1975
¥ sdv ANy | wadwt ¥ &
6 &%, fo®T A5 50,100 %o @1
uTelY  gETAT ¥ wOL, W 1975
| AT A WG W avenedt
o R W W W wRfE
fer o w feid qfee aar @5 wr
24 wedt, 1975 * et gema
¥ W & gwEw & S 50,100

oft o arevaw ;g wwer
WY gt ST i FR ' AT
e AT KT | Wg AT JAT Y
o 1 ¥ watg e, wg i€
gy wirc e feehr oy e &0
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ot wam wE @ wrowT fwm
A gt Wit it &

ot Tw wTeRwr : WA AT
i, s W% & 6 ¥ W™ gw,
2 W W W A g g,
¥ oY gur, few & for, few & amy
o, e T Ay yw &
&% ¥ Y af A Jawr /Y @
s ?

st v ®1E : AT 9 frwoqv
frar & 7

st vw Aavmw ;. wfET A
5 oot g ST g Y 2 ATe
o wrko 7 Arwe qferm w1 % faar
T WT IF AT OTEmNE W g,
37 w7 F At war g, qafr

‘Why' has never been  expluneld.
‘How' we can explain, not ‘why”
{Interrupfions)

w4z ¢ % Taa g qamr aar fs
WY 50,100 ¥T4T &% & TTwra qETES
w1 arfw 77 fRar qr, s AF A 39
T W TR AATEE ¥ arfew arm
g tF fg SR s AT 2
A 3% 7 § § §9 7 77 A7 )

SHRI VASANT SATHE: Sir, I
need your protection.

wre g, g ag gor fr dw
sy arfew W A Wi B 9,
q‘ﬂ'o'ﬂ’oﬂﬁe‘ﬂ' T wEE
o, s RO, mEar AT
g 2w ?

I am asking who are the persons
-against whoin you want to file u case.
o wroh § few & faams ¥
g Mear, ox & ot qu o

MARCH 16, 1878
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f ol W mmndw W g
L

MR. SPEAKER: Who are the
accused persons?

Nt YW Aoy ;- wrRi EwE
st oF  eqarat frerg 8, Ry
fefwwr &t & weare frear & 1wy
wOwTT w7 eureer warwn W Freafafen
wawEt & fag Tewa g w
gt 2§ A1 Oy A @A
wE T ¥

ot wawy WS ;S A &Y A
WQ-WEW’%Q‘

He 1s telling al] irrelevant taings.

¥ qer fF am samr 1+ AT
feamn agr ot W &, AT AT ;&
QY A Ay (=aw)
MR. SPEAKER: He wants to know
the names of the accused Nothing
more fhap that Kindly give the

names of the attuseq and nothing
more.

st oo AT ;- s, &
qg¥ g1 FAET (sawe)

! qwA @@ ;& AT TAAT fY
F71 5 agr WY A8 &, AT @ A
g1 (wrewm)

ot wem Wi : Brdverdfe
femrr @, ox agi i 1 (wrwww)

ot vw wremw : fearr B, @
wff 7w § 1wt ot @ o ek
are £ | (eaeee)



MR. SPEAKER: He iz asking the
names of the accused,

SHRI RAJ NARAIN: That Depart-
ment 3 not directly under my con~
trol.

W s X o ewwHeA
& & SAwr guw gt 9 9@ feat
3]

st XE A1 @ IR AW A
faar ?

MR. SPEAKER: Have you the
names of {He accused persons?

SHR! RAT NARAIN: No I do not
have.

MR SPEAKER' That iz all right.
He doe: not MWave the names of
accuged.

SHR] VASANT SATHE Sir, how
can it be? 1 need your protection Sir,
he has gaid fhat the Police have
enquifé? TB1 have enquired. The
case 1s fled Sir, you huve been a
judge. Can any case ever be filed
without fhe name of the accused?

MR. SPEAKER: Quite right. But
he says That he has no names of the
accused. (Interuptions).

ot W AToMwW ¢ AN wTRRT
W TmeEr ¥ oy aw W)
i Tt Ew A W & W
I Mfra wree taww dane &
am @ AR (wrwame )

1 bave listened his questien.
(Interuptions) ~

PHALGUNA 25, 1809 (SAKA)
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SHR] RAJ NARATN: When there is.
no name, how can I glve 1t.

SHRI VASANT SATHE: Names
must be there....(Interruptions).

MR. SPEAKER: You should have

the names; The question covers tke:
names,

wt T aremw ¢ & A W
w1 g e aw & amw w ¥ wifrr W,
wfen g7 A R o7 (wawwmy )
o I o7 6T SFH | (swww ) ww
AR HAT ¥ &N ( wmew™ )

PROF. P "G. MAVALANKAR: It
is very €rigts. (Interruptions).

MR. SPEAKER: T am holding
over the question. you ought to
have the names

st Tt wretae: g ATw ¥ & o
(wrwa)

Ferro Plant at Balaghat

*333 SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
STEEL AND MINES be pleased to
state*

(a) whether the licence to set up a
ferro plant at District Balaghat has
since been given to Manganese Ore
Indwa Ltd;

(b) if so, when and if not, the
reasons for such an inordinate delay
in this;

(c) the total number of ferro
plants in the country and their loca-
tion;

(d) the total production of Manga-
nese Ore India Ltd. annually; and

(e) the total quantity of manganese-
ore which is supplied to these ferro
plants?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (e): A Statement is laid om»
the Table of the House.
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(a) and (b): The application of
M/s, Manganess Ofe Indis Ltd. for
issue of an industrial licence for
manufacture of ferrpo manganese and
other alloys of ferro manganese was
considered and rejected by the Gov-
ernment in December, 1877, The
Firm's representation against the
prima facie rejection of their applica-
tion is under consideration.

(¢) The total number of Ferro
Manganese Plants in the country and
their respective location are as
under; —

§IL Nagne of the Unit. Location
0.

— e T S

1. Ferro ABovs Cor- Gurividi (Andhra
poration Ltd. Pradesh)

2, Khandelwsl Ferro Kanhan (Maharash-
Ltd., tra).

3. Universal Feno Tumsar (Maharash-
and Allied Chemi-  tra),
mionls Lid.
4 Tata Iron and Joda (Oriua)
Steg] Campany Ltd.
. Visvesvaraya 1 Bhadravati (Karna-
o and Steel Ltd. s uhr)“- (

'G.I;Izm Sugar Co. Raysgada (Orissa)

*9, Maharsshtra r (Maha-
,Ele:m'lt Ltd. r-hlnj

8. Universal Ferro Thana (Maharashtra)
(India :3.

9. Dandeli Ferro Dapdeli (Karnataka)
Alloys (P) Ltd.

(d) The tota] production of
“Mangpnese Ore India Ltd. is around
4 1gkhs tonnes per annum of ull grades
rof Manganese Ore.

(e) The total supply of manganese
‘ore to the fero manganese plants men-
“tioned at Sl. Nos. 1 to 4, 6 and 7
; hy M /s Qre (India)
is around 2,80,000 tqnnes,

*Temporary permission for 3 years.
‘Have applied for permanent licence.

4313
daT a3
332314
1,:81-
EEEPEES
¥_ 4 : g'
1433312334

“ %
:

R
i1l
~drga
1134
1%y, 3%
iﬂgzwa

question?
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SHBL BigU PATNAM:, The bow
Member need have no misapprehen-
sion about the facts of the situation.
The Yoesent demiand ' for ferro
manganese for sted?' plants is 1.44
lakh tonnes; the capecity already
existing, that is, licensed ca-
pacity of ferro mangehese
= about 247 lakh tonmes.
Therefore there is no case just now
for increasing the capacity of ferro
manganese. I can assure the hon.
Member and the House if ever any
lieence 1s to be given for a new plant
it will be given to MOIL which 1s &
public sector undertwking.

O wrowFT A1 & W owt i fiw
Wt sfear fafais & 260 Wa a7 &

SHRI BLJU PATNAJK: That is not
the question. This capacity already
existed. As the hon. Member knows

plant 15 a power intensive industry
and there is shortage of power just
now, There is no demand for ferro

industry and this, I am not prepared
to consider at the moment hepause
that ;s not the policy of this Govern-
ment But as I said earlier, as the
demand increases, it 15 on the cards
that we shall give a leence only to
MOIL. This | have already stated
und I have nothing more to add.

To wedl aTCRW Qg ;W
wiET & oy s witer & w0 sTEQ
iy *Y wfaw smrwrear @y wie
ve gfe & @ & e wr agr awmr
A gEeE f wfs w9
wvar faeft § ol s & W ag
Rafre e off §1 6 e ¥
e g fr v e sdw oY Tow
e ¥ o 3% & wrwy fear & fe
s @ R ¥ favery ¥ aifie srror
Tw STONTT NYmT mW wex § o
wg W wk & arx o we &
o Wit it S W Nveew wE
o L e femr & ot ot ag fRfedt
wriy oY v § ot Y T T OREE
grT W7 9 A § Al s e
¥ fearT it W &ame § o W@
o gTRTC & I & forireer fawar ¢ F
w ar  gafrwre firar arr ?
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SHRI BIJU PATNAIK: As I said,

the hon. Membér has not seen what
I have laid on the Table of the House,
1 said, the firm's representation
against prima facie rejection of their
spplication is under the consideration
of the Government,

st fesic ww : T wiRa
X qer a7 fir wT T ATy Wi OF
uTe ¥t ¥ & g weae ¢ e
afeers Iz woweEfer ¥ 260 w97
§ AWT AR AT IW W 1800
@y FIw W I9 w1 I A frwn )
¥ s weeT g e v ag dae g
ofew wwwEfar ¥ 260 WY A
¥ T FT WTEAC TTH 99 ®T 1800
T[T FHIT @ W@ w5
wifwg § g srgEe aret Ft faw @
g?
SHRI BIJU PATNAIK: I do not
know whether the hon. Member has

done the costing of the raw material
and the finished products.

AN HON. MEMBER: Have you
done? R

SHRI BIJU PATNAIK: It has
been done and a&ll the purchases are
done after due costings of the invest-
ment and the profitability, just like
sugarcane and sugar.

whrdt weeily fog :  ®aTe ww
for ST oY it g8t T fiv 260
T AT AT 1800 T T WY AT
ar T & W oo o } ¥ oAy
o W & fpw & qfas dw g
T AT g T R A T W e &
faq aeem W SR ecait g ?

SHRI BIJU PATNAIK: The cost
conversion is justified.

-~

WRITTEN ANSWERS TO QUESTIONS

Delay in Complstion of Kudremukh
Iron Ore Project

*325. SHRI K. MALLANNA.
SHRI DHARM VIR VASISHT:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
prestigious Kudremukh Iron Ore Pro.
ject which is scheduled to be comp-
leted by the end of 1979 may take
another two years for completion; and

(b) if so, the reasons therefur?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise.

wint # et s v g TR
! wiw

*326. ot win fer wifon :
T ey ot ofcare wwarer w4l
qg wATY WY FAT FG v

(%) = wrere w1 fawre afwi
¥ Il sgwETT FIE AT IR
ot xiw wOX w1 § ol oy o W
gk fir & woaw ¥ TR Y ;

(w) afe gf, o7 weavave s
wmr i ; s

() =fe =, & wa¥ W T
?
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wmw wie gfore weame sl
(o wre wremw) 2 (F) off, ot

(w) ag swr o 37 )

(w) aty ¥ Pafiver s0d w7 @
Ewet aATE X IrRT ¢ v Al e
uty & st o frererar W dwd go

9% WRWT WTEEICF T4 WEAT
oTeT )

Bipartite Committee suggested by
Chairman SAIL tg check Labour
whrest

*330 SHRI M N GOVINDAN
NAIR- Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state

(a) whether the Chatrman of Steel
Authonty of India Limmted bas sug-
pested the setting up of a top level
mpartite Committee as an intenm
measure to find solutions to the pre.
gent labour situation mm the country,
pending the legislation of the Indu.-
tiial Relations Bill

(b) if so, the details thereof, and
(¢) Government's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)

(a) It 1s understood that Shmn R P
Billimornna Chairman of the Dell
Branch of the Indian Institute of per-
sonnel Management referred while
addressing the delegates of the 28th
National Annudl Conference of that
Institute, to “Top-level bipartite™ for
ensuring early settlement of disputes
between emplovers and workers

(b) and (¢) Government have no
further 1nformation on Shri Billl-
moria’s  suggestion Government’s
views on the utility of a contlnucus
dmlogue are well known
4047 L8—2,
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™ e afaf
*33¢. ot am wve vl :
Y siree iy whgm :

®T  wwdlu Wi aw ww W
g T At $OT w0

(%) w1 = ey afafiy afsr
Y &t giorar e & fyseradir

é)
(=) afz g1, @ Seet sqdar
= #, it

() = g ® Feafara s
# farwsw 1% & war wroor § ?

Aadn wrd wwr smose (i
ity wwf) : (%) fafew am
SR FEUW FOAHT ¥ WwwR
wif  gAw e qETEEI
afafeat wF & § wd 57 ot &
O qug w18 e b ey afifi
mfer w w1 M sy
it F

() s () s T I

wiwer fafw sngqwe, gt (wex witw)
*® wuima W fawnre

*335. st gen W wetm -
W owww wd aw sw we ag
R N wr e fe

(¥) = wfesr fafe s,
& (W ww) o $rafer agw
ot o afe g, & wr ey
gwr saier w1 frder fiear a1 vl
Jawr wver faeamt ¥R | s
fear a1 , Wi

(@) ®r s fage™ & faear
17 T ST WTOT W Fraiey 61 ST
gFT awrar T & 7
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ax wir dufln erd  swwe #
mﬁ](ﬁo ow paw Taw) ¢
(%) g & wft waww 2500 W
gz Y1 whren Fafir sofererdt v
oy ferd 9T AR & fagwrdandt WX
T )

(w) ¥ &= ¥ wariww ¥ sg
¥ wrew firersr 14 #F A1 ot Frre
oot & s A wgy ek § )

MMAWMW
of India Ltd

*336. SHRI SAMAR MUKHERJEE:
SHRI JYOTIRMOY BOSU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are consi-
dering the question of re-opening of
the Aluminium Corporation of India
Limited Asansol;

(b) it so, when;

(c) the reasons for inordinate delay
in taking decizion in this matter; and

(d) whether Government are consi-
dering to take over the concern in
public interest?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
{a) to (d). The Government have
decided in principle to take over the
management of Aluminium Corpora-
tion of India, Asansol but to confine
its activities to the fabrication facili-
ties only. Necessary further steps
directed towards this and are bemng
taken,

Kashmir

*338. SHR1 MOHINDER SINGH
SAYIAN WALA: Will the Minister
of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that Sheikh
Abdullah has demanded a say in the

Written Answers 36

talks, whenever h;!d, with Pakistan
on the settlement of Kashmir Issue;
and

(b) if so, his reactions to such a
demand?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR! ATAL BIHARI
VAJPAYEE): (a) and (b). 'The
Government have taken note of a
statement made by the Chief Minister
of Jammu and Kashmir, Sheikh
Mohammad Abdullah, at a press con-
ference in New Delhi in which he
had said that the people of Kashmr
“will sink or swim with India; they
have thrown their lot with India”
and that their point of view must be
represented whenever Kashmir is dis-
cussed The above statement was
made in the context of my wisit to
Pakistan which took place later. Sub-
sequently, Shelkh Abdullah reportedly
clarified that he never meant that the
people of Jammu and Kashmir should
be “the third party” in talks on this
subjeet.

Relations with China

*339 PROF. P. G MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he said at g public
meeting or at a press conference re-
cently that it invited officially he
would gladly visit the People's Re-
public of China;

(b) if s0, when and where; and
whether there have been any signi-
ficant moves in that direction from the
Government in Peking;

(c) whether Government propose to
send a semi-official and/or a parlia-
mentary delegation to China during
the year, 1078:

(d) 1if so, the broad indication there-
'0; and

(e) it not, why not?



37 Written Answers PHALGUNA 28, 1800 (SAKA)

THE MINISTER OF EXTERNAL
AFFAIRE (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). On
the occasion of the courtesy call by
Mr. Wang Pin-nan, leader of the
delegation of the Chinese People’s
Association for Friendship wifh
Foreign Countries now visiting India
at the invitation of the All-India Dr.
Kotnis Memorial Committee, fie ech-
veyed that Chinese Foreign Minister,
HE. Mr. Huang Hua, had requested
him and the Chinese Ambassador to
formallv invite our Foreign Minister
to visit China at a mutually con-
venient time to be fixed through
diplomatlc channels. 1In reply,
Foreign Minister, while accepting the
invitation, in principle, wanted his
thanks conveyed to the Chinese
Foreign Minister The wvisit will take
place at an appropriate time to be
fixed through diplomatic channels
after due and careful ipreparations
have been made.

(c) to (e). While there is no pro-
posal for a Parliamentary delegation
from India to visit China during the
year 1078, quite 5 few delegations at
a functional leve] consisting of officials
and non-officials from diverse fields
have wicted China Government's
policy 1s to facilitate such exchanges
on the principles of nfutual benefit
and reciprocity,

Bauxite Deposits in Orisss

*340 SHRI K PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

{a) whether India’s biggest bauxite
deposits have lately been located in
Orissa;

(b) if so, what is the location of
the deposits and the estimated ex-
tent of the remerves; and

(c) what steps gre being taken for
exploitation of these reserves on a
commercial scaley

THE MINISTER OF STEEL AND
MINES (BHRI BIJU PATNAIK): (a)
Oudmdh'lmbnmdhdepnﬂta
has been located tr Orf¥ia.
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(b) Bauxite deposits in the East
Coast region of Orissa are found in
the district of Koraput, Orfssa.
Estimated reserves of bauxite inferred
in this urea so far are of the order of
about one thousand million tonnes.

(c) Government has decided that
Bharat Aluminium Company
(BALCO) Ltd., a Government of
India undertaking shall be the agency
for the developmeni and exploitation
of East Coast Bauxite deposits. BALCO
has decided to entrust the work of
preparation of a feasibility study for an
alumina plant of approximately 6,00,000
to 8,00,000 tpa capacity and a smelter
to produce 1,680,000 to 180,000 tonnes
of aluminium metal per annum in
the first instance to M/s. Aluminium
Pechiney of France. It is anticipated
that this study would be completed
by April, 1879, when further ac‘ion
will be taken.

Move for Liberation of Namibla and
Zimbabwe

*341. SHRI HARI VISHNU KA-
MATH- Wil the Mnfster of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether India 1s participating
in the talks and other moves, inside
as well as outside the United Nations,
for expediting the liberation of Nami-
bia (South West Africa) and Zimbab-
we (Rhodesia) from imperialist-
racists rule;

(b) if s0, the details thereof: and

(c) the progress made so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT ATAL BIHARI
VAJPAYEE)" (a) to (). In keep-
ing with our consistent and principled
support for the liberation struggle in
Southern Africa, India has been active
in the discussions at the United
Nations, as a member of the Security
Council, Chairmen of the Securify
Council Committee on sanctions
against South Africa, member for
Security Councll Committee on
sanctions against Southern Rhodesia,
Vice-Chafrman for the Councll on
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Namibis, Ripperteur of the Com-
mittep againgt Aphrtfeld and member
of the Decolonisstion Committee,

India welcomed the Anglo-US pro-
posals for the time-bound transfer of
power to African majority rules in
Zimbabwa because they contained
the following positive elements:

(i) one-man-one-®ote in free ahd
fair elections;

(ii) time-bounq independence;
(iii) majority rule;

(iv) resumption of the responsi-
bility by the UK. on their role in
decolonisation;

(v) acceptance by the UK. of the
need to remove Ian Smith; and

(vi) the involvement of the Unit-
ed Nations in ithe Anglo-American
Proposals.

We believe that these prinefples
constitute a reasonable basis for nego-
tiations for settlement in Zimbabwe.

The Anglo-US Proposals were con-
sicered to have posifive slements by
many African States, including some
F.onlhine States I the meantime,
an agreement on an “Internal Settle-
ment” was apparently r#3thed betweéen
Ian Smith and Bishop Muzorews,
Rev, Sithole and Chirf Chirau who
are based within Zimbabwe. 'The
Patriotic Front was not involved with
this and has in fact denounced jt. In
ouw view, without the involvement of
the UK and the UN. and the
scceptance of the frontline States and
the Patriotic Front, such an Internal
Settlement is unlikely to receive in-
ternational recognition.

While continuing its moral and
material support to the struggle of
the penple of Zimbabwe against the
illegal minority regime, India believes
that steps should be taken for an
affective, time-bound and constitu-
tipnal transfer of power to genuine
African majority rule.
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A of five Western nations,
UK, 35& France, Canada and West
Germany, have been holding talks
both with the South West African
People’s  Organisation and South
African Government to arrive at an
amicable solution of the WNamibian
questjon,

India has consistently supported the
SWAPO in its struggle for the in-
dependence of Namibia.

Regional Colloquium on Disarmament

*342. SHRI SHYAM SUNDER
GUPTA:
SHRI G. M. BANATWALLA:

Will the Mnister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Regional Collo-
quum on Disarmament and Arms
Control has recently viewed the secu-
rity of the Indian Ocean area as a
matter of collective responsibility and
recommended ten per cent cut In
the military budgets to be used for
soclo-economic development;

(b) the names of the countries
whose delegates participated: and

(c) reaction of the Government of
India to their viewa?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEFR): (a) The Interna-
tional Peace Academy of New York
had organized a regional colloguium
on disarmament in New Delhi from
12 to 17 February 1978, which, in its
report, makes inter alia the following
stutements on  the cubjects of (i)
Indian Ocean and (ii) military bud-
gets:

(i) “In sum, the security of the
Indian Oceun i3 primarily the collac-
tive responsibility of the States of
the region.”

(i) "It was widely agreed that
military budgets should be reduced,
particularly those aof the majer
military powers. Attention was
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.tocqud by | some participants on the
feasibility of* an across<the-board

duction ‘of all military budgets
and in this connection a 10 per cent
figure was mentioned....checks
Wwould ensure that savings resulting
from the 10 per cent reduction in
military budgets were being divert-
ed tb developmental efforts, both
at the national and international
levels.”

(b) Participants from the following
18 countries had attended the collo-
quium in their individual capacity and
not as representatives of their Gov-
ernments:

Afghanistan, Australia, Bangla-
desh, Federa] Republic of Germany,
India, Indonesia, Iran, Japan,
Kenya, Malaysia, Nepal, Pakistan,
Sommulia, Sri Lanka, Sweden, Tan-
zania, Thailand, and United States.

{(¢) The Government of India
Welcomes any serious internalional
discussions on the various issues in the
fleld of arms limitation and disarma-
ment, such ag the discussions which
had taken place at the International
Peace Academy Colloguium, India's
positions on the Indian Ocean, mili-
tary budgets and other issueg in the
fleld of arms limitation and dis-
armament are well known and have
been stated from time to time in
varjfous forums.

Exploration of Bauxite Deposits in
East Coast

*343. SHRI P. K. KODIYAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government has sign.
ed an agreement with the USSR re-
Ell;m exploration of bauxite de.

in the eui eoui

(b)j!lmﬂledetllhthmd;

(c) whether Canada and some West
European countries also want to &x-
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plore bauxite deposits in the same
area;

(d) if so, the details thereof; o,nd
(e) Government's decision thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The Bharat Aluminium Com-
pany Limited, a Government of
India Undertaking. ha recently signad
a contract with M/s. Tsvetmetprom-
export, a Soviet Government Under.
taking, for evaluation of bauxite de-
posits in Andhra Pradesh on the basis
of exploration data already gathered
by the Geological Survey of India and
the Mineral Exploration Corporation.
Broadly the contract envisages depu-
tation of Soviet experts to look into
the available data, regarding the
grades and characteristics of bauxite
in the region, for the purpose of de-
termining the feasibility and process
flow sheets of an alumina plant to be
constructed on the basis of these
bauxite deposits A separate agree-
ment has also been signed by Bharat
Aluminium Company Limited with
the Soviet agency for preparation of
feasibility study for an alumina plant
of 600,000 tonnes per annum capacity.
The bauxite evaluation study is ex-
pected to be con.pleted in four to five
months, A protocol covering the
above two agreements has also been
signed between the Indian and Soviet
Governments on 8-3-78 on the conclu-
sion of the Indo-Soviet Joint Commis.
sion meeting.

(c) No, Sir.
(d) end (e). Do not arise.
Workers’ Parliament

*344. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether there is any proposal
under consideration of Government
for convening a Workers Parliament
to discuss the problems confronting
the country and seeking their advice
to solve them: and
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{b) if not, the reasons therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a):
No, Sir.

(b) Does not arise,

Beturning of Non-Matriculationg sent
.for Teachers' Tralning in Workers'
Training Scheme, Bhull, Dhanbad

3087. SHRI A. K, ROY: Will the
Minister of PARLIAMENTARY A¥F-
FAIRS AND LABOUR be pleased to
state:

(a) whether he has received the
representation dt. 7-1-78 from Branch
Secretary, Bihar Colhery Kamgarh
Union, Bhaddih Colliery regarding
returning of the candidates who were
sent for teachers' training in Workers'
Training Scheme, Bhuli, Dhanbad on
the plea that they are not matriculates;
and

(b) if so, the policy of Govern-
ment regarding the scheme of
teachers’ training and the minimum
academic qualification of the candi-
dates, required for this tramning?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) and (b)y
The representation dated 7-1-1878
from the Bihar Colliery Kamgar
Union, Bhaddih Colliery has not been
received.

The Central Board for Workcrs'
Education which is a Soclety reglst-r-
ed under the Societies Registration
Act, is concerned with imparting
training to Workers-Teachers at duf-
ferent regional centres opened by it
The Minimum academic qualification
for admission to Worker Teachers
Training Course is decided by the R:-
gional Advisory Committees which
are constituted for administering the
Workers Education Scheme and va-
ries from centre to centre. In the
Dhanbad Centre, the Reglonal Ad-
visory (lommittee fixeq Matriculation
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as the minimum qualification, though
non-matriculates if otherwise quali-
fled, are also admitted by the Selec-
tion Committee,

Memorandum by Jt. Secretary H.S.C.L.
Workmen’s Union

3088. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether he has received a me-
morandum of demands dated 30th
January, 1978 from Joint Secretary
H.S.C.L. Workmen's Union, Bhilai;
and

(b) if so, what step the Ministry or
the management of H.S.C.L. has taken
so far to settle the problems and
demands rased in the above mention-~
ed memorandum, particularly in
respect of the malafide transfer of
Employees and also regarding anoma-
les in fixing wages of N.\M R. workers?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) :
(a) Yes, Bir.

(b). The demands made in the me-
morandum have been looked into by
HSCL management and some of them
have been accepted. The rest are
under discussion and conciliation. In
regard to the demand for withdrawal
of transfer orders of the employees in
question, these orders were mot mala-
fide as these employees had been
transferred prior to the formation of
HSCL Workmen’s Union, Bhilai and
their names were included by the
Union as office bearers after their
transfer orders had been issued. On
the Union representing against the
transfers, GM, HSCL, Bhilai, discuss.-
ed this issue with the Union on a
number of occasions, An agreement
was gigned between HSCL manage-
ment and the Union to refer the cases
of transfer for arbitration to the
Chairman, Industrial Court, Madhya
Pradesh. This has been done gnd
the issue is pending before the arbi-

trator,
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Ragatding the for setlle-
ment of wages of workers, an
agreement wag signed by HSCL
Workmen's Union, Bhilai on
10.10-1977 on revision of pay scales
of monthly and dafly rateq workera
An office order implementing the revi-
slon of pay according to this agree-
ment was 1ssued by HSCL. How-
ever, HSCL’3 Workmen's Union along
with two other Unmions at Bhilai ras-
ed certain powmnts regarding fixation
of pay of daily rated workers These
points were also accepted and orders
1ssued by HSCL on 3-2-1078
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(b) The details are given as under:—
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Development of Mofiical Faollilien in
Tribal Areas of Oriam

3002. SHRI GIRIDHAR GOMAN-
GO: Wil the Minister of HEALTH
AND FAMICY WELFARE be pleased
to state:

(a) whether his Ministry received
a proposal from the Government of
Orissa for the development of medical
g:lﬂties in the Tribal areas of that

te;

(b) if so, what are those proposals
and programmes;

(c) the money earmarked by the
Government of Orissa for the Yyear
1978-79 for Tribal areas under the
Tribal Sub-plan; and

(d) the steps teken by his Mimstry
to expedite the proposals by that State”

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a) Yes,
Sir. The Government of Orissa have
submitted the annual Plan proposal
for 1978-79 for Ra. 455.00 lakhg for
health programmes oui of which an
outlay of Rs. 84.52 lakhs is meant for
State schemes and Rs, 65.90 lakhs for
Centrally Sponsored schemes in tribal
areas for the State.

(Rs m lakhs.)

State Schemes.

Centrally sponsored schemes.

MINIMUM NEEDs PROGRAMME

Med. Relief
Other schemes.
LS.M.
Homoeo.

Toran

6470

13°54
o015
288
2+85
8450

NMEP 50* 10
NSEP 825
NLCP 7'55
TotaL 65'90
lakhs,




45  Weitten dnswers PHALGUNA!25, 1809 (SAKA) Writhen Aunmoers so

{¢) (ﬂ.} Com-
mistion n’:hs

1dinh&-m1hs-1unr tribal
sub-plan of the State This conssis
of Rs 73.32 lakhs from the State Plan
and Ra. 30.00 lakhs from the Special
Central Agsistapce,

Non-Deposit of P.F, by Hindustan
Lever Ltd

3098 SHRI M A HANNAN AL-
HAJ Will the Minster of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleused to state,

(a) whether there are urregularities
regarding deposits of provident fund
with Government by Hindustan Lever
Ltd.

(b) whether the above organisation
not only default in depositing em-
ployer's share but he ;s also defaulter
in depositing the share of employees,
and

(c) if so the reasons for not taking
any action aganst this firm®

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) (a) and (b)
It has been reported by Employee's
Provident Fund authorities that the
establishment i1s regular in depositing
both the employer’s and the em-
ployees' shares

(c) Does not arise
. Regional Commonwesalth Conference

3084 SHRI MADHAVRAO SCIN-
. DIA Wil the Mimster of BX-
mnmeaw AFFAIRS be pleased to
a

(a) the outcome of the Conference

of Regional Group of Commonwealth
Oountries held recently in Australia,

(b) whether the proposal for setting
up a Economic and Social Commussion
far Asia qnd Paclfic countries was dis-
cugaed jn the Conference, apd

(e) if 30, the consensug on the issue?

(b) and (c) There was no proposal
for getting up a new organisation for
Asuan and Pacific countries since it
was felt that existing institutions
could be utiised However, the Moet-
ing decided to jnstitute two consul-
tative groups on trade and energy
respectively, and two working groups
on terrorism and illicit drugs res-
pectively
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Number of Ind.au Missions Abroad

8008. SHRI K. LAKKAPPA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased state:

(a) the number of Indian Ambas-
sadors and Counsellors in Indian
Missions abroad; and

(b) whether they are (i) Indian
Foreign Service Officers; (ii) non-
eareer diplomats; or (ili) from other
Central services?

THE MINISTER OF STATE IN

Missions designated as Ambassador,

Demand for better Communication
Facilities In Upleta City of Rajkot
District

3097. SHRI DHARMASINHBHAI
PATEL. Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether the Traders Associa-
tions and Oil Millers of Upleta City of
Rajkot District, Gujarat have made
a demand for smooth and regular
telegraph, telephone and telecom-
munication services by the Rajkot
D.ET, so as to remove the difficulties
being faced by them and to augment
the revenue of these services;

(b) it so, when the representation
in this regard was submitted by them
and the demands contained therein;

{c) the action taken or proposed
to be taken by Government thereon;
and

(d) since when the traders and
millers of Upleta City have been
making complaints 1n thig regard and
the action taken by Government so
far thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Yes,
Sir, the Traders Association und Oil
Millers of Upleta City have submitted
a representation on 23-1-78, The
main demands are:—

(i) direct dialling circult  bet-
ween Bombay and Upleta;

(if) direct outlet from Upleta to
Calcutta, Delhi, Sambalpur,
Jeipur, Indore, Sumerput.
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(i) Regular mesting with P&T
suthorities,

(lv) Overtime to the operators due
to shortage operators.
(c) The action taken/proposed to
be taken is as given below:-—

(1) Provision of a direct dialling
circuit between Upleta and
Bombay is under considera-

tion,
(ii) The traffic to Calcutta, Delhi,
Sambalpur, Jaipur, Indore,

Sumerpur does not justify
provision of direct manual
trunk circuits.

(lii) SDOT Dhorji who is incharge
of Upleta exchange has been
instructed suitably. The last
meeting was held on 25-2-T8.

(iv) Overtime is being paid to the
operators as ang when justi-
fled.

(d) The first representation regard-
ing provision of circuits was receiv-
ed in May, 1876 and additional
circuits ¢, Junagarh, Jamnagar,
Mananadar and Ahmedabad have
gince been provided.

UN General Assembly Session on
Disarmament

3098. SHRI VIJAY KUMAR MAL-
HOLYRA: Wil] the Minister of EX-
TERNAL AFFAIRS be pletsed to
state:

(a) the details of a leiter written
by India to a!l non-aligned nations
regarding the forthcoming special
session of UN. General Assembly on
disarmament;

(b) have Government received any
reply from any of these countries; and

(¢) what is Government doing to
promote India’s views on nuclear dis-
armament?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR] S. KUNDU): (a)
The Minister of External Affairs ad-

dressed a letter on 24th December,
1977 to the Foreign Minister of Sri
Lanka in his capacity as the Chair-
man of the Coordinating Bureau of
the non-aligned countries suggesting
that it was necessary for the mnon-
aligned countries, which had taken
the original initiative in urging for
the convening of a special session of
the General Assembly devoted to
disarmament, to act in concert in
regarq to both a common strategy
and the concrete steps for promoting
the cause of general and complete
disarmament, including nuclear dis-
armament. It was also suggested that
the ministerial meeting of the Coordi-
nating Bureau, which is scheduled to
be held at Kabul in early May, 1978,
shoulq give priority of place to the
preparations for the special session
on disarmament.

{b) Responses received so far are
favourable,

(c) The Non-aligned Group at the
UN. has put forward a draft decl®ra-
tion and draft programme of action
for consideration by the Preparatory
Committee for the Special Session of
the U.N. General Assembly. These
drafts inter alia call for according the
highest priority to the objective of
nuclear disarmament. In this context,
India has played an active role both
in the Non-aligned Grr:\up ag well as
in the deliberations of the Prepara-
tory Committee.

Room Accommodation in the Nursing
Home, Willingdon Hospital, New Delhi
Delhi

3099 SHRI DURGA CHAND: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
room accommodation in the Nursing
Home, Willingdop Hospiial in New
Delhi is not sufficlent to meet the
requirements of the patients who are
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eligiple for Nursing Home acco:1-
modation;

(b) i s0, how much time is {aken
in giving accommodation in Nursing
Home to an applicant after putting in
application by him for such accommo-
dation;

(c) whether the;'e 18 any proposal
to increase the accommodation in the
Nurming Home during the Sixth Plan;

(d) it so, the detailg thereof; and

(e) whether any assessment has
been made regarding the present re-
quirement of accommodation i the
Nursing Home, 1f 80, the detals
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) Patients are admutted in the
‘Willindgon Hospital Nursing Home
according to priority on medical
grounds, Roughly, half the cases,
which are referred for admission, can
be accommodated within a reasonable
time. Average waiting time for
medical cases is about one week,
minimum {ime Le.ng admission on
the same day, depending wupon the
seriousness of the case and the avail-
ability of # room in the Nursing
Home. Planned Surgical cases are
admitted in about one to three weeks'
time. Acute surgical cases are treat-
ed on the same priority basis as acute
medical cuses. Members of Parlia-
ment, entitleg cases and members of
their own familles get top priority

(c) Yes, Sir.

{(d) and (e). A proposal for provid
ing Eadmlonnl rooms in the Nur-
!In. e

ome gttached to the Willingd
Hospital, New Delhi, is under emx

deration.
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Grant of Telephtte Oosinbttions in
Purnea District, Bihar

3108. SHRI HALIMUDDIN AH-
MED: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of places and number
of proposals to provide telephone
connections 1o block headquarters and
Sub-Post Offices in the District of
Purnea in Bihar pending at present;

(b) how many of them are pending
in Sub-divisional offices; and

(¢) how many of them will be ex-
ecuted in the current financial year by
the Director, Telephones, Bihar Dis-
trict?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) It is proposed
to provide telephone facility at three
block headquarters and one Sub-Post
Office in Purnea District The names
are given below:—

(1) Block headquarters
Baisa
Baisi Bhargama
Kochadhaman

(i) Sub Post Offices
Sarsi

(b) All the above proposals are
pending execution by the sub-Divi-
sion.

(c) The ebove placeg are not in the
programme for the current financial
year. They are programmed for exe-
cution in the next financial year,

Financial Assistance to Co-operative
Hospitals in Maharashtrs

3104. SHRI R. K. MHALGL: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the number of Co-operative
Hospitals in Maharashira State to
whom the Financial Assistance made
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was availsble during the lmst three
years;

(b) whether there are any applica-
tions pending with Government re-
questing for finencial assistance fo
Co-operative Hospitals in Maharash-
tra State;

(e) if so, how many and from whom
and since when; and

(d) the reasons for their non-dis-
posal?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-

DAMBI PRASAD YADAV): (a)
Nil

(b) No. However, one application
from Citizens’ Co-opera-
tive Hospital Ltd, Bombay was
received. The institution was ad-
vised to apply through the State

Government after satistying the
conditions governing the grant.

(c) Not applicable.
(d) Not applicable.

T fagre & enffer fegd oy
forg avw glewnit ¥t e & ford

sefrwn @ o &
4105, st gt @Y gww ¢ Wy
:!w#anugmﬁnﬂmrﬁ&
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L 1

(w) afx aff, & 39% w7 P07
?

e wwew ¥ o sat (st
wogfe e quw ) o (%) T
gfrad ¥ ¥ forg v fagre & fimft
ot fokr ¥ frewr vomer dife wff
firr T 8
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¥ wad gu, Sw fagre & st fadr
Y frowr gamer Difer v w1 e
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1 =¥
2 T
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5 wETET

o gfaarg 2 ¥ frg wad warar
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Cost of Printing of Telephone Direc-
tory ete.
31068 SHRI AHMED HUSSAIN:

Will the Minster of COMMUNICA-
TIONS be pleased to state:

(a) what 15 the amount being spent
by Telephone Districts/Circles every

Directory
of Officers of P & T Department), (i)
Telex Directory (including paper,
cartage and extra emoluments to the
staff for camping at the printing
station),

(b) will his Ministry consider to
run its own Press to provide timely
printing of Directories, P & T
stationery forms and thereby creating
employment opportunities,

(c) the details of such proposals
under the consideration of his Minis-
try, and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) The particulars
ure given in the attached statement.
The information regardmg other
Service Directories of Telecom Cir-
cles/Telephone Districts 1s being col-
lected and wall be laid on the Table
of the House

(b) and (¢) A proposal to set up
Departmental Presseg to cater to its
printing requirements 1 undér exami-
nation  The details have not yet
been finalised

(d) Does not arse

Statament

Printng  Paper  Cartage  Extra emolumens to the staff for

campung at the printing station

1 Alllnds P & T Officers Rs 27,570/ Rsigago/- Nl Nl
Drrectory

S done 11
T ags ™ des locally

ToTAL Rs 40,800/~

2 All India Telex Directory Rs 40,813/ Rs 36,693/ Rs. 2,358 Rs gori/-

TotaL . R 8a,878/-
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Silver Ore Found in Attipaddy in
Kerads

3107, SHRI VAYALAR RAVI:
‘Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
of the recent discovery of silver ores
(gallena) in Attipaddy hills in Kerala
by the State Geological Department;

(b) if so. whether Government have
got any proposdl for the setting up
of mines for industrial extraction; and

(c) if not, what are the reasons?

THE MINISTER OF BSTATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(e) The Btate Department of Mining
and Geology during the course of
their investiga'ivns vecently in Atti-
paddy valley, Palghat District located
an occurrence of Gallena with which
some silver iz also reported to be
associated. Investigationg are still
continuing.

(b) and (c). The question of min-
ing for industrial extraction 15 yet
premature.

Method for Writing Confidential Re-
ports on Top Management Personnel

3108, SHRI S R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state.

(a) whether he is aware of the
recent decisinn of the Steel Execu.
tives' Federation to implement a
method evolved bv them for writing
and submitting confidential reports on
top management personnel;

(b) if so, the full details and
reaction of Government thereto; and

(¢) whether Minisiry’s permission
was sought and given for implement-
ing the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (t). Presumably the referemce
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is to a press report of 5th February,
1078 in the Feomomic Times, Gov-
emmthava,homer.mtmdﬂd
any formal reference in this regard.

Use of Dialysis Machine Purchased by
M.CD.

3109. SHRI YASHWANT BOROLE:
SHRI O, P. TYAGI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his attention has been
drawn to press reports that a kidney
machine, dialyser, is gathering dust
in one of the lhospitals of Delh
Municipal Corporation;

(b) if so, the reasons for the same;
and

(¢) whether any responasibility has
been fixed for this criminal waste of
a enstly useful device without which
many might have suffered fatally?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir, in the Hindu Rao Hospital.

(h) and (c). The Municipal Cor-
poration of Delhi has been asked to
hold m complete enquiry into the
matler and submit a report.

Strikes and Lock-outs in Banks

3110. SHRI B. D. CHANDRA GOW-
DA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be plessed to state:

(a) the number of the strikes and
lack-outs, State-wise in the banks
during 1978 so far; and

(b) the reasons therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABODUR
(SHRI RAVINDRA VARMA): (a)
and (b). Bank employees in Maha-
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rashtra went on a token strike for one
day on 24th January, 1978 in sympathy
with the siriking Maharashira State
employees and teachers in response
to a call given by some Central Trade
Union Organisations and others for a
“Bandh”. There has been no report
of any strike or lock-out in any other
state.

Proposed Telegraph Office in Tamil
Nadu

3111. SHRI C. N, VISVANATHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state the num-
ber and names of new telegraph offi-
ces proposed to be opened in Tamil
Nadu in 19787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAD) - It is proposed to open new
telegraph offices at 210 places in Tamil
Nadu during the vear 1978 The
names of such places are given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-1825/78].

Cheating of Job Seekers by Travel
Agents

3112, SHRI N. SREEKANTAN
NAIR: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whe'her Government are aware
that large scale cheating 1s going on
in the country by unscrupulous
Travel Agents in the matter of job-
seekers 11 foreign countries;

(by whether
received any
matter; and

(¢) whether Government have
taken any action to prevent these
cheating activities?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Complaints have been received

4074 L.S—3

Government  have
complaints in this

by Goverpment from time to time
regarding recrulting agents charging
money from job-seekers, exploitation/
mal-treatment of Indian workers, ap-
pointments on lower posts than those
selected for, unsatisfactory working/
living conditions, low salaries ete. in

unauthorised recruitment being done
by unregistered recruiting agents,
travel agents etc. and deployment of
workers on forged “No Objection
Certificates”. The complaints receiv-
ed are got investigated through ap-
propriate authorities, and suitable
action is taken on the result of inves-
tigation.

To regulate recruitment of Indians
for employment overseas, Government
decided in June, 1976 that the recruit-
ment of persons for skilled, semi-skill-
ed and unskilled work by private
recruiting agencies for employment
abroad will be regulated and that
these agencies will be registered and
approved by the Ministry of Labour,
Indian firms/organisations engaged in
consultancy and/or execution of pro-
jects in foreign countries as prime
or sub-contractors are, however,
allowed to recruit their genuine re-
quirements of skilled, semi-skilled
and unskilled workers subject to the
terms and conditions of employment
offered to such workers being approv-
ed by the Ministry of Labour hefore
they are actually deployed.

To ensure that the terms and
conditions of employment of Indian
workers going abroad are satisfactory,
the recruiting agencizz are required
to enter, on behalf of thelr foreign
employers, into an employment agree-
ment covering various aspects of em-
ployment.

Provisional registration of one re-
cruiting agency was rescinded and
permission for deployment of work-
ers was withheld in some cases.
Grant of provisional registration has
also been withheld in cases Wwhere
complaints are under investigation.
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Problems of Indlan Journalists Posted
I USA

3113. DR. MURLI MANOHAR
JOSHI: Will the Minister of EXTER-
NAL AFFARRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the report pub-
lished in the Times of India on the
January 14, 1978 by its Washington
correspondent captioned ‘No ill will
towards Desai” and the problems of
Indian Journalists posted in US.A.;
and

(b) if so, the reaction of Govern-
ment therelo?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA EKUNDU):
(a) and (b). The Government had
seen the aforesaid report in the Times
of Indwz of 14-1-78. It has been clari-
fied by the US authorities that there
is no rule restricting foreign journal-
ists from putting questions at White
House press conferences. In actual
practice, however, the experience of
foreign journalists js that they are
not able to put any question directly
at these press conferences. It is ga-
thered that this applies to all foreign
correspondents and there is no dis-
crimination, conscious or sub-cons-
cious, against Indian journalists in
the United States.

Supply of Power & Coal to Stee]
Plants

3114¢. SHR; SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of STEEL AND MINES be pleased
to state:

(a) whether Government are aware
that the entire steel industry is facing
critical situation due to inadequate
suoply of power and coal; and

(b) what is the stock position of coal
in each steel plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI XARIA MUNDA): (a) Some
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difficulties have been experienced in

the steel plants and also in respect
of supplies of electric power from
the DVC.

(b) the stocks of coking coal, plant=-
wise, as on 1-3-78 are given below:—

Plant {in thousand tonnes)
Blulai . . . . o8
Durgapur . . . . 48
Rourkela . f . B 52
Bokarn ' . . 36
TISCO . . . 59
usco ., . . . 4
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() R o wew & faw
wfee & fawme o1 o g o foar
wr § | wenfTE W sram N
TG ¥ & 7E, 1978 ¥ WA A%
qTr & w R AT § )

Sanction of pre-mature Repayment to
Employees by CPFC

31168 SHR1 CHATURBHUJ: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Regional Provident
Fund Commissioner, Pusa Road, New
Delhi have received the cascs for pic-
mature re-payment of AECD of the
ICAR, IARS &I ARI em-
ployees on tihe grounds of extreme
hardship,

(b) whether some of the cases were
forwarded duly recommended by the
Regional Piovideni Fund Commis-
sionti, New Dclhi  to the Central
Provident Fund Commissioner, Mayur
Bhawan New Delhi for sanction
thereof and the same a1e gtill pending
1n the office of Centra] Provident Fund
Commiassioner since long, and

(e) o so, why the Commissioner
Central Prowvident Fund has not
cleared such cases so far when tne
needv employees are facing extreme
hardship 1n getting the proper treat-
ment of their dependents such as
wife, mother etc?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA) (a) Yes

(b) and (c). All the cases refer-
red to by the Regional Provident
Fund Commissioner, Delhi have been
disposed of by the Central Provident
Fund Commissioner.

we o wnfe St fufisly ¥
e

3117. ot Gammw s wof
sy wrefir wnd ey oW weft oy Wk
Y gaT w4 e
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91 AW 37 1200 Ay 1 Frafea
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(=) sfireT w1 sogdt Y sl
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T AfeT e ol Y ey
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Censideration of Petitions of News-
paper Employers by Supreme Court

3118 SHRI G 8. REDDI, Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state

(a) whether Government have
maoved the Supreme Court to get the
various petitions filed by newspaper
employers in various High Courts jn
regard to grant of statutory interim
relief to working journalists and other

newspaper employees considered by
the Supreme Court alone in order to

settle the matter expeditiously 1n view
of the importance involved therein,
and

(b) at what stage the case stands at
present®

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, 8Sir.

(b) The Supreme Court 1z yet to
pass orders on the petition

aterfirr weam
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India’s suppori for disarmament

3121. SHR] PRASANNBHAI MEH-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whather the Prime Minister in
a communication to the Chairman
Bpeclal Non-Government Organisa-
tions Committee on Disarmament

stated that India will support steps
for disarmament; '

(b) if so0, the contents of the ietter;

(c) the reaction of the Chairman
thereto; and

(d) what kind of help and assit-
tance India has offered to give to
achieve this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) Yes, Sir.

(b) In his letter, the Prime Minis-
ter has expressed concern at the con-
tinuing nuclear weapon testing, huge
stockpiles of nuclear weapons and
the increasing global military expen-
diture which is out of proportion to
what is being spent globally on edu-
cation or health. He has reiterated
India’s support for general and com-
plete disarmament including nuclear
disarmament and expressed hope that
constructive and energetic action
would be taken at the forthcoming
UN Special Session on Disarmament.

(c) The Prime Minister's message
was welcomed and circulated emong
the participants of the Conference.

(d) As the Primg Minister has
affirmed, the Government of Indis is

committed to support all meaningtul
measures aimed at bringing about

general and complete disarmament.
firgre 3 srafore ewrees ¥ ot v

3122, st gwewm : v
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“Kashmir”

3123. DR. KARAN SINGH: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether he has seen the state-
ment of Shelkh Mohammad Abdullah,
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Chief Minister of Jammu & Kashmir
that the Kashmir queation was not
settled but only frozen; and

(b) 1if so, the reaction of the Gove
ernment of India to thig statement?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) Yes, Sir.

(b) Government of India’s position
on Kashmir is well-known, The whole
of Jammu & Kashmir is Constitution-
ally and legally is an integral part of
India.

Complaints from Janpath Telephone
Exchange

3124. SHRI D. G. GAWAI- Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether moust of the complaints
recelved in the Janpalh Telephone
Exchange are from DI.Z area multi-
storey flats;

(b) if so, the percentage of com-
plaints received from this area to
other complaints;

(¢) the main reasons therefor; and

(d) the steps taken or proposeq to
be taken to solve the problems of the
people of this area regarding poor
functioning of telephone on a perma-
nent basis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] NARHARI PRASAD SUKH-
DEOQ SAI): (a) to (¢). No, Sir, The
percentage of complaints recelved
daily from DIZ areas subscribers to
the total complaints works out to
approximately 4 to 5 per cent How-
ever, due to large scale construction
work going on around D Block there
were two cases of cable faults which
affected some telephones once in Jan-
uary 1978 and second time in Febru~
ary 1978

(b) Patrolling has been set up
to watch that the construction pariies
working In that area do not cause
any damage to telephone cables.
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Shortfall in steel production in Durga-
pur Sieel Plant

3126. DR, BAPU KALDATE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is a short fall in
the production of sieel in the Durge-
pur Stecl Plant;

(b} if so, the reasons thereof; and

(c) the steps taken to increase the
production?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
8ir.

(b) The shortfall in production was
mainly due to shortage of power and
good coal, and, to a limited extent,
due to strained industrial relations in
some departments of the plant,

(¢c) The problems of shortage of
coal and power are being taken up
and pursued with the appropriate
agencies, Every eoffort iz also made
to maintain harmonious industrial re-
lations,

Job to persons in unemployed families

3127. SHRI SASANKASEKHAR
SANYAL: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state whether
Government will consider the desir-
ability of giving priority to person in
unemployed families in the matter of
public Appointments, other things not
standing in the way?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
general principle governing recruit-
ment to public services is that the
public services should be manned by
the best talent available in the coun-
try. Already, in fulfllment of cer-
tain provisions of the Constitution and
for achieving certain social objectives,
25 to 50 per cent of posts in different
services have been reserved for cer-
tain categories of citizens. The Sup-
reme Court has also held recently
that it will be unconstitutional 1o re-
serve more than 50 per cent of posts
in any service In view of these
considerations, the proposal contained
in the question is not considered prac-
ticable.

Banning entry of Anand Margis by
Foreign Countries

3128, CHAUDHURY BRAHM PER-
KASH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

{a) whether it is a fact that some
of the foreign countries have banned
entries of Anand Margis in their
country; and

(b) if so, the names of those coun-
tries and other particulars in respect
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI 8 KUNDU)* (a) and (b)
Yes, Sir  According to our informa-
tion the Government of Austraha
have decided to suspend entry 1nto
Austrahla of Anand Marg members
and others actively involved with this
organmsation unless they are citizens
of Austral;a or long established resi-
dents of Australia who have not been
involved m acts or planned scts of
viclence.
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Indo-Vietnamese Agreements

3130. SHRI SURENDRA BIKRAM:
SHR] SUKHDEV PRASAD
VERMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what has been the outcome of
the visit of Vietnamese Prime Minis-
ter to India:

(b) whether the discussions bet-
ween the wvisittng leaders and the
Government of India have centred
only on bilateral cooperations or on
international issues;

(c) it so, the details thereof;

(d) whether areas of cooperation
between the two countries have been
finally identified; and

(e) if so, the facts thereof and reac-
tion of some neighbouring countries
in the estimation of the Government
of India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) The State
Visit of the Prime Minister of Viet-
nam to India between February 24
and March 2, 1978 has resulted in
the establishment of personal contacts
between the leadership of the two
countries and in several agreements
which would strengthen the ties of

friendship and cooperation between
them.

(b) and (c). Both bilateral and
international matters were discussed
during the visit. The recent deve-
lopments in South Asia and South-
East Asia, the question of zone of
pea®e in the Indian Ocean and the
situation in West Asia and Southern
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Africa, the role of the Non-aligned
movement, particularly in promoting
disarmament and in establishing a
new international economic order,
were the principal international ques-
tions touched during the talks. The
details of the talks have been sum-
marised in the Joint Communigue
issued at the conclusion of the wvisit.

(d) Apart from cooperation in inter-
national forums on questions of com-
mon interest, the two countries have
identified science and technology, agri-
cultural research, trade and economic
cooperation as main areas of coopera-
tion between the two countries. India
hae also agreed to provide facilities
for higher education and techmcal
training to Vietnamese nationals in
various flelds,

(e) The Government of India have
the impression that the visit by the
Prime Minister of Vietnam to India
and the results thereof have been wel-
comed by all countries in the region.

World wide agitation by Anand Marg

3131. SHRI RAMANAND TIWARY:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Anand Marg has threa-
tened to launch a wor'd-wide agita-
tion if their Chief Shri P R. Sarkar is
not released from Jail by the end of
March; and

(by if =0, the reaction of Govern-
ment thereto and the steps being
taken by Government to counter the
false propaganda being carried on by
Anand Marg in foreign countries in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a) Yes,
Sir.

(b) Our Missiony where necessary
have kept the Governments of their
accreditation briefed suitably about
the Anand Marg. Where required the
media of that region have also been
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briefed The background material
about this organisation which may be
used to project the true picture 18
alsg given to newspapers, agencies
and journalists

Mobile Post Office Service In
Bangalore

3132 SHRI C K JAFFER SHA
RIEF Will the Minister of COMMU-
NICATIONS be pleasei to state

(a) whether 1t 1s a fact that Banga-
lore 15 scrved by the Mobile Post
Offi~e but the postal authorities have
not added any more areas to it te
serve the fast growing ety and

(b) 1f <o wll Government make
artangement fo moly mobile uni s 1n
the ety <o that this facilitv can ve
made use of bv more people coveiing
more areas of Bar ga ore?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) Yes, Sir Banga-
lorc has a mobile post office which
functions 1n the afternoon and halts
at w1x 1mportant places/business loca-
lIities The question of extending the
area of opeiational of this post office
was examined but additional halts
were not found justified

(b) Introduction of another Mobile
Post Office 15 not feasible at present

De Addiction facilities

3134 DR SUSHILA NAYAR wWill
the Mimister of HEALTH AND FA
MILY WELFARE be pleased to state

(a) what are the de-addiction faci~
lities available for alcoholics in the
Union Ternitory of Delh1 and m other
States,

(b) whether there 13 any proposal
to provide psychiatric assistance to
addicts besides medical help, and

(¢) whether any research hag been
undertaken to assess the harmful

effec 5 of drinking on liver, kidneys,
cario-vascular system and health in
general?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Ac-
cording to the infoimation available
de-addicfion chinics are functiomng in
JP Hospital and Hindu Ragp Hospital
in the Union Territoiy of Dellu In-
formation in respect of other States
18 being collected and will be laid on
the Table of Sabha

(b) Information 1s being collected
dand will be laid on the Table of the
Sabha

(c) Not yet But a Group of Ex-
perts went intp the question of ‘Ef-
fect of hurran consumption of Alco
hol 1n different forms on health and
Nutritron® gnd submitted its report
to the Govuinment during March,
1874 according to which heavy drink-
ing may affcet both physical and
mental health mgnificantly This effect
may be more marked in the poorer
sections of tht gociety whp are ex-
posed to nutritronal deficiencies

Documentary Films of Aszad Hind
Government

3135 SHRI SAMAR GUHA will
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether documentary films on
INA that were biought from Singa-
pore and other arca of SE Asia were
shown to the Indian people in 1946
by the Congress Commattee,

(b) whether those documentary
films of the Azad Hind Government
are missing

(c) if so will Government make
necessary effort to salvage them,

(d) if so the steps proposed,

(e) whether Government will make
an effort to collect documentary flms
and other publicity and propaganda
materials and other documentary on
INA and Netaji from the war ar-
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chives of the Government of Japan,
Fust and West Germany, Italy, UK.
and U.SA.; and

(f) if so, the steps proposed?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF.
FAIRS (SHRI S. KUNDU): (a) to
{(d). The Ministry of External Af-
faire has no information on the sub-
ject.

(e) and (f). Our Missions in these
countries have already been nstrue-
ted to make efforts with the concern-
ed Governments for collecting infor-
mation, documents and other material
on INA and Netaji.

Providing legal aid and subsistence
Allowance io workers

3136. SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
1o state:

(a) whether Government consider
it desirable and necessary to provide
for legal aid to workers and also
gubsistence allowances till their cases
are decided by the Labour Tribunals;

(b) whether it is considered farther
necessary and desirable to speciy
time limit within which every dispute
shall be disposed of: and

(¢) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The question of legal aid to work-
ers forms part of the general issue of
legal aid to the poor and is covered
by the recommendations of the Bhag-
wati Committee on Legal Aid, on
which Government has yet to take a
view. Issues relating to (i) continu-
ed payment of subsistance allowance
to workers till their cases are decided
by Labour Tribunals and (ji) speci-
fying a time limit within which ever
dispute shall be disposed of, are under
examination in the overall context of
the Industrial Relations Bill

French-UK. Talks on Disarmament

3137. SHRI R. V, SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a fact that France
and UK. Plan for biggest disarma-
ment meet;

(b) it so, whether India has ap-
proved the proposal; and

(c) whether Indig has also been in-
vited to the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU): (a) to (c).
The facts are that at the initia-
tive of the non-aligned countries a
Special Session of the UN General
Assembly devoted to disarmament
will be held in New York from 23
May to 18 June, 1878 Various sug-
gestions in regard to the preparatiors
of this Special Session of the General
Assembly have been put forward, in-
cluding thoge by the Uniteq Kingdom
along with some Western countries,
by France independently, and by the
group of non-aligned countries. India
will attend the Special Session,

As far &y India ig aware France and
UK. have not proposed any other
Conference on disarmarr.ent.

Memorandum by Tibetans

3138. SHRI EHSAN JAFRI: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Tibitans residing in
India submitted anv memorandum to
the Government of India againsy Chi-
hege violativns of 1954 Agreement on
Tibet concluded between India and
Ching for guanranteeing Human Rights
and Nationa' Autonomy of Tibet; and

(b) if so, what is the reaction of
the Governmeny of India?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
The 1954 Agreement between the
Government of India and the Govern-



of the People’s Republic of
dealt only with border trade,
e and transfrontie movement
peéople between India and the
region of China and facilities
therewith to be accorded
both mdes. The Agreement iapsed in
1962

(b) In view of what 1s stated
above the question does not arise

Nirodh and Rubber Medica] Equip-
ment Factory gt Betul

3139 SHRI PARMANAND GOVIN-
DJIWALA  Will the Minster of
HEALTH AND FAMILY WELFARE
be pleased to state

(a) 15 1t true that Marketing Exe-
cutive of Family Welfare Department
has v1siteq Betul (MP) to see whe-
ther 11 was a fit place fo: the estab-
lishment of a factory for the manu-
facture of *Nirodh” gng rubber medi
cal equipmen S,

aggl s,

gi‘

(b) ;¥ so whether any repoit has
has been submited to Government, and

(¢} have Goveinment taken any de-
oisir n 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WFLFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Yes,
Sir

Other p'aces were also visited,
Betul was one of them

(b) Yes Sir

{c) Tentative decision has been
taken for setting up plant at Dehra
Dun (UP)

HuTW & qeag A4qT WSAeq waiEar
# vrormar wfafas o feafafe

3140 it s ey Wiy
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ot wrwfen fear § awr o @ qow &
ford wpaw ard feg

(=) afeer, 8 sy e wwTEd/
fawmr 3 A & g § f6 o
wiefrm mqr sat oty & faast
wom qi avg frm e d, W17

(w) afz 7y, A T=7F w7 T
¥ v 39k qO 77w arew ¥ fad e
Few IEW AT R

A Wit am A § O
wait (st wican woen) (%) @ () €@
wqarAg % a1 fparr 2——goTra fawm
e ur faan | g1 farawn ST e
mfr&fﬂﬂ'{'{'ﬂ‘*-lﬁ‘fﬂ"'
2

fagm—!
geare fauam

(%) s, g

(@) wx (7) Toumm fawmr ®
AT OF ¥ FEAiAY AT 6 s
fraaw qEa, TAEAT & | TER B
s ferr arafma & ot 7€ faweft, ST,
TwE, FAFGT, PEIETE W HETW W
feqm & 1 7@ aT ¥H WMo F qEEd
w1 g@arg § T wiuwaT wiwerd Wit
ward e fava q@ & <raw weff
farr 0 ¥ W I & wfywa< s
wrey w-at au? & Fa-frrarer ) @
WY wHaTrET #1 fgrdt fo=y zvor/ st
wfafy & shmror & fog dom o @
¥ wlx ®F @t ¥ s sfsor st
¥ @t avit gmafr giw, ofog
wife fg=t wix il $9F smamet &
wr<r feq or ge QY WM &, g
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ww sRfire swiedl o aw §,
i wgy oo swiww § foad
wfwefal/wiwfal & et wm
10-12 & 1 fe o, frd-wmit-dat
¥ fowwr sfors wraieat & fglr §
ST Tl w I g el ¥
& fiegr o g & W= froror o wTHEE
# wit fgr #1 goge oW fear o
i
fawra—]11

o fawmr

(%) 7,8

(&) giv (7). @ o & Faer
T wteg sEiAg e q-
T, FAHT AT WD WA D,
AT | ¥ ST §T welvew wmteal &
¥ &P w7 AwAAr qFTT AT |
vfiwre  wiwrd qdwes o
Eoftforae & 9T aweiraY Fears anf fg=dr
¥ fowd ¥ woer AT T A
fer o, Toramer wfefraw ok 398
gl a4 faml & grawEl & A
swrafaw FTHT § ggryewe qrae fean
oATAT & | I GUEAT ¥ AT Frataw fg-
wT-Ra § fear ¥ & fat o s
¥ goe AmaraA fgedt ¥ AW E ol
fafww wr3wr w ofroa) sfe #Y
e wv sl &7 o s &1 whan
Rt qrfge, e "I gaw wify
fe=dt vt Wi ST Wit # dar
i o & evar wvr B oAy Wy £

Working of Indian Council for
Culturaj Relations

3141, SHRI MAHI LAL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Evaluation Committee appointed by
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the working of the
Cultural Relations,
New Delhi, has submitied its report;

(b) if so, the main recommenda-
tions of the Committee to improve
the working of the Council; and

(c) the steps taken by the Ministry
to jmplement the recommendations of
the Commitiee?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a) Yes,
Sir.

(b) The main recommendations of
the Committee in regard to the work-
ing of the Indian Council for Cultural
Relations are:

(i) The Council should be the
main implementing agency of Gov-
ernment's cultural promotion acti-
vities abroad.

(i1) Some of the well known pri-
vate cultural organisations should
also be associated with this work
by ICCR.

(1i1) Greater emphasis should be
placed on aren specialisation and
c'oser liaison maintained with Uni-
versities and other bodies engaged
in this work

(iv) The Council should have ad-
visory or consultative groups of ex-
perts to advise it both in regard to
the content of cultural programmes
as well as their implementation.

(v) The position regarding hous-
ing, pension, promotion prospects
and gther such benefits to the Coun-
cil's staff gshould be reviewed and
rationalised,

(c) The recommendations of the
Committee are being studied by the
Government.

him to evalus
Indian Council

Racket of STD Calls

3142 SHRI KANWAR LAL GUP.
TA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government are gware
of a racket regarding making S.T.D.
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cally without anything regiptering on
the callers meters;

(b) if so, the details thereof and
the action by Government

L

(¢) how many complaints have been
ved by Government n Delh in
last 3 months,

ft g fact that some of the
have been referred to CBI for

(e) if s0, the details thereof and
the action taken thereon, and

(fy what speeific steps have been
taken by Government to improve the
telephone service in Dell i the lest
3 months?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEQ SAI) (a) Yes

(b) One case of unauthorised build-
up of one STD circwit to a private
subscriber was detected by the Dellu
Telephones in Kamla Nagar m Tis
Hazar1 Exchange area The case has
been entrusted to Dellu Police vide
FIR No 94 dated 6th February 1878

(c) Two cases vegarding STD heve
go far come to our nolice
(d) No

(e) In view of reply io (d) the ques-
tion does Not arise

?gg

-
iz
-~

d

(f) The following remedial measures
have been taken

() Continuous checking of Ex-
change equipment and removal of
detects,

(1) Regular testing of the perfor-
mance of each Exchange by a ser-
vice-quality cbservation team,

(m1) The present overloading of
Exchange 18 being gradually eased by
adding new equipment, and by trans-
ferring some areas to new cxchan-
ges, which are being installed gra-
dually:

4074 L34

(iv) All maintenance officers have
been brought under the control of
one Additional Manager for effec-
tive control of mainfenance

Labour Legisiations Governing Trade
Union Rights of Workers in Hospitals

3143 SHRI SUKHDEV PRASAD
VERMA W1 the Minster of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the mgnificance being attached
to viarious labouy legislations govern-
mg trade union rights to various class
of workers employed 1n hospital ete.
on account of recent judgement of
Supreme Court nullifying the LIC
(Modification of Settlement) Act of
1876,

(b) whether thers would be any
change in the defimtion of ‘industry’
and ‘bonus’ 1n view of the same judge-
ment for one and all, and

(¢) 1if =0, the facts thereof and re-
action of Government thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) to
(c) ‘These aspects are under exami-
nation in the overall context of the
proposed comprehensive industmal re-
lations law and the pohicy relating to
wages, incomes and prices

Compensation to the Nasbandi affected
Persons

3144 SHRI AHMED M PATEL-
Will the Mimster of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether all the persons who
were affected dus to Nasband; (Sten-
lization) have been compensated;

(b) f so, the amount of compensa-
tion paig State-wise; and

(¢) the number of such persons
benefited State-wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). Central Government provides for
expenditure of Rs, 120/- per case of
female and Rs. 100/- per case of male
sterilisation to the BState Govern-
ments/Union Territories. Out of this
amount Rs. 70/- is paid as compensa-
tion to each acceptor of voluntary
sterilisation. This amount is paid to
individual just after the operation
On the basis of information received
from the Btate Governments/Union
Territories 50 Yar a total number of
580,031 voluntary sterilisation have
been done from 1st April to 31st De-
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cember, 1977. The State-wise list of
number of operations done and likely
amount paid on this basis as compen-
sation is enclosed.

In addition to the cash compensa-
tion, payable to every person under-
going woluntary sterilisation, there is
also a scheme for ex-gratia relief of
Rs. 5,000/- to the dependents of per-
sons who, unfortunately, died as a
consequence of the sterilisation opera-
tion. According to the reports re-
ceived from the Staty Governments/
Union Territories, so far, an amount
of Rs. 115,000 has been paid under
this scheme during the period April
1977 to September, 1977.

Statement
SL. No States/Uni01 Territories/ Agencies mmuzg m:‘:f
1977-

L

1 L] 3 4
1. AndhraPradesh . . 84,287 5,896,500
2. Asam . . . - N . . . . . 9,996 657,720
9. Bihar . . . . . . 11,500  Bos,000
4. Guprat . . . . . 62,232 4,356,240
5 Haryana 9,139 219,730
6. Himachal Pradesh . . . . . e . 732 51,240
7. Jammu & Kashmir . N 2,964 165,480
8. Kamataka . 79,255 35,127,830
Kerala . « . 53,870 3,770,900
10, Madhya Pradesh . . . 20,827 1,457,890
11. Maharashtra . . . . . 83,980 5,870,230
12 Manipur 356 4,990
13- Meghalaya . = 186 13,000
14. Nagaland . . ' afee 1,p60
15 Orima . . . 40,008 0,801,960
16, Punjab . 7348 514,96
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H . 3 4
17. Rajasthan . . . . . « & s s 8814 Gifiglo
18, Sikiom s + e e e s s 936t 66,920
19 TamilNadu . . . 56,091 9,926,370
20. Topura . e a4 s 150 10,50
41, Uttar Pradesh . . . . . . . . B,414 388,980
22, West Bongal «« 00,388 1,424,710
3. A. & N Iilands - 186 18,020
24. Arunachal Pradesh . L P
@5, Chandigerh . . . . e 49t 34,370
26. D.& N. Haveli . ' . 79 5530
#7 Dedni . . - FRIY 287,770
28" Goa, Daman & D . . 1,438 100,660
#9. Lakshadweep . . . . . 4 280
90, Mizoram . . . . 488 84,160
st Pondicherry 1,044 136,080
32 M/O Defence . .. . 8,320* 383400
33 M/ORulwaps: . . . ., . 3678*  s57m4bo

All India M . N . 569,081 39,832,170

#®Figures upto November 1977
*$Figures upto July, 1977
tFigures upto » 1977

Pasmpert Applicationsy from Asdaman
sod Nioobar Isiands

3145, SHRI MANORANJAN BHA-
KTA: Will the Mimster of EXTER-
NAL AFFAIRS be pleaseg to state

(a) the total number of applica-
tions, for issue of passports received
by the competent authorities in the
Union territory of Andaman and Ni-
cobay Islands since the passport lLibe-
ralised policy came into force re-
cently;

(b) how many of them have been
disposed off and the number of pend-
ing applications; and

() what are the reasons for delay
in disposal of applications?

THE MINISTER OF B8STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI 8. KUNDU): (a) to
(c). Information 13 being collected ang
will be laid on the Table of the House,

Utilisation of Imstalled capacity of
Sleel Plants

3146, SHRI SARAT KAR:
SHRI YAGYA DATT
SHARMA-
SHR] SUBHASH AHUJA:
DR LAXMINARAYAN
PANDEYA:
Will the Minister of STEEL AND
MINES be plessed to state;
(a) whether the installed capacity
of steel plants j; not being tully uti-
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lised and if so, what is the loss in pro-
duction as a result thereof; and

(b) what s the percentage of un-
utilised production capacity of Bhilai,
Durgupur, Rourkela and Bokaro
plants?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). The utilisation of produc-
tion capacity in terms of saleable steel
at the integrated steel plants during
the period, April, 1977—February, 1878,
was as under:—

Pl e 2
(%) (%)
Bhilei Steel Plant 98,1 1.9
Durgapur Steel Plant 69 4 30 6
Rourkela Stecl Plant . 04.4 56
usco . ., 616 384
TisSCO . . . 105 2

Capacity utilisation at Bokaro Steel
Plant hasg not been indicated as some
of the units were under erection/ges-
tation during this period.

Capacity utilisation in g stee] plant
depends on a number of factors like
equipment availability, availability of
inputs in terms of quentity and quali-
ty, market demands of products etc,
However, if Bhilai, Durgapur and
Rourkela Steel Plants and II8CO had
worked to full capacity during the
period, April 1871—Pebruary, 1878, it
would have resulted f additional pro-
duction of 7,28000 tonnes of salesble
steel,

Establishment of Homoegpathic
Hoapitaly

3147. SHRI SUSHIL KUMAR DHA-
RA: Wil the Minister of HEALTH
Jtljm FAMILY WELPARE be pleased

state:
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(a) is it not a fact that rural people
are getting almost mo medical facili-
ty of any form or any nature;

(b) if mso, is it due to shortage of
funds for this item of our expendi-
ture or is dus ty mis-managemient
or due to both;

(c) whether our Government admit
that Homoeopathic ig a successful
scientific treatment accepted through.
out the length and bresdth of the
globe; and

(d) if so, whether Government pro-
pose to establish Homoeopathic Hospi-
tals (either with indoor beds or with
Out Patients Department only) in
every village which can be possible
al a very lower cost, as every item of
expenditure for thiy treatment is
much cheaper than any other system
of treatment available in our coun.
try?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
though the medical facilities so far
available in rural arcas are admitted-
ly far from adequate,

(b) Medical Care and Health is a
State subject but it can be said that
the reasons for this state of affairs are
many, including paucity of funds.

(c) Homoeopathic system of medi-
cine has been recognised by the Gov-
ernment ay one of the scientific sys-
tems of medicine in this country.

(d) The Central Council of Health
at ity meeting helg jn January, 1978
have inter aliz, resolved that pre-
gressively hospitals in Indian Systers
of Medicine (including Homoeopa-
thy) should be established at Taluka
and district levels, It i for the State
Governments concerned to implement
this Resolution '
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Deadly Virss

3148, SHRI M. RAM GOPAL
REDDY:
DR. VASANT KUMAR
PANDIT:
SHRI 0. P. TYAGL

SHRI NAWAB SINGH
CHAUHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government’s attention
has been drawn to the news item pub-
lished in Patriot of 21st February, 1978
import of deadly virus feared; und

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) Yes.

(b) Lassg fever 1s prevalent mainly
in West Africa A studvy was under-
taken by the Virus Research Centre,
Poona of the ICMR in 1076 which
showed that Lassa Virus 1s probably
not present in India Even so, ins-
tructrons have been 1ssued to the
Port/Airport Health Officers in India
to screen passengers coming from
West Africa for any diseagse resembl-
ing Lassa fever.

Number of Employcey in Indian
Embassies

3149. SHRI SHIV BAMPATI RAM:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the total number of employees
working in each Embassy and High
Commission of India in foreign coun.
tries; and

(b) the total number of persons
among them belonging to Scheduled
Castes, Scheduled Tribes, Adivasis
and other weaker and minority sec-
tiond of society separately?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): (a)
and (b) A Statement giving the total
number of India-based employees and
the number among them béloriging to
Scheduled Castes and Scheduled Tri-
bes working in each Indian Mission
or post m foreign countries is placed
on the Table of the House,

No separate information 18 main-
tammed in respect of employees who
are Adivasis and those who belong to
other weaker and minority sections of
Society. However, Adivasis and some
persons belonging to weaker section
and minority community are also in-
cluded in Scheduled Tribes and Sche-
duled Castes,

Statement
S No Misuon/Post Number of Lmployees Remarks
Total Scheduled Scheduled
Castes Tribes
1 2 3 4 5 6
1. AbuDhabi N . . 13 3
2. Accra . . . . . 12 I
9. Addis Ababa . . . 9 2 .
4 Aden . N 9
5 Algiers . ' . . 1
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] 2 3 4 ] L
7 Anksrs . 1% 1 .
8. Baghdad f 28 1 .
9. Bahrain . ] .- 1
s0. Bangkok . 3o 2 .
11. Basrah . 4 as bl
12, m . . i s e
3. Belgrade. 4 i e
14. Bedin (FRG) 3 b ..
15. Berln (GDR) . 9 . "

16. Berme . . 9 b b
17. Birmingham . 4 ! .
18. Bogota . 3 - :
19, Boan . . a1 - we
20. Brmsilia . . 10 s .
a1, Brumeh . . 26 . '
22. Bucharest 8 N .
23. Budapest 7 3 .
24 Bucnos Arre . 9 - "
23, Caro . = a9 +
26. Canberma 12 1 .
a7. Caracas . 3 :
28, Chiangmm . 3 b =
2g. Chittagong . 8 . o
0. Chicago 6 . -
s Colombo . % . -
32, Conakry . 4 . e
33 Copenhagen . ¢ - !
84. Dacea . . 77 5 3
g5 Dakar . . 6 . .
$6. Dammcas . 1 - -
37. Dar-es-Salaam 16 . .
8. Doba . . 6 .- .
”. Dubai . 7 ') .
6 - -
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1 2 3 4 5
74. Madrid. = . 7 1 .
7% Male . . 2 1
76, Mandalay . . . 5 oa i
77. Manila . . 9 1
78, Maputo . . . 9 1
79. Medan . . 3 a
4n. Mexico Caty . . ' 8 . .
8r. Mogadishu 5 . .
82, Mombasa . 5 1 .
83. Moscow . 53 . 1
8y, Muscat . . f . [1] L
85 Nairols ., ' " f . 19 2 1
A6, New York (PMI) 30 2 .
B7. New York (CGIY 19 1
8. Odessa = 4 T .
8g. Oslo . . . . [
90, Ottama . 14 T
91" Panama = 2 = s 3 . .
n2. Paramabmbo . 3 B B
93. Pariv . . . . 27 . .
04. Peking . " . . 9 4 .
5. Phuntsholing . 3 .
g¢6. Port Loun 15 1 .
q7. Port of Spain " 13 . v
8. Port Said . ' 'y = .
99. Prague 13 1 1
100. Pyong Yang . 7 1 .
101, Rahat . . . . 13 1 .
102 Raphahu s . g . 7 1 1
102. Rangoon a8, .
104. Rome 1h .

105. Sanaa . . ' . G 1 .
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T Y T -1,
. 5 2 L] 4 8
tof. San Francisco . 7 . i
1w07. Santisgn. ] 2 ™~
108. Seoul 6 . .
tog Singapore 17 1 .
110. Sofia 12 3 .
111, Stoc holm 1z .

112. Suva . 8 . .
113 Sydney 6 . .
114 Tanananve 7 . .
115 Tehrao . 35 2 .
16  Thimpu 17 —

117 Tokyo . 28 1 —
118 Toronto 6 - —_
119 Tripoh 13 .
120 [uns 8 -— —
121 Ulan Baror 5 . .
n;u Vancouver 7 1 .
125 Vienna 13 . e
124, Vientane 7 -
135, Warsaw . :.i . .
126, Washington - 9o 6 .
1a7. Welhngton 7 .
128. Zahidan + .
12g. Zanzibar 4 . t
130. Athens, . T . .
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wwnfie St ¥ ey wenie v
TeuT

3150. st Qe qHo WA :
T ST st T Ty o g Wl

(%) v gooc ¥ Wi W &
e aremfte ol firdy ¥ & o
wnfre fawrer @il ¥ 2ot Qrrier
wer ¥rewT wwy ¥ fag w g
wmt ;W

(w) =fr gt, & seraft wo-
oy ?

were Wwew ¥ e st (wi
-(rq)&_mguhm) . (w) "
w).

(i) zeirr queriw
wifeardt fut % smeRz qifeny W
et warr B & frfirer 2o
ey wiwd ¥ fag o W Froer
it wart wf § | Fwrfy dur e R
fie ot ety spwaera 3 farrif enrfie et
fawra wiw ot wifirer §, v qgrdt wix
fre? xamwi & 2500 a1 YWY wiw
wrandt T avfr et qv, far X
wifiaret fa W wifew §, w= AT

fiwew

¥ wwr ¥ fag arlafee el
(e wre wYo ) wier feq v wif worlk
femr ff Twewr Wi v grr @y Y
s § fie oy iy ag & o
1 oY g o ankarfne 2vfremee
whw feg o | ongt s 2eteer Qe
e w7 N §, ¥ ot W wnr §
ww 2ot qwaNor & sTwwT g W
¥ forg 2o ¥ qurier wtw o WO
dranfr &

(ii) wwwwe

wgt T% Irew< Wy W e g,
et worwt ¥ (P fred, ogrlr
W enfeandt gomd wt wiferer §) wig
fudfir o & f 3100 AT PR
S k¥, 1477
31-12-77 ¥ 7 2030 TEXT Y
ng ¥ ¢ € ¥ 430 TTEwT arfiardr
duf A £

wifcarehl f@i ¥ A TwwT WO
g &, 0T TR ST WFwy Oy
arer o faer o wpew 1 % fer
i

afeard Aol § 1-4-77 ¥ 31-12-77 & frow W% qU TEwS Y i ooy
mﬂrmw_

wifeandr @Y/  31-12-77
wrfewreft faerer Y wrfianelt
N H 1—-4-77 gATET X

¥ 31-12-77 dgE wmwe
¥ Wy

7T TN

2 3

18 470
12 1056
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1 2 3

s fimft | . . . . — -
4 TwaE . " : . 12 918
s i . . . . - -
6 wuw : . . . -_— ?
7. Wogwe gidly . . . —_ | 17
8. wey ¥ wwite . . . — —
o ¥ . ; x . 1 | 12
10. wwfre : . . ' - | - |
11 wizw : : ; — 309 |
12 O . . . . 7 190
13 T . . . . ' -_— ]| -
14 MTTRW . . . . 193 1355
15. T eU%e WHA ' . . 37 377
18 wevTww . . . : e+2 16
17. ey : : : : 7 15
18. fiiror . . . v 3 6 |
19. afge . : . . ] 12
20. ATTTY . . . [ 10
21. faga . . . 11 ‘27
22 W, . . . . —_ —
23. g™y . . . - | —
24 fipeasie : . . 2 11425
25. Yy " : . . -— -—
26, e . . . . 44 1732
27. TOreAT™ . . . . 27 756
28. qife¥rlt . . . 1 24
29. TATIAN . . : . —_ 93
30. dfiews e . . . LT —_—
31. fufis . . . . -— —
32 siwar firshar v Wy . . —_ —
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wemre ghoww

3151, st W WY : w7 e
wrd e qw 7o Ty @R W SRR
fe:

(%) e fafem Qo wraiea
¥ wof A0onmre gfot o waaT qe
a f, wix

(w) w1 woere waF foo wf
oy fafex sofee w7 wfs et
1§ wevraeT T & fie 37 et T
fordar 7

Wty wrd wwr ww Wt (s
it wwi) (v) Swaen gear Qe
erfEat & e o ¥ Qe
IgH TR wegfew anfa & safwady &
e & wvataa § 1 (ag e A g fe
& aft FQwnT §), N fs 30 7,
1977 %) 12 08 HTE 4T |

(w) <ew finfae sofier 5o ot
wr weerra o § 1 wepgfer anfa
wafe woafe ¥ Iefiward )
wrefenr et i1 wrefan S W A
et & fore o st & ) wqfoe
orrfay ey wepg e srrnfa & Ssfeara
Y Qwr & forg o weet aeg dme
Wi i forg s o wmtemiR &Y Ao
Ui 4

Eatrusting Administration and Enforce-
ment of the Bldi Workers Weilfare
Cess Act and Bidi Workers Welfare

Fund Act

3152 DR VASBANT KUMAR PAN-
DIT Will the Minster of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state

(a) whether the Admumstration of
the Bid: Workers Cess Act and the
Bidy Workers Welfare Fund Act has
been entrusted to the Céntral Govern-
ment;
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(b) the basis for this arrangement
since the responsibility for mainten-
ance of industrial relations in the bidi
industry 1s entrusted to the BState
Governments;

(c) whether the industries for
which labour welfare funds have =0
far been constituted, fall within the
Central sphere, while the b:di Indus-
try falls in the State sphere; and

(d) whether the OCantral Govesn-
ment are considering the question of
entrusting the administration and en.
forcement of the above two legisla-
tions to the State Governments?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) Yes
Sir

(b) The Acts as passed by the Par-
liament require the Central Govern-
ment to admimister them As such
the Bida Workers Wellare Fund 15 also
being administered by the Central
Government

(c) Coal Iron Ore Limestone and
Dolomite and Mica Mines for which
welfare funds have heen created come
under the jurisdiction of the Central
Government for the purpose of the
Industrial Disputes Act The Bidl and
Cigar Workers (Conditions of Employ-
ment) Act 19668 15 administered by
the State Governments

(d) One of the State Governments
has suggested that the cess collected
by the Central Government for the
welfare of Bidi Workers should he
transterred to the State Governments
for administering welfare activities
This suggestion 1s being examined

wrw-are Farr # ot stoft i andwrrfet
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Indo-Bangiadesh Relations

3188 SHRI PURNA SINHA: Will the
Minister of EXTERNAL AFFAIRS he
pleased to state:

(a) whether relations of India with
Bangladesh have 1mproved and be-
come normal after this couniry has
conceded their demand for Farakka
waters and assurance of such further
concessyons as would relieve the diffi-
cultses of the people of that country;

(b) whether Government propose to
abolish the restriction of movements
of Indian and Bangladesh peoples
across the barders as it is between
India and Nepal and India and Bhutan
with a view to ensure furtherance of
Indo-Bangladesh relations by impro-
vement of communications between
the two people;

(e) if not, what are the constraints
against abolition of passport system
by either Government; and

(d) does he propose to visit Bang-
ladesh in the way he visited Pakistan
in order to discusg matters of common
interest keeping in view the fact that
exodus of Bangladesh minorities (into
India) hag continued unabated?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) In pursuance
of the policy of the Government of
India to attach the highest priority in
its foreign pollcy objectives, to im.
proving relations with neighbours, the
Government of India has taken some
initiatives for Improving relations

with Bangladesh. As a result, it has _

been possible, among others, to sign
an Agreement with Bangladesh on
the sharing of the Ganga waters at
Farakka and on augmenting its flows.
The Agreement iz based on the princi-
ple of shared sacrifices and mutu
accommodation and ngt pn unilatera
concesslon made by one party to the
other.

This Agreement along with other
measures has brought about an im-
provement n the climate or relations
between the two countries.

(b) No, Sir.

(c) A special passport and visa
system is in operation between India
and Bangladesh, The present climate
of relations and the conditions that
prevail do not warrant abolition of this
system

(d) At present there 1s no proposal
for the Minister of External Affairs
to visit Bangladesh.

Accommodation facility tp Employees
of Postal Superintendent in Bolangir
District Headquarters

3156 SHRI AINTHU SAHOO: wind
the Mimster of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that no
accommodation facility hag been pro-
vided to the employees of the district
headquarters of Postal Superintend-
ent in Bolangir (Orissa); and

(b) 1if so, whether Government are
proposing to construct some aquarters
for the postal employees m the Dis-
tric of Bolangir and when the cons-
truction would be started?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAD: (a) Yes, Sir
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(b) Yes, Sir. The construction of
quarters is expected to be taken up by
middle of next plan (1978—83).

Export of hot rolled & cold rolled
steel sheets during 1976-17

3157. SHRI L. L. KAPOOR: Will the
Minister of STEEL AND MINES he
pleased to state:

(a) whether it is a fact that about
$5000 tonnes of hot rolled/cold rolled
sheets have been exported till Janu-
ary, 1978 compared to about 3000
ionnes during 1976-1T;

(b) whether the price of this steel
was lower by about Rs. 350/~ per ton
in international market compared t0
domestic market;

(¢) if so, what are the name/names
of the importing exporting firm/
firmg and the quantity so exported;

(d) whether the decision to export
this item of steel was taken by the
Ministry of Steel against the advice
of SAIL international; if so, reasons
therefor; and

(e) the proposed target of the Steel
Ministry to export this item during
1978-79 and what is the justification
for laying down such a target?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Quantity of hot rolled coils exported
during April 1977 to January 1978
was 78,238 tonnes; quantity of cold
rolled sheets exported during the same
period was 9,864 tonnes.

(b) No, Sir.
(c) Does not arise.

(d) No, Sir, this Ministry does not
interfere with the commercial func-
tiening of SAIL International Ltd.

(e) Targets for the export for
1978-79 for this item have not yet been
fixed.
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Office building of P. and T. Department
in Jahanabad in Gaya District
(Bihar)

3158, SHRI H. L. P. SINHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether P. & T. Department
has jts own office building at Jahana-
bad in Gaya District (Bihar);

(b) whether the same is proposed
to be repaired;

(¢) if so, when and if not, the rea-
sons therefor; and

(d) whether the Post Office is func-
tioning in a rented building even
though it owns a building there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) to (d). The building has been
condemned and it is proposed , to
construct a new building in its place.
This is why the present building has
been vacated and is not proposed to
be repaired. The post office is, there-
fore, functioning in a rented building.

Journalists victimised

3159. SHRI EDUARDO FALEIRO:
Wwill the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many journalists have been
victimised or lost their jobs during
last nine months;

(b) their names and designations;
and

(¢) what are the reasons for such
action taken against them?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (¢). The
matter falls essentially in the State
Sphere and has been brought to the
notice of the State Governments/
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Union Territories for appropriate
action. So far as the question of re-
lief under the Industrial Disputes Act,
1947 is concerned the aggrieved journ-
alists covered by the Industrial Dis-
putes Act can approach the concerned
State Governments and seek remedies
through the respective State Indus-
trial relations Machinery.

Dharna by brick kiln workers and
their arrest

3160. SHR] BIRENDRA PRASAD:

DR. VASANT KUMAR
PANDIT:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state;

(a) whether according to press re-
ports, brick kiln workers staged a
dharna in support of their demands
before the Shram Shakti Bhavan,
New Delhi and 2000 brick kiln wor-
kers were arrested on the 20th Feb-
ruary, 1978;

(b) if so, their demands and whe-
ther Government propose to consider
their demands and if so, by what time,
and

(c) if not, the reasonz therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). The
matter falls essentially in the State
sphere. According to the information
made available by the Delhi Adminis-
tration which is the appropriate Gov-
ernment in this case, brick kiln work-
ers were agitating in support of their
main demand relating to an increase
in their rates of wages. The Delhi
Administration have appointed a
Minimum Wages Advisory Committee
on 21st February 1978 to advise the
- Administration on the question of revi-
- sion of minimum rates of wages in the
employment in “brick kiln industry”
in the Union Territory of Delhi. Some
employers of South Delhi are reported
to have arrived at a settlement on 7th
March 1978 agreeing to an increase in

the wages of certain categories
of workers in brick kilns in
South Delhi, in anticipation of the
recommendations of the Minimum
Wages Advisory Committee.

Proposal to purchase scrap IBM
Machines by Government

3161. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) Government have received any
memorandum from Employees’ Provi-
dent Fund Staff Union, Bombay, dated
18th February, 1978 opposing purchase
of scrap IBM Machines which were
installed in the Regional Provident
Fund Commissioner’s Office at Bombay
by the Central Board of Trustees,
Employees’ Provident Fund Organiza-
tion of the Government of India;

(b) whether Government are aware
that the Regional Provident Fund
Commissioners Office has already paid
a sum of Rs. 74,46,861/- by way ot
rentals and maintenance from the
year 1964 onwards; i.e. more than the

“*actual price;

(e¢) whether Government are aware
that it has been found not feasible
and useful to the establishment; and

(d) if so, whether Government will
drop the proposal of purchasing the
IBM Machines?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes.

(b) The amount to be paid by way
of rentals and maintenance of I.B.M.
machines is being worked out.

(¢) The Machines have proved use-
ful in the maintenance of accounts in
the Regional Office, Maharashtra,
Bombay.

(d) Does not arise.
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Providing suitable accommodation for
effice at rent to E.P F, Organisation

3163 SHRI MANOHAR LAL Wil
the Mimister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to sate,

{a) whether the EPF Organsation
which 13 a social security orgamisa-

(b) if s0, why not Government pro-
vide suitable accommodation to the
Organmation at reasonable reant to
save the workers’ money?

THE MINISTER OF BTATE IN THE
MINISTRY QF LABQUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) No Sir An
amount of Rs 980,847/- per annum is
being paid for the buildings which
have been hired by the Employees
Provident Fund Orgamsation for |ts
Central and Regional Qffices in Delhi.

(b) The Organisation proposes to
have its own accommodation and
efforts are continuing with the Minfs-
try of Works and Housing for the
allotment of a suitable plot of lamd
for this purpose

fuiwr st o aifiserwr avar
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Production of National Iron and
Steel Company

3167 SHRI K MALLANNA- Wil
the Mimster of STEEL. AND MINES
be pleased to state

(a) what 15 the production in terms
of tonnage and value in the National
Iron and Steel Company during the

g ereRl 1 “Eawanr’ & Wt et fie

period from Janusry to September
1977;

(b) what are the names of the
Directors of this company and what
are the names of the organisations
they represent;

(c) whether the scrap from this
company is sold by public auction or
by any other method; and



(d) whether any enquiry has been
made about the pricing system of its

products and if so, what are the de.
tajls thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Nil, as the factory has been under
closure since I5.5-1876,

(b) The Board of Directors of the
Company at present is as below:—

1. Shri A. C. Bose . Nominee of Industrial
Reconstruction  Cor-
poration d‘lndh‘t.
Government of India
Undertaking)

2. Shri 8. K. Lahiri , Do,

3. Shri R. P'. Agarwala Nominee of Entre-
prencur Group.

4 ShriG. D. Agarwala. Do.

(c) Normally scrap from this com-
pany i8 being used internally as pri-
mary raw material for production.

(d) It is understood that the com-
pany had commissioned a firm of cost-
Accountants in 1974 to study the pric-
ing system and that the report of the
firm had indicated that the basic draw
backs from which the company was
suffering was low production level, low
capacity utilisation of the melting shop,
shortage of funds for purchasing
billets, high fixed cost etc.

Industrial Disputes pending in
3 Industrial Tribunalg of Dhanbad

3168. SHRI A. K. ROY: Will the
Minister of PARLTAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the number of industrial dis-
putes pending in the Industrial Tri.
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bunals of Dhanbad, for how many

Tribunals
Judges in the year 1877;

(b) whether most of the time the
Tribunals were without Judge and
the number of cases got piled up, in-
creasing the misery of the workmen
due to delay: and

(e) if so, steps Government pro-
pose to take for speedy disposal of
industrial disputes in Dhanbad Coal.
fleld?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The num.
ber of industrial disputes pending in
the Industrial Tribunals of Dhanbad
yearwise is given In a statement at-
tached. During the year 1977, the
Central Government Induystrial Tri-
bunal-cum.Labour Court No. 1 at
Dhanbad functioned upto 21st Novem-
ber, 1877, but remained vacant there-
after due to the demise of the Presid.
ing Officer. The Central Government
Industrial Tribunal.cum-Labour Court
No. 2 remained vacant throughout 1977.
Industrial Tribunal-cum-Labour Court
No. 3 functioned throughout the year.

(b) and (c). Since the Central
Government Industrial Tribunal-cum-
Labour Court No. 2 remained without
a Presiding Officer throughout the year
1977, the pending cases were trans.
ferred to the Central Government In-
dustrial Tribunals-cum-Labour Courta
Nos. 1 and 3 to mitigate the hardship
to the workmen due to the delay in the
disposal of cases. The Presiding Offi-
cer of the Central Government Indus-
trial  Tribunal-cum-Labour  Court,
Jabalpur has also been instructed to
attend to the pending cases of Cen-
tral Government Industrial Tribunal-
cum-Labour Court No. 1 by holding
Court at Dhanbad,



135  Written Answers PHALGUNA 25, 16909 (SAKA) Written Answers 36

STATEMENT
Central Government Central Government Centzal Government
Iudustrial Tribunal- Industrial Tribunal- Indusinal Trbuual-
Y cum=Labour Court No 1  cum-Labowr Court No 4 cum-Labour Comt No 3
car
Casrsunder  Applica-  Cases under  Applica Cascs under  Apphea-
Section 10 uons Section 10 t1ons Seelion 1o {auns
of the of the of the
Industrial Industrial Industraal
Dusputes Dusputes Dusputes
Act, 1047 Act, 1047 Act, 1947
1974 . 1 8 "
1975 6 32 i 7
1a5L 1 4 3¢ 7 ]
77 b7 b - v ne
1978 3 ! 1 -4 "
loran 77 " 3 = 1y )

Demand for Mangamese Ore abroad

3160 SHRIMATI PARVATHI KRI-
SHNAN Will the Mimster of STEEL
AND MINES be pleased to state

(a) whether there 18 an increased
demand abroad for further processed
manganese ore,

(b) 3¢ o0, whether Government
have a proposal under consideration
to develop the processing facilities in
the country tp utilize the increased
demand for the processed manganf-e
ore, and

(e) if so, the detuils thereofp

THE MINISTER OF STATL IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Presum-
ably reference 1s to  beneficiated
manganese ore There 15 no speclal
spurt 1n demand n export market for
beneficiated manganese ore

(b) and (c) Do not amse

Investment by Kuwait in Steel
Indusiry

4170 SHRIMATI PARVA1lI KRi
SHNAN Will the Muuster ot STEEL
AND MINES be pleased to slate

(a) whether Kuwait has offered to
invest 1n the Steel industiy in India,

(b) 1f so, the detailx theieof’

FHE MINISTLR OF STAI'k IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) No Su

() Does not arise

Connecting Gunpur with Blsam-
Cuttack by Telephone

3171 SHRI GIRDHAR GOMANGO
Will the Mimister of COMMUNICA-
TIONS be pleased to state

(a) whether there was a proposal
by the Director General, Telephone,
Orissa Circle to connect Gunpur sub.
divisional headquaiter with Bisam-
Cuttack Tehs headquarter gf District
Koraput, Orissa;
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(b) i so, when it was decided and
the reasons for the delay:

(c) whether this spilover proposal
will be included for execution in cur-
rent financial year; and

(d) the criteria adopted by the De.
partment to fix the priority?

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI NAR-
1IARI PRASAD SUKHDEQ SAI) (a)
1o (d). Yes Sir, there was a proposal
in 1971-72 lo connect Buisam-Cuttack
with Gunpur The survey of the route
revealed that the Linking 1s not possi-
hle due to power parallelsm in the
route The proposal was. therefore

dropped
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Memorandum by Shramik Sangharsh
Samity, Bhilainagar

3173. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state.

(a) whether he received a memo.
randum from Shramik Sangharsh
Samity, Bhilainagar dated 30-1-78 rc-
garding corruption, nepotism ete. 1n
B.S.P. Bhilal;

(b) it 8o, what is the reaction of
the Ministiy thereon; and

(¢} whether Ministry proposes to
make an enquiry into the allegations
raised in the above mentioned memo.
randum?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Bir.

(b) and (c). The issues contained
in the memorandum are being looked
into.

Setting up of a Working Group of
Representatives of Alloy Steel and
Special Steel Industry

3174. SHRI C. K. CHANDRAFPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government intends
to set up a working group of repre-
sentatives of alloy steel and special
steel industry and users to take stock
of the demand and availability and
recommend concrele proposals for
filling up gaps; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and
(b). In the Seminar held by the
Alloy Steel Producers Association of
India ut Madras on the 17th February,
1978, the Chairman of the Association
made a suggestion for setting up a
Working Group to study and report
demand and availability of tool, alloy
and special steels. This suggestion
has been accepted and the constitu-
tion of the group is under considera-
tion.
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Discriminaiion against Bihar Collieries
Kamgar Union in implementation of
Tribuna] Award

3176. SHRI A. K. ROY, Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Bihar Colliery Kam-
gar Union (CITU) has been discrimi-
nated as compared to other Unions in
the coalfield in the matter of imple-
mentation of Tribunal Award and
most of its awards were taken in for
appeal to the higher courts with the
permission from the Labour Depart-
ment without getting them implemen-
ted straightway during the last Emer-
geney and 1f so, the details thereof,

(b) whether the policy of the
Janata Government 1s to settle the
industrial disputes early without en-
couraging lengthy litigation; and

(c) if so, whether the Ministry
would review earlier decisions of
Emergency and advise implementation
of the Award to the Nationalised
colliery management?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); (a)
and (b). The policy of the Govern-
ment in regard to labour disputes is
to avoid litigation as far as possible
and for this purpose, a Serecning
Procedure has been prescribed for
filing appeals by public sector urder-
takings against the Awards of
Tribunal, etc. Permission to file Writ
Petition against the Awards of the
Tribunal, ete. is therefore given to
managements concerned omly after
locking carefully into the issues in-
volved and jn accordance with the
said procedure. Euch case s con-
sidered on its merits and there igz no

ernment for review, it can be con-
sidered on merit

Number of Passport applications re-
celved in R.P.0, Bombay

3177. SHRI R. K. MHALGL: wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) how many applications for
passports have been received during
the last three months in the office of
Regional Passport Office, Bombay;

(b) how many of them are pending
as yet; and

(c) the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) and (b).
During the period 1st December 1077
to 28th February 1978, the Regional
Passport Office, Bombay, received
54,101 applications for passports,
During the same period, 48,000
passports wele 1ssueq and the balance
of 6000 applications are being pro-
cessed.

(e) As the average time for pro-
cessing a passport is about & weeks,
these 6000 passports will be cleared
by the end of this month,

Constitution of Telephone Advisory
Committee in Thana District,
Maharashtra

31786 SHRI R K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether Government have
constituted o Telephone Advisory
Commitee for Thana Distriet in
Maharashtra;

(b} il s0, when and what is the
composition of the Committee along-
with names anq addresses of the
persons;
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(e) if the said Committee have not
still been constituted, the reasons for
delay; and

(d) when it
now?

shall be constituted

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. Telephone
Advisory Committees are constituted
one for each Telephone District and
one for each State and Union Terri-
tory only.

(b) to (d) Do not arise.

Complaint from Kalyan, Shahpur
Ulhasnagar in Thana District
(Maharashtra)

3179 SHRI R K MHALGI: wil
the Minister of COMMUNICATIONS
be pleased to state;

(a) how many complaints have
been received by the Officer-in-charge
of Telephone Exchanges of Kalyan,
Shahpur, Ulhasnagar in Thana Dis-
trict of Maharashtra during a period
of last one year in regard to wrong
billing, arrogance of operators, the
non-service of telephones, non-
response of officers, etc ;

(b) what action has been taken in
respect of the said complaints; and

(¢} whether the complaints have
been informed in writing about the
action taken and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAID): (a) During the last one
year the total number of complaints
received in Tespect of Kalyan,
Ulhasnger, Shafipur are 217, 360 and
10 respectively.

(b) Complaints have been investi-

gated and prompt remedial action has
been taken wherever necessary.

(¢) The complainants have been
suitably replied.

Telex Exchanges in the Ceuniry

3180. BHRI AHMED HUSSAIN: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) number of Telex Exchanges
working, connections and Telex
P.C.Os, in the country and the num-
ber of applicantg in the waiting list for
telex connections and telex attach-
ments;

(b) the action taken/proposed to be
taken to wipe out the waiting lists;

(c) the reasons leading to the wait-
g list for attachments; and

(d) the number of teclex comnec-
tions proposed to be given during
1978*

THE MINISTER OF STATE INTHE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI):

(a) (1) No. of Telex Exchanges of
(1i) No of Working Connec-

tions 410y

(i1t} No of Telex P.C2 Os. 32

fiv) Waiting List of apph-
cants for Telex connec-
tions . f 1125

(v) Waiting List of applicants
for Telex attachments abog

(b) (i) Exchange Capacities are
bring increased wherever necessary.

(1) Additional Teleprinter Machines
and Attachments are being procured
to reduce the Waiting List.

(c) Large increase in the demand
due jo Introduction of subsosibers
dialling fecility by Telex Subseribers
to Foreign countries and the supples
not meeting the increased demands
of attachments.

(d) Approximately 1200 Telex Con-
nections are expected to be given
during 1078.
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9181, SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) how much money (in foreign
exchange) Government are paying as
rent for the buildings for their embas-
sies in different countries;

(b) whether Government have
any plans te “own our own homes”
abroad; and

(c) if not, what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) The annual
rent paid for office und residential
budldings hired for Indian Diplomatic
Misgions abroad was Rs. 577.08 lakhs
as on 1st March, 1977,

{b) Yes, Sir.

{c) Does not arise.

Richness Richaries of Ladakh and
Kargil Areag in Minerals

3182. SHRIMATI PARVATI DEVI:
Will the Minister of STEEL AND
MINES be pleased to state:

fa) whether it is a fact that Ladakh
and Kargil areas are rich in mineral
wealth like copper, chromite, sulphur,
limestone, borax, soda and gold dust;

(b) whether any comprehensive
survey has been carried out in regard
{o these minerals; and

(c) the steps proposed to be taken
for commercial exploitation of these
minerals?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR! KARIA MUNDA): (a) In-
vestigations so far carried out by GSI
have indicated about 210,700 tonnes of
crude sulphur, about 5,400 tonnes of
borax, about 6,60,000 tonnes of sodium
salt and about 525,000 tonnes of limes-
tone with some occurrences of copper,
chromite and gold dust in Ladakh

and’ Kargil areas.
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(b) Geolo;iml Survey is a con-
tinuous process. G.8.I. proposes to
carry out mineral investigations in
Ladakh and Kargil during the field
seagon 1877-T8.

(c) It is yet premature to consider
commercial exploitation of these
minerals.

Promotions of Momiai

3183. SHRIMATI PARVATI DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: |

(a) whether Government are aware
that jn Ladakh ‘Momiai’ a natural
medicine which oozez out of the stone
due to extreme heat during day and
much prized for energy, vitality and
vigour is available;

(b) whether this substance is in
great demand in India and outside;

(c) whether Government propose
to increase the availability of Momial
for people in the country and promote
its export; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
‘Momiai* is stated to be a natural
product, resembling Silajit, obtained
from the mountains in Arabia agnd
Persia. However, there is no infor-
mation regarding its availability in
Ladakh. The information is being
collected and will be placed on the
Table of the Sabha in due course.

(b) There is demand for Momiai
from manufacturers of Unani medi-
cines, but it is not known whether there
is any demand for ‘Momiai’ outside
India.

() and (d). ‘Momiai’ is not avail-
able in India; it is imported. Hence
the question of promoting its export
does not arise.
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Percentage break-up of People seek-
ing Telephone Connection;

3184. SHRI S. R. DAMANI: Will
the, Minister of COMMUNICATIONS
be pleased fo state:

(a) the number of people seeking
telephone connections and put on
waiting list and its percentage break-
up for over 10 years, 8 to 10 years, 6
to 8 years, 4 to 6 years, 2 to 4 years
angd below 2 years;

(b) out of the above the number of
people who have  deposited money
under the OYT scheme and waitlisted;

(¢) what are the reasons for which
the Department has not been able to
render quick service; and

(d) whether any target date and
werk schedule is fixed for clearing the
waiting lists and the details thereof?

w0

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Waiting
list of applicants who have made
advance deposits as on 31-1-1978 is
as follows:

'

OYT 33,751
Non-OYT 1,66,099
Total 1,99,850 -

Information about percenfage breakup
for over 10 years, 8 to 10 years etc.
is being collected and will be placed
on the Table of the House.

(c) The limited resources both
money and materials available did not
permit meeting demands promptly in
all places. Within the résources avail-
able higher priority is given to meet
demends at smaller stations. This has
resulted in accumulation of demands
in larger cities. Most of the pending
demands are concentrated in large
cities except a few cases of very long
connections in some smaller stations.

(d) It is hoped to provide con-
nections to majority of existing appli-
cants by 1-4-80 except in a few
pockets in large cities and very long
distance connections at smaller places

Agreement between India and
Mongolia

3185. SHRIMATI PARVATI DEVI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an agreement between
India and Mongolia has been conclud-
ed recently in New Delhi; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) Yes, Sir.

(b) During the visit to India of the
Mongolian Foreign Minister between
6th to 10th February 1978, two agree-
ments were concluded. QOne related
to trade between the two countries
and replaced the earlier agreement
which was signed in 1968 ang ex-
tended periodically. Trade between
India and the Mongolian Peoples Re-
public would in future be carried on
in free foreign exchange.

The other agreement provides for
exchanges between the two countries
in the flelds of cooperation in science,
technology and culture. A concrete
programme of such exchanges for the
years 1978-80 under this agreement
has also been signed in Ulan Bator Ly
our Ambassador towards the end of
February.
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Payment of Low Wages to Workers in
Manganese Ore India Limited and
Setting up of Wage Board

3187, SHRI KACHARULAL HEM-
RAJ JAIN: WIill the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state.

(a) whether Government are aware
thut the workers employed in the
Manganese Ore India Ltd. are being
laid much less in comparison to their
wounterpurts working on  other
tinerals like iron, dolamite, limestone
ele,;

(b) if so, the steps proposed to be
tuken by Governmeni to increase their
wages; and

' mcz 16, 1878
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(c) whether there is any proposal
under consideration {o set up a wage
board to suggest uniform wages etc.
for all workeryg working on minerals?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Wages paid t6 workers in the Man-
gunese Ore India Ltd, are in accor-
dance with the minimum wages noti-
fled by the Government under the
Minimum Wages Act. These gre,
however, lower than the prevailing
wages in the captive Iron ore mnd
limewstone mines of the steel and
cement industries where the wages
are regulated by bipartite settlements.

(b) and (c). The entire question
will be reviewed by the Government
as part of the exercise to evolve an
integrated policy on wages, incomes
and prices.

Abolition of Contract Labour In Bidi
Industry

9188, SHR1 KACHARULAL HEM-
RAJY JAIN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether he is aware that indus-
trialists engaged in bidi industry are
resorting to contract system in labour
and are thus depriving the workers
from their due wages, bonus, gratuily
ete.;

(b) whether there is any proposal
under consideration of the Govern-
ment to abolish the contract system of
labour in bidi industry; and

(c) whether the Centre has
received some representation from the
workers and others in Madhya Pra-
desh to abolish this contract system
and if so, the reaction of Government
thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a)
and (b). The matter falls essentially
in the State sphere, and the “Appro-
priate Government” under the Con-
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tract Labour (Regulastion and Aboli-
tion) Act in the case of the bidi
industry is the State Government con-
cerned

(c) Presumably reference is to the
representation dated November 4%
1977 from the General Secretary, 2
State Trade Uniop Congress suggest-
ing inter-alia abolition of contract
labour system in the Bidi industry.
The representation has been brought
to the notice of the Government of
Madhya Pradesh for necessary action
under the Contract Labour (Regula-
tion and Abolition) Act
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and held discussions with the State
Minister of Health and other officials
there about the various aspects of
Rural Health Services,

(b) 1f 8o the broad details thereof,

(e) whether the Government of
Gujarat have asked for  increased
Central assistance for setting up =a
larger number of Primary Health
Centres particulatly 1n  the rural
areas in the Stale of Gujarat and if
st the main facts thereof and

(d) the Government of Indias
reaction and response to the said pro
posals of the winecerned State Govern

went?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) The
Lmon Ministcr of Health and Famulv
Welfaie viviled Ahmedabad and not
Gandhinagar on the 4th January 1878
Therc he had a meeting with
the Health Minister of the State, re
p estntalives of the State Government
tug Director ot Heilth Services the
Ihreetn of Medical Edurcation and
the Director of Ayurveda about the

rivuy problems/proposalg 1n respect

{ Health Service sand Medical Edu-
t lion

(b) and (c¢) The discussions
 lated to replacement of UNICEF
tthicles fice diagnostic seavice and
reatment of children below 14 years
f age upgrading the sub-centre at
the ra,. of 2 <ub centres fo: one
onimaty health centre doubling the
aumbher of PHCs participation of
roluntary  orgamsations  matching
rints to *hum bv the centre and the
“tate and resiflence-cum-clinles 1n
ne remote and tribal areas where
octors are reluctant fo go  The
=atters relating to restoration of seats

the B T Medicil College at Ahmt
labad and jn the MP Shah Medical
Follege Jamnagar end incremse in
the number of seats in the medical
nlleges were also discussed The
question of setting up 1 body simular
to UGC for medical educatiom W
so raised
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(d) The proposals are being exa-
ammed The Government of India
have, howover, not commuitted any

suggested by the State Government
that ayurveda should be developed
and one doctor in ISM posted to
each Primary Health Centre

Issue of Commemorative Postage
Stamps during 1978

3192 PROF P C MAVALANKAR
Will the Mimster of COMMUNICA-
TIONS be pleased to state

(a) whethet Gove-nment have
drawn up a piloglamme of 1Ssue of
special commemorative postage stamps
during the year 1878 and whether the
said programme hag been o1 18 likely
to be revised subseguently

(b) 1f so the full details thereof,

(¢) the total amount of money for
which the said stamps are 1ssued and

(d) the expected sale abroad and/
o1 sales by philatelist. at home and
abroad of the sud special stamps in
the smid vear ang its proportion to the
total siles proceeds of the said
stamps?

THE MINISTFR OF STATE IN THE
MINISTRY O COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI) (a) Yes Sir It has
been revised twice so far by adding
two stamps The programme 1s re-
vised only when it becomes absolutely
essential

(b) A copy of programme of issue
of special/commemorative  stamps
during 1978 15 placed on the table of
the House

(c) Rs 7875 crores in 1877

(d) The sales in foreign countries
1n 1977 was Rs 4,86,15883 The sale
thiough Philatelle Bureaux/Coun-
ters to the Philatelic collectors was
Rs 1574474615 The proportion of
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sales to philutelic collectors through total sale proceeds of the last year is
Philatelic Bureaux/Counters to the 1:4.85,
Statement
Programme of Issus of Special Commemorative Postal Stamps During 1978

sl Particulars of stamps Dateof No.of Denomination
No. issue stamps (1 paise)
1 Conquest of Kanch njunga . . 151-78 2 25, 100
2 27th Pacific Area Travel Association Con-
ference . ' “ F " . 23-1-78 1 100
g Third World Book Fairr . . . 11-2-98 1 100
4 The Mother—Pondicheiry i f . 21-2-78 1 25
5 Wheat Research . : . v . 23-2-78 1 25
6 Nanalal Dalpatram Kavi . . . 16-3-78 1 25
7 SurjyaSen . . . . . . 22-3-78 1 25
8 Rubens r . " . . 4-4-78 1 200
9 Charlie Chaplin . . . 16-4-78 1 25
10 Syama Prasad Mookerj: B «  w3-6-78 3 25
11 Bethune College, Calcutta . ) B 0-7-78 1 15 added subte-
quently.
12 E.V.Ramaswami . . . . f 17-9-78 1 a5
¢3 Uday Shankar & = . . = 16-9-78 1 25
14 Vallathol Narayan Memon . . . 16-10-78 1 FI3
15 Children’sDay . . . . . 14~11-78 1 25
¢6 Franz Schubert . 5 : " : o=11-78 1 Added subsequently.
Denomnation. to b
decided.
17 Ravenshaw College = = . 1978 ] 25
SERIES
1 Modern Indian anuu;s (to comecide with
the Fourth Tr [ C porary
Art) . . ) . . 23-3-78 4 25, 50, 100, 200,
2 Muscums of India . f . " . =578 4 15 504 100, 200«
3 [Iribalsof India . . . . . -8-78 4 25, 50, 100, 200.
4 Ajanta Frescoes f . . . . -10-78 4 25 each.
Training of unqusiified Pharmacists country, for giving financial assistance
to the State Goveinments for the
3103. PROF P. G. MAVALANKAR: training of unqualified pharmacists;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state; (b) 1if so, the broad details thereof;
(8) whether Government have
formulated any centrally sponsored (e) if not, whether Government

schemes, for the benefit of the entire propose to consider such schemes on
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an experimental and on limited basis;
and

(d) it not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No.

(b) Does not arise
(c) No.

{d) The State Governments are
primarily responsible for the training
of pharmacists by conducting diploma
courses in Pharmacy which 1s the
minimum qualification for registration
as registereq Pharmacist. There are
nearly 57 institutions (Medical
Colleges and Polytechnics) imparting
diploma courses in Pharmacy. Follow-
ing the amendment to the Pharmacy
Act, in 1976, the Government of India
had advised ull the State Governments
that training facilities for Pharma-
cists should be expanded and for
this purpose the number of a missions
in the existing institutions could be
increased and the facilities in Science
Colleges and Polytechnies could be
utllised for a diploma cOurse in
Pharmacy. It had also been clarified
that while the Government of India
have no scheme for extending finan-
cial assistance to the Btates for train-
ing of pharmacists the State Govern-
ments could include ¢he additional
expenditure involved in the expansion
of the training facilities in their
Annua] Plan budgets. In addition, the
Pharmacy Council of India are con-
sidering the proposal to amend the
Education Regulations, 1972 to permit
unqualified pharmacists who have
becn practising for not less than 2
vears in hosmtals dispensaries and
other Institution: and who possess
Meatriculation or other equivalent
nualification tn underco a rondensed
course of gne vyear for acquiring a
<liploma in Pharmacy This conces-
cion would be granted irrespective of
whether Education Regulations have
come into foree in any particular
State or not.
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Btady tour for MPs. to watch various
projects and mchemes

3194 PROF. P. G, MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR ke
pleased to state:

(a) whether Government propose
to start or resume the practice of
organising select study tours for Mem.-
bers of Parliament going round the
country fo watch and learn about the
various projecis and schemes and to
see the country at large and meet the
people of various regions;

(b) 1f vo0, when and how; and

(e) 1f not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b) WVisits of “Vembers of
Parliament to national Undertakings/
Projects are arrangeq either on re-
quest of Members of Parliament er
otherwise from time to time. During
the year 1877, mine such visits were
organised Twg visits were orgenis-
ed during January and February,
1978,

(c) Does not arise.

Shares held by International Tele-

phone and Telegraph Industries Lid.

U.S.A. in Indian Telephone Industries
Ltd

3195 SHRI SHYAM SUNDAR
GUPTA
SHRI MUKHTIAR SINGH
MALIK
SHRI G M BANATWALLA-

Will the Minister of COMMUNICA-
TIONS be pleaed to state:

(a) v hether thmie v am prauosal
to relincuish {he shnes 1w 11 "y Inter.
national Telephone and Teleoriph
Corporation of USA 1n the Indian
Telephon~ Industrics Lomited Tanga-
lnore, "nd

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQO SAI): (a) Yes, Sir.

(b) The terms for taking over of
these shares by the Government of
India are under negotiation at present.

Criteria for Posting Diplomatic
Personnel

3196. SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M, BANATWALLA:

Will" the  Minister of EXTERNAL
AFFAIES be pleased to state;

(a) -whether Government propose
to rationalise the criteriagfor posting
diplématic personnel abroad; and

(b if’ so, the details thereof?

THE WMINISTER OF STATE IN THE
Y{INISTRY OF EXTERNAL AFFAIRS
8HRI S. KUNDU): (a) and (b). The

criteria for posting of diplomatic per-
sonnel ubroad take into account the
requirements of posts and the qualifica-
tions, lilguistic ability and experience
of the personnel recommended for
the post: broadly speaking the balance
of these considerations provide for a
‘satisfactory rationale for the mnorm
for poslings abroad.

Import of Equipment for Hauz Khas
Exchange from Japan

3197. SHRI K. RAMAMURTHY:
Will the Minister of COMMUNICA-~
TIONS be plesed to state:

. (a) whether the entire equip-
ment for Hauz Khas Exchange has
been imported from Japan; and

(b) if so, the reason for the in-
ordinate delay in commissioning the
Exchangz?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) and (b). The Hauz
Khas exchange consists of fwo units.

The Unit-I with a capacity of 4,000
lines IT.I. manufactured equipment
was commissioned in two stages; 2500
lines on ~18-10-76 and 1500 lines on
17-12<77. The initial installation was
delayed slightly,

The equipment for Unit-II with a
capacity of 10,000 lines his been
imported from Japan. It has been

commissioned on 25th February, 1978 —

as per schedule.
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Admimion to the Government Modical
Ooliogen

3199, DR. BAPU KALDATE:
SHRI Y. P. BHASTRIL:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have any
normg and examination for the admis-
sion of students to the Government
Medical Colleges;

(b) whether Government have
rigid rules similar to those for the
Medical Colleges to whom Govern-
ment gives aid; and

(c) it so, the details thereof? .

THE MINISTER OF 8TATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The norms and procedure for
selection for admission to the Medical
‘Calieges both Government and pri-
wte.auldddnwnbythel\ledical
Council of India after obtaining the
approval of the Government of India
and are mandatory,

(c) The criteria adopted for admis-
sion of students is given in the at-
tacheq statement.

Statsment
Selection of Students

The sgelection of students to a medi-
cal college should be based solely on
merit of the candidate and for deter-
mination of merit, the following cri-
teria be adopted uniformly through-
out the country:

(a) In State, having only one
Medical College and one Univer-

tion, the marks ohhh;: st such
qQualifying examination taken in-
1o consideration,

(b) In States, having more than
one Universit/Board/Examining
body conducting the qualifying sxa-
mination (or where there ure more
than one medical college under the
administrative control of one autho-

rity), a competitive entrance exa-
mination should be held s0 as to
achieve a uniform evalyation due to
the variation on the standard of
qualifying examinations conducted
by different agencies.

(c) Where there are n;ore lythn.n
one College in a State and only one
university/board mncﬂns ) 11‘-:
qualifying examina than a join
selection board be constituted for
alj the cplleges,

{d) A competitive entrance exa-
mination is absolutely necessary in
the case of institutions of all Indja
character, .

(e) To be eligible for competitive
entrance examination candidate
must have passed any of the quali-
fying examinations as enumerated
under the head-nole “Admission to
Medical Course”.

Provideq that a candidate who has
appeared in a qualifying examination,
the result of which has not been dec-
lared, may be provisionally allowed
to take up the competitive entrance
examinations and in case of his
selection for admission to medical
course, he shall not be admitted there-
to unless in the meanwhile he pas-
sed the qualifying examinaticn,

Provided also that a can-
didate for admission to the
Medical course must have
obtained not less than 50 per cent of
the total marks in English and
Science subjects taken together (i) at
the qualifying examination or at a
higher examination in the case of
medical colleges where the admissions
are made on the basis of marks ob-
tained at these examinations or (ii)
50 per cent of the total marks in Enghsh
and Science subject taken together at
the competitive entrance examination
where guch examinutions are held for
selection,



Provided further that the Govern-
ment of India shall have the power
to relax the minimum percentage of
marks in deserving cases elther on
its own initiative or on the recom-
mendation of the State Government.

The authorities Shm; Govern-
ments and Universities) shoulg ar-
range special coaching classes for
SC/ST candidates before the qualify-
ing/competitive examination to en-
able them to come up to the appro-
priate standard for admission to the
Medical Course.

(f) Weightage of 2 per cent may
be given to candidates who are
otherwise eligible for admission to
the Medical Course on the basis of
marks secured in the qualifying
examination for N.C.C. Training
and for participation in sports/
athletics during the course of rrain-
ing for the qualifying examination.

Post Offices opemed during 1977 I
villages with a population of 500
: and over 1500

3200. DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post offices npen-
ed during 1977 in the village: with
w population, of 500 and over 1500;
and

(b) whether any provision has been
made for regular delivery of lotters
in these areas?

THE MINISTER GF STATE TN THE
MINISTRY OF COMMUNICATTONS
(SHRI NARHARI PRASAD SUKHDEO
S8AI): (a) and (b). The information

. i‘ _-n_l i r‘ H ‘l-\..
ritten Answers i68

hbeh'u.: .r:!"u “T]}]“i;a .
on the Table of the House.

T Y "ﬂ,-_a &
Dproving Bervice at %7, 196 & 109

3201, CHAUDHURY BRAHM FER-
KASH: Will the Miriister of COM-
MUNICATIONS be pleased to state:

(a) the particular efforts made to
improve the 197, 198, 180 services of
Delhi telephones;

(b) whether an enquiry was ever
conducted to know the reasons of poor
response of these services; if so, the
facts thereof and the particulars of
enquiry done; and

(c) whether gome officerg and staft
were found negligently operating
these important services and if so,
the particulars thereof and the action
taken?

THE MINISTER OP STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) The following steps have
been taken:

(i) Periodic routine testing on
‘187', ‘198’ and ‘199" services.

(ii) The number of ‘19T positions
increased from 50 to 70 recently.

(iii) 24 additional positions on
‘189" assistance service will be
added.

(iv) Special Services working are
tasted on a rotational basis from
different exchanges and remedial
action taken.

(b) No, Sir, however, the perlodic
routining has been intensified to en-
sure better service.

(c) No Sir, there is no general neg-
ligence by any staff. Remedial
measures are taken as and when
found necessary.
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Exchangle -

3202. CHAUDHURY BRAHM PER-
KASH; Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it has come to his
notice or has it been brought to his
notice that the functioning of tele-
phones in the Janpath Telephone Ex-
change is very defective and the con-
sumers served by this exchange have
to face great inconvenience on account
of their telephones generally remain-
ing out of orders;

(b) the orders issued in respect of
attending to compluints regarding
faults because the complaints made
in this Exchange are not attended
carefully and for long hours; and

(c) the steps proposed to be taken
to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUXHDEO
SAI): (a) No Sir; the functioning of
Janpath Telephone Exchange is nor-
mal.

(b) No Sir, there is np abmnormal
delay in attending to complaints. The
average delay for attending faults is
about 2.1 hours,

(c) cost supervision is maintained
over the working of the exchange.

Production of Stsel Ingots

3%203. SHRI YASHWANT BOROLE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
prepared itself to make a major break.
through by way of expansion of
production in steel ingots etc., in & big
way. for exports;

(b) whether it is also a fact that
some agreements have been signed
with other countries for supply of
iron ore on large scale by losing the
tdvantage of producing steel in the
country itself; and

(¢) what steps are being taken to
ensure that our steel plants work to
full capacity for all qualities and
only the surplus ores are exported?

THE MINISTER OF STEEL AND
MINES (SHBI BIJU PATNAIK): (a)
Expansion in indigenous steel making
capacities is being undertaken essen-
tially for meeting the internal de-
mand and if any surpluses are avail-
able they are being exported. A pro-
posal is also under consideration for
establishing a port based export ori-
ented blast furnace complex.

(b) No, Sir.

(c) Preference is given to meeling
the iron ore requirements of Indi-
genous steel plants and any export of
iron ore is being undertaken only
after fulfilling the internal require-
ments.
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FAMILY WELFARE be pleased to
state’

(a) whether it is a fact that a
large number of herb specialists, tra-
ditional midwives and healers are
practising today in the country hav-
ing undergone elaborate training in
ancient systems of medicines or skills
handed down to them through the
generations;
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(b) whether Government propose
to train these traditional healers and
local midwives to the adequate level
so that acceptable health care may be
provided at a very moderable expen-
se; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEBI FRASAD YADAV): (a) Yes,
Sir.

(b) and (c). The traditional hea-
lers viz. the Vaidyas, Hakims and
Homoeopaths have an important place
in providing medical aid to the people
in the villages smince a large number
of them are settled in the rural areas.
The treatment given by them is en-
tirely based on the knowledge ac-
quired by them from their fore-
fathers. In order to make these prac-
titioners more wuseful in providing
health and medical care and to in-
crease their efficiency it i1s proposed,
during the Sixth Five-Year-Plan, to
impart short-term training in com-
munity health, including preventive
medicine, hygiene and methods of
diagnosis in addition to intensive
training in their own gystems to such
practitioners.

Under the Rural Health Scheme the
traditional healers can also be selec-
ted for training as Community Health
Workers by the Gaon Sabhas or
other representative organisations
from within the community itself

An extensive programme of train-
ing the local midwives or traditionm]
birth attendants (dais) has also been
undertaken. The village community
would gelect and persuade dais to
undergo the training, The training
is for a period of one month during
which a stipend of Rs. 300/- per
month would be paid to them. After
the training they would be provided
with a kit cqptaining simple require-
ments for ensuring safe delivery. Re-
placements of the kit would also be
provided free as and when needed.

The training is organised at the Pri-
mary Health Centre. The dals, during
the course of the training are taught
elements of pre and anti-natal care
for women. The trained dais are also
utilised for propagating the small
family norm to such of the women
as they attend to.
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Nationalisation of Private Sector Steel
Companies

3210 SHRI VIJAY KUMAR MAL-

HOTRA, Will the Manster of STREL
AND MINES be pleated to state

(a) whether Government 13 conm-
dering any proposal to nationaliss
Steel Companies 1n the private sectpr
to bring all steel production m the
public sector, and

(b) whethey Government feel that
nationahisation of steel companigy like
the Tatg Iron and Steel Company will
fulfi] any soclo~economic objectivet

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a)
No Sir

(b) Does not armse

Wireless Telephone

3211 SHRI VIJAY KUMAR MAL-
HOTRA Will the Mimister of COM-
MUNICATIONS be pleased to state

(a) whether a new telephone called
the wireless telephons has been de-
signed by the Indian Telephones In-
dustry and what are the technical
data thereot;
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(b) whether it 'will be introduced
in the free market for use in villages
as well as citis; and what will its re-
tail cost be; and

(c) when will commercla; pro-
duction of this telephone begin and
when will it reach the market?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) A new telephone
system designated as ‘Ruraphone’
whach works on gﬂwmhn‘
being developed the
phone industries Lamited.  The
‘Rurephone’ is designed to be connect-
ed to any telephone exchanbe work-
ing within a distance of 30 Kms and
works in the VHF range.

(b) and (c). The suitability of thus
equpment for the public telephone
system iz being examined. It is too
early to indicate the cost of the equip-
ment ag also when commercial pro-
duction will begin and when it will
reach the market.

“Keep White Canada” Campaign

3212, SHRI DURGA CHAND. Will
thte Mimster of EXTERNAL AF-
FAIRS be pleased to state’

(a) whether Governmant gre aware
of Keep White Canada’ campaign in
Canada under which Indiang are dis-
criminated;

(b) whether a detailed report from

our High Commussioner in that coun-
try has been called in this regard;

(c) if so, what ware the detals
thereof; and

(d) what steps Government are
taking 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI 8. KUNDU): (a)
and (b). Government are aware of

"M’mm*‘mm
Cansda. Government have zecelved
from timg g0 time peports in this re-

gard from our High Commission in
Canada,

(c) and (d). Ouyr High Commssion
has reported that there i3 a feeling
within some sections of the white
Canadian commumity that South
Asiang gre sllegedly depriving them
of their jobs. Such problems of ad-
justment have been faced by other im-
migrant commumties also in Canada,
However, both the provincial and fed-
eral governments in Canada are aware
of the situstion and are taking steps
to deal with it. As one such step,
the Omtaric Government requested
Dr Ubele, an Indian immigrant, to
present a report on fhis problem of
racial discrimination. Dr Ubale’s re-
port reqeived widespread pomman-
dation and ag a result he was named
ss one of the three members of the
Onturic Human Rights Commission

Instalistion of mnew Telephone and
opening of mew Exchanges in Delthi

3213. SHRI DURGA CHAND Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any time.bound pro-
grammg for mstalling of new tele-

phones and opening of new exchanges
in Delhi hay been initiated;

(b) i so, what are the
thereof, and

details

(¢) by when 1t 18 expected to have
a telephone coninection 1y Delhi with-
in 24 hours of the application?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The follow-
ng tentative installation programme
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has been drawn to meet the existing

phones in Delhi during the years

as well as anticipated demand of tele- 1978-79, 1878-80.
L)
Year Telephone Exchange No of Lnes to be
provided
1978-79 Shahdara East 1600 Extn
1978-79 Nehru Place 2000
1978 79 T's Hazar (25) 10000
1978-79 Okhla 1700 Extn
1978-79 Janpath 2000
Total 27300
1979 Bo Faridabad 900 Extn
197 9-80 Janakpur: 1200
1979 Bo Rajours Garden booo
1979-80 Ghaziabad-II 2000
19 79-80 Tus Hazar: (ag) 10000
1g97a-8o Rajous1 Garden (s53) 10000
Toral jo100

(c) According to the new strategy
for socio-economic development in the
country, steps are bemg taken to re-
duce migratory pressures on the 4
metropolitan cities of Bombay, Cal-
cutta, Delh1 and Madras As part of
this gtrategy, it 1s proposed to restrict
the growth of telephones in these
cities It will thus not be posaible to
plan for provision of telephones con-
nections 1n Delln within 24 hours of
the application in the foreseeable
future

Representation of Bharat Ealyan
Manch

3214 SHRI VASANT SATHE Will
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether the Mmuster has re-
cewved a representation dated the 16th
February, 1078 from Bharat Kalyan
Manch Bombay regarding disrobing
of Nationalist priests by Cardinal and
related matters

(b) if so, furmish detaly thereof,

(c) what 1s the reaction of Gov-
ernment to the varlous observations
made thetein, and

(d) thg action taken/proposed m
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI S KUNDU) (a)
and (b) Yes, Sir The letter con-
cerns the Roman Catholic community
and alleges that there hag been a
campaign of ution and harass-
ment agamnst 25 Catholic priests, some
of whom are said to have been dep-
rived of their priestly functions by
the church authorities

(¢) and (d) Government has a
policy of not interfering in the inter-
nal affairs of religious organisations
in India so long as they funetion with-
mn the framework of law and the
constitution The allegations contain-
ed m the letter from the private
oragrusation mentioned above have
not been followed up by complaints
from the priests who are said to have
been affected It 13 hoped that the
matter will be settled by the chruch
autharities 1 a fair and judicious
manner which will not give cause for

concern or controversy



183 Written Answery MARCH 16, 1978

o & wre Wl

3215 st W gATC WA G
wr fw el 9z o A pooRd
fw

(v) = €= ¥ 3w wfes,
&wmfrs, Arcefre awr e Gy
# qreeafor wgarn & fag w1 awatan
o 1, W

(w) afz g, @ o q@ TR
w &7

!

fedw = # [ (

) (¥) WK
%

431
137
Ay~
i1

}

Rt}
53
.
33
313

:
2
?

F
i
3 1

137744
EEEEP
2137743
43

3

:
i
h
%

13
43
?
3
4
i

W ¥ forg A frs enfor woy an fiky
forgr i ot o el ¥ o o
o dgaw ¥ 1 W@ ¥ 1980

Written Annders 184

# €ow ¥ wrelw war e depf
T qF Sl & s ¥ eg
T oY wfpre fiemr | STOw S
AT T WTE W & qer w9 e

firar oo

Fex wiwm # wer e TrewT

3217. &t Cw gATC wwi
VT s gt g8 T € w0 AW
fis

(%) ¥n vox 2w 7 w=d-
e wwwz srowfsgae g ;

(w) aft &, & & avw fewd
R T W R E, Wk

(w) s fwoelt awwn frosy
» awren 3?7

AT W ¥ Tve walt (W
rofe gwre gwiw ww): (%)
oo

(@) mg—13 (o & AT 0%



185  Written Answers PHALGUNA 28, 1808 (SAKA) Written Anstbers

Ve yerme ddn ¥ seanen ¥ Fefion

3218 ‘W Gelmr  wfre vl
war gey st wm ﬂ&umi'ﬁ
b fie

(%) = guige g waw &
gare & fafaeer o€ o o &
"t

(@) afx g, ar oA o
mw owrg?

weara o W ST # e s
(vt wficar wn) (%) o
(w) . goigT voume ®ow % IamT
¥ fafouer w@ & &f swmw &9
wafEt v gfear fao & fasmondie
RE; TR —

(1) fafm =eqme 9T OEE W
TR w0 & fag aver faw
¥ RT-IEH EET

(2) gradi=sr &wrer wr IwRA
s@ & fu qemw ameTc WY
ar 7% gywey frw s,
e

(3) foode mu@ ¥ 9%
T FET L

faefly  sfeAmza¥ & wror 9w
affy  Qfer gy ¥ faer quw Y
&t wfwer sr of &4

86

fiear ‘dr WY witf mft oy, vl ey
ot wpmfe srw e et

(w) afg gf, oY w7 wrr wORIR
¥ e & I W €Y el e
o quraon  feath & foig 9 waw
s §;

() afz g, &t Tab w0 o
ey §; WX

(w) afx =&, v sa% w0 W™
g?

fatw s ¥ e wat (oY
qHo ¥vE) : (%)  wwrender
a9 ¥ 29 47, 1974 W “fafgy Wiz
Yoot dafer (smrewr)  wfafrm,
1974" ofea fieqr | wfufrge & e
g w1 et & fv Ae-fedtoraw
stz wemeras 1 “Fafigr wic dc-
st wwfa waw afafy ” Ffge
geafer’ aar “frewmardr el
w1 war AT fomwr s Qe A @
afry rafufemad, 107779 5T
& wf oY oy IA T TT WA
afiereda ¥ wa-feftoe wfawfon
® Mt wET #t geafa s gwrd
T faar mr 1+ g wfafmaa &
“dramrfl’ ¥ g WM & wReTE
TR HTEI W WO F WY 56
¥ w1 oY Fsfo seE sfaere
& onft A 1977 ¥ WTEE-ATH €9
% O wERw gy &7 W a9
W HT F A WY |

(&) & (9) . dwromdw & Ao
A, 1975 ¥  wiawdmt 9%
WroT ¥ arATey wat ¥ wE g A
w1 I5TAT, W7 e, 1977 W aw-mdw
* wzafer o wror &Y Tt aren
¥ aag e sr Am A SIToT T
qETTA, I eferdl & wArT ¥ A
F At ot & A ol o wE A=
FOFTer AAAT A g



87 Written Answers

Commentorative Stamp in ococanection
with Unvellling of Netaji Subhas
Bose's Portrait in Parilament House

3220. SHRI SAMAR GUHA: Will
the Ministey of COMMUNICATIONS
be pleased to state:

(a) whether a commemorative
stamp will be issued related to the
unveiling ceremony of the portrait of
Netaji Subhas Chandra Bose in the
Central Hall of the Parliament,

(b) whether other stamps issued in
honour of Netaji will pe re-printed;
and

(c) it so, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) No, Sir

(b) By convention commemorative
stamps are not to be re-printed after
their original issue.

(c) Does not arise
Birth Rate

3221. SHRI SAMAR GUHA: will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state

(a) whether special studies have
been made to 1dentify areas and sec-
tions of increased birth rate;

{b) if so, facts thereabout;

(c) if not, whether such gtudies are
necessary for effective measure for
population control, and

(d) if so, steps proposed for the
purpose?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
estimated birth rates based on the
Sample Registration System published
by the Registrar General, India, In-
dicate the trend of birth rates in
wvarious states and territories, and in

MARCH 16, 1978
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each ease for rura] and urban areas.
The series are not compiled in respect
of various sections of the population.
Research Studies conducted in various
places provide some estimates of the
differential rates of fertility among
different sections of the population.
These do not indicate changes over
a period of time.

(b) A statemment showing the esti-
mated birth rates for the last five
years (1872—76) is laid on the Table
of the House, [Placed in Library. See
No. LT-1528/78.]

(¢) It would be desirable to nave
such data

(d) The feasibility of compiling es-
timates of birth rates in respect of
various sections of the population will
be taken up with the Registrar
General

wTww T geeww & Wit ®
fewrm
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T FeAT TR
A, 1977 . 8308 21723
w§, 1977 . 11192 23111
S, 1977 . 75555 14479
S, 1977 . 4663 26678

e, 1977 . 13698 24335

faaeaz, 1977 . 13712 26387
HAJAT, 1977 . 13914 19530
TAEL, 1977 . 12177 20100
fewsaz, 1977 . 6280 27858
SAad, 1978 . 12624 30062
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Demand of Pig Iron and Special Steel
" from India _

3224, SHRI PRASANNBHAI MEH-
TA. Will the Minister of STEEL. AND
MINES be pleased to state:

(a) wheth@r it is.a fact that there
has been a great demand of pig iron
and special steel from other countries;

(b) if so, whether India-is in a posi-
tion to meet their demand;

(¢) whether any agreement has
been signed;

(d) whether- the working of the
steel pla;;ts have m_xproved* and

(e) if 50, to \_vhat_extent?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
There is considerable demand for
Indian pig iron from abroad; foreign
enquiries for special steels are limi-

Tted.

(B) These* demands can be met to a
limited extent depending upon the
domestic requirements from time to
time.

(c) Pending export coniracts are
to the extent of 100,000 tonnes; also
negotiations for export sale of cer-
tain quantities under Trade Plan pro-
visions are in progress.

(d) Yes, Sir.

(e) During April 1977—February,
1978, production of saleable steel from
the integrated steel plants aggregat-
ed to 6.30 million tonnes as against
6.26 million tonneg for the correspond-
ing period in 1976-77.

Passport Applications

3225, SHRI- PARMANAND GO-
VINDJIWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the total number of applications
for passport received by the Regional
Passport Office Lucknow from the
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area of Madhya Pradesh during the
year 1077;

(b) how many applications are
pending 1n the Lucknow office uptill
1-3-78 from the Madhya Pradesh re-
gon, and

(¢) in view of the facy that their
are large number of applications from
Madhya Pradesh region, will it not
be in the fitness of things to open a
passport office 1 Madhya Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S KUNDU) (a)
Duning 1977, 11,600 aplications for
passports were recesved in the Regio-
nal Passport Office, Lucknow, from
Madhya Pradesh

(b) As on 1st March, on 7,883 ap-
pheations, passports have not yet been
ssued

(e) Government have already deci-
ded to open a Sub-Regional Passport
Office 1n the State of Madhya Pra-
desh

Anti Leprosy Health Programme

3228 SHRI RUDQLF RODRIGUES
Wiil the Minmister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether Anti Leprosy Health
Programmes are being integrated
with General Health Schemee, and

(b) if so, whether Government 1s
aware of the detrimental effect thus
1g likely to have on leprosy work
which by 1ts very =size and nature
needs specialised vertical combat
programmes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Yes

(b) It has been decided that lap-
rosy work should be integrated in
the multipurpose workers scheme but

4074 LS-7

considering the imporfance of lep-
rogy control programme, it has also
beendecidodthltma'dertoopﬂ-ate
the leprosy control programme effec-
tively it 13 necessary that the per-
sonnel of all categories including
medical officers shoyld be tramned in
leprosy work The traning of
MPW 13 to be completed by Apnl,
1881 In thogse Stateg where lep-
rosy is endemic, the traimng under
the MPW Scheme should first be
started 1n low endemic districts 'The
workers should be given adequate
traming in leprosy work so that they
are able to diagnose leprosy patients
follow-up their treatment schedule
and 1mpart necessary health education
to the patients and the community

The hyper-enedemic areas where
leprosy  prevalence 15 more than 1
per cent should be taken up in the last
stage of traming under the multi-
purpose workers scheme Even after
the integration of MPW scheme 1n
such areas and additional frained
and experienced leprosy worker may
be provided 1n such areas (sub-cen-
tres) to the extent necessary and the
individual States will have sufficient
latitude to decide as to when the ad-
ditional leprosy workers should final-
ly be withdrawn from such areas It
15 considered that in the hight of these
decisions, there may not be any
detrimental effect on the leprosy
work

Rates of Royalty on Minerals in M P,

3227 SHRI PARMANAND GO-
VINDJIWALA Will the Minister of
STEEL AND MINES be pleased to
state,

(a) the rates of Royalty charges on
the major munerals ;n Madhya Pra
desh,

(b) from which date they are D
force, and

(c) whether Government gre con-
sidering the revision of the rates?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). The rates of royalty on maj-
or minerals as specified in the Second
Schedule to the Mines and Minerals
(Regulation and Development) Act,
1087 are applicable throughout India
including Madhya Pradesh. A =state-
ment giving the rates of royalty with
their respective dates of coming in-
to force is laid on the Table of the
House. [Placed in Library. See No.
LT-1520/78).

(c) Under section 5(3) of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957, the Central Gov-
ernment can enhance the rate of roy-
alty in respect of any mineral only
once during any period of four years.
The question of rewision of rates of
Toyalty on iron ore, copper ore, man-
ganese ore, magnesite and sand for
stowing ig under consideration.
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Hindi Teleprinters with the P & T
Deptt,

3230. SHRI MAHI LAL: Will the
Minister of COMMUNICATIONS i
pleased to state:

(a) the total number of Hindi tele.
printers with the Posts and Tele-
graphs Department in the country at
present;

(b) the number out of them being
used regularly for sending Hindi
telegrams; and

(c) the reasons for keeping such
teleprinters which are at present not
being used regularly?

'THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) 405

(b) 284
(¢) 65 Hindl teleprinters are used

for imparting training in the opera-
tion of Hindi teleprinters and for use
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in Camp telegraph offices. 56 mech-
ines are held in stock in wvarious
mnmm:mlynmm-

Facilities to Employees of 1C.CR.

3231. SHRI MAHI LAL: Will the
Minister of EXTERNAL AFFAIRS
be pleased to stute;

(a) whether it is a fact that the
employees of the Indian Council for
Cultural Relations have not been
provided the facilities of retirement

pension and residential accommo-
dation;

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-
ment to provide these facilities to the
employees of the Council?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a)
Yes, Bir.

(b) ICCR is autonomous Register-
ed Society and has its own regula-
tion regarding terms of employment.
Its employees, not being Government
servants, are not entitled to pension
from the Consolidated Fund of India
nor to accommodation from the Cen-
tral Government Pool etc. They are
however paid gratuity on retirement
and have the benefit of a Contributory
Provident Fund Scheme,

(¢) The matter is under considera-
tion of competent authorities.

Number of Countries whare Indian
Embassies are not working

3232. SHRI M. A. HANNAN AL-
HAJ:; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of countries where
our embassies are not working; and

(b) the reasons for that and the
efforts Government propose to make
to establish diplomatic relations with
such countries?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRL 8 KUNDU) (a)
There are ¥ coWntries where India
does not have resident missions/posts
or to which there is no concurrent
accreditation either

(b) Resident Missions are estab-
hshed in or concurrent accreditation
maintained with various countries,
teking into account financial resour-
ces, and the extent of political, econo-
mic and cultura] relations with them
The Ministry of External Affairs re-
views the situation from time to time
and approzriatc recommendations are
submitted to the Foreign Mimster for
OPENINg new mis-lons

Linking o, Districts with Delhi

8233 SHRI M A HANNAN AL-
HAJ Will the Minister of COMMU-
NICATIONS be p'cased to state

(a) whether Government propose
to lnk all Districl headquarters 1n
the country with Delh; on STD , and

(b) if 8o the time by when 1t is
likely to be implemented and 17 not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) No, Sir

(b) Question does not arise In-
troduction of STD calls for very
heavy investments in switching and
transmussion media 'The financial re-
sources woyld not permit at present
hnking of all district headquarters of
the country

S.T.D among cities of West Bengal
during 1978-T9

323¢ SHRI M. A HANNAN AL-
HAJ Wil the Minuster of COM-
MUNICATIONS be pleased to state.

(a) the places Government propose
to connect with 8TD in West Bengal
during the year 1078-T9, and
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(b) the number of District head-
quarters likely to be connected with
Caleutta?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Haldia and Burdwan are
proposed to be given STD facility 1
1978-T9,

(b) Burdwan 1s likely to be con-
nected with Caleutta on STD

Invitation to USSR Leaders

3235 SHRI KANWAR LAL GUP-
TA Will the Minister of EXTERNAL
AFFAIRS he pleased to state

(a) 18 1t a fact that Governmeni
have invited the USSR leaders to
wvisit India again,

(b) if so the reaction of the USSR
leaders thereon,

(c) 18 1t a fact that the Primg Min.
1ster has received a letter from the
USSR Premdent, and

(d) i so what are 1ts contents”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI § KUNDU), (a)
and (b) During his vimt to the So-
viet Union in October 1977, the Prime
Minister Shr1 Morary Desai extend-
ed an invitation to the President of
the USSR, Mr L. I Brezhnev and
Chairman of the Council of Ministers
of the USSR, Mr A. Kosygin Ths
invitation was accepted with plea-
sure by Soviet leaders

(c) and (d) Yes, Bir The President
of USSR has written to the Prime
Minister a letter covering a wide
range of subjects of interest to both
countries The letter reviewy with
satisfaction the development of Indo-
Soviet relations and reiterates the
determination of the Soviet Unlon to
further strengthen the friendship bet-
ween the two countries, It also re-
fers to topical international questions
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Visit of Chinese geodwill Delegation

3286. SHRI SUKHDEV PRABAD
VERMA: Will the Minister of I.Et'.-."
NAL AFPAIRS be please .

. thinese goodwill

(a) tm‘l:er 4 by the Chi
el b "Association for Friendship
with Foreign Countries visited India
recently or is likely to visit shortly;

(b) if so, whether the delegation
has visited at the invitation of the
Government of India;

(c) the outcome of the visiting de-
legation’s talks with Government and
areag covered in such discussions;

(d) whether similar delegation
would be visiting China also; and

(e) af go, the gignificance of such
visits in the formulation of Govern-
ment's policy towards China?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI 8. KUNDU): (a) A
delegation of the Chinese People's As-
sociation for Friendship with Foreign
Countries 15 visiting India  between
Tth to 23rd March, 1978.

(b} the delegation is visiting India
at the inwvitation of the All-India Dr.
Dwarkanath Kotms Memorial Com-
mittee. Government of Indin are ren-
dering necessary facilities and courte-
sies.

(c) The delegation called on the Mi-
nister of External Affairs on 8th March
1978 and the Prime Minigter on lith
March 1878, During these meetings, the
progress of normalisation of relations
since the exchange of Ambassadors
between India and China nearly two
years afo wag reviewed with satisfac-
tion. Both sides expressed the hope
that further exchangeg in diverse fieldg
would take place to mutual benefit. Re.
ference was also made to outstanding
issues in India.China relations includ-
ing the border question and both M
and PM expressed the hope that these
can be resolved on the basis of Panch-
sheel. The leader of the Chinese dele.

gation and the Chinsse Ambassador in
New Delhi extended an invitation 5
Forelgn Minister on behalf of the Chi-
nNese Forelgn Minister to wisit China
at a mulually convenient time to be
fixed through diplomatic channels. In
reply, Foreign Minister, while accept-
g o

- the invitation, in j rinciple, wanied

to be conveyed to the Chi-
Dese Foruig, o ety

take place &t w~ appropriate time to
be fixed through diplomatic channels
after due ang careful preparations
have been made.

(d) and (e). Government's policy is
to seek an improvement of contfacts
and relationg with China through the
promotion of exchangeg in various
flelds on the basig of the principles of
mutual respect and reciproeity. In line
with this, varloug two-way exchanges
have taken place und more are con-
templated in the current year and it
1s the hope of the Government of India
that such exchanges between the two
countries would contribute to a deeper
appreciation of each other's develop.
mental experience,

Discontent among Technical Staff of
Bhilal Steel Planty

3237. SHRI R- K. MHALGI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any discon-
tent in the technical staff of the
Bhilaj Steel Plant;

(b) whether this has resulted in the
fall in the production;

{c) if so, what are the grievances;
and

(d) what steps have been taken to
meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d).
There is no serious discontent in the
technical staff of the Bhilai Steel Plant.
Some minor problems have been there
concerning issus on malining and up-
gradation of posts. These are being set-
tled by the management and workers’
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representatives through mutual dicus-
mons and negotiations in deeprdance
with the Jocal industial relstigns
practices These disput.s have had 2
shight adverse effect on the production
but the plant 1s confident of fulfllling
its targets.

up of & cell to look ime O0m-

plal Mines Labour

3238 SHRIR L P VERMA Wil
the Mimster of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state

(a) whether he 15 aware that a
large number of complaints have been
made agamnst the malpractices 1n the
Mica Mines Labour Welfare Organisa-
tion but there 15 no switable machi-
nery to look into these complamnts
either ;n hus Minmistry or in the
regions

(b) if so the steps taken by hum
to remedy the mtustion and

(¢) whether Government consider
setting up a cell in the Mimstry to
lock into the various complaints made
against officers of the Mfca Mines
Laibou Welfare Orgamsation?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
and (b) The Minstry i fully seized
of ctertain cases of malprdclices relat-
ing to Mica Mines Labour Welfare
Organisation and 1s taking gppropriat®
action 1n this regard

(¢) The exishing admimstrative set
up in the Ministry 1s bemng  streng-
thened appropriately

Industrial disputes pending with Gov-
ernment ftor adjudieation

3239 SHRy SARAT KAR Wili the
Minicter of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased 1o
state .

(a) how many industrial disputes

are pendmg with Central Govern-
ment for reference to adjudication,

(b) since Mow long such disputes
have peen lying pending, and

‘ﬂﬁhﬂ'w&mm“-
late 10 ».bhe sector industries?

THE MINISTER OF »mw-y
TARY AFFAIRS AND LABU.,
(SHRI RAVINDRA VARMA) (a)
ang (b) The required information 18
as under —

Number of industrial  disputes

(Faulure of Conciliation Reports)
pending as on 28-2-T8 —
Less than 3 months 182
Between 3 to 8 months 184

Between 8 months to 1 year 158

Over 1 year [

—

570

——

(c) 432

Wiy & wrewmt w1 v i

3240 it fewe wWwd s w0
wenfie wrd ey o qAt T TR A
o ¥ fy

(%) am & o fied #fr

v w2 T8 § wgr few fafedt &
o §, Wit

(w) w1 A% ¥ §B wITATAY
Y GUSTTYTT 1977~78 & g A
feqt i a1 wi afs @ A aeanl
s wr g7

dmiw wrd oar ww wat (s
wix waf) (v) i< (w) g wrwen
awy goerdt & SarEered sar §
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® w e

3241, ot fewr oy :  ww
wreny  sfte frone waw WY 9
wark W g w3 fe

(%) W FORIT X I TGl W

—k‘mtmﬁ w1 TEY wiEw

v < Y BY et & AT
wr §; W

(w) wowre & g5 QT Y
qr¥ & fag wm o feg £ 7

wresy Wit qfioare e HuTe
% v st (ot o sreTe aTw)
(%) W AT} adaw A
faa § 1 @arfy, ToeT W R & o
¥ At A Ay AR QA A &
Tt ® T gomd/Ay wfea &aY
¥ frafam © ¥ aifew fo@ 5o
& o § | ¥ arfes Pl & 2 Rar
T v wrew siw oY afrere &
1977 ¥ R w1 ¥A7 g wlew ar
R afgey, ¥ 1978 ¥ ot (FEd
1978 WY.) T TR whas 7 1

(w) ¥ wgmn & fafaw
i ¥ fafew  eqfaead o
fost & 39 § of fagaer == wfsar farg
aq g 1gT 30xA T &8 xw wew
2w & o 3 afreg & &

fufere fven Wit w1 om0

3242, WMo WEHmMTIAW T :
wqr ey Wie qfoare s gt
ag Tk @ g W i

(%) war qoRTT &t frare fava-
fararera wpaTT wrRT A ey Fafean
frar wrtr wfex ww W &

(w) = ag aw § e xw e
w v =y g 9k ofe
wTC wearer afews ¥ dqwr e ¥
fewr mr a1, o

(w) afe gr, & x@ T FOHTT AT
war whefewr § 7

wresy Wi afieare weaw siaren
¥ owa welt (st ormeslt ey onew )«
(%) & (7). *¥=w awa fog
ﬂtmw&mmm%m

"wlﬁﬂéa{wmﬁ
n&mﬁhﬁ.&wwmm
& gfeewioif & faare w0

Popularisation of abortion

3243 SHRI D B CHANDRE GOW-
DA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether 1t 13 a fact that abor-
tion hag become popular with both
educated and uneducated marned
women all over the country,

(b) if g0, the details thereof, State-
wise, during the last one year, and

(c) the details regarding the most
common mecthod used for inducing

abortion 1n a majority of hospitals?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) It would be
more correct to say that facilities for
sale anq hygienic opecrations, pro-
vided for legal abortions, are being
avalled of to a greater extent

(b) Statewise details of operations
performed in the calendar year 1977
are given in the Statement attached.

(¢) The most common method of in-
ducing legal abortion in women with a
pregnancy upto 12 weeks' duration is
by the use of a guction apparatus, ope-
rated electrically or manually, by
which the contents of the uterus are
evacuated.
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Statement
M.T. P's dens diring 1977 (Fanuary-December, 1977)
Sl States/U. Ts. Total
Ni
t Andhra Pradesh . . . . . . » 9682
2 Assam . - - . . 6269%*
3 Bihar 4!5;‘
4 Gujarat Ce e e '
5 Haryana . . . . . = . : 3194°
6 Himachal Pradesh " 5 5 : " e
7 Jammu & Kashmr : ) -
8 K ka . . . . . . 11652
9 Kerala . . . 249113
10 - unya Pradesh . : gors
11  Maharashira B 21169
12 Manipur . . . 104
13 Meghalaya . . . . B . . 536%**
14 Nagalind S 253
15 Orma . 6Gas7
16 Punjab i . f . 71496
17 Rajasthan . . . 6475
18 Tamil Nadu v . f . . v 24560
19 Tnpura . f . . 390°*
20 Uuar Pradesh . . . " . . N 41208
21 West Bengal - . . 13800%
22 A & N Islands . e e 230
a3 Arunachal Pradesh . . . . . - . . 27
24 Chandigarh . . . . . v ' gug
25 D & N Havel . . . %9
a6 Dellu . . f . . . . . . . 11489
a7 Goa, Daman & Diu f . § B 6go®
28 Lakshdweep . . . . . . . . " -
29 Maizoram . . . . - . . -—
g0 Pondicherry . . . . e . . . 970
g1 M/O Delence . f . ' . . . . ' 1074*%*
gs M/ORailways . . . .+ . . . . . g0g8*
ALL Impia g.q'“s_
< Hlaures bpto Ociaber, 1997,
(1] September 1977.

{Figures f;?\upril—.ﬁuc., 1977 not
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Compilation of adw sevies of sonsumer
price index numbers with 1971 =
base year

3244 BHRI D. B CHANDRE GOW-
DA Will the Munuster of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have com
pleted the compilation of a new
series of consumer price index num-
bers with 1971 as the bace year;

(b) if so, the figures so obtained,

(c) the extent to which these new
figures reflect the continuing rise 1n
prices during the last year, and

(d) the items and the ndustrial
centres used 1n the survey?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND 1ABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢) The Centrewise compilation of
the new geries of the working class
consumer price index pumbers on base
1971=100 15 1n progress

(d) The coverage of ilems in the
“index basket" differg from centre to
centre depending upon tke consump-
tion pattern provided by the 1871 sur~
vey A sgtatement of 60 centres covered
in the new series 18 attached

Statement

List of Centres covered under the 1971-based
seres of congumer price index

State Centres

—

(1) ()

Andhra Pradesh . Gudur(M)
2 Guntur (F)

3 Hyderabad (F)
. 4 Doom-Dooma (P)

5 Gauhati (F)
6 Labac (P

%, Manan: (P)
8 Rangapara (P)

Bihar

Gujarat

+ g. Jamshedpur (F)
10, Jharia (M)
11. Kodarma (M)

12 Monghyr-
Jamalpur(F)

13 Noamund: (M)
14 Ahmedabad (F)
15 Baroda (F1

16 Bhavnagar (k)

17 Surat (F)

Jammu & Kashmur 18, Srinagar (F)

Haryana
Kerula

Madhya Pradesh

Mahrashtra

Karnataka

Punjab

+ 19. Yamunanagar (F)
20 Alwaye (F)
21 Mundakayam (P)
22 Qulon (F)

. 23 Bolaghat(M)
24. Bhila: (F)
25 Bhopal (F)
26 Indore (F)
27 Jabalpur (F)
. 28 Bombay (F)
29 Nagpur (F)
30 Nasmk (F)
31 Poona (F)
g2 Sholapur (F)
33. Thana (F)
« 34. Bangalore (F)
85 Chikmangslur (P)
96, Hubli-Dharwar (F)

37 Barbal (M)
38. Rourkela (F)
. 39 Amnisar (F)
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Rajasthan 10 Aymer (F)

41 Jawpur (F)

42 Coimbatore (F)
43 Coonoor (P)

44 Madras (F)

45 Madura: (F)

$6 Tiruchirapath (F)
+ 7 Barally (F)

48 Ghaziabsd (F)
49 Kaapur(F)

Tami Nadu

Uttar Pradesh

50 Varanasu (F)
a1 Asansol (F)
52, Calcutta(F)
53 Caleutta Industrial
(Excluding
cutta) (F)
54 Darjechng (P)
55 Durgapur (F)

s6i, Howrah Industrial
Region (F)

T est Bens

57 Jalpasgun (P)
58 Ranmigan) (M)
Delbn 59 Delhs (F)
. 60 Pondicherry (F)

Pondicherry

F—Fa tory Centre
M =Mining Centr
P—Planatation Centre

Tqwe Afgemt @ Ao

3245 S UW WRIT : W7 WS
W w9 Sq WAt T AATT H FIT w4
f‘.

() 0w FEiaEt &
FdermT Afger #r e F At ¥
IINSE AAAAN ATTRTT §T S
w §, WX

MARCH 186, 1978
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(@) =T swir & ant ¥ orow
9 QuATe W w fear argwr ?

awirw wrd ey s s (o T
wf) :  (w) feewy, 1877 #®
WAt ¥ Qo wratert & Wiy et
¥ Qorare wrgd arelt afgerst Y awr
14 10 wrw ot (ag ol Y § fe @
oft ddT )

(w) 7 xor aww T § e
Jrre prafwal & qoirgw avit afy-
aTat ) o & ant & raw e
war fear amgm, wife oy aw @
wufy & tow afaw  feg g e
waat 9T fade w3t )

Benefit to Employees of P P. Admissi-
ble to Industrial Workers

3246 SHRI VAYALAR RAVI Will
the Mimster*of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state

(a) whether he 1s aware that the
Supreme Court upheld the decisions of
Karnataka High Court that the em-
ployees of the EPF Organisation are
elipible for the benefit that are bemng
enjoyed by the Industrial workers,

(b) 1f so, reactions thereto, and

(c) whether Government have
considercd the demand for Bonus and
other benefity of the employees of
Employees Provident Fund Organisa-
tion?

THE MINISTER OF STATE N THE
MINISTRY OF LABOUR AND PAR"
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) and (b} While
deciding the Civil Revision petition
No 586/1973 (8hm M Manswamy
Ve The Registrar of Trade Unions in
Mysore), the High Court of Karnataka
at Bangalore held that “As the activity
of the Provident Fund Organisation is
‘indusry’ the members of the Unions
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who are its employess have to be re-
garded as “workman”, The Supreme
Court of India dismissed a Srecial
leave petition filled in the matter.

(c) The payment of Bonus Act is
not applicable to the Employees of the
Employeers Provifient Fund Organisa-
tion.

National Council for Safety in Mines,
Dhanbad as Autonommous Body

3247. DR. VASANT KUMAR PAN-
DIT: Will the Ministey of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Nutional Council
for safety 1n Mines was established at
Dhanbad in 1963 as an autonomous
body, and

(b) 1f s0, whether 1t 1s existing and
working full fledgedly or has it been
scrapped by the Labour Ministry?

THE MINISTER OF PARLIANEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): (a)
National Council for Safety in Mines
was established at Dhanbad 1n July
1963 as a Sociely under Societies Re-
gistration Act, 1860.

(b) It 18 functioming through 1ts
eight fleld units in different parts of
the country.

Opening of the Telephone Exchanges
in Madhya Pradesh

3248, DR. VASANT KUMAR PAN-
DIT: Will the Mmster of COMMU-
NICATIONS be pleased to state:

(a) whether the subscribers have
already deposited money for getting
telephone connections and demanded
for the opening of the Telephone Ex-
changes in the places of Rajgarh,
Guna and Vidisha Districts of Madhya
Pradesh; and

(b) if so, the locations of thege ex-
changes and the causes of delay in
compleling the work and by what
time these would be completed?

218

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). Rajgarh District
Application; have been registéred
with advauce deposifs at Zirapur,
Machalpur and Suthalia. The position
of opening of exchanges in these pla-
ces is as follows, At Zirspur and Ma-
chalpur the number of applications
with advance deposits received were
adequate for sanction of telephone ex-
changes. The exchange at Zirapur is
expected to be commissioned by the
end of this month. For opening tele-
phone exchange at Machalpur erec-
tion of long open wire line 1s requir-
ed. It is hoped to commission this
exchange in 1878-79.

At Suthalis payments have been
made by 8 out of the 17 applicants.
The opening of exchange at this
place would be approved if 8 more ap-

plicants make the payment Gyna and
Vidisha Districts, There is no regis-

tered demand pending for opening of
new telephone exchanges in these
districts. N ﬂ

weat g o@ & fod fadelt agraar

3249, Wit gomfar waf : v
wresy o qfeate  wemor gAY O
AT ®Y FIT wGT fF :

(%) w goe ¥ ¥ F gwar
2T ® ¥ o vl & geern anfr
§; ok

(w) afe gr, & o7 B¥ & a0
v § foegly w@ w0 & fam v
P mww oA § ?

wmesy Wit aftare wwa sere
% o Wt (wft orenevalt steTe anew) -
(%) ofr gt

(wr) ¥wred o
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Telephone Operators in Dell work-
ing en Dally wages

3250 SHRI JYQTIRMOY BOSU
Will the Minuster of COMMUNICA-
TIONS be pleased to state

(a) whether a large nunber of
“Telephone Operators 1n Delhi Tele-
phones recruited on the basis of
examnation held in June, 1876 are
still working on daily wages,

(b) it so the number of such Tele-
phone Operators in Delhi Telephones,

(¢) whether the Delhi Telephone
authorities held another exammnation
mn March 1977 and selected a large
number of Telephone Operators,

(d) the reasons for not regularising
the earlier selected Telephone Opera-
tors

(e) whether there 18 any other
category of staff who have been selec-
ted earlier but not regularised and
fresh recruitment made and

(1) 1f so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Yes Sir

(b) 35 (Female candidates)
(c) Yes, Sir

(d) The short Duty Telephone
Operators recruited from a particular
year dare eligible for absorption only
against vacancies of the next year
But they cennot claim preference
over the regular recruits of that year
either of the first or second half yearly
recruitment  Since these 35 Short
Duty Operators were recruited from
the 1st half yearly recruitment of
1976, they have no preference over
the regular recuits of 2nd half year of
1976 completed m March, 1977 and
are ehgible for appointment agsinst
vacancies of 1977 or 1978, only after
the regular recruits of March, 1077
are appointed Since sufficient vacan-
c1eg have not arisen in 1977 even for
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(e) No, Sir
() Does mot arise

Agreement with US.A for Pollution
Control

3251 SHRI PRASANNBHAI MEH-
TA Will the Mimister of EXTERNAL
AFFAIRS be pleased to state

(a) whether 1t 1s a fact that
US Government has agreed to ro-
operate 1n pollution contrel, and

(b) 1f so, whether any agreement
has been signed?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
and (b) At the 3rd meeting of the
Indo-US Sub-Commission on Science
and Technology held in Washington in
June 1977 1t was decided to develop
Joint research programmes m the
general area of environment, 1includ-
ing pollution control As a follow-up
to this decision an Indo-US bina-
tional work-shop was orgamsed n
India in February 1878 The work-
shop resulted in 1dentification of pro-
Jects 1n the areas of mir and water
pollution health and ecological effects
of pollution and instrumentation for
pollution measurements These projects
would be further considered and a
final selection of projects would be
made after obtaiming the necessary
clearances

ww wrqmy ofwerd gy wroew

3253, «ft rofterer geew : war
wefe  wtd wwr ww Toft Iy wE
wr § w0 fr e

(%) wr & wfufraw, 1048
¥ sl so00 wfwwl qT ow &y
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Connecting Boudh with Sonepur

3254. S8HRI AINTHU SAHOO: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose
to connect with telephones Boudh in
Lhe District of Phulbani with Sonepur
in the District of Bolangir (a distance
of about 35 kilometres) to facilitate
the people of those backwards areas,
and

(b) if so, whether any survey has
been conducted in thig regard and
when the work on the project is
likely to be started?

THE' MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) No, 8ir.

(b) Does not arise

Separate Posta] Divigion for Kalahand;

3288, SHRI AINTHU SAHOO: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government sre pro-
posing to have a separate division of
post offices for the District of Kala-
handi; and

(b) ir so, what steps Government
are taking to speed up the project?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKHDEO
SAI): (a) No, Sir.

(b) Does not arise.

Functioning of Telephone Lines Bet-
ween Bolangir to Patnagarh, Orissa

3256. SHRI AINTHU SAHOO- will
the Mmister of COMMUNICATIONS
be pleased to state:

(a) Whether telephone lines from
Bolangir to Patnagarh in the State of
Orissa remains out of order very
frequently; and

(b) 1f so, the reasong therefor and
what steps Government are taking 1o
ensure that telephones in that area
work properly?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] YRASAD SUKHDEO
SAI): ( ) No, Sir. The telephone line,
however, becomes nowy sometimes
due to fault on a neighbouring powel;
line.

(b) Action 15 being taken for shift-
ing and diverting 1.5 K.Ms. of line
away from the grid station mear
Bolangir Town.

Plot of Land for Construction of Postal
Quarters .

3257. SHRI SURENDRA JHA SU-
MAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Deputy Commis-
sioner af Dhanbad (Bihar) has agreed
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to make available a plot of land mea-
suring about 8-1/2 acres to the Super-
intendent of Post Offices, Dhanbad for
the construction of postal quarters
thereon;

(b) whether the Superintendent of
Post Offices, Dhanbad has taken up
the igsue with the PM.G Bihar Circle’
Patna to acquure the land offered by
the Deputy Commissioner; and

(c) what 15 the reasons for delay
and who 18 responsible for the same
and what action Government proposes
to take to finalise the acquisition ot
the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b) Yes, Sir.

(c) The offered smte has been
examined for suitability from the
location and construction pomnt of
view. The case for acquisition 18
being expedited.

- mmEy
'

Agitation by Brick Kiln Workers

3258. SHRI JYOTIRMOY BOSU
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) whether thousands of workers
in ‘brick kiln' industry are in great
difficulty and they are agitating; and

(b) if so, how Government propose
to safeguard their interests?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (e)
and (b) Presumably reference is to
the recent agitation by the workers
ip Brick Kiln Industry in Delhi. The
matter falls essentially in the State
sphere. According to the information
made available by the Delhi Adminis-
tration which is the wuppropriate
Government in this case under the
L D. Act, the workers in the Brick
Kiln Industry in Delhi have been
agitating to press their demand for
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upward revision of wages. The Delhd
Administration have appointed a
Minimum Wages Advisory Committee
on 21st February, 1978 to advise the
Admimistration on the gquestion of
revision of minimum rates of wages
m the employment mn “Brick Kiln
Industry” in the union territory of
Delu BSome employers of South
Delhi are reported to have arrived
at a settlement on Tth March agree-
ing to an increase in the wages of
certain categories of workers in Brick
Kilng in South Delhi in anticipation
of the recommendations of the Mim-
mum Wages Advisory Committee.

Delay in Sending Telephone Bills

3250 SHRI K. RAMAMURTHY:
Will the Mimster of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have
ever looked into the inordinate
delay in sending the telephone bills;

(b) whether 1t 15 not causing hard-
ship for the subscribers when they
are directed to make payment within
s1x days even when the telephone bills
are delayed by six months; and

(c) if so, how Government propose
to remedy this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Normaily theréTs n¥ Mno?-
dinate delay in issuing telephone bills
by the Billing Units Government is
aware of the delay in issuing Wills in
Delhi and Calcutta Telephone Dis-
tricts. The delay 1s due to the mon-
availability of required computer time
and suitable computer facilities.

(b) Telephone bills are payable
within 13 days (and not 6 days) from
the date of issue of bills. In case of
non-payment a telephonic reminder is
given and a week's time is allowed.

(c) Necessary action has already
been taken in Delhi and Calcutta for
switching over to other suitable
computes Agencies
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Implementation of pay Scales of
Employces Provident Fund Employeces
accepted by Central Board of Trustees

3261 SHRI MANOHAR LAL Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be p.eased
to state:

(a) whether the successive Labour
Ministers have declared in the Parlia-
ment on several occasions that the
Employees’ Provident Fung Organi-
sation 1s admimstered by an autono-
mous body called the Central Board
of Tiustees,

(b) 1if so, what was the reasons for
Government's disapproval to the pay
scales accepted by the Central Board
of Trustees,

(¢) whether the present Govern-
ment will reconsider the decision of
the former Government and allow the
Certial Board of Trustees to imple~
ment the pay scales accepted by the
Board 1n respecl of 1its e ployees, and

(d) if not, why not”?

THE MINISTER OF STATE IN
THE MINISTIRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) (a) Section
5(1A) of the Employees’ Provident
Fund and Miscel aneous Provisions
Act 18952 provides that the Fund shall
vest in and be administered by the
Central Board constituted under Sec-
tion 5A

(b) to (d) The scales of pay and
other conditiong of service of the
employees of the Employees’
Provident Fund Orgamsation
are on the lines of those applica-
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ble to the Central Government emp-
loyees When the Central Govern-
ment mplemented the pay scales
recommended by the Third Pay Com-
mussion in respect of their employees,
similar pay scales were approved for
the employees of the Employees Pro-
vident Fund Organisation althou:h
they differed from the recommehffa-
tions of the Central Board However,
the fitment formula adopted for the
employees of the Employees Prowi-
dent Fund Organisation was more
beneficial There 1s nmo proposal for
a review of the deci-1ops taken carlier
but proposals for revision of some
grades are being cxamined

Visit of Foreign Digmitaries to India

3262 SHRI L. L KAPOOR will
the Mimster of EXTERNAL AF-
FAIRS be pleased to state

(a) the names and peitod the
foreign dignitaries visited India since
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1st January, 1878 tll 2nd Februaty,
1978 at the invitation of his Ministiy;
and

(b) the names of the Ministers or
Officials who wele Mimster on wait-
ing, or Lady in waiting in respect of
each of the dignitaries®

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
and (b) Mimsters Senior Officials
and ladies designated on occasion of
these wisity are now iefeired to as
Ministers  Accompanying or Semor
Ladies Accompanving the distinguish-
ed guests The particulars for eich
visit of the level of Head of State or
Government o1 Vice Presideni tor
which arrangements were made by
External Affairs Mimistry are indicd-
ted below for the period 1st January,
1978 to 2nd Febiuary, 1978

s

Foreign Digmitary

Mmuster/T ady \«company ing

(1) HE Mr Jimmy Carter,
President of L %A and Mrs Rosalyn ( arter
ist to 3 d January 1978

(2) H £ The Rt Hon James Callaghan, MP,
Prime Mimisterof U K and Mis Gallaghan
Gth to 1ith January, 1978

(3) Therr Royal Highneaessthe Agha Khan and

Begum Khan-—19th to zo0th January, 1978
(4) H E Dr Patrick Hillery Preudent of Ire land

and Mus Macve Hill ry—24th January 1978

to 7th February, 1978

(5) Madanc Bane wfi of the Pnme Minuster of
France —25th January to Ist February, 1978,

(6) H F Mr Sirm Atalay, Preadent of the
Senate, Turkey —i9th January to 30/g1st
January, 1978

(7} HE Mr Steven Doronyeki, Vice-Preudent
of the Presidency of the Socialst Federal

(1) ~hr (seorge Fernandes,
Minister of Industry

(u) 5Smt Rama Mrhta

Smt P Dancavate
Official  Visnt
(1) Shr Purushottam haushik

Manwster of JTownsm & C© A

(u) Smt Laila Fernandes
Smt Katty Dastur

Ofhual Vst

Smt A R Dro

Republic of Yugoslavia and Mrs Doronjski—

jist Januuy to 4th Febiuary, 1978

Hu Impcnal Majesty Mohsmmad Reza
Pahalavi Aramehr, Shahamhah of Jran
nnd He Impenal Majesty Fareh Pahlava

8)

thahbanou of Iran—2nd to sth February, 1978

(1) Shra Atal Bihar: Vajpayee
(n) Smt Mohmder Kaur
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Bale of Bieal and Steel Froducis to
West Germany

3263. SHRT ' JYOTIRMOY BOSOY
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether steel ang steel pro-
ducts have been sold to West Ger-
many concerns al a considerably un-
warranted concession; and

(b) 1f so, details thereof and rea-
sons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BlJU PATNAIK)- (a)
Certain quantities of rolled steel pro-
ducts have been sold by the cana-
lising agency, SAIL International Ltd.
to West German concerns; no un-
warranted conces-slons were given In
the finalisation of these sales,

(b) It is not in the commercial 1n-
terest of the canalising agency to
disclose prices in individual contracts.

Indian Council for Cultural relations

3264. SHRI MAHI LAL: Will the
Minister of EXTERNAL AFFAIRS be
pPleased to state:

(a) whether it 1s a fact that a meel-
ing of the Governing Body of the
Indian Council for Cultural Relations,
New Delhi, wag held on 17th October,
1977; and

fb) if so, what decision was taken
against the former Secretary of the
Council by the Governing Body?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
"Yes, Sir.

(b) The Governing Body decided
that mobody should occupy the post
of Secretary, ICCR permanently.

Cut down in Imports of Iron Ore by
Japan from India

3265. SHRI JYOTIRMOY BOSU:
SHRI KANWAR LAL
GUPTA;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Japan has decided to
cut down its iron ore imports from
India by 13 to 20 per cent;

(b) whether about 1 lakh iron ore
workers are fearing lay off because of
the said decision; and

(c) if so, the facts thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Due to acute recession in the steel
industry Japanese gteel mills have re-
duced their overall level of imports of
wron ore from al sources, including
India, by about 20 per cent.

(b) and (c). Due to high inventory
of ore with MMTC, recent commis-
sioning of additional mining projects,
non-increase of exports to Japan and
taking into account the fact
that the World Steel Industry is,
at present, passing through a period
of extreme recession, lay off of iron
ore workers is unavoidable,

Arrangement of giaff bus by EP.F,
Organisation

3266, SHRI MANOHAR LAL: Will
the Minster of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the residenfial staff
quarters of ithe Delh: staft of the EPF
Organisation 15 12 to 17 K.M. from
the office;

(b) whether in accordance with ex-
isting rules the employees are to be
compengated if the distance between
the staff quarters and office is more
than 8 KM. and a proposal in this
regard from the Head Quarters is
pending with Government;
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(c) if so. why the employees are
deprived of the same and will Gov-
ernment, considering the conveyance
problem of, the capital and to provide
better gervices ty the subscribers agk
the Organisation to arrange the staff
bus of its own or will approve the pro-
posal already pending in the Mimstry
to compensate the employees; and

(d) what action Government pro-
pose to take and how much time will
it take to comp te the employees
with retrospective effect?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR &
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA) (a) Yes, Sir.

(b) to (d). A proposal is stated to
have been made by the Central Provi-
dent Fund Commussioner. Govern-
ment will examine it when it 1s
received

Curbing Spread of Nuclear Weapons

3287. SHRI AGHAN SINGH THA-
KUR: Will the Min:ster of EXTER-
NAL AFFAIRS he pleased to state:

(a) whether 15 developed countries
have formed a groip and have cume
to an agreement stated to be to curb
the spread of nuclear weapons by de-
veloping countries:

(b) if so, the namez of the countries
and the impact of the agreement on
India's import of Atomic Energy Tech-
nology and Nuclear fuel: and

(c) whether developing countries
also propose to come to an agreement
to frustrate this move of developed
countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAIL AF-
FAIRS (SHRI 8, KUNDU): (a)
and (b). The following 15 countries
have formed the nuclear suppliers'
group (the so-called Lomdon Club)
with a view to coordinating their pofi-
cies in regard to the exports of nu-

MARCH 18, 1078

Written Answers 23>

clear materials, equipthent and.
technology to  non-nuclear-weapon
States: USA, USSR, UK, France,
Canada, Federal Republic of Germany,
Japan, Sweden, Italy, Belgium, Ne-
therlands, German Democratic Re-
public, Czechoslovakia, Poland and
Switzerland These countries have re-
ached mgreement on a set of guidelines
which they would follow in fegard to
their exports of nuclear materials,
equipment and technology to non-un-
clear weapon Stales. Any such agree.
ment would tend to come in the way
of import of requirements in the field
of peaceful utilization of nuclear ener<
gy by developing countries hike India.

(c) Developing cnuntries have not
made any colleciive move 11 the mat.
ter so far.

Reduction in cost of
Steel

Production of

3268. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to gtate*

(a) the steps taken hy the public
sector Steel Plants during the current
financial year for reducing the cost of
production;

(b) the quantum of reduction in the
cost of production gg a consequence f
these steps; and

(c) the details f the proposed con-
certed drive for cost reduction through
the Incorporation of cetain technologi-
cal mnovations m steel production?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Reduction in the cost of production of
steel ig continuous process and 18
sought to be achieved by public sector
steel plants through measures like in-
crease in production and productivity
better capacity utilisation research and’
development programmes, reduction
in the use of costly input materials,
better control over wastages and shor=
tages of raw materialg etc.’
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(b) It has been estimated that the
benefit resulting from these measures
in respect of Bhilai, Durgapur and
Rourkela Steel Planls may be around
Rs, 3.7 crores for 1877-78 but this has
been more than neutralised by the es.
calations in the cost of input materials
and other cost facfors over which steel
plants have little control.

(¢) The following are some of the
major technological inmovations/im-
provements, which have been or are
proposed to be introduced., which wall
have the effect of redncing the cost of
production,

(i) Improveme+{ in the lining life
of LI) converters,

(ii) Reduction in coke consump-
tion in blast furnaces Ly njection of
non-coking coal dust.

(iil) Use of higher blast tempera-
ture, high top pressure, increased
sinter in the burden ang use of sized
raw material in blast furnaces.

() Improvemeni in productivity
of blast flirnances by optimising
MgO content in slag.

In addition, some other research
programmes have becn underiaken by
the Research and Development Organi.
sation of Steel Authority of India
Limited,

Suggestions regarding duty exemption
Scheme from All India Stainless Steel
Indusiry Association

3260, SHRI MADHAVRAO SCIN-
DIA: Wil the Minister of STEEL AND
MINES »se pleased to state:

(a) whether the Government have
received some suggestions  regarding
duty exempiion scheme from All India
Stainless Steel Industi; Association?

(b) if so, the details of the sugges-
tions; and

(c) the reaction of Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) A statement indicating the sug-
geations received fiom the All India
Stainless Steel Industriec Association
is enclosed,

(c) The items to be covered by the
duty exemption scheme from a part of
the registered exporters jmport policy
This policy Yor the year 1078-79 is yet
to be finalised and all relevant aspects,
including the suggestiong of All Ircia
Stainless Steel Industries Association,
would be considered while formulating
the policy.

Btatement

(i) Manufacturer exporters of
stamnless steel products may be
granted automatic imprest licences
under the duty exemption Scheme
without production of export orders;

(ii) In order to compensate the
exporters for indirect levies and ad-
ditions to the cos: ot production,
import of stalnless gteel under the
duty exemption Scheme may Le al-
lowed for & quantily some what
higher then the quantity actually
required for export production.

(ii1) The quantiiv of raw material
to be allowed under the duty exemp-
tion Scheme may ke pre-determined
s0 that the exportery; mre not re-
quired to approach the Department
of Revenue for Duty exemption cer-
tificate in each case.

(iv) The Minerals ang Metals
Trading Corporation should arrange
to import and keep the mateial in
bonded warehouse to be released
Iree of duty for export production.

(v) Exporters may be given their
balance import replenishmen({ en.
titlement, if any, due to them in
excess of the fmport already allowed
under the dify sxemption Scheme.
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(v1) The work pertaining to con-
sideration of applications under the
duty exemption Scheme nay be de-
centralised

(vi1) The services of the Associa-
tion can be aviiled of to arratge
bulk imports ang also to momtor ex-
ports and exports performance

Indian Territory under Chinese Occu-
pation

3270 SHRI AHS\V JAFRI Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) how many kilometres ot Inuian
terfilory 1s st under Chinese occu
pation,

(b) has there vee: any varnation 1n
figures regarding ¢ hinese occupa ion
of Indian ternmtory 1t so what 1s the
exact area of land which India 1ight-
fully claims from Chuna, and

(c) is the Government of Inala
aware that a part 0. Pak-occupiea ha-
shmir hag been give: to China by the
Pakistan Governmeniy to  construct
roads at our borders 1if s0 what 1z
the reaction of the Jovernment?

THE MINISTER OF S1AlE IM
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI S KUNDU) (a)
to (e¢) China 13 under illegal occupa-
tion of approximalelv 14 500 sy mules
of Indian territory in the Ladakh re-
gion In addition -5 a result of an
illegal Lorder agreemeit between Pa
kistan and China China 1s In occupa
fion of 2000 sq mmles of Indiwn terri-
tory west of Larikoram  Govern-
ment of India are seeking the relurn
of the 1llegally-occupied territory
through peace!ul e ne iy d 1ect bula=
tera)} negotiations on th» basis of Pan
chsheel

Minl Stee] Plants closed for running
into loss

3271 DR V A SEYID MUHAM-
MAD Will the Minister of STEEL
AND MINES be pleased to state

(a) whether the report that more
than half t¥e muni steel plants installed
in recent years have either closed
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down or suffering mounting losses is
correct, and

(b) if so will Government explain
the reasons for such a s‘ate of aflairs
and state what gteps they propose to
take to improve the situation

THE MINISTER OF STATF IN THE
MINISTRY OF STEEL AND MINES
é?HRI KARIA MUNDA) (a) No

r

(b) Question io=s 10t arise

Disparities among UDCs and Iead
Clerks of Regional Offices and HQ
m F P F Orgamsation

3272 SHRI MANOHAR LAL Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state

(a) whether UDCs in  Regional
Offices ot Employees Prowvident Fund
Organisation do not get chance for
furthe; promotion even afte; comple
tion of 13 years service whereas
UDCs in Central Office are getting
the promotion even before comple-~
tion of 5 years  service and peons
of Central Office have got plomo
tion of Assistant and Superintendent
whereas thete 15 no such case in Re
gonal Offices and

(b) wheth r Head Clciks in Regio-
nal Offices are supervising 10 to 12
persons whcreag Assistant of Central
Office getting the same pay 1s doing
the job much lower than a UDC of
Regional Office and Superintendent
in the scdle of Rs 550/- are super-
vising work of lessor number of staff
in Central Office as compared to Head
Clerks mn the Regional Offices?

THE MINISTER OF STATF IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) (a) Promo-
tion to the cadres of Upper Division
Clerk/Head Clerk in the Employees
Provident Fund Orgamsation is made
on Region wise basis Promotion,
however 1g dependent upon fulfilmeént
of ehigibility conditlons and avails



237 Re. Chief Justice PHALGUNA 25, 1809 (SAKA) Re. Red Cross 238

of Allahubad
ability of vacancies in different Regio-
al Offices and the Central Office,

(b) According to the prevailing
yardsticks, one Head Clerk is to
supervise ten Clerks on the accounts
side and twelve clerks on Enforce-
ment and Administration sides. The
job of Asgistants in the Head-
quarters Officc 1s different from that
of Upper Division Clerks in Regional
Offices.

Creation of Post of Assistant in Re-
giona] Offices of E.P.F. Organisation

3273 SHRI MANOHAR LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether 1n Regional Office of
E.F.F. Orgamisation the stafl is provi-
ded according to the prescribed yard
stick but there 15 no yard stick in
Centrai Office nor there 1s any ratio
between the lower cadre and higher
and is having about 40 persons in
the gcale of Rs 425/~ which is higher
number than of the Head Clerks of
Grade 1 Region, and if so the reasons
therefor;

(b) the reasons for not taking the
stall irom Regional Offices in Head-
quarter and why Head Clerks of
Regionul Offices are not treated at par
with Superintendent of Central Qffice
and post of assistant is not created in
the Regional Offices;

(c¢) what action Government pro-
pose to take to remove this anomly
and how much time will it take?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yards-
stick for different categories of staff
has been prescribed for Regional offi-
ces but not for the Head Ofhee,
There are 41 posls in the cadre of
Assistants in the scale of pay Rs
425-640/- in the Head Office and 128
of Head Clerks in the scale of pay
Rs. 425-700/- in Grade-I Regions.

(Statement)
The nature of work of the Aassistants
in the Head Office is different from
those of Head Clerks in Grade-I
Regions,

(b) Subject to the provisions of the
Employees' Provident Fund (Staff
and Conditions of Service) Regula-
tions, 1962 some members of staff in
the Regional Offices, who qualified in
the Departmental Competitive Exam-
inations have been taken in the Head-
quarters Office Transfer of Staff
from Regional Offices to lleadgparters
have also becn resorted to sparingly
as dictated by administrative es>igen-
eles, The nature of work and scale
of pay of Head Clarks in Regional
Offices are different from the Super-
intendents of the Central Office.

(e) The Central Board of Trustees
have made certan recommendations
in this behalf which would be exam-
ined by Government when the pro-
posals are received from the Central
Provident Commissioner,

STATEMENT CORRECTING ANS-
WER TO USQ NO. 4073 dt. 15-12.77
RE. MEETING OF EMPLOYEES OF
RED CROSS WITH PR'ME
MINISTER.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV):

In Un-tarred Question No. 4073 put
in the Lok Sabha on 15-12-1977 it
was a-ked by Shr Jyotirmoy Bosu
as follows:

(a) whether it ;s a fact that some
employee, of the Indian Red Cross
in Delhi met the Prime Minister
and brought certaln matters con-
cerning the Red Crosg to his nolice;

(b) if so, the details thereof;

(¢) whether it js also a fact that
Prime Minister hag requested some
of the office bearers to resign;
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(d) if so, whether his direction
hag been complied wath, and

(e) if not the reasons therefor?

In reply to parts (a) and (b) of
the Question i1t was mentioned as
fullows —

(a) No Sir
(b) Does not arise

It ;5 proposed to correct the reply
already given The reply to parts (a)
and (b) only of the Question may be
corrected to read as follows —

(a) Yes, Sir .

(b) They presented a memoran-
dum alleging some msdeeds on
the part of the Indian Red Cioss
Society and requesting for taking
necessary steps to restore the image
of the Red Cross This memoran-
dum was acknowledged by the
Prime Minmister ¢ Office

The mistake had crapt in inadver-
tently as no entry of the engagement
wag made and therefore no breach
of privilege 15 attached

Reasong for delay

Ags the facts had to be reascertamed
from PMa Office 1t took us some
time and hence the reply could not
be corrected within the shpulated
period of T days Under the oir-
cumstances the delay may kindly be
condoned

1200 hrs

RE APPOINTMENT OF CHIEF
JUSTICE OF ALLAHABAD
HIGH COURT

MR SPEAKER Papers laid on
the Table

SHR! KX LAKKAPPA (Tumkur)
The Members were asking for a
statement to be made by the Minis-
ter about the controversial appoint-
ment of the Chief Justica 1 draw
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your atten'ion to that
Attention 1s also pending

MR SPEAKER The Lcader of the
Oppoesition

My Call

SHRI YESHWANTRAO CHAVAN
(Satara) The Member are asking
for a «ta'ement about the Chief
Justice of Allahabad Hign Court I
really do not know why jyou are not
gining any dizection to the Minister
concerned when the Members of this
House are interested in . particular
development What 15 the difficulty
1n supplying the facts? What 15 the
difficulty 1n giving a ju thification
(Interruptions) Why 15 1t that the
statement 1 not allowed to be made?
Scenes are crea‘ed 1n the House and
legitimate information 15 refused to
be given I do not uynderstand 1t
How can we blame the Members if
they create scenes here?

MR SPEAKER  All questions so
far as the Calling Attention 15 con-
cerned depending on the urgency of
the matter we are selecting them

SHRI YESHWANTRAO CHAVAN
Seeing the mood and the desue of
the House the Minister can certainly
muke a statement suo motu

MR SPEAKER I have not
objected to that

SHRI YESHWANTRAO CHAVAN
You can also certainly direct the
Minuster to make a statement

MR SPEAKER
that

1 do not object to

SHRI SAUGATA ROY (Barrack-
pore) I want tg know whether the
Prime Minister ;5 willing to make a
statement on the floor of the House
on the controversial agppointment of
the Chief Justice of Allahabad High
Court Sir, we request you today to
protect the legitimate jnterestg of the
Members  (Interruptions)
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MR SPEAKER: I do not come in
the way of the Prime Minister mak-
ing uny statement,

m—,

SHRI SAUGATA ROY: Another
thing is. I have given notice of a
Privilege Motion against Shri Ra)
Narain, the Health Minister, for con-
cealing information fiom the House.

MR. SPEAKER: Just now I have
got it and you are asking for it now?

(Interruptions)

SHRI K. LAKKAPPA (Tumkur):
This is not an ordinarv weapon that
you are using.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, what ;s your
decision about my notice on Israell
aggression on Lebanon? What 18
your observation on it?

MR. SPEAKER: I make no obser-
va‘ion about matters. I only hear
observations.

12,03 hrs.

RE. SITUATION IN BIHAR

SHRI V. M. SUDHEERAN (Allep-
pey): Sir, the situation in Bihar is
geuing worsened. Bihar is now
heading for communal riots. The
State Government has totally failed
to maintain law and order there.

SHRI SAUGATA ROY: What
ebout my Calling Attention motion
on Bihar situation? The other House
hag debated it, but we are not getting
any chance to discuss the situation
that is developing in the State. (In-
terruptions) We do not know what
to do about it. Every day during
zero hour we have to create a scene
because you will not give any ruling.
And gfter some time somebody comes
and whispers in our ears saying,
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“Your motion is not accepted.” This
ig mot the parliamentary procedure
Sir, you say something about the
appointment of Chiet Justice, about
our privilege motion, abou! the situa-
tion in Bihar...

(Interruptions)

SHRI K. LAKKAPPA: 1 want to
know whether the Government will

say something on this issue. Thig is
a vita] 1ssue...

(Interruptions)
SHR1 SAUGATA ROY: ....Then
it ig not Parliamen‘'. Parliament is

when the legitimate demands of the
Members are met, when the legiti-
mate jnterests of the Members are
protected. But in this way the Par-
liament cannot function.

SHRI HITENDRA DESAI (Go-

dhra): Sir, you have agreed to have
w discussion on Bihar,

MR. SPEAKER: No, no. Mr.
Hitendra Desai, Probably, you have
not heard I said I am not allowing an
adjournment motion because it is a
State subject. But ] am prepared to
provide every opportunity to discuss
it. That is what I said.

DR. HENRY AUSTIN (Ermaku-
lam): The situation in Bihar jg very
gerious. Seven universities are closed
down It is a matter of great con-
cern to the people of thig country.

(Interruptions)

SHR] SAUGATA ROY: I have
given notice of a Calling Attention
motion, You say you will give other
opportunity. Where is the other
opportunity? I told you repeatedly,
but you say you will give other
opportunity. It cannot go on for
ever.

"MR. SPEAKER: I have got to0
give opportunity for everything.

SHRI VASANT SATHE (Akola):
Yesterday, to my question you sald
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that you would allow discussion
in some other form I would
hke to state that notice also
haz been given by me under Rule
183  If you allow a discussion, mote
Members than in Calling Attention
will be able to paiticipate That will
satisfy u- So, 11 15 within your
powers So, why don't you allow?
I think the Piime Minste; will have
no objection to a one hour diseussion
at the e1d of the day on Bihar situa-
tion and that can be allowed under
Rule 193--not only the discussion on
Bihar, but ‘he general explosive
situation in Banaiag Hindu Univer-
sity and Algarn Umiveruty Why
don't we discuss 1t? Let members
from the other wide also participate
in ;t Because 1n a Calhing Atten-
tion the nameg of only one or two
Members will come 1n the ballot and
they will get a chance, whie the
other Members will not get a chance.
I would suggest that a better alter-
native 15 that you allow a motion
under rule 193 VYou have got the
discretion

MR SPEAKER 1 will not deride
on the subject now I will consider
the subject

SHRI SAUGATA ROY Sir, we
g've no ice of motions on various
subject: and we appeal to you What
else can we do” You have to pro-
tect our interests

12.06 hrs.

RE COVERAGE OF PROCEEDINGS
OF THE HOUSE IN AIR
BROADCASTS

st T e qreE (g9 )
werer off, o ww AT FEY 97 fal
oy 97 FmH F, TH WIATH AAT
qWZ 9T AGH W Er L, A FEw awa
wgagy faew g, @ @ T
BT W g g7 @ fE wrenwan ®
qaTIr ¥ ATHer ¥ ey oY qeqregel
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char s g1 AT ST W,
At ¥t 2@ % grcor fvar omr g 1
TH g FTH awed €8 favq 97 @
g frardordfiter) oax oo
® g9 ¥ qraTwaralt % gav, A fg
+ YATOr ¥ @) g8 A w A fxa
wa 4, ¥fem widft & feega  aor
g feir g

g7 Aogwr wr e ma & g9
ATE AT ATHAT GWT 9T | W €7 X
¥ TolEET w1 29 Pron, At
IAF FaTT FY T IR oA
A, fr oY gart & aer ad g,
T wasr ey a2, tar fenfr X
g oqer fg=T & A &, I oW
FTmAgd FATE L FoTwoAT
TF JE(EIW WNF ATRA TAAT T—
9 gR A 7T T i O A FrIw
At ®¢ azreT ars, wfEa wgv fer
q A wArTor PRGT T, 9 F T AGT
fs wastw § fog Iww *T AW WY
WZIGT W15 | W F@ £— W & 714,
#fem garror gt ST F——FwAT 1
Ty @ w4 fr eqr v Ay
TAY Ag gT &, IW AT Awa w4
T F7 gATr F7 f2ar ;AT &

¥ oo wq  AAE ¥ OwEAT
T g f5 ota qvg w w1 Afa
fratfer & w1t anfen anfF o gz
TN 9T AT &, I T RIEAGUT HT
#EY ®7 § a1 F ArHT Axfua frar
mE T |6 Tg feaT wra T oar T
grmr, dfgq de-ndr 73 gafe T
fowr o 1 @ wgEn g 5 el wgRa

T@ g 0 @Ry

MR SPEAKER 1 may tell you
that [ have already writlen to Sama-
tha; about the inadequacy of cove-
rage. I shall also write to the
Mimister concerned.



248 Papers Laid PHALGUNA 28, 1899 (SAKA) Calling Attention Notices 246

ot Tmfiverw qrewm il
Iq w1 G ¥ A )

MR, SPEAKER: I have already
mentioned it.

SHR] B. P. MANDAL (Madhe-
pura): So far ag the news: media is
concerned, 1t is functioning like 1n
the emergency days. It mentions
only the names of the Ministers and
omits to mention the names of the
Members who participa’ed in the
debate Thi 15 very bad. This should
be looked into.

12.08 hrs.

PAPERS LAID ON THE TABLE

CERTIFIED ANNUAL ACCOUNTS OF

AlIIMS ror 1976-77 AND PREVENTION

oF Fuop ADULTERATION (SECOND
AMENDMENT) RuLEs, 1078

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): I beg
to lay on the Table:—

(1) A copy of the Certified
Annuual Accounts (Hindi and En-
glish versions) of the All India
Institute of Medical Sciences, New
Delhi, for the year 1976-77, under
sub-gecrtion (4) of section 18 of the
All India Institute of Medical
Sciences Act, 1956. [Placed in
Library., See No. LT-1803/78].

(2) A copy of the Prevention of
Food Aulteration (Second Amend-
ment) Rules, 1978, (Hindi and En-
Blish versions) published in Noti-
fication No. G.S.R. T0(E) in Gazette
of India dated the 8th February,
1978, under sub-section (2) of sec-
tion 23 of the Prevention of Food
Adulteration Act, 1954, [Placed in
Library. See No. LT-1804/78].

NOTIFICATIONg UNDER CENTRAL Ex-.
cise Rures, 1844 awp Customs
Acr, 1962

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:—

(1) A copy of Notification No.
81/78-CE (Hindi and English ver-
sions) published in Gazeite of India
dated the 15th March, 1978, i
under the Central Excise Rules,
1844 together with an explanatory
memorandum, [Placed in Library.
See No. LT-1818/78].

(2) A copy of Notification No.
65-Customs (Hindi and English
versiong) publisheq in Gazette of
India dated the 18th March, 1978
under section 158 of the Customs
Act, 1962 together with an explana-
tory memorandum. [Placed in
Labrary, See No. LT-1818/78].

12,09 hrs.

RE. CALLING ATTENTION
NOTICES (PROCEDURE)

MR. SPEAKER: Now the Calling.
Attention, Mr. Kamath,

SHR] SAUGATA ROY (Barrack-
pore): Sir, before you call Mr.
Kamath, I want to raise a point ebout
procedure relating to Calling Atten-
tion. Under rule 197(5), all the
notices, Calling Attention Notices,
~hich have not been taken up at the
sitting for which they have been
given shall lapse at the end of the
sitting. unless the Speaker hag ad-
mitted any of them for a subsequent
sitting. I have already written to
you, and spoken to you also, that
this is a procedure which has proved
not in the interests of the Members
in the sense that when a Member has
given notice of a Calling Attention,
it it is rejected for that day, end if
on the same subject you are accept-
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ng another notice on a subseguent
day, you are not giving an oppor-
tunity to that member I would sug-
gest that this rule 197(5) should be
strictly adhered to o that equal
a‘tention can be clearly distributed
to ull the members concerned Since
‘we are gomng mnto the revision of
rules, this aspect may be considered.

MR SPEAKER Hon Members
will remember that I wag following
that procedure But what happened
was, whenever a notice 15 listed for a
later day, a large number of persons
began to give notice and when a
ballot was: taken, the very members
who earlier gave notice did not get
their chance So, Shri1 Saugata Roy
and others objected to my doing 1it.
Theresfter, I have strictly followed
the rule Now they turn round and
say something else When the rule
1s changed, we will consider 1t

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) You know Mem-
bers are hard up of resources They
cannot go on typing, go on repeating
If you allow this procedure to he
followed, a day will come when I
shall be sending 250 notices in one
day

MR SPEAKER Even otherwise, I
am getting 25 per day

SHRI JYOTIRMOY BOSU 1 pray
very humbly to you to realise what
the difficulties are that confront a
Member

MR SPEAKER I was adopting
the procedure suggested by Mr
Saugata Roy But when the Kashmur
question came, there wag a big
agitation

SHRI JYOTIRMOY BOSU They
are masters of contradictions

MR SPEAKER' 1 cannot adjust
myself to every situation

MARCH 16, 1078

Tnlks between PM. & 248
Chinese Delegation

12,11 aors,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

TAIKS BETWFIN THE PRIMe MINISTER
AND 1HF CHinese Goopwiin MissioN

SHRI HAR! VISHNU KAMATH
(Hoshangabad) I call the atten=
tion of the Prime Minister to the
following ma ter of wigent public
mpoitance and i1equest that he may
mahe a statement thereon

‘The recent talks held be‘ween
him and the Chinese Goodwill M-
sion during which the Chinese re-
presentatives are reported 1o have
conveyed to the Prime Mimister
the desire of the Chinese Govein-
ment for a settlement of the Sino-

Indian border di-pute through
urrect and peaceful negotiations’
THE PRIME MINISTER \SHRI

MORARJI DESAI) As the House 15
awale, Various occasions have occur
red since 1978 resulting in the m
proverrent of contacts and relations
between us and the People’s Republic
of China The process commenced
with the exchange of Ambassadors
Since then various steps based on the
principles of reciprocity and mutual
benefit have been taken, including the
resumption of trade and shipipng
links, exchange of expert-level dele-
gations and officrals in diverse func-
tional fields

In September 1077, the All India Dr
Kotmis Memorial Committee sought
Government's permission to Invite a
delegation of the Chinese People’s
Association for Friendship wath For-
eign Countries to visit India m the
winter months ef 1977-78 The Indian
Commuttes had wisited China on the
Chinese mde’s invitation on two occa-
s10ns 1n 1974 and 1876 The present
wisit of ‘he Chinese delegation led by
Mr Wang Pin-nan, who 1s the Pre-
sident of the Chiness People’s Asso-
ciation Yor Friendship with Foregn
Countries and a seasoned Diplomat
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of long standing, is in response to this
invitation by the Indian body. Gov-
ernment had facilitated the visit and
extended due courtesies.

Having regard to the standing of
the leader of the Chinese delegation,
HE. Mr. Wung Pin-nan and reflect.
ing our willingness to improve rela-
tions with China on the basis of the
Five Principles, I decided to receive
him and the members of the delega-
tion. The meeting took place on 11th
March, 1978. Earlier, the Minister of
External Affairs received Mr. Wang
Pin-nan and the members of the Chi-
nese delegation on 8th March, 1978.

During my meeting with Mr, Wang
Pin-nan, I reiterateq Government of
India’s (onsistent policy to develop
friendly relations with all countries
particularly our neighbours. In this
context, we icviewed the develop-
ment of relations in diverse flelds bet-
ween India and China. We agreed
that exchanges between India and
China in various flelds should be ex-
panded. I also took the opportunity
to recapitulate the history of our re-
lations since India achieveq indepen-
dence, the consistently friendly atti-
tude of the Indian Government and
people towards Ching and the strains
that developed in India-China relations
owing lo past Chinese actions. In this
context, the border question came yup
briefly for discussion and I stated and
Mr. Wang agreed, that all oulmnd~
ing matters, including the border
question, could be solved through ne-
goliations and only through peaceful
means on the basis of Panchsheel. I
alsp made it cleare that full normali-
sation of relations, of course, cannot
be attained till the main outstanding
issue—the border question, is resolved
to our mutua)l satisfaction by negotia-
tions and peaceful means,

During the meeting between the
Minister of External Affairs and Chi-
nese delegation led by Mr. Wang Pin-
nan, the latter extended an invitar
tion to the Minister of External Af-

Delegution (CA)

fairs on behalf of the Chinese Foreign
Minister, HE. Mr, Huang Hua, to visit
China at a time convenient to the
Minister of External Affalrs, The in-
vitation was accepted In principle.
The Chinese side hag been informed
that the visit could take plaee only
after due preparations and at an ap-
propriate time,

‘While agreeing tp tne desirability
of a peaceful solution for the sake of
friendly relations petween the two
countries, no furtner discussion on the
border question has traken place.

Our policy 18, of course, as has been
stated frequently by tne Mimster of
External Aftairs ang by myself, to
seek an immprovement of beneficial bi-
lateral relations with Cnina, as 1s ap-
propriate beiween two big Asian
neighbouring countries, on the basis
of the Pive Principles, which, it may
be recallea were Iounded by India and
China as early as in the fifties and
th adherence 1o whicn was alsp em-
phasised by Mr. Wang

SHRI HAKI VISHNU KAMATH:
Mr. Speaker, 1t 1s g matter for satis-
taction that the rrime Minister has
assuied the House that a satisfactory
solution of the brder dispute is a
sine qua non for the full normalisa-
tion of relations between China and
India. He also stated, the Prime Mi-
nister stated, that the dispute should
be solved through negotiations and
only through peaceful means on the
basis of Panchsheel. Panchsheel, I
say with considerable ¢repidation and
hesitation, evokes a sad memory. One
of the tenets of Panchsheel is non.ag-
gression Does il not, therefore, imply
that China will have to vacate aggres-
sion which they committed some
years ago? You will recollect—not
you, you were not here in this House
at that time—that on 14th November,
1862, on the then Prime Minister Shri
Jawaharlal Nehru's birthday anniver-
sary, a resolution was adopted by the
House with acclamation, all standing,
for the first time ang till now the last
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time, which urged the House,...It
was moved by Shri Jawaharlal Nehru
and piloted by him and finally it was
adopted by the House. The resolution
concluded with the magnificient dec-
Jaration that “with hope and faith"—
these were the words—‘this House
affirms the firm resolve of the Indian
people tg drive out the aggressor from
the sacred soil of India however long
and hard the struggle may be.”

Now, Panchsheel has been stated to
be the basis for negotiations between
India and Chma As [ said earher,
one of the main tenets of Panchsheel
is non-aggression May I know whe-
ther this 1csolution still holds good,
holds the field—driving out, may be
not by force but peacefully driving
out the apgressor from the <01l of
India? Does it not imply that? Se-
condly, may I know whether ag re-
ported in some of the daily papers,
front page, first lead slories in the
newspapers for the last two or three
days the Colombo Conference propo-
sals of six Afro-Asian Nations—in
December 1962, they met in Colombo
~—the nations were: Ceylon (now Sri
Lanka), Ghana, UAR (ue, Egypt).
Burma, Indonesia and Cambodia, in
all these countries except Burma,
there has bzen a complete change of
Government, providentially, perhaps,
just as in India and China also, since
those days, there has been a complete
change of Government—whether the
Colombo proposals also may be a
starting point, may be g basis, for
talks, preliminary talks, if not nego-
tiations which may follow later on”
Does it mean that there is any truth
in these press reports?

The Prime Minister may recollect
this; he was the Finance Minister at
that time, in 1962, and he well knows
the gomngs—on and the whole story
inside out Does that also mean that
the MacMahon Line, which the Chinese
at one time saiq that they woulq ac-
cept, in the east, may also be a point
for discussion between the two coun-
tries, because, to my information, the
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MacMahon Line existed then only car-
tographically? There was no demar-
cation on the ground. That is how
the dispute arose, and is it the posi-
tion today also that the MacMahon
Line in the east exists cartographical-
ly, on the map only., and there is no
demarcation on the ground?

SHRI MORARJI DESAI: In our
talks we did not refer to Colombo
proposals o1 such other things because,
we did not discuss ths question fur-
thet,

The Resvlution that was passeq by
the House 1s binding on all of us and
we are ail pledged to it 1 would,
however make one modification—that
the words ‘drive out’ must be 1eplac-
ed by the word ‘vacated’. ‘That is
what we should say.

SHRI HARI VISHNU ,KAMATH:
Drive out peacefully.

SHRI MORAJI DESAI Therefore,
we are pledged to 1t I have made 1t
clear that, unless this is solved, our
relations cannot become close That
15 what I have said and is a sufficient
indication of 1t  And they said, “We
also want to resolve 1t” So, we have
now to see how they want to resolve
it, We are, therefore, responding to
what they are offering That is all-
right. We go on doing that.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): You must respond
adequetely,

SHRI MORARJI DESAL If the
offer is adequate, the response will be
adequate,

SHRI JYOTIRMOY BOSU: The
advance is very adequate,

SHRI MORARJI DESAI: The Mac-
Mahon Line was not discussed, But
when the whole question comes up
for discussion, it hes to be solved, so
that at no time, in future, such a
Question arises. I have saig that it
must be to the mutual satisfaction,
that is, our satistaction cannot be
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complete until we get satisfaction
about our borders. That {s very clear.
1 cannot say anything more than that
at this stage.

SHRI HARI VISHNU KAMATH: Is
the Prime Minister in a position to
assure the House that this dispute
will be resolved only through bilate-
ral talks, direct bilateral talks, and
that no other nation, no other coun-
try. no other Governmenl will be
brought into the picture?

MR. SPEAKER: I Call-Attention,
you are to put only one question.

SHRI HAR]I VISHNU KAMATH:
This follows from my first question;
it is only a follow-up. I am the only
one today in Call-Attention.

SHRI MORARJI DESAI: May I
assure my hon. friend that, in no dis-
agreenint bc ween us and any other
coyntry, we will allow any third
country to interiere?

12.25 hrs.
PANEL OF CHAIRMEN

MR. SPEAKER: 1 have 1o inform
the House that, under Rule 9 of the
Rules of Provedure, I have nominated
the following persons as Members of
Panel of Chairmen'—

(1) Shr1 Dhirendranath Basu
(2) Shrimatj Parvathi Krishnan
(3) Dr. Sushila Nayar

(4) Shri Ram Murti

(5) Shri M. Satyanarayan Rao
(6) Shri N. K. Shejwalkar.

12.26 hrs.

STATEMENT RE. EXTERNAL AF-
FAJRS MINISTERS VISIT TO
MAURITIUS

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Mr, Speaker, Sir, I

Mauritius (Stat.)

visited Mauritious from 10th to 1l4th
March in response to the invitation
extended to me by Prime Minister of
Mauritius, Sir Seewoossgur Ramgoo.
lam, to participate in the celebrations
of the 10th Anniversary of the Inde-
pendence of Mauritius.

The House ig aware of the close,
friendly and historic relationg that
have existed between India and Mauri-
tius. Ethnic ties between the majo-
rity of the inhabitants of Mauritius
and of the people of Indig have estab-
lished a relationship which has been
sustained over all these years by in-
tense cultural contacts and is acquir-
ing contemporary relavance through
increasing funciional cooperation in
economic, scientific and technical flelds
between our twg countries,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Did you find out
the treasurc taken out of the coun-
try? .

SHRI ATAL BIHARI VAJPAYEE:
Mauritius is our neighbour linked to
us by the Indian Ocean. It 1s an ac-
tive member of the organisation of
African Unity, and, like us, a member
of the Non-aligned fraternity of na-
tions and a developing country facing
similar problems. It was, therefore,
with a feeling of great happiness and
a sensc of duty that I accepted the in-
vitation to visit Mauritius,

Before ] reached Mauritius, I had
a transit stop at Mahe. the Capital
city of Seychelles. The Foreign Minis-
ter of Seychelles, Mr. Guy Sinon, re-
ceived me at the Airport and we were
able to usc the short time that was
available to us for discussing possibi-
lities of establishing and  further
strengthening of cooperation between
India and Seychelles in the flelds of
agriculture, education, small-scale in-
dustries and health, Specific areas of
cooperation had been identified during
the recent visit of a delegation from
Seychelles led by their Minister of
Ports and Works, Mr. Loizeau.
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When I landed in Mauritius on the
afternoon of Friday, 10th March, I
was deeply touched by the presence
at the Airport of the Mauritius Prime
Minister, Sir Seewoosagur Ramgoo-
lam, and Lady Ramgoolam and seve-
ral of his colleagues in the Cabinet
and a large number of other persons
representing different walks of life
in Mauritius. During a brief state-
ment that I made at the Airport, I
observed that Mauritius would re-
mein indepéndent so long as the sun
and the moon shine in the sky and
alsp that the unbreakable bonds of
friendship between India and Mauri-
*iug will continue to grow from stren-
gth to strength as long as the waters
of the Indian Ocean continue to wash
the shores of India and Mauritius.

During my stay in Mauritius,, I had
the opportunity to wisit practically
every part of Mauritius and to meet
a very large cross-section of the peo-
ple of Mauritius who, as the House is
aware, have succeeded in forging a
nation in spite of the diversity of the
cultures, religions and languages of
its people. As I mentioned at the
Banquet hosted by the Prime Minister,
Mauritius is the living proof of the
basic unity of the family of Man.

I visiteg the Mahatma Gandhi Ins-
titue which was set up in 1975 with
our assistance with the objective of
developing as a Centre for Indian
studies, cultures and traditions. The
Institute is already equipped with a
good library and a printing vress, and
is running a Higher Secondary School
where the medium of instruction is
Hindi. In the very mnear future, the
Institute will have a full-fledged Centre
for Indian studies and other oriental
studies.

During the course of my visit, T had
a tour d'horizon with the Mauritian
leaders on international matters and
vilateral relations. There was comp-
lete identity of views on the subject
of the establishment of the Indian
Ocear as a Zone of Peace and the re-
lated question of the convening of a
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conference of littoral and hinterland
States for furthering the objectives of
the United Nations Resolutions on the
subject. Our two countries will co-
operate within the framework of the
UN Ad hoc Committtee on the Indian
Ocean and endeavour to ensure that
all Great Powers and major maritime
userg will participate in the proposed
conference.

We exchanged views regarding the
current deliberations in the Security
Council on the subject of Zimbabwe
and agreed that, steps should be taken
for an effective, time bound and cons-
titutional transfer of power 1o genuine
African majority rule.

We agreed that all efforts should be
made to prevent the development of
an internal solution of the Namibian
problem as a result of South African
manoeuverings and machinations.

SHRI HARI VISHNU KAMATH:
(Hoshangabad): By the end of the
year.

SHRI ATAL BIIHARI VAJPAYEE:
We agreed that Non-aligned countries
should concert their moves when the
Namibian question comes up next
month at a Special Session of the Uni-
ted Nations.

SHRI HARI VISHNU KAMATH:
1 hope you will attend.

SHRI ATAL BIHARI VAJPAYEE:
1 pointed out to the Mauiritan leaders
that the continuance of the conflict
in the Horn of Africa would, apart
from vitiating the generally improved
climate of international cooperation
and detente, also contribute to the
escalation of military presence of the
great Powers in the Indian Ocean.
We agreed that a mutually acceptable
political solution should be found and
that all possible support should be
given to the on-going OAU mediation
efforts on this question,

While exchanging views on the
West Asian situation, we were of the
opinion that everything possibe should
be done F1 as to facilitate irreversible
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I explained to the Mauritian lead-
ers our stand on the Disarmament
problem and the need for the Non-

devoted to Disarmament and also to
ensure that the necessary follow up
action is not ignored. We agreed that
the meeting of the Non-aligned Bu-
reau, scheduled to be held in Kabul
in May, shoulq devote special atten-
tion to the Disarmament problems.

While reviewing the progress to-
wards the establishment of the new
international economic order, we
agreed that the steps taken so far have
been meagre and tardy and that all
aspects of the inter-dependence of the
world economy should be taken into
account.

Ag the House iz aware, Mauritius
has been an important beneficiary
under our Technical and Economic
Cooperation Prograrme. There are
49 Indian experts working in differ-
ent fields. Mauntius is the Jlargest
beneficiary of our Scheme for admis-
sion of self-financing foreign students
in technical and medical colleges in
the country. A grant of Rs. 13.1 mil-
lion was made available to Mauritius
in 1975 towards the capltal assistance
and this has been largely utilised by
the Mahatama Gandhi Institute, the
Industrial Trade Training Centre and
the Mauritian Central Eleetricity
Board. In addition to the earlier
Government of India credit of Rs. 50
million extended to Mauritius, a new
credit of Rs. 100 million was recently
agreed to 84 per cent of the credit is
proposed to be utilised for purchase
of capital equipment and the remain-
ing for the purchase of agricultural
commodities. Besides, a commercial
credit of Rs. 50 milllon was extended
last year for facilitating Mauritian pur-
chases from Indla of commercial vehi-
cles, machinery, medicines, etc.

4074 L8—9 '
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sistance in the agricultural ang ani-
mal husbandry areas.

On the morning of the day of my
departure from Mauritius, I, together
with Prime Minister Ramgoolam,
signed the Agreement establishing a
Joint Commission on Economie, Tech-
nical, Education and Cultural Co.
operation bewteen our two countries
The establishment of the Joint Com-
mission will contribute significantly
to the further strengthening of the
existing close ang friendly ties bet-
ween India and Mauritius.

I am convinced that continued
friendship between India and Mauritiug
is in the best interests of the peoples
of India and Mauritius and will con-
tribute to the establishment of peace
and stability in the region to which
we both belong.

—_—

12.32 brs,

MOTION RE. FOURTEENTH REPORT
OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): I beg to
move:

“That this House do agree with
the Fourteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 15th March,
1978."

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Here in this House
we are facing a lot of difficulties—-
difficulties are that we are not getting
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adequate outlet to bring things on
the floor of the House for which we
have been sent here by the people,

In the Business Advisory Commuttee
(not on the last occasion as I was
busy elsewhere, since several meetings
were there at the same time) I had
suggested that at least three half-an
hour discussion be fxed every week
and we are prepared to sit after six
O'Clock Why 1s that not being done’
We are prepared to st after six
O'Clock We do not want to cut the
Government time.

We are finding 1t very diffieult !
have been in this House since 1967,
Things are happening which had never
happened before, Questions are being
censored, motions are being censored.
After the censoring, it becomes gome-
thing which cannot be recognised.

I do not find in the rules as it 1s
seen in writing in the Rules of Pro-
cedure that the Chair has got the
power to prevent putting a question
like that

MR. SPEAKER' Other questions are
different.

SHRI JYOTIRMOY BOSU: I would
lke to draw attention to what Mr
Chandrasekhar has said that econo-
mie 18sues should get precedence over
other issues We have become a set
of people who are now called as No-
doers. Only shouting is not going to
help anybody. You should start allow=
ing Debate under rule 184, under
rule 193 and Half an hour discussions
I have given sixteen notices for half-
an-hour discussion and so on and
from next week I request that there
should be three half.an-hour discus.
sion a week We can very well sit
after 8 O' clock. There are very
energetic Chairman here who will be
prepared to sit it you give a  little
extra allowance

MR. SPEAKER: As you know the
Business Advisory Committee  had
decided and this House had approved
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it, that there will be no discussion on
no.day-yet named motiona, It has
been decided that there might be
Half-an-hour discussion after 8 O’
clock and not more than one such dis-
cussion in a week That {5 what has
been decided and approved by the
House

SHRI JYOTIRMOY BOSU  Discus-
sion under Rule 184 and 193 18 mot
there. Let us take Half-an-hour -is-
cussions after ¢ O clock

SHRI B P MANDAL (Madhepura):
Sir, I beg to move

“That the Report be referred back
to the Committee to consider the
desirability of allotting more time
to Budget of Mizoram "

I think I wall have 5 minuteg accord-
ing to the rules We have given only
one hour for the whole thing, the sup
plementary budget and so on and this
1s utterly inadequate India consisls
of all the States and all the Unior
Terntories and had Mizoram got ihe
opportunity to discuss this in their
Assembly they would have taken one
month or 15 days over it Sir, we are
spending lot of time here over the
Rallway Budget and other Budgets.
This ig one strategic area which 18
very important for the country This
area hag always been very vulnerable
in the past. In this House the hon.
Member Bhri Jyotirmoy Bosu raised
the question of the damage caused in
the standing crops in Mizoram by rate
etc and he hbrought to the attention
of the House the famine-like condi.
tions prevailing 1n that State. And,
Mr, Barnala’s reply to that was not at
all satistactory. Many of the Members
belleve that a Members' Delegation
should go to that State and study the
situation Taking all these factors
into consideration, I feel that the
time of one hour is not at all sufficient.
This report may be referred back to
the BAC, giving direction to them to
glve more fithe, so that we may discuss
the budget and the general situation
prevailing in that State. The hon.
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Minister of Home Affairs had been 1o
that State and he sald that famine-
conditiong were not prevailing there.
The bureaucrats did not allow him to
see things for himself. He could not
make a proper analysis of the situa-
tion that was prevailing there, So, I
submit that the Report should be
referred back to the Committee so
that they may give more time

oft e ww o (fTA, qEe )
W Fgha, AR ©T § TEN & 1H
A 7 ag ara faar ar f5 184 WX
193 ¥ W oq &F I9Z qTH 4G
#m a7 aF 7 fax s o A
WAT I ®) d@T Wig AV TA T AW
fafreftar ®) fogs woft o
o ws Horfasas s ofsow
TR 1 gg § & Qarar waard 7w
7§ A o e & AT I 97
g% T amasa ar feemww WY Y
®T @%A A1 q€ wvwe g T @ |
wit wrwE  fgg gfafedy = @
wf, Wl T T ...

MR. SPEAKER: Are you speaking
»on this amendment?

“ft wwe o g e dew A
oo & ard & g Iw & g
W AR IR |

I may be given.....

two more minutes and I won't speak
for more than two minutes. If we. are
unable to discuss here all these impor.
tant matters, you tell me ag to
whether there should be some way-
out or mot to discuss them in  the
form of a call attention or a short
duration discussion or some other
form? 1 think the private members’
business is scuttled completely. This
1s for the first time that this has hap-
pened. So, may I request that more
important issues like this reserva-
tiom. ...

MR. SPEAKER: You told me that
you wern discussing Mr. Mandal's
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amendment, Nw%mmm
other subject.

SHRI KANWAR LAL GUPTA:

There are some things  happening
everyday.

MR. SPEAKER: Some point is ra'sed
first and then it is developed Irto
other points.

SHRI KANWAR LAL GUPTA: We
have to find some way out in the form
of half-an.hour discussion. Let there
be two or three in a week either
under 184 or 877.

MR SPEAKER: So far ag that s
concerned the House has already
approved that that will not be taken
up til' the financial business is over. I
think your two minutes have develop-
ed into much more thup that.

PROF. P. G MAVALANKAR
(Gandhinagar): Sir, I am making a
submussion. Last Friday I  myself
made this very point which my hon.
friend, Shti Bosu made to-day. You
were unfortunately not in the Chair. I
said that because of the fact that the
Finance ‘Bill and Demands for Granis
etc. have to be passed by a particular
time, the Business Advisory Commuttee
went to the extent of saying that
there would be a complete blankr
prohibition of all other discussions
This was precisely the point that was
raised. By suggesting this kind of
thing. I think the Government is pro-
gressively in the last so many years—
I am watching that—taking away the
very limited time before the House.
valuable time of the private Members
of this House; they are denying us our
legitimate and basic and fundamen-
tal privilege, duties and obligations to
our constituents and to our country to
discuss these matters.

Now, I ask one simple question. You
will remember that for the last so
many years we are following the prac-
tice that for some matters, the Minls-
ter comes forward with A proposal
that the House will ‘have to ugres
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with doing with lunch  hour

because we Bave to have more time
So, we sit without lunch from 11 A M
to 8 P M I go btérally without lunch
This happeng -with some others as
well So, I smm suggesting that since
we go to the extent of doing away
with the lunch etc, and we are agree-
able to gving time to Government
work ghould we not also request Gov-
ernment, through you, that between
now and April 30 when there are a
number of pressing unavoidable and
important matlers of public impor
tance which can make things worse ta
find time for them® Otherwise how
we can show our face to the country to
our constituents—if we do not reise
them here”

So, mstead of this blanket power
of not having any discussion till that
time let the Business Advisory Com.
mitiee go into 1t again 1f you permit
that—of course your permission has
always to be sought there—and if the
matter 1s so unportant let it be noted
that 1t cannot walt until the end of
the Finance Bilf, and so the Business
Advisory Committee will see to 1t that
the House will sit beyond six and have
as many half an-hour discussions and
short duration discussions as are essen-
tial and there are wvarious otuer
methods like that No day yet motion
18 completely ruled out—I carnot
understand this There are some 1Mm-.
portant issues  (Interruptions)

I am concluding by saying that you
dont be as party to it by making the
things more and more difficult oy
Government’s not allowing the private
members to raise their points on the
floor of the House

MR SPEAKER Now, the Minister
for Parlamentary Aflairs

SHRI RAVINDRA VARMA. Sir, my
hon friend Shri Bosu 18 himself &
Member of the Business Advisory
Committee and  generally, the Com-
mittee has the benefit of his advice
Unfortunately, in the last one or iwo
sittings, he was not present  Sir, as
far as the question
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MR SPEAKER When the earher
decision was taken he was there,

SHRI JYOTIRMOY BOSU T had
repeatedly said that beyond 80’ clock
we will sit and we will do three balf

an-Hour discussions (Interrup-
tions)

SHRI RAVINDRA VARMA Sir, the
hon ble Member also raised some
questions about questions being censo-
red I hope that I do not have to
reply about this

MR SPEAKER No No

SHRI RAVINDRA VARMA Then
my honble friend Mr Mandal raised
a very important question about the
time allotted for Mizoram and
he said that the Report of the
Business Advisory Committee should
be referred back to the Comnittee
with a request that more time may ve
allotted for the discussion of the Bid
get for Mizoram The fact that a
certain amount of time has been al-
located by the Business Advisory Com-
muttee 1s no index of the importance
that 1s given to the discussion of sub
Jects relating to Mizoram The hon bie
Members referred to the concil.ons
of famine prevalent in  Mizoram
These are matters which can he
brought up in the course of the dis-
cussion on the Mizoram Budge! The
time that has been provided had (>
be governed by the total numbl:r of
hours available to us for the trinsac-
tion of the financial business which
has to be completed before a certain
date The hon'ble Members ¢Z the
House will bear this fact in mund Sir
there was no intention whatsocver on
the part of the Government to restrict
time for the discussion or ghut out the
discussion (Interruptions)

Therefore, [ would request my
hon ble friend, Shri Mandal, not to
insist on his amendment Mr Kanwar
Lal Gupta who also often gives us the
benefit of his advice in the Business
Advisory Committee raised the ques-
tion of the number of Half-an.-Hour
discussions I would like to point out
in all humility that the Repert under
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<onsideration does not refer to ua
number of Half-an.Hour discussions.
‘That was part of the Report which
-the House has already adopted. Of
-course, it i{s open to the House to sug-
gest that the Business Advisory Com-
mittee when it meetg next should con-
sider the question of the number of
Half-an-Hour discussions per ° week.
.As far as the passing of this Report &
concerned, it does not come in the
.picture,

SHRI KANWAR LAL GUPTA: Are
you prepared 1o assure the House that
it will be considered in the next meet-
ing of the Business Advisory Com-
mittee?

SHRI RAVINDRA VARMA: Sir,
Mr. Mavalankar who has a generous
nature, and does not generaily make
ung Ous co is gave an im..
pression as though Government was
trying to take away the time of the
private members. This is 1 very un-
charitable remark. The government
is not taking away the time of the pri-
vate members. In fact it is the Gov-
ernment that ig struggling t> get the
Government business through Nothing
has been said in the Business Advisory
Commitiee Report which may mean
that inroads should be made into pri-
vate members’ time. The  question
arose from the number of Hall-an.
Hour discussions. This can always be
congidered by the Business Advisory
Committee. Sir, 1 do not think thore-
fore I need say anything more.

SHRI B. P. MANDAL: Before I
seek leave of the House to withdraw
my amendment, I would like to re-
quest the hon. Minister, Shri R: vindra
Varma, that in future he should be
more liberal in granting time for the
discussion of Budget of States which
are under President's Rule. Otherwise,
parliamentary democracy will be a
mockery. I seek leave of the House
to withdraw my amendment.

MR. SPEAKER: Is It the pleasure of
the House to allow the hon. Member
to withdraw his amendment?

lOu!:Hou_ '

The .Ammdmm “was ' by leave
withdrawn.

MR. SPEAKER: The question is:

“That this House do agree with
the Fourteenth Report of the Busi.
ness Advisory Committee presenied
to the House on the 15th March,
1978".

The motion was adopted.

12.52 hrs.

MATTERS UNDER RULE 377

(i) BHAGALPUR-BIHPUR RAILWAY-
STEAMER SERVICE

MR. SPEAKER: Dr. Ramji Singh,
you must give a copy of the -tatement
in writing. We have repeatedly said
that you must give it in writing.

Mo wwwt Feg (WrregT )
I am sorry, Sir. oEqq  HERT
% frw 377 ¥ gewiw uF fady
gfefedfar # W7 727 &1 w7 wrafae
som wreal § | 37 fawet avo WY
™ wl oft w1 snF g® WX wewfE
foar a1 i TR T—atgY
W& A 2wy ¥ar fagw QY
TG § WET-SYET ) WA ¥ HTO7 At
wraferai #1 wgra wez g AT o
T oY X WA ofY ¥ wer a7 f¥ gw
Frd ¥ go T {914 (A6
fre Wt wg Ay ad W wEresew

o o

WSS WERT, Wrrage-figg
wa-wfwe dwr 100 wd Qe §
1885 ¥ ww qft &, wfew fae®r O
ot ¥ 7 oy e wrooit & wemre
grond & 7 & ww T e
T tmmdt wwdt &1 og e 2for
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[t Tl fig]
Yt et fugre Y angw-fan &, ¢@
sw gy, g as o} § e
@& aew der arnge A fagre
* g afewaly gamer A T 1 3@
o a7 7¢ & fr g1 v¥ Temaa AW
w3 WA w3z A afaa b,
% wgy § I w T AT A AT
geerdy Bar a5 @ wrg 0 qfrar
g ¥ sA Efe e w
urKEz €T ¥ar 7 =¥, I@ FT AT
qre AL T & WiT & YA w AT
oot &0 wWmTy Wk

wrgrr T dm ow @l
AT AT & Fudie 28 v Tfwl
aferor ¥ awdts v & war adv
frrw gt & A wegen wfadrfran
o ¢ wa-ted-rrdrdren e &
FEAAAAFAALTE | XFqES
¥ wgr AGT TO FAA-HLeAA AT GO AT,
fom & o7 garT A YR v o ds
™ € | g WadT IT A gl
q7 @ I fear & w39 6§ AT
) vuey ¥ fay a1 ¢ WA
# fRT §L&TC T qAF FIAL |
gfear wgi & a7 aw & Wil
W 78 & fAT wer-swe g) I,
& T ¥ wrarg x| €| g
q oy vg am www g e
W % g d WL AT B Fai AT
faqr wra mifE of ¥ FRT A AET-
sreq @ g Wa | G we WA
wr wgr & f6 ot qar fre? so a7
& o= ofy 1, Q1 a6t ¥ w0 w0
o 7 xEfwg TTHTT TTERE
T afRd & S X 7 T« A
T GUqT HT AT LT §L, A
® o A A w IO R A
W W ew W, ol el
AEE X WG & GRY A WR-AR
agw

Rule 371 268

(i) RerORTEp STRIXKE IN BOKARO STEEL
PLANT

o Tonew fip (fifelts) : v
agreT T qE AIW § TF AGA
REEALOT AT FY FI7 FTHT §T 6qA
oreAT wigET §o 27-2-78 W
W ' el ¥ waw ww o
t W) 37 wagu N geaw & weA
ww aera & fed ¥ sfa for
5 FUE &Y %7 TFATA g e & Afew
W I & qaATed W qw O s
T TRE AW T IR e
iR T TT & WA fAv A aw ¥
oy 8 9 faq 1 Wt ww ¥ A
zvire w1 fray wim g mar & SaT
T @ g

HYs WICo WizH %1 JETEA AY
A ¥ gy g 9 99 ¥ 9%
g st eawear ) gaw &
Ao dro WrTe HIATTET ¥ SRR
ysfme g T Y AR
e ST AT WA A« 17 glan,
U9o WITe MG T 16 Nfawa,
e e #1 17 afang g W@
w1 33 wirew oty fawT w1 26
som @y g1 TR AT O
T HATT G F AT A WA AW
&7 oY Hrde § 9% o S e gt
W ¥ A T AR T AW
£t W amkag A< 11-3-78
® 7o a7 W &N g qg @ Wi
sy ®r 7 fomm, @ 98 www
AT TR FEE I Y M @ o
feaMrax g & feafr & a1y
g g ww o @ fed ¥
wE § wiEwmyEm e
o W TEE )

TR w e A’ W
grarer Wt 4Te 7y & fis vemge dw
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frifnafer  whdy & o 27-10-70
% dg- fawifr fsar ar, aherd
& faft ¥ Koz ¥ q¥o fo U
£o wlo &0 wWiEd ¥ ag e T
fom 1wy & agd W Ayt T ARl
Fyr % fAg 1973 ¥ geare £ fy i
oA et 7 fagre # dax fafree
et T garh famgr w1 wfdec
AT a1 WX oty T gl faer
¥ WAt 97 Agi & R A
7—-11-73 %Y gyaTer ame & & off |
a% ¥ a1z Jax  fafqec & andfide
TR Ay ¥ oAy & dAAAE &
¥ fam st oard foom ar, 9w WY ot
Tet wAw fAd & oad wr W)
Wt A9 geaT™ 9X & 97 &7 fafe-
ATES 7 T XY AT 409 WeAfoH A€
g oY, 3w & ofr amee frar T
wTEAd AT ¥ ot dawAr wwgel
w1 frar mar 41, I & T 7 9T TG
T wgEx w1 Afza foar g w1937
27 @O Y TRFITE L ¥ ogE
&t wm oW s fay § fr gw e
TG TTT THA 51 Y & FAE IeA
wga FA gy wiwe & afer
s g fe aw a1 & st
A oY ¥ WY TR WY
afe =t T s HEW g AR
NMEaR T TR, FTEITAL
w1 & 1 T 96 A e qvaw g,
ay AT

SPRI VASANT SATHE (Akola):
On » point of order. I have been
drawing your attention repeatedly. It

is surh an important matter and are
we going to make a mockery of 3777

MP, SPEAKER: Please resume your
seat, There are few others.

SHRI VASANT SATHE: I ask you:
please at least agk the Ministers to
be present.

Rule 377 270

Formerly, the practice was that the
Minister for Parliamenary Affairs
would convey....

13.00 hrs,

MR. SPEAKER: We are conveying
it.

SHRI VASANT SATHE: Is it a
formality?

MR. SPEAKER: No, no. It is not a
formality.

SHII VASANT SATHE: The prac-
tice also was that the Minister
concerned would take some action in
some cases at least and inform the
House. We invite the attention of the
House. A matter raised under Rule
377 becomes the property of the
House. The Ministers do hot take
any rotes. Have they come back
with wny reply to any matter raised
under Rule 377 since the beginning
of the session?

SHRI PURNA SINHA (Tezpur):
If the Ministers do not give a reply,
what is the use of raising a matter
under Rule 3777

MR. SPEAKER: They have been
asked to reply to the Members con-
cerned. They have not been asked
to make a statement before the House,
but to give a reply to the Member
concerned.

(iii) REPORTED ARREST OF SUGARCANE
GROWERS AT Boar Crus, New Drrm

it wergierc fog (oo )
werw wEew, & fraw 377 % v
iz W ¢ 35 e firam o frormés
¥ HIT FTTC o7 SqTT AT W
g1 TR ET ww e Aif oy o
N g T W A S o ol
srwrhr Wit off,  foek  wEERw
frral W worrer i o feew
awTReT qsOn g



MR. SPEAKER: The difficulty 1s,
statement  you
wanted to raise the matter regarding
the arrest of 35 kisans, who were
protesting against the sugarcane poli-
cy of the Government

o wdiec faw : S & A
e WE | WL WD
e w92 § wmr ar  feww
FY WH I I ANT Y a7 qTAT )
A€ faer wrfew fipam &Y weafas
Ay g s mit o qw g
®T MWEY  FEET 5T QR E 97 fe
™ W W ARET AW a9 5@
™ ¥ TEE Eesy fra wmifee
M A gfaw dEmaT §iIF & e
firgra #r gafor ary 2 w7 370 T
¥ ¥ o™ gy oow g
™ 2 @ fau ¥ wvOE &
fram fadw w7 9 @ aw A -
9T 35 %7 @eqr ¥ fiemgEt w1 frorme
femr w1 A6 wer & e s
o 91T WY T 8T A faad W
WA THT, X FqY A AT & v
gz firarat Y faear amg o

(i) RxpoORTED LANDING OF AN UN-
xxown Hrvicorrer v Kurcr pisTRICT
OF GUJARAT,.

ot wrw W (wvs) : wftwe
agw, & woE mew ¥, O gy
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qgaqd waw TC AW W 24
so®t, 1978 ¥t ww * giw ad,

wraqrg ¥ O wEge wm ww W,

gul W11 TA-aEg o vaw e dd
2 it & gagfewaa @& JTan
agr @, IT G 7 gEA q@T ¢ WK
qg a1 FqE g { oY wrdt g
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PROF. P. G, MAVALANKAR: It is

a very serious matter, You kindly ask
the Minister to make a statement.

MR. SPEAKER: Mr. Shyammandan
Mashra.
(v) CHANGEs MADE IN WARRANT OF
PRECEDENCE.,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir. under Rule 377, 1
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want to draw the attention of the
House and of the Government to cer-
tain changes in the Warrant of Prece-
dence both after the last amendment
in November 1977 and in the period
preceding it. This affects the position
of M.Ps. in the order, but as you will
see, I am not concermed only with
them.

According to the last amendment
in November 1977, the Attorney
General of India occupies a lower po-
sition than the Cabinet Secretary or
even the Principal Secretary to the
Prime Minister. In England the
Attorney-General is a member of the
Government and occupies a much
higher position, According to our
Constitution he can attend Parlia-
ment and can also take part in any
joint sitting of the Houses, a signal
honour enjoyed by any official. In
February, 1968, the Cabinet Secreiary
jumped to a place higher than that of
Attorney-General and way ahead of
M.Ps Until then the Cabinet Secre-
tary was clubbed with other Secre-
taries of the Government and iook his
position according to seniority The
Cabinet Secretary, as distinct from
other Secretaries, appeared for the
first time on the scene in February,
1968 Earlier he ranked higher nei-
ther than the Attorney-General nor
the M.Ps. The newly acquired rank
of the Cabinet Secretary continued
till February, 1973. In March 1073
the Attorney-General again came to
rank higher than the Cabinet Secre-
tary. Strangely thig position has
been reversed, as I submitted earlier,
by the last amendment in November,
1977,

There have been similar erratic
changes in the relative positions of
the Attorney General and Comptrol-
ler and Auditor General,

The position in respect of the Sec-
retary to the Prime Minister, whe-
ther designated as Principal Secreta-
ry, or simply as  Secreta-
ry, was lower than the M.Ps. and
evan other Secretaries. The change
that was brought about in November
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1977 for the first time shows neither
much respect to the M.Ps, nor to other
officers who ranked higher than him.

In the game of shuffling and re-
shuffling of the Warrant of Prece-
dence which shows a leap-frog mmove-
ment for some, there seems to be lit-
tle principle involved and should be
corrected without any delay.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have written
to you and want to make a submis-
sion....

(Interruptions)

SHRI KRISHAN KANT (Chandi-
garh): Sir, this is a matter with
which the Speaker as the protector
of the rights of Members of Parlia-
ment 18 very much concerned.

(Interruptions)

MR. SPEAKER: I um on my legs.
Once I allow a discussion under Rule
377, this will be a precedent for
others. I understand the seriousness
of the gituation.

SHRI JYOTIRMOY BOSU: I have
written to you.

“MR. SPEAKER: Even if you write,
1 cannot allow. I shall take up the
matter ...

SHRI JYOTIRMOY BOSU: What
happens to the Committee where
MPs. are Members and officials are
Chairmen?  (Interruptions). It is a
matter pending before the,...(Inter-
ruptions),

MR. SPEAKER: I am going to
refer this matter to the Committee
of M.Ps. and I am also going to take
up this matter with the Prime Minis-~
ter, but beyond that I am not going
to allow any discussion.

The House now stands adjourned
for lunch,

13.10 hrs,

The Lok Sabha adjourned for
lunch tll Ten Minutes past Fourteen
of the Clock.



275  General Budget,

The Lok Sabhg re-assembled cfter
Lunch at Fifteen Minutes past Four.
teen of the Clock

[Mr DepuTy-SPEAKR in the Chair]

GENERAL BUDGET, 1078—79
GENERAL DISCUSSION—Contd

MR DEPUTY-SPEAKER Now
further discussion on the Budget
(General) for 1978-79 Shri Dhiren-
dranath Basu may continue his
speech

SHRI DHIRENDRANATH BASU
(Katwa) The increase in excige and
taxation of goods like electricity and
coal go against the very objectives of
the Government to restrain prices ard
stimulate the economy This will de-
feat the very purpose of the Budget

As I have already said these
Budget proposals will cause inordi-
nate delay m the revival of indust-
ries They will lead to inflation and
affect the export trade

I believe that almost all the hon
Member, of this House are aware
that as a result of the 1ncrease in c¢x-
cise duty from 2 to 5 per cent and
the levy of a basic excise duty of 5
per cent the prices of many consumer
articles have been consideraby in-
creased I would like to mention on v
a few kerosene o1l petrol diesel
coal electriaty, tea coffee  tooth
paste cigarette bidi  cotton fabiics
and rubber goods Thete are about 140
items—the list 18 here I can give all
the names—the prices of which have
oeen increased as a result of the m-
crease In excise duty

Our Finance Mimster in hig Budget
speech gave a categorical assurance
that »mall scale and rural industries
as well as agricultural eguipment
oriented industries in the rural sector
must be given the top most priority,
but where are the plans where 1s the
infrastructure where are the objec-
tives? How 13 the money allotted for
this purpose to be spent? I do not
believe any rolling plan can serve the
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purpose Unless there are positive
objectives unless there i the infras—
tructure for the implementation of
the objectives, how can gmall-scale
or rura]l mdustries be set up’

The Finance Minister in his speech
has asserted that agriculture equip-
ment oriented industries ought to be
set up I am glad to say that I wvisi-
ted the Agricultural Research Institute
the other day Our engineers have
produced good small machines and
equipments for the agricultural
sector but what 15 the po 1y of mar-
ketmg® There 1s no policy As a
result the objectives of the Govern-
ment will fail

I beleve that the setting up of
small scale 1ndustiies 1n the willages
of the country should be planned be-
fore they are taken up 70 per cent of

the people live 1n villages
You want to deveop small
scale industries i the wil-

lages Unless the villages are deve-
loped wynlesy water facihties are
given unless positive programme; are
laid down how can small and cottage
industries be set up there?

The other day when 1 had visited
the Agricultural Research Institute I
heard that the Duector General want-
ed to resign He 1s a capable man
However I do not want to dwell on
that What I want to =ay 1s that the
equipment and the small machinery
that 1s being manufactured there
should be sent to wvillages and techm-
cal knowledge should be given to the
farmers

The faulty policy in respect of
sugarcane goods and marketing of
agricultural produce will create more
unemployment and serious problems
There 15 no proposal to nationalise
all industries There 15 no proposal
for industrialisapton m the country
Without such a proposal, how can they
proceed with the Rolling Plan? The
Plan will go on rolling here and there
and the objectives will not be ful-
fleld My friend, fhe Minister of
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State for Finance, Shri Agarwal, is
here. I would like to know from
him: how can he fulfil the objectives
unless he makes the infrastructure?

There should have been provision
for forming a separate Ministry for
Scheduled Castes and Tribes. Most of
our hon. friends have spoken about
the gufferings of the Scheduled Castes
and Tribes people and about back-
ward areas where there is no deve-
lopment. So, I suggest that a Minis-
try should be set up for Scheduled
Castes and Scheduled Tribes which
can lockafter their welfare. You will
be surprised to find that for the last
three years the reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes are the game, There
ig no change. I have gone through
them. What do they do? Should we
depend on the officers? | have con-
fidence in our hon. Finance Minister
and he will personally look into that,

As you are aware, the development
of industries has gone down by 5 per
cent, The generation of electricity
has gone down by 2.5 per cent. How
can we develop industries? Most of
the industries throughout India are
half-ciosed. 50 per cent of the capa-
city is not being utilised in the Eas-
tern Region. In West Bengal, most
of he jndustries cannot utilise their
capacity for want of power. In Gov-
ernment undertakings, they are not
getting power. In reply to a ques-
tion, the Energy Minister had sald
that due to shortage of power, nore
than 50 per cent of the capacity of
the Heavy Engineering Corpora-
tion which is the biggest
and largest Government un-
dertaking in India, could not be
utilised. Even now, more than 12
plants are lying closed. What
are the reasons? ‘There may
be many reasons. But the important
factor is shortage of power. Our
Finance Minister should have come
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forward with a provision for more
fund, at least Rs. 1000 crores for the
generation of electricity. Unless the
industries are developed, sick indus-
tries are revived, unemployment prob-
lem will not be solved. There are
lakhs and lakhs of unemployed youths
in India. If you see the employment
exchange register, you will come to
know that one crore and 12 lakh peo-
ple have been registered as unemploy-
ed people; they are not getting jobs.
If we cannot provide them jobs, at
least some unemployment allowance
should be given to them. 1 may in-
form you that the West Bengal Gov-
ernment has declared unercployment
allowance for one lakh and 50 thou-
sand people. Why should the Cent-
ral Government not declare this al-
lowance for 30 lakh people. Let us
start i{ in stages. Let us first give to.
25 lakh people this unemployment a
lowance We should do it.

With regard to restrictions on union
budget for advertising and publicity,
I would like that our Finance Minis-
ter should reconsider the restrictions
imposed gn the union budget for ad-
vertising and publicity for sales pro-
motion. It would have a bad effect
on the national economy and will
severely hit the newspaper industry
if they are implemented in the pre-
sent form. The provision for the ex-
penditure on advertising and publi-
city for promotion will also affect the
industrial growth and the economy of
the country; it will create further
unemployment. So, I would request
the Finance Minister to reconsider
these restrictions. The newspapers
will not be able to carry on their
business; they are doing public ser-
vice; they will not be able to do the
public service as they are doing now.
Almost all the people of this country
go through papers daily to know what
is happening inside the country and
what is happening outside.

With regard to development of ship-
yards, I find from the budget that
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there is a very nominal amount that
has been provided fYor shipyards
There are 8o many projects which
have not been completed since long;
they have not been implemented so
far. As far as Haldia Ship Building
Yard 18 concerned, that was the pro-
posal that has been pending since
long I believe that it has been
thrown in the coldstorage Govern-
ment should have come forward with
money for building the shipyards
There was one project called Farakka
Super Thermal Power Plant This
project has been hanging on for the
last ten years The previous govern-
ment had not done anything about it
and the present Government is also
following the same path Why in the
budget proposals no provision for re
viving this project has been made?

‘With regard to Centre-States rela-
tions, Mr Deputy Speaker Sir, you
know that the only source of income
for the States 1s the sales tax 'The
Governirent 1s corming forward to
abolish sales tax All the States m
the country will oppose i1t they will
not favour abolition of sales tax be-
cause that 18 the main source of their
income ‘There should be more finan
cial powers with the States more
autonomy for the States There 1s
no indication 1n the budget for this
With these words, I conclude my
speech.

SHRI NARENDRA P  NATH-
WANI (Junagadh) Mr Deputy-
Speaker, Sir there 1s little, that is
really original, which a Member, ris-
Ing to speak at the fag-end of the de-
bate, can say on the Budget 1 shall,
therefore, content myself with making
a few general remarks gnd with try-
mg to meet the criticisms that are
levelled against 1t

The budget proposals are not re-
wvolutionary, but they are an important
landmark in 1mplementing the Janata
Party's economic policy. In keeping
with that policy, the Budget provides
for substantially jucreased allocations
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for various sectors of agricultural and
rural economy

There are also two important policy
decisiong 1n the Budget—] find that
very few speakers have spoken on
them, that 18 why I am referring to
them  They are import of gold and
removal of octroi duty

Now, let me deal with the criticiam
that was levelled by the former Fin-
ance Minister and the former Indus-
tries Minister, who, no doubt, spoke
with their usual abiity Since there
18 relative price stability ang since
there 1s increased economic produc-
tion Mr Subramamam did not dis-
pute that the economy was well mana.
ged, but he did not want to give cre-
dit to the Janata Government, he
went a step further and said that it
was because they had left for us the
legacy in the form of forcign and
rupee reserves and for foodgrains
that the economy was poised for sub
stantial dynamic growth Well, let
me examine this contention of his
Was there this relative price stabili
ty during last year of then 1egime”?
There was a rise of twelve per cent
during the last year of their regime
The same factors were in existence
then, there were all these three fac
tors namely reserves of foodgrains
foreign reserves and rupee reserves
In addition there was also one moie
mmportant factor—which evervbody
on other side tries to slur over or
overlook—, which they had at their
disposal and which they did use
namely, the most coercive machinery
of the MISA, for preventing hoard-
ing and profiteering and preventing
rise 1n prices, they could catch hold
of and detain any trader, any indus-
trialist, any businessman—they were
all afraid of that In spite of that,
in spite of every coercive circumstan-
ces which were in existence then, why
was there a rise of twelve per cent
in the wholesale price index” They
want to overlook jt because they do
not want to give credrt to the Janata
Government, for relative price stabs-
lity during thiz year



281  enercl Budget, PHALGUNA 35, 1809 (SAKA)

Let me now turn to what Mr. Pal
said. He did not want to give any
credit for our performance. In effect
he said that the performance of the
Janata Government was rather poor
or negative. When some Members
from this side tried to intervene, and
put questions to him, he exuded rea-
sonableness and said. “The Congress
Government did commit errors, did
commit blunders, but why do you
persist in committing the same errors
and blunders?’ Well, this was not
the purpose of our putting those
questions; we put those questions; not
with a view to justifying the alleged
poor performance of the Janata Gov-
ernment but to impress upon him the
legacy that they had left.

It has beep pointed out by the
Finance Minister in his budget speech
that the previous Government had
followed wrong financial policies and
had established wrong  practices,
which came in the way of, or handi-
capped, the present Government in its
first year in removing those misdeeds.
Let me give concrete illustrations.

First, 1 take up ‘overdrafis’. OQOut
ol the big gap of Rs, 950 crores, it
has been pointed out that Rs. 412 cro-
res were paid by way of additional
help to the State Governments. Why
did they. during their regime, estab-
lish, such practice. Why did they not
try to tell the States definitely and
firmly that no further assistance could
be given, That has been done now
by the Finance Minister in his speech
he hag said that this is the last that
he has given this sum of Rs, 412 cro-
res. Therefore, this amount of Rs. 412
crores had to be spent because of the
wrong practice that they establish,
Let mg take another item; ie.,
shortfall in utilisation. That is also
the system....

SHRI DNIRENDRANATH
How will the States manage?

SHRI NARENDRA p, NATHWANTI:
Why did yo , not tell them? It is obvi-
ous....

BASU:
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MR. DEPUTY-SPEAKER: Mr. DLhi-
rendranath Basu, you should not in-
terrupt another speaker from a dif-
ferent Bench. You must be in your
seat if you want to interrupt.

SHRI NARENDRA P. NATHWANI:
About the shortfall in utilising the-
Plan outlays by the various agencies,
there has been a shortfall of Rs, 230
crores this year and that came in the
way of full development not taking.
place. But who s responsible? Who is
to be blamed for that? The wrongful-
and absolutely mischievous ypractices-
that you established.

Lastly, I want to say aoout the
shortage of power. A good marksman
takes into consideration several fac-
tor including change into the velocity
of wind. Why did you not try to build
up power generating capacity in time?

Then I come to the ecriticism of the
big gap In the next year's budget, a
gap of Rs. 1050 crores. But there is a
buoyancy m the economy and there is
every justifiable hope no doubt of in.
creased production and most of it be-
ing absorbed. If you see the Budget
speech—para 109, you will see that the
Finance Minister would resort to sale
of gold which has been lying with the
Government and which is worth about
Rs. 500 crores. Secondly, he says this
year they are going to utilise the
foreign exchange reserves and for that
a provision has been nmade in the
Budget Apart from other things and
apart from utilising the foreign ex-
change reserves for importing gold
and preparing gold jewellery, the
Finance Minister has stated that he
would allow the Reserve Bank to grant
loans to banks and financial institu-
tions for importing capital gcods
which are not produced in the coun-
try. Therefore, unlike the present year
there is every possibility, nay expec-
tation that the foreign exchange re-
serves will be utilised for reducing the-
budget gap.

While speaking on the subject of’
loans to banks from the foreign ex--
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<hange reserves, let me mention one
amportant factor Our foreign reser.
ves are accumulating and thev are
likely to go up But all of you know
that the Finance Minister has intro-
duced Reserve Bank Amendment Act
which permats the investment portfolio
to be enlarged If you have applied
your mund, if you have even Jlooked
at 1t you will see that the investment
is to be on sound commercial lures
Therefore, 1t would yield internation=-
al rate of interest even if not more
whereas I understand that to-day our
return from these investments of
foreign reserveg 1s rather veiy low
Now that we enlarge our portfolio
which will be on sound commercial
lines, we will get at least Rs 100
150 crores more by way of additional
inte-est from this source alone

Then it was said about filing up the
gap Here one largest single factor
I see 15 the next monsoon because it
mil affect not only agncultural and
industrial production but also the hy-
del power generation wRich, 1f 1 am
not mustaken t{o-dav accounts for
about 30 per cent of the cpuntrys
totul power generation

1 pass on to the next point Ghey
have referred tp the higher allocations
to various sectors some of them are
very good particularly the allocation
of Rs. 500 croreg for dairy deielop-
ment They said it 1s all very well
but the effect would be nulhfied as
several States and other agencies have
not fully utilised their allocations and
there is waste If they have nol uti-
Lised their allocations, then they will
be getting less now That loophole 1s
sought to be plugged as already ex-
plained

Secondly with regard to waste 1n
administrative expenditure, I do agree
‘that there 18 so much of over-staffing
and under service by those who me 1n
actual employment It is a great
source of waste but if you have care-
fully read the Finance Minster's
speech, you will see attempts are
made to  successfully cut down the
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waste :n public administration, And,
therefore, ] see the force in their con.
tention because one must realise, one
must admit that our admnistrative
machinery 18 inefficient There 15 red
tapism and even corruption on a iwrge
scale It does require great altent on
in my opimon Speaking for mvself,
it 15 the sine-quo non of progress 1n
this country

I pass on to another subject- viz,
Technology Shri Subramaman refer-
red to Amul Dairy and tried to diaw
the conclusion that only modern tech-
nology should be adopted The ries
tion rejuires to be thoroughly 4 feus-
sed The question 15 and evetsbody
would admit that of applying appro-
priate technology But the oves riding
cosideration 18 how to give employ-
ment to our several milhons of peo-
ple who are unemoloyed Therefore
we may have to look at indigenous
technology also Of course, even from
a4 iong distance point of view you
have to try to dovetail your program-
me 1n this respect

1 come lastly to cxcise duly In
paragraph P4 of budget the F.nance
Miruster has imposed a straight levy
of 5 per cent of excise I do know that
there are certain exceptions Those
exceptions are mentioned by h'm
Whale trying to raise duty on rasidu-
ary item he has pointed out tha* sen
sitive  articles should be excluded,
newspapers and other periodicals
would also be excluded He also said
that those units whose  proouction
during the previous year did not ex-
ceed Rs 30 lakhs would also bLe ex-
empted All these exemptions wyould
apply to the general imposuton of 5
per cent more excise duty There 18
provision for exemption also for small
scale industries The first proiuction
of Rs 5 lakhs would be exempted
from excise levy altogether
I mean total levy Still after mak-
ing an allowance for all these circums-
tances 1 do feel that straight rise of
5 per cent particularly in respect of
those items which are used by the
low income group of people certamnly
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deserve some exemption. I mention
casually items like tea and kerosene.
I do not know myself whether there
are different varieties of Kerosene, I
believe, it is only of one kind. But so
far as tea iz concerned, of course, we
know that tea 1s of different kinds.
Why can't we grant relief in respect
of those types which are generally
used by the low income groups of
<consumers.

With these words I have done and
extend my support to the Budget.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): With all my
energy and power, 1 appreciate and
support the Budget.

In my opinion the budget is very
beautiful. lovely and attractive. Like
a beautiful girl, the budget is beauti-
ful. But those who are greedy—to
get dowry with the beautiful girl—
they do not consider it on merits as
they want more and more of money,
but it is a very good budget for the
poor.

In my opinion, and I congratulate
the Finance Minister, the Finane
Minister has made a frontal attack on
unemployment. He has tried his best
to make the country more self-
employment-oriented. He has tried
to encourage the small-scale industries
and the cottage industries by giving
employment to more and more people.
I am also grateful to the Finance
Minister in that he has abolished tax
on interest. This will encourage in-
vestments. I also appreciate the Fi-
nance Minister's efforts because he has
attacked the yellow metal, that s,
gold., This yellow metal has always
been the cause of much blackmailing
and tthug misery to the people. This
yellow metal has been attacked now.
This yellow metal was actually the
reason of black money shd black
business, Now that yellow metal
could be utilised properly. This yel-
low metal will encourage the jewel-
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lery export. This is a matter of mp-
priciation in this Budget. During the
congrefis regime my freinds sitting in
the opposition now have destroyed
the infrastructure they have destroy-
ed the economy and economic order
of the country. The Finance Minister
is in difficulties because he has tried
to build on the ruins of the congress
regime. It is for the first time that
the budgetary outlays of the States/
Union Territories are together larger
than that of the Central Budget.

There is an uproar over the Centre-
State relations and fiscal relations.
The Finance Minister has introduced
such a policy in which States have
been given more money for their
plan. He has given special attention
to Centre-State relations and fiscal
relations.

Sir, Agriculture, Irrigation and Ru-
ral Development, all these three
things, are primarily State subjects.
Yet efforts have been made to en-
courage them. Rs. 400 crores more
have been allotted to the Agricultural
Sector. From the overall point of
view, every type of industry and
agriculture and especially small-zcale
indystries, which are necessary for
the boosting of the economy have
been well-attended to in the Budget.

Now, I have to say something in
connection with the views expressed
by the Finance Minister and by the
Janata Government. Regarding un-
employment, a major step has been
that the Government will go from
the top to the bottom Jevel, to the
block-development level. It will
have a gelective mpproach go far as
employment is concerned. I think
that Government’s policy can only
bring fruits if the whole of the gov-
ernment machinery is handled in such
a manner that they implement the
policy which has been envisaged by
the Finance Minister.

Regarding agriculture, I have to say
with regret that it remains only on
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paper. It has been said that we want
more and more money for agricultu-
ral development. In the way of allo-
calion of money in the agricultural
sectors, other subjects also have been
included under agriculture. It would
have been better if more and more
funds have been allocated for the
betterment or growth of agriculture

I would now request the Minister
to give thought to the levy on elec(ri-
city. It will only increase the cost of
production. In my opinon. it is the
State Electricity Boards wheih will
suffer due to levy on electricity. Prior
to nationalisation of the coal indus-
try, the price of coal ranged between
Rs. 20 to 30 or so and now 1t is rang-
ing from 60 to 107. This is an 1njus-
tice done here I would request the
Minister to withdraw this levy on
eleciriaity Moreover when there is
already a question of centre-state
relations, by this measure the levy on
electricity will further give them en-
couragement and a weapon to the
people to put in their demand for the
centre state relations throughout the
couniry. Look at the procedure fol-
lowed by the banks. It has become
more and more complicated. The
nationalisation of banks wasg done he-
cause the Government felt that the
money could be invested in a better
way for the betterment of the econo-
mic problems faced by our country,
including unemployment problems.
There is a delay caused in the bank
due to the procedure followed in the
bank and officials seem tobe a hurdel
in that. Government must do some-
thing to categories the people and see
that they are given assistance by the
banks for starting some small-scale
industries. They should be given
interest-free loans for this purpose.
There are young unemployed people
who want to start their own industries
under the self-employment scheme,
They should be given interest—free
loans for this purpose.

Multi-nationals should be dis-
couraged. They are capturing the
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Indian Tobacco and now they are en-
tering the field of biri manufacturing
in the country. I am aguainst this
multinational’'s capturing this fleld as
it will affect our investment. Gov-
ernment must do something to see
that the levy on electricity, coal ete.
is withdrawn.

The Finence Minister will pay his
kind attention to see that those en-
gaged 1n agriculture are declared as
technical people. Sir, we owe lot of
gratitude to the kisans because they
have done their best for the better-
ment of the country. If the Finance
Minister wents to prove himself to be
the best friend of the kisans, then he
should 1mmediately abolish all the ex-
cise duty and levy duty on the
machinery used for agricultural pur-
poses Be kind to the kisan The
kisan is suffering today. Rates of cot-
ton have come down in my tehsil of
Muktsar and Faridkot Sir, the rate of
sugar 1s the same but the rate of
sugarcane has become very cheap So,
I would hike to appeal to the Govern-
ment that agriculture be declared a
technical occupation and as an indus-
try.

Now, Mr Deputy Speaker, Sir, I
would hke to touch upon a very
important point and that 1 with re-
gard to tax evasion. How can our
country progress when there is tax
evasion 1o such an great extent. There
is a report with me and it, Sir, hap-
pened during the Congress regime.
8ir, I am not in the habit of making
unfounded attack and that too on the
Floor of the House which I consider
very sacred. I want to tell my Cong-
ress friend that during 1065-1976 this
bad tendency got encourged. There
was lot of tax evasion. The outstand-
ing balance of income tax and sales
tax is to the tune of Rs. 1100 crores.
Then there are 374 persons in this
country who own more than Rs. 25
lakhs each. I will request the Finance
Minister to check this bad tendency.

Mr. Deputy Speaker, Sir, the bor-
der areas need speclal attention of
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the Pinance Minister. I would like the N— :
border areas to be further classified. o wn .(“f."";lz)
India hag a very long border line area I HEITW, TAE T W
but the border of Punjsb is a very Ay w7 W ¥ " famn, 99 & fa
very sensitive border as every time s 3 .
attack takes place from Pakistan it & W A T e g w
takes place from Lahore to Amritsar, fra aq 7§ FTETC T aw T AW
Gurdaspur, Ferozepur, etc. {Ig?;ld EWT 97 | IX W UF THr O av
like to request the Finance er 319
through you, Sir, that he should im- wré F"— = Qﬁ.‘ﬂf Fai !!“""
mediately declare some bigger con- fomr el w@mg T aE @m A AR
cessions in this border arca so that 300 TR 39 ﬁi{ﬁﬂﬂﬂ' 1
people may instal industry in that o1 HAg T & T 80 FTX Fre

arca duc to ever-remaining danger .
far @a, g 52 wor frer v ok

there,

1500 prs. e 2o Pr ¥ A g ¥ T o g
Then, Sir. a very meagre amount I ﬁ'-: T 200 ™I W W 4 g

- formyr S A ¥ aET % W

has been kept for Chandigarh. It is .
only Rs. 28 lakhs perhaps. It raust fer adr o nﬁ_ et @' T
be increased. Hon. Finance Minister !:'fﬂ' vt dF &1 ST S, m
in his budget speech has said that he Am st wam o & s o O
is going i{n allocate some amount for T ¥ 37 &1 @ne fwar ar v W

At the moment, I am w7 81 a1 § 9 gHR g i Wiy 2

some projects.

uot In a position to name those pro- W& T ww s aEd | afe
jeets. But hon. Members know those 7y few agr fr ¥ 1 & oreer g
projects. Sir, when certain amount e wn s ar £ ST TR
has been allocated for further genera- T AT T
tion of electiicity, I would submit thay
the }.101': Finance Minister should qUdToT AT FORT 3 1 ¥
s.me::n the whole a.m.uunt Yor meet- qrg fear 7 f& far oF HEHA T
lt\;g cocost ofu: Th;enD:m. When "1 71 iT'lﬁ‘E'ﬂT'lTﬂT(Wifm

e Congress overnment was in

TdY w AT qgEe AT AT 1 SRR

power, 1t did not release the letter of '

T N oY
rredit for this project. Even after 18 ‘F.m bl . !n‘ & o

) @ | TR O SR a9
years because of non-clearance, this . N for T ¥ MR
project could nol be taken up in hand il ﬁ
and completed as per schedule. And be- ;e I F%‘ EI'( T{. I’T‘Efﬂ'ﬂ' 5
cause of non-completion of this pro- farr at  F kil ¥

Ject ag per schedule, our country has ferer A ﬁz.? "? araral w $h6

suffered a loss of Rs. 1700 crores, war ¥ fa | g T gl
Had it been cleared in 1960 and comp- odf F o gw A it g ¥ W@
leted in 1970, only an amount of Rs. T Tz fem § 1w Twe ¥ faer oely
73.0 crores would have been spen on wEra 4 ag e < § fis AW wme
this project. But now we have to T 9T T Rar wy fvar s 1 A
spend about Rs. 300.0 crores. Sir, with faaga § fn wrenfasfrer gv sams w=<
these words, I support the Budget. 77 WY daraal & Aqw 0 W H v

4074 LS—10
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[ 3%% =va @AY FA)

w= frar wmw s e A
N R AR FTAMTRE ) FAW
Ty GEGTT T ¥ A Y
@ 1 Y ot & fagmr o faemem
% a1 ®€ waTA &Y A Ga e |
&t ameft ofr v Fon o fis et & O
qEa &, I O¥Y T 9@ AT,
agr 9 & 9w fegr amaem,
AT F T B AT KT 67 F
faart &1 v fon omm =27 o
frar 4 W AET 7RI B
fpmrT  ®1 anit ag=t wwdt 7 3w w1
svafirsaT Y st 1 zw ¥ fAw awe
¥ gy ar 2 fv graure 2 Afps #
g T W fF Oy 9 90 gW
ST oW OR

o ferEr §1 A oga foom
T AT A A AT E ]
Rew) g@waAwwz 7 frfm
feamt & am =mU &7 qrEdT wi
fazdy &, w3 A A A
¥z 9ORT A AEAT W S 97
®H AW N I & duT a9 fE
TR | WS TET AT A AT
goa et A 2 W oEw
& qEh W TR 2 e gt @ gem
W ¥ T § AfaT W e
goert 7 g A F7F 0 91 e
T fmrAr G gem Ay fe AW
Y, iy uwe & fawm zwoan &,
O 4 T W @A T A TEw
wqET AT ¥, 7 TAST vEY @Oy
gaa § W T 97 /T qA7T T
NG Faar T At @1 w0
Y FgET F1 ITE 9w AE F fE
W dar =y fror & At 9
Fg Wil & frogw @R omaR,
ATy qrg At femwe dw oz, qw G
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TR WAl ¥amw oww o
g

Sta fir wror & seATerT ¥ i Wt
AT T, g W A W W e
o & Fo A @ frew wwd
g s gt Am F) weomdr fash
¥ gk 3w § FRw oW Ay &) qey
qTEEd d--0% W Wi gEl A
1954 T% g% T3 & ¥ fadef
qEr oA X aurat 7 faefy 1 e wr
Wy 3@ fir for adF & Al Y
IPAT e oW ol # wieiee,
AT, HTAH-H I B\ F AT @A
¥ wrmrd 71w Gy faer e § W
Trfte ¥ FTAm wowm & faw
| g7 wa fr i aler g
JwdT & e Faw 5 Wy R0 GH O
¥ oo fre A5 1 % weTe 1Y WY
W A fadr oo ofmr # dee
AT HT WUETHTIVE FAS &7 wE
2 =g av T wemaear GHr 7 R |
A T o oamfE @ E o &
e ¥ ag Ve ® wa fr 9w gEi
zam g faww so wmw =™ gieaw
wfRaTeT o7 W @Y | AT ST
Zv qA% & oy fiegqr s e  Afew
ITHT W S A dmAr & 1 9w Ay
ot Y & ¥ of fafezn foelt 8,
Fvr Y fag # Afer o g8 I
wT § Wi w39 i w4 aww
¥ g wr @ # fr fem o & S
wrerga farm

TAITR TIT 7 ZA4 9% FIC WIT
& Ag qra s § iy e
g omar g, Emw gEr J Afew
WK a7 IO A AQ T § q@ig e
T 1 A Re Fa A
Fzar 7 fir o fawwr & Arerdy -
FIfcEr &7 9T WA qwH A et 9
7 WMT A R M & W
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A ¥ AT I AT G Ny T fur
wram g Foret W e Y 8
JENr ATE FE eAvr gy fear o @
g% iy domw ¥ o e
far 1 g AW F Wl ¥ qgw
ZTRT FT TEET IR W HTCATT 91, W
ouE ForaA M 1 ¥ fw
Faoreft &7 Az, faoeft #Y areT qev
#r a@ wf s Afer Semd F
TR AT N 9gT T @ W g
Ry Ao s g § ool
6—6 IR F FIOAA TN F g o
gt faam 1 4-5 w99 fre X W
foear &1 oz wee far on w2 fR
A weq faw A vEr €, IWEr
TR ¥ faewr w1 A« @E AT @ 00w
foraTT &1 W 7 ®9 I & §
e & v A am A e & Ay
FUVT @ 9 AT A8 far ar awar ?
W 7 5 o et w1 FEwe
YT qv ogr Ay At spaewr WX
HieT 6T 1 AATeeE IO TEr
o | §W avg A W feaEr §F

TFEAAT AT AT HY 2

e T WX TTe--ag Al Tga
St Ara g Avgmr gfeq
AT T W AT § A qTe awm
R vy o e i dare g & W g
W AN § 0T S w19
W& T Ag AT & S U
& 1971 FAwsIw A go o W
@, AT fesft & firdy st &, wft
7 & R T AvE A gfen o
YER 3, W T H qoA AW A sArEw
£ —

T 69 STH WY GG B T T
frm wr &1 w7 TR W
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& —Im-SwET &1 OF T O ¥ oY
word o fe ot — T g
¥ =g i wd g ar wel gr—a
/T |

5

uT & a9e ¥ SR sE & fAg
gragm  fem mar @1 ¥ faer el
ot ¥ frdew wew fiF 1 e & W
T T WA W, JIN AT §, WIS
o ¥ arq Ay ¥ ag dar qgETe
e € T ¥ wiag fe sdE
THEE ¥ 9% §TW 919 & 9T ey,
g M § TEF F AT ¥ FW AN
Y oA wfge, afie &R0 &1 TR
fur—a9 a@ ®r sEwr Mg ¥
wte grr arfge )

Ffiw-arcefoegr #1 aw w1 &
W oA Ag ssE wife gnd
et ww & e & fram
g v SgIurT WX farfer 0w
T T Y TR AT
o &, TR v gee-dorex W
gl—E® aTE goee w1 fauiw e
T AR | g WEr WNT AA-
wqEr & —Asmfeqr fammy w ava’
¥t g ¥ sy &, ww & fg oy
ATy | TEddT ¥ yeew #
Ty Im, o F s ® e
fer o & wa® a1 %< framy &
w9 T 9T geart fedr omd, O wre
H ovq &1 wwrd fisar om wwar #
demfeai e o awh & AW
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[sft wwaTR Foraw o]
g we ¥ woamf ®7 ar el g—
acn fafw e faar g |

T FT WL TG I X7 WOEIT
g N et ¥ fagar £ yov-fasi
woar  fear o @ & ¥ fyar
AT W fadi ) 3% & IuRT
T QU ®IeT gt HT @ §, AfwA
maaimﬁmﬁfma@tl

% —wmarT 75 a9 91 79 7o fom
W t—ag g ot ot 60 sfame
g &1 #Y wied Wi et
¥ e &, ag fyem ma
Haw § surar ATAw ¥ W)
f o o ¢, faew @ 9nfie

Fataw T & Haad wE AW
T fom W wat ot @ wgy, A I
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TEU | WgE WAAH R HT F@ X
a1 R, afy gw IW &7 I9Eer T w7
%, &Y I FT FES A IIT qAF,
ferdar sm sqm 1 ot w17 ot
TORIT ®T w017 1 17

N gic e wat (s At
qewroe) @ qg fasr ot Ag w0 03
97 & &1, F AT LT

sft mh{lﬁ'ﬁ? R G
qrET, T H1 M A |
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2 faar 1
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Wi T EFY Tw & wF wieanT ¥
waf R &1 werr<t Wi e F
3 FarA gt A
78 wem & fr @ w e §
farame oy, 37 iy oY ofr gleur
% w9 = atae e ¥ fee
X, W% foe fifom fr w7 &
G TW TOF F TR0 T, 1WAV
Y sqqeqr Y AT, TA A9 § IT F
frgdas 1 qu far s ) wror
wig &7 Aifa gumw @, ot aw
ez ag @1 wi @, & wpw fr
gawt wee fp na o

ozt v wanw g7 e & feg
7 | F1 T9F qina §, fow ww A
fforg, odft sgT o R fw e A &
qU EFT | AFAT A ¥R %1 TEi 9
gt @A & fqo v &, w7 ww
g9 IW AT F) 317 4G9 § F49,
Al 9T FHTATNATAG & | A
FrFE 7 29 fomn s w7 w3
g, EEr I g oW sl anfgo——
gAwt wrez g w7 wtfen fr gw
7 FTEEE ° TN FIW 7739, 3W
¥ AT F1 GAT 7AW FAAT @ W oAy
FA AT ¢ ¥ W7 I wTHI AT ALY
qie w<Ar AGifgn, fom § swAT )
awm fer &

ur a7 § w7 g% 7 9wEAr g
gt @z 7 & fr gnv gEm AR
sareor wdt & uw feew fomrd o,
form ®1 A § “faear 1 W 7
g a8 T arw § | 99 fmewr Y
ey ¥ W 7g W fe s oFew
gt 1 T wore qAr Hwg worr
o i AE Y NI awar wow &
T avg A e fagmn e &1 wen
& &« QO o ag & fe o
fem B ww w3 wfi e ¥ wifyg
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wrx fggwr fedw saarg 1 Ay
it wdt § i omar W Wy s
Tegr WY fare § 1w wa fw o
T ¥, TER WU G IS
% fag ¥ foew QY ot AOF
¥ qq o § o ¥w AE A wrew A
60 ®0T AT T wWIArT fEa

t

w94 §R 4A &1 awa fear
38 & far WY ®1 g g
Art &1 Tt www # W@

t wrat 77 8 fo gx Ag X I A
mume, g gefr ) gwne faww walt off
1T MR AT Wwa'm.a’:
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wrg & W fom o 7 AT w5
g@a 7 s g, 39 5 fag =
7 A A wHT B AE FL W
o are afaq o7 ww B A AL
FIW &1 weAT AfEN | F A AT OF
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WA | W AT I A F0
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o ¥ wfw qw Ffaw o Wiy s
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g 5 ae X g =ifaw

ot o GETw o7 wrEd A
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wfY 4 wfAwe 7 v A & Afww ww
52a1 54 1 Ta¥ wiwwar & gz &Y
T F age @y o 19 fad 9 Wit
o7 36 foret g1 97 ¥ W M F a0
afgarsm ¥ 3 TeR W, w17 Afaw
oY 7 afaE & FTH THT a7, To7 UTA
32 32 T 34 44 74 § AV
F1 sAa@ A AN fo ardeaw
AT FTA A MTAGT | G 5 FT M 10
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2t s A8 g1 241 afew 997 B 5aTAT
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oI HITH ag  Anrady ¥ 0 1gar
% f o v WL T W1 &7 UERIT
qu 7Er ¥R, A% A% HIR ALY XA |
WHAT W ¥ BN P guwT Wig ¥
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[ syre i)
Tt & W g d FS €
gt g | T § f2a g oogd
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s A et ST Y Jwarary
gy wwa g e wod fafaed &
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21 ¥ 2599, 1975 ¥Y ara w¥A7 )
I G v am & e IaT g
ca far v § wg ¥ F W qEET
25 ATQE #1 & ATAIALTA FT HrEo
gé dY vt #fade w1 o A «F g
fer wog @ 3§ 1w ¥ WA 2
fas Srwoy % ager wfadz A wr€ Ta A
st w1 =g ata A wr o€ )
ag forft ¢f ara «df & 1 €fewr s
wT A g oregafa & amw AT 61 ag o
qEaTy W W qF 2 | 9% Wig wfawa
¥ ofw wmrar & « wg sfava &
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gAY ¥, 7 ARA IAW AAA §Ar
aifrm Yy wanE asardfa
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T T TR B & ag v wrfa &
Fx A ogy fofaedl Y, dfm &7
muad g a@ e g fa
73 TEOTR T T DA W WA LI FY
e A AT 1 FIw W R #
% 3¢ Wa 9q G A 5 wam HEr
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wff oT W wwar w1 WY g & faw
dw  qrderg AmRY W 9% @ W ¥
w1 | § gw T WS a1 Aff @
afwa ofRT § AT 37 @ a7 s
T @ 91, YELAT G Y 4 fw
oy # wng faarr aE. fav e
&% e gaar fafvaa ar fs ffaor oy
w) §6T %) TB I TAR Y T 9T
&t Ju# fadw ¥ nrar 1 fas
wre g Ay sfew o & At At
®E W oqRaT g, IAE FGT #R
®YE AT qbaAT qT, wH IAWT [l faw
afal q1 | T ®W AT T
#) wifew = & i Wiz % AT A2
¥ qrr qwg w. AR Afew aang 0
9% AYfze ¥ war gar 7 wwia faa
mar fo god g7 ATIATTE ¥ SIS
&1 uqr fmar & 1 #ar 5T fgor ?
%" wifqum # ® Tar wraETA
e wa wezafa & w1 a1 w2 o,
¢ qem fasrw & A zaEr G
sayafiey ¥, AWt gOnes o3, awt
e & 7 a¢ AW qT A4 H ger
g dfad= H off g 3 1 7w
fau #v8 damgm A 2 1 a9 @Y
3¢ gwE WA, SuE fadErm &
fau o #YF garew f ) madg
feeka agt @ go £+ wa¢ ag e
afi qR § AW TF O T 77 9mm
¥ gar & o wnT A1 AF P oAy g
aar & | fng & oW d% amar g
#fagra % g8 o<y ¥ gy 79 2
@y & AF A drr A 2 ar #
Qo WTEN £ dgar a, & s
qA A A o & qwa fa qa o
At aff ar fx @A 59 fawm 4y
#fade ¥ TeT M.t Arfgu o1 P Fm
g wt gy ar ? aur gfigd ®
ay - femr T

There shall be a Council of Minis-
ters with the Prime Minister as its
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head, to aid and advise the Presi-
dent in the exercise of his func-
tions.”

- oy fasrpar & &Y @ gt AW
ROH @A ¥ vga Gl gr@gy ?
g1l wawmr . wa faar  aegmfa &
$F AT AT LY 7 FATIY TA H4TL
wagadl i@ M ? gmA W A
qer A g T T & A AR &
afry czgen a1 ame fodt 7oy
sgamar  fody F 2 qo fedr &
g WY 2gy qur & wga f1eY e
afrgraz FNEafdrfe =
Tr wredr foafa wom &, W ¥
wwfie  dwR & gomer @ gafag
¥ T 771 AlEn Wi daa ama-
& Fr osamt #@1 frafa wwe
qrAt § 1 AT TATT AT 9 qHdT
&7 ' AT 431 «f wwar At f& guT
A1 =1y = 3 T wmem feafar e
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ot TG WS (ATEP): WEA
WY 7Y ve fgAr fafees B o mies
aAar F4T AFY A7

&t segory AATE ART ;. TE AT
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& vy w o fe s @ qe
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4
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“Such informations have been re-
ceived.”

& AW & 9 W ST & oag ay
T | 77 W AEY aaTAn, 7 R ¥ g )
frdffe izt mras sg i

“There was no discussion. Only
certain  clarifications were asked.
and nothing more.”

ey grem & & 7 v 1 fafreed WY
feama so% fo 97 99 ere @
W ¥ owwer Ay & Afer qag @
1 qIT TR & M 1 IAwr fgwrr
T 4t fr 98 | W quF aY T Ao
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SAEQT AL T FqAT F A¥ T A¥
for ot AT W 39 g e aw
qaar sieft, andft F § gt Wi
T GV & T TAET I W HT
fer smiam, W fod age ww wwit
FHFT T | WIT @ A ardr syaedy
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[ofr Feaqore waTz 3]
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“India 13 Indira, Indira i1s India.”
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mE A A ¥ AW 2 fa oamoe)
T WEHI W AW T 9 8,
I 9 & werd s & 6l e @
ATy Ot WaAwyT KT @ 37h afaw
¥ wiw & fow &% 1| ow AT
o e 67 weET ®  feer ww
TR A ET TN AAN 7A@ Ay
ara @ e g Iy !

FEE A W ArAT A ow@ R,
vt oF fawr 5T & 1 fagre e e
3w #, A 3w % foaw afw g7
T@r & wivs w74 &, for Wt w@
qag A B | O OF €9 T TR
3, gurt A TeANE qTEw IA A
AT @Y, TG AT A E | A AT AT
& vgar wfgy o

& ox fadly arg ¥ Wi fawy et
ft w1 e fammr gt §, ® T
ELEE R R R
T TF AEATENT  QHIRE gwr W7
unostEetlte ¥ wiwifal, Ffadwst
troode wifeed o' gontfentte
Fitw ¥ | JHEAT FF TdE T TEw
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grar € ot 1 fer wwoRT ¥ SR
goer & Ay faar | et o are ot
% wrr @} ¥, o S Y & qfee
AW, WE TAUAT & @wg & wrer
qm § 1| & ol ff ander s fw &
I A ¥ G wgw o
fad »g g g fe w9 swdaw
w1 w & are fad | ow S aw
g dameie wifeex | 9 ®
W o Jaw femm e T 8 ?
dwwrie wfeed 9T 13 T ww
ww w1 w% g §, wowr fedvw R
argw T & 1 v ave & ow mEr #
1 ®QT TR FT ApATT @ A
% WY § AT O A T G
7 I A wrw A e, afew dewe
o quix fear, o wet o ?

safay & g & wgm fw o
wET WY @A w1 W A Ifaw
wad, W1 ven A, fremw &y
sifr #¢ 4

gt @ T FEwT & amrr wvw
g1

MR. DEPUTY-SPEAKER: The dis-
cussion on the Budget should fimsh

by 5 O'clock today. The  Minister
will reply at 5 O°clock.
SHRI M. V. CHANDRASEKHARA

MURTHY (Kanakapura): Mr. Deputy
Speaker, Sir, in the last year's Bud-
get, jnitially there was a geficit financ.
ing to the extent of Rs. 85 crores but
by the end of the year, it had come io
about Rs. 975 crores, which is ten times
more than the anticipated figure. In
this year's Budget, there is a huge
deficit of Rs, 1050 crores, This clearly
indicates that the Finance Minister
has -miserably failed in anticipating
the Budget gap. The Janata Party has
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given promises that the growth rate
would be increased to 7 per cent, un-
employment problem would be solved,
land reforms would be effectively im-
plemented and the price line would be
conirolled effectively. But the Gov-
ernment has totally failed in fulfilling
those promises. This Budget also does
not contain any consiructive solution
regarding the problem of ubemploy-
ment and notHing has been said about
land reforms also. At this stage, at
least, [ request the Centiral Govern.
ment to give more financial aid to
the concerned States so that these pro-
gressive laws can be implemented
The budget is the most disappointing
one and it would place the countr; s
economy in crisis; and also the recc=:
dise in excise duty on coal, power, pe:.
rol and other petroleum producls
directly hit the common man. Hence,
I request the Government once aga |
to reconsider this proposal and dr »
this proposal in the interest and we'-
fare of the common mun.

In 1975.76, there was an increase of
10 per cent in industrial growth. But
this year. it has come down to 1.6 yr
cent  This 1s attmbuted to the shoire-
tage of power and labour unrest, But
{o my surprise, the other factors are
also there, There 18 lack of coordina-
lion belween the labour nnd the mana-
gement and also the short supply
of raw materials. In order to increa »
the industrial growth, the primary
necessity 15 1o supply raw mateiia’,
at a cheaper rate and al~o in time anr
also labour participation in tine
management 18 quite essential

At the same time, the budget his
indicated some good measures to be
taken to improve the conditions of
the rural poor. For this, I congralu-
late the Finance Minister. Also more
irrigation facilities are to be provided
so that agriculture need not depenn
only on rain. In our country, our
farmers are not getting proper price
for their produce. At least Govern-
ment should create a reasonable mar-
ket for their produce, whether it i3
rice, wheat or sugarcane.
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The increase in levy on electricity
will also considerably hit the con-
sumer. Also I would like to say some-
thing about the Centre-State relation-
ship. Regarding imposition of levy
on electricity and abolition of sales
tax, the Central Government is directly
encroaching upon the financial jurisdie
tion of the States and the result will
be that the economy of the States
will be crippled. Hence I suggest to
the Central Government to have a
dialogue with the States before =2king
any decision in such matters.

During the last six years, in the
whole of the country, Karnataka
State Government is the only govern-
ment which has  effectively
implemented land reforms along
with other socio-economic policies
such as debt relief, removal of
ponded labour and also giving sti-
pend to the unemployed and  ex-
emption of land revenue for five acre \ud
In order to continue implementation
of all these progressive policies and
to take up developmental works in
the State of Karnataka, the Central
Gevernment has to give more facili-
ties and financial aid to the Karnataka
State. With these words, I conclude

my speech.

st feam werg (stsers) © 99T-
er wEas, § 3a F1 s § f6 AT
3w @A 1 AT fRar | FwE Ag
YE AT E oy weae §, WA E HIG
9% SHTET GOt § AW AT T IO TE
qrEm, gaar & Sgm 5 qd weEe
8] F Fror e gwA AT AT A
guT F |

Iqreas g A 4 faw ¥
serar gw Fdy @y A8F T andd

st fedint ware ¢ fiw A o ]
A F9E AW B LA g T
Fgr ar fr g7 go et AS qdi
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T § faraaa § faey & o & w10
T Ty Fv feafy & w3 it
gafera & @ &1 xar 5 9= AR
3o ¥ o e fear 8, 76-77¥
aedt g Fraai-a 12 sk # afe
g v | WAF WA qfw A {2
sfoa & 7 & gfg g o AT
qar Iuafed 20 Tfawa # & 7 4
7% S wE AW gAT § TW T qWAT
F7 gU & TgH AgAT g (6 W *
AT & A 7 O mren Se a4 §
Tg awE THET B AT agar gAn feans:
g | Ay F@ AT F Al HEA
21 aFar g | At & fawra w7 S famw
g frard wd &, sw ¥ ol wed
3 NI T AT NEgA g ;AT 2 |
AT TTE A AN AT Oq H FET 97
f gw W F faETa B A EST @
T3 HIT WY ST F @A BT AW
T | T S A wEr A4 OF AW e
oW &g AT & o Al 57 faer
grm, A 3% e w0 glar gh,
Ffr 7 gafy g A T Al F
THEEG FT GE-NET (518 I | #Tw A
agd ¥ iat § ST’ §AEd & T A
§t @ Tafes @ &= @
F4T & | FEi-al st G Hifww
g T | AT ¢ | IW W AT T
grraTien $19 & ML &g 40 T ¥
TE H 2| o g 3w Ffawsw w
faw sfas g+ 4@l feat s&w q@ a%
Fo & A& THFAT | AT HIHY, ST
g% § @9= 947 g, 20—21 Afowa &
g & faq faar 3y 97 | Staar 9l
Y ATHTL T T q WA 9% F TAT F
ferta F1 AL T oAt & 1 g W
ata 1 e § fa =g i = a5 GaEw
FY ¥ AT A1 § 1 ag fawra qa
i f oreft A AT F AT R 9 AT
TIATE ALY &Y TG &, TH(C A HqAT
faftg a8 ot TG gQ § FfHT LaA F#H
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fefi ¥ Y WY 9l #r afym Afa ¥
I ¥ FAETL W AW a5 @ § | T
o7 agT wAT § uF e & fFw
T fears 3 & 1§ welY S & AT
g fF F it ¥ fasra & fog,
ar ¥ faarg & fag wfas & =fgw
g ¥, aWY T 39 F1 weT g1 FFar 2 |

Ty T arary faera Y a9
ST TS X FY & | 2T @A H ATHNL
frr Y 21T Fay T g ) # Y 3@ 0
T § o 30 @27 T Agd § A
gaet X wer & ©F Staar a e I
F qiw 9T ¥ (WQ gAdr & AT TR
7ot ¥ ag s Fof o FT § IT A
qeniFT gt | I§ qeATFA & qLd
¥ & qg wgm fF iy ad Frly
Ferar fadt, &1 gAT, @ ST T
watm*ﬁ%ﬁqaﬁiqaﬁmw
& i atfe ag St a9 faaor e
Fodfr @ fr fraw @R @1 9T
firT | T daT ALY g A ¥ A
5 fawe ®T W WA A 7H
qTer &7 GFA frwer S | I9E ATS
wHET @ geatea won w3 fRa
ot FFar | PR AT g T
LU
1543 hrs.

[SHRT DHIRENDRANAT@ BASU in the
Chair]

e, fadr ad & 7@ Fer W g
%rrv’tarmwmwﬁmawmmﬁn
n‘gmfﬂﬁ’rg’tm‘tm"ra’r&ﬂ%
o Fr) § a1 &9 @ g oA
% foaar wqar wAal & 9% ¥ 4
ar wew €4 § WAl SEET =g
i gt frard Xar | AqE @ T
gl O = g, g Al F A
3 fer T @Y AT 7e PRl sre W
% g foar mar 41, AR, T AR TN
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wEr &Y Ay faard 37 1 Ay fa=re &
ag a1 $6 AWl 96 o FT diAa
21 at & T weT Ay Wi % T
EQl

T 3T 29 § F98 F¥ FIH! FAT g
&1 1975-76 W FqTG 59.5 TG
Mz dar gf dr WX 1976-77H
¥ ¥ 57.8 wr@ WiE FaT gE ¥
oTs FHTRlEd GEET  F qEAH
A ¥ o FUS @ §, A T

frew ¥ Fus W 947 8——ag We e
¥ w8 W Agt 9F A WIOIE!
7E FIST ATGHT FAF ¥ wiHF Tt
# e aoT Tfgg ) wad F A o
TOT AR T § AT W qE FAST
3T g | wTS F9S AT agr Wl
FAY QS & 1 wni F e o R
Fosfears 3% 3 H @ qw F 97 M,
IUL IRW ¥ Q1§ FET ;7 WS IF
TR WA P F@ A | TR JALTIA
Seq T AT § AN FTHA AT
fir o Fmw Sar Wy e 1 F A
IR AW F GV GAT AT AT A AT
T WET ¥ g1aT AT | 5 < 7 F qG7
T GRW, IAL WeW AW SEd
sarer fawst gaT & | § A9F "eaw
¥ Qe ST =1edl § 6§ WY 3TR
2w & qatee M & wArs frera
FT @Y A gfom Ras W g 1 W
frr ant & fafea ©F § 39 410 1
gt 2 | i AN FY HET & I1E, TA
oA e W & a9 | A AT A
£ wraEaT qgY F TS | §H T § 0%
s ¥ wraer § g9 seafa § afea
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oot oY IW 0y e @ g s
are G4r 78 & MT T AAT FT A1
-ZHIT FTEAT & | 70 T ITF T2 AT
& fre gg s O arer S §
# wrad wvegw ¥ FgAr T@ar §
- faeTd T 9T IA 3 &1 IAT EHT
-91fgq | I39F g4 W ¥ wias wifq
T &% AT qAIF I9 W F &
Wit &y fhet f5F7a TEF v aFa & )
ALHTT AY AT A1AqTF AT & I FAA
CFTTS] T @1 @ AT E 1

oo 54 2w ° giwr anfeaifaat
&Y oY gHen & ag 92y fawe & wrw
FART &Y AT Fi AT FIHTAT T IAFHT
qHeew G AEN gAT & | WIH T4T HQX
‘¥ ITFT THET d F FO ST E,
fgTra T § 943w 1 ¥ 5 wiwF
gty Ao ¥ AT ¥ Fg AGE AT
-gd At ¥ A sAAT gdew 13 F
JAAT | AR AT A T 14 faaar
T AT AT FL AFA ITRIAIE FF
ey TR ¥ T82T 13 F qTET g |
FAT TTET 1 2471 Tux foay afew
-IIV FIE AeATHT qg1 w<Ar | F g
T 1T FIFGLA AT § fF o7 aw
fager w1l #1 AFAET L 6 @@l
A ¥ fFaar wET gun, 99T AT
Tt qmrai ST @ 6 e o
dqr @9 AT & SART AZr  SIINT
fagrg 7df 2T

T W AN AGAT S FAGEAT qGT
qEF § | T TR A AT F 15
fodar & 31 fe@ax 1977 % ww
A af@e Fenw ¥ S
FATIT 9T ATHT ag a9T q5) 4T S4r fo
FIAT F TN T T T 9T | 37 TFR
&Y drag & fe foame feenl & i,
-AGT, SATH T qF SAqr  HI FQqUAT
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s, Saw fafaa e o, R
s fF oo 3w aedy g want ¥
g F {g, =% ¥ fau o wm &
foq sgaear  FEr ER0 | TEe T
T g g a9 ¥ Sone aern
T | &dr # AR FA-wrEEt #
TR 7 | TAF AT g I AE
oI THAT & | IS gATR AW | UF faee
# 25 Fou QAT & @ € | W @l g%
ey F fgea & fao gw w5 afas
¥ wfas v SeT gHr |

TE AT AT M FOATIHT A
AT feamr =mea g | 98 ST AT I
qff  # giem mfzafeat 1 @
FEITHE | H oF OF a0 ¥ A
T T AW, WS Fee A H E | 4
F W1 et € F Fe ¥ @ frerew €
IR ST FI€ g1 & | THA F 41T
qrg F Ao mieafas o § A
HUAT €T W T ¥ I9S g 1 AR
AT IAHT FAL T FT T TGN &
g & I qT LT BT KIS HIT AT
TN T Ty 9F g w fawra w3
qg gATE FLAT § | HAT ;9 a5 fawr
FT T T a8 FT oA AT RS &, o
ar 3rF &, WEET  UEw dst AHedT 39
i F mry dar 9 AT § )

FO 9T AAEAE FH I q9C &
T AT F o7 @ iy v fey
W g 2, ag 789 T=er F9 £ |
Sfer o ara & o9 & AreAw ¥ G
F AEF F AT AT § AR
IR FW H—TFawawz q@f e M-
R ¥ 6 gfe # aaadd #1 d&r
gdl g, o & o adr 78 g, 9T w6
AFGL FT FL AEY T J9T FLAT T80T
21 3 oW AW ¥ e g RS &
afer o9 &1 fpdt g@d q@ § emar
grm 1 afz Gar A Y A%, @ W
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ST &~z Y o7 T § g I
ma,aﬁe&,aﬁﬁm‘tmm%
gEL FEI A FE F fa¥ ATH H
aTer gMT qeaT § | Sy 3@ a®
zw 1 fady a1 g |

T weal & AqIA H AT A
qATE F@T § WL AW F AT
qar g !

SHRI A. K. ROY (Dhanbad): Last
year’s budget was disappointing. This
year's budget, I find, irritating and
obnoxious. There is nothing ‘like a
bold steps forward’. I was just listen-
ing to the debate and lectures of my
colleagues. They were saying—it is a
bold step forward. I consider it an
old steps backward. The Finance
Minister and the new Janata leaders
are very intelligent. They have given
a new name to the old thing.

What is the rolling plan? Rolling
plan is nothing but a plan holiday. Tt
is another name of plan holiday. They
say that they are giving a rolling plan.
Tt is nothing but ad hocism. If there
can be rolling plan, why cannot there
be rolling Ministry? There should be
rolling Ministry. Every year there
should be new ministers so that there
will not be any dissension in the
Janata Government.

{ When there is rolling fplan, why
cannot there be rolling ministry, rol-
ling policy and rolling budget—every-
thing rolling here? The only thing
left for rolling is the head to roll
These heads have started rolling.

You consider the situation in Bihar.
Today morning I heard that in Sind-
hri. in my own constituency, a large
number of people and students have
been injured. The entire Government
machinery has been paralysed.

What is the picture on the indus-
trial front? A fortnight ago the Presi-
dent of India went to Bokaro to in-
augurate the third blast furnace. On
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the 26th February, he inaugurated
the third blast furnace, on
927th two  blast furnaces were
closed down. To-day the entire

Bokaro, the biggest sfeel plant is in
a bad state. I was waiting for an
opportunity because I was seeing that
Shri Patnaik was sitting there and
laughing and all that on these things.
But he must know that he is presiding

over a valcano and nothing else
Total Bokaro is closed.

I got information that Sindhri
Modernisation Plant—Rs. 100  crore

plant has also closed down. The en-
tire colliery is in crfisis. The whole
industry ig half closed in lay off,

You will be surprised to know that
the reason for this is nothing like
labour unrest. It is embedded in the
whole economic system in defence of
which he has come with the Budget.

The country is suffering with tension:
and cancer. Our Finance Minister is
giving cibazol as medicine and a
bandage and plaster and is saying that
the patient is all right. Eeverything

is all right.

They say if you pump money in the
village, then there will be rural deve-
lopment. But unless and untill the
basic social structure is changed, and
favourable situation is created and
proper ground is made, any amount of
input will fail to make any headway
for uplifiment or restructuring of the
village community. I want to make
only one point because you will not
give me more time. I would like to
emphasise this. What type of philo-
sophg has the Janata party govern-
ment got?. What objectives have they
got? One thing” you must know, Mr.
Chairman. The Janata Party Govern-
ment is a misnomer like the Holy
Roman Empire which was neither
Holy nor Roman nor Empire. So,
here also, Sir, this Janata Party Gov-

‘ernment is neither Janata, nor a party

nor a Government. Have you got
any principle of democracy? No. They
are all political gquacks. Mr. Chair-
man, Sir, you must have read in
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Platos Repyblic about this On every
good thing was there Ie said that
there tan be justice inthe society only
when the kings will be philosophers
and philosophers should be the king
T'hat 1s what he said Sumilails n
India I c¢qan tell you that nobody can
emancpate this great country unless
the country s politicians do not become
scientisis and scientisis do nol become
politictans  Theie 1s need for re
structuring the countiy 1n the sphere
of soclal systum, its economic s)stems
and its agiicultural system, 1n a geien-
tific way Thi» Janata Government wre
full of quacks I would like to em-
hasis 1this point  The congress party
has ruled the country for 30 years
They created the pubhe sector What
for? Do they helieve 1n sociahsm’ No
They weic a hundred mules away
from socialism But they cieated the
public sector |ccause they knew that
this wool provide the infrastructure
tor ¢apitalism They only wanted to
develop capitalism  They wanted to
develop prisate industry and thus s
why they (realed the public sector as
feeder for the private sector They
thought that the public sector would
provide surplus of capital to the piu
vate sector 1 want to emphasise this
point  Thev should be sclentists but
not quicks They want to solve the pro-
blem of medicines by urine theraphy
They want to do yogns and all these
things nol the scientific way I must
say, this 1s an obscurantist way of

doing things

It you really want to develop rural
feclor you have to 1e-structure the
¢ itne society The nation will prosper
only 1if the wvilages prosper India
bves 1m o v1 e Rur.l development
does notrac m1 ndlo~ds development
Sir he his not sud 2 word ibout land
reforms in the Budgeli not a  word
abou! worhers ind their 10le  You
have to leirn from the congress if you
want the development and restructur-
ing of the v llages even 1m the capita-
list way
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If you ieally want to pump more
money 1n the villages, then you must
create the base so that they can re-
tene the money, they can utflse the
money, and thcy can transform agri-
culture

Sir Aguculliie does not mean cul
tivation only  Agucultuie means sod
conservaliom It neans water conser-
vation It means fores-
iry it mians amimal  husbandry
ind cotta e industries and so on You
should duvelop a public sector in Agri=
culturc  You should develop peasani
proptietoiship You should develop
their own public «ector In the begirn
mj the (Miciency ol the jublic sector
was less than the privale sector Lut
toln the efficienty of the public sec-
tor 1n moie than the private sector
loday also we have seen this Tiua
year the industrial progiess is four to
five pcr cent and 1t 18 because of the
cfliciency of the public sector

16 00 hrs

To inspiie the privale sector Gov-
ernment abolished the Capital Gans
Tax Look at the tcrm of closely held
companies They could not even break
the strike of thy cupatalists The 1n-
vestment wag stopped  You know the
money 15 immobile |he government
with money and gun can hreak the
strike of the workers but i1l could not
break the strike of capital In Indin,
capital 15 on strike That 15 the reason
why I suggest that we should develop
a publie sector in agriculture too side
by side India with its geographical
conditions chmatic  conditions and
with 1ts natural gmift could develop
agriculturc ws o« public sector and 1it-
tdn be tun elliitnily It can certainly
Lring ahout griculturd  revolubion
n this couutiy

Some divs tack you might remems-
her that thire was 1 dispute in
Bangladesh over the Faiakka 1ssue
China advised them not to escalate
that Bangladesh does not lack n
water What 1t does lack i{s the con~
servation of water It does not need
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a big investment too, What it requires
is redistribution and conservation of
watler that is available There. 1 would
appeal to Government that if at all
they want rural upliftment there
should be restructuring of villages in
India. For that they should make =a
provision for the development of pub-
lic sector in agriculture. Landreform,
peasant proprietorship and complete
abolition and eclimination of the re.
mnants of the feudalism is a must.

MR. CHAIRMAN: Before I call upon
Shri liira Bhar ] want 1o tell you
that he should first of all be Tbrief.
Sccondly, the Finunce Minister  will
reply at 5 p.m. today. I want to accom-
modate as many hon Membeis in the
hist possible.

Now, you may go on.

sit gt W€ (wrvarsy) : wamfa
gy, A At wEEw & W Ao
Ty fgar & 99 5 wE wewrea & AR
w% wHar W ¥ gAY 3w oW aw
are wrer & A1 fan o <R § i o
R & 1| v g wfa v o fea
T, v AT T FF arf w5 qren
w7 Arq far war W e 10 gz
&7 Arq fgar mr | 3w A & qery
gt & anf AW wY S TE | W
A ge8 A feg & WA avy
HTEY ¥ g €T qEEA W AR T
g | fas i et g Y Ty
HWT qut g 4 | gE e o o B
W ¥ ¥ qETITET W g1 WY Simad
A §I WX 99§19 819 TET 67
W #Y A 1 mfaat a4 gF &, I
ST FATC a7 7€ § IEA1 g/ qem
w weor T free wToaw Wi
2 faw & 7 a1 7y g AwewETEem)
™ W % v ¥ oo o & agh @y
TJETET TR FATERT | g wvenfs

Disc.
SuTEe &Y, ¢ §fY  vETEw ), W)
¢ O I WICEET T @A
TE WA T AT g1, T IeArEAl
& fag At &1 7 famin g
gR, @t ST %1 ¥ g9 W AW T
w1 A% § 1 9t fad w A ®
T & B T AT HHGT 9 TN
W9 AET T | AT ng ST
#ifa «t gisor %+ 41, A "om-
qa & WY T fam, Sfea w7z 2ger
oK g W A & a1 Fmer S
g qEAT & I wE g AT e € fF
NN 10 T & avaer e & fF
T 4 § g o anr &1 saeer
TEAT FAT FTFT ATAATE WL TIET
%1 821 A% &, WIT I 7 gfem wfy
AT A% £ | B9 wa 9w 7 g st
T #T W 7 T owEEd 7 owar
4T, 7 T 497 74T qQ@ 2T Ave mA@ArT
Wi e & g 4, e S &
FAeEETT {1 g w1 faet o, A
TG AGT A4 F1 fawan ar I T o
T SHTT Figt oAy 7 g1 fo g Avev
F5& AT & A F7 7 w7 A7 o«
O T g1 | FHE Y 47 30 AT T
vg WA 7, Afew gardr @ oY 3w
2 1| wEY g T T &1 vy AT AR 0T
E4

RY & UoEq™ ¥ 7 AT Fwm A
o § @Al 67 G E | g a8y 97
Y7 & Y w1 Y e aE & fad
nw, & fawr w1 g w0
qraater, vrage, faete, WeEmer @
R F a2, 3 dAr ey ol 2
wre mfaw ot fiear & AT AT
TR g FHT ¢ W e A /i oAar
S q@ AT F 1§ gEr EeEw
ufrafee ® s agr or g ¥ ) &
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(=7 ier wrg]
¥ ae g T § fe gmdr s
qTET J frd Fre & Ay O Wy ay
&% w77 F fadr sree dar foam B, A
wEgl @dY # I WS @w g
Y AT H oWl AW o T Wi
& Y fzar & 1 wwr & S sfeamdt
g lawtar & &1 @ & W
7 qEadr BT w1 & | W w8 fv gy
HAAT 99 AT FT § | F6T Wrewr
ut & fF 7z & fadr Foraeir o gy
aqt § IAFT qATH AT HEAAT qQT
T IFT7 T HIT 9 &g F3r &7 397
gt & o 72 & «nr oy & ol anfy
affy T @ £ 1 aredT, AT W
=g # 7z g & fw oo e
@R w1 g AE wEA £ ) AW A
HT F WA 07 AT FT &G T 90
= & e wr ATt W v A E
wilfe 77 F07 el ¥ fl g, W,
A7A, TFE W Tt § wew @
Ty oz wifrawt # enfan, o ey
aau wifa & AW 3% 99 7 qewq Ar
{TFTT 7 W A fAw o s ?

¥ wreT S S § WA =ngar g
f& ag ot armT oy & <@ £ ol
TR & A gfuw g7 w9 faAw
ufa a4ar afet F fAd o s
o 2, w1 a7z T foamd g & o
w17 B TR w1 T & for g
frm g, afes & el quaT e 2
fir s sgi-wEl T AT AT g,
T FEET THT gy qae g o
T 9% W19 57 QA1 ¥ %77 9o
wT ¥ 7 i oz favemw & o &
ag wrwe e § T efRe ot aren
ara gare agi W afew w7 g ey
N O@ T WG qW | gEifad e
qEf & WEA AEeEt Wi AR
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sty oft & g wen wmger  fie el
i off ®) ff gzmr ar, Ty AWK
Wt forstrardt o gt ey e
afew g ¥ Y T § 9 Pederd
AT § v ford g g T ageen
T 1 W wEE SR ey # ag
T 7 7= 1§ € e fomme O
s & aw W g T § oo
T e ¥ w0 100 ¥OT
A9 T WTIT G AT SrE TE § 1
T WIS KT FORIT A O9T §ORIT
w1 ST fgemn ¥ W pe e Y a1
FATE ToreATH HOETT ¥ WA o

# wdr wiRw ¥ i wem e
a3 feefr ot a0k & O S@N &
forit T QuT T a1 WA ST e
WA g e g e

gaT qErét ofrar 2, @t 9v
wf TE AT GWT § 1 ITHT TG
wor & fari gt gl w1 A e
& sroarT A gwy § | e v o
IAFT T T FOAT W) W A F
FTETT &Y dOET eqiA AT AiER

FOpTX 1 4 fommarar & fr g
forr & der 3 aregl sty Y g
o7 fram #F P & fr ag ww
far 7 | qET 1 W are 7 faww
Ft wifgy s it o gw i faod
gu & ? mifeamdt ofan ¥ g gqw-
wht W 41 g A A g,
IT 9T AW FAEW §F ey GwT 9%
T grar § f5 5% a7 & 20, 30
T WTEH ¥W orrd, xwd wer fawemy
& | ST IUWT TEAT ANHL JW W
T eafm &3 fear amw @ 1 W
ot o ¥ wifer Wi gfomt &
afeyr ¥ fawarg fsqr wdam o s
¥ 30 e wrew & Preter §, gl
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st goere Wt foerer oft § fer
oot ¥ faw & fod; o) o A
faar w1 gk onrfr & oY & farg
ety s fear arr T & )

gwmfe agea, feufr agi o }
fix erre & ara® arer we gy § WA
WO ATAT sAfRY qTOR GTRA T B
AT A g feelt €1 Wy ama
w1 7 8, T Wy FE¥ Ay v
T ¥T &, AT AE W gy
T oI g ¥y w1 S R
g & 1 ¥ frae & i fred g offi
w yadt 3 F wrew T W oo
feerwedy kY wrtiei |

gt 9t gfwdY W wrfgafagt
* art ¥ O wwf gt & 1 & wrfearet
£ 1 & oy snfeare Wi gfor wrea
& gg o wTgnT § e w1 & Ow
& g e AT T e e g
¥ 1 w1 g & wie gy & F srarod srferat
Wy AR N P v
 yEE @ ¥ )T T qEEAT @
oW WT G |

% ag Y ¥ WA # R oW
wifemfedt Wi gfomt & sfy vawmr
w w Aife ardr wit wf o ol
FHT Y T T Wiw WA g fr
eI g UF Qe AT I w
a9 uficar ¥ fawrw ' syaegr w9 )
o rfr Wit B arfet ¥ aw
¥ g & azart wr wfgwre wft onfergt
w § 1 9 wifet w1 wiww @
fod wir wok w1 & 1 wufag 9 o
wrw gwa & orfr § 1 & wftw WO
wiger § e goeTe W x@ 9T fawr
worr wifieg o
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uT et 91 wifewrfeat & e

o aNwer fear ar w@r & qumy
wgRW, WY W IW aTr W WA

i g, e qF woe § wT W
wurd, g uwdfer Wi v
R E ¥ o v T aOwR wT
v aff § 1 7 oy ¥ sEear v
W AAAT  FORTT W B v & forg
g [T FTT AN WY | FTRIT ST 4
Jw-rd A wsmrear & I F qhe
0w A T ¥ wEw gera
g |

1 WY & Ty § sl sy gr
TET AWC 6T FAGT HCE |

#SHRI AMAR ROY FRADHAN
(Cooch Behar): Mr. Chairman, Sir, a
Budget is not simply 5 stalement of
incomes and expenditures. A Budget
reflects the entire economic Lfe of a
nation. The Finunce Mrmister, Shri
Patel has by passed the recommenda-
tions of the Jha Commitiee and has
presented a deflcit budget amounting to
1306 crores and nas imposed a heavy
burden of Indirect taxes or the com-
mon man, in the process. I was not
surprised with this budget which pro-
tects the interests of the capitalizts. [
know about the political interests of
the Janata Party, | know about the
class composition, therefore, as a
worker of the forward block [ was not
disappointed with this budgel. But
this Budget has disappointed the mil-
lions of farmers, workers and other
poor people. Thig budget has failed to
bring any ray of hope in the lives of
the 70 per cent of our people who live
below the poverty line. There 18 no
promise of employment in this budget
for those millions of unemployed youth
who gell their blood in the blood bank
to provide their aged parents with a
little food. They have no mcans of
earning their livelihood. It does not
promise any employment to these mil-
lions of young women who have to sell
their bodies to save themselves from

| *The original speech was delivered in Bengall.

407¢ L8—11
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starvation, to those women who being
unmble to buy & saree to cover them-
mlves have to commit suicide.

There is also no picture of 5 better
lite for the rural masses, There is no
promise of total land reforms or proper
land distribution. There is no assur-
ance of legitimate aud just price for
agricultural products. No attempt has
been made to maintain parity between
agricultural and industrial products
ang there is also no hint of any inten-
tion to remove the economic disparitieg
smong the people.

Speaking of village uplhiit, tall tzlks
bave been made that huge funds have
been provided for improvement in
sgriculture. But may I ask how
much money does this budget pro-
mise to the different States for land re.
forms and land distribution pro-
grammes? Not a single penny has
been provided. Improvemenis in the
life of the rural people is practically
impossible without total and wholesale
land reforms. But no money hus Leen
provided in this budget for that pur-
pose neither there Is any assurance of
any help to the Stales towards this
end. In this context 1 will mention
about the reports cf two Committee (1)
Agriculture Census Report 1971 and
(2) Raj Committee Report. The Agri-
culture Censug Committe> Report says
that 80 per cent of the cultivakle lands
are controlled by such owners who
possegs more than 10 acres of land.
Moreover they ure not mostly them-
selveg cultivators. The Raj Commit-
fee Repory says that 10 per cent of the
rural families conirn] 2/3 of the egri-
culture produce. If this ig the condi-
tion then land only Is the basic
problem. The basic thing about agri-
eultural improvement is land reforms.
Land must be in the hands of actual
tillers, The plough must give right
fo ownership of land. Talking of
rura] upliftment without land reforms
f# like living in fool's paradise. Of
eourse mention about land reforms hag
been made in the Economic Survey.
It has been stated therein *What is
required therefore is vigorous imple-
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mentation of the national policy of
land reform.” But unfortunately this
kas remained on paper only. Where
do we find the implementation in real
life? How much has been dome in this
respect during the last gne year. In
the Economic Survey at page 9 of
Chapter 2, it has been stated “Some
5.4 lakh hectares have been distribut-
ed to the landless agricultural workers
till the end of November 1977 out of
16.6 lakh hectares declared surplus.”
What to speak of lowering the land
ceiling, what to speak of proper dis-
tribution of land, it is @ matter of
great regret that even 1/3 of the sur-
plus land could not be distributed till
now. On the other hand, Janata
Leaders are propagating that they
will effect rural development. The
effects that should have been made
for land reform and land distribution
on a war footing for removing the
backwardness and poverty from our
rura] life has not been taken up at all.

It is a long standing demand that
parity should be established between
agricultural produce and industrial
products. No effort has been made to
achieve that, on ithe other hand, prices
of agricultural products have been
fixed so that the industrialists may
get an opportunity to make huge pro-
fits. Prices of jute, sugar cane, cotton,
tabocco etc. are fixed in g way which
is deterimental to the interesis of the
farmers. The most unfortunate thing
ig that the Government have recently
fixed maximum price of jute in a
shameless manner so that the intervals
of the jute mill owners gre protected.
At page 22 of the Economuc Survey, it
has been stated, “on the contrary the
Juie Commissioner had to fix maximum
prices (Rs. 228 per quintal for W. &
Calcutta Delivery) towards the end of
October 1077 and prescrite stock
limits with the Mills. Despite the
latter reports are that the ceiling
limits have been plerced.” On fop of
it the Central Government gent a noti-
fication to the jute growing States that
both seller and purchaser of raw jute—
whoever will violate the maximum
price fixation order will be arrested
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and prosecuted under Criminal Pro.
cedure Act. The Agriculture Minister
of West Bengal, Shrl Kamal Guha has
protested against that order. Provi-
sion was made for the arrest and 1m-
prisonment of the poor jute cultivators.
But may I ask what happened to the
jute milly who violuted this law, did
not properly regulare their stock posi-
tions as has been admilted in the re-
port itself? Has even one among them
been arrested? The maximum price of
raw jute that has besn fixed under
pressure from the jute mill owners
will adversely effart the economy of
the entire eastern region. The States
of Assam, West Bengal Tripura, Bihar
and Orissa will jtund to loge in a hig
way. But this golden fibre earng for
this country about Rs, 300 crores in
foreign exchange. About 4 crore
families in warioug States of easlern
India depend upon jute cultivation for
their livelihood. Ahout 2,50,000 work-
ers are employed in the jute industry.
They earn about 150 crores of rupees
by way of pay and wages etc. Apart
from this thousinds of people are
engaged in the jute trade as jute exa-
miners, commission agents. labourers
for loading and unloading of ships etc.
In brief a largeg par{ of the basic eco-
nomic structure of eastern India &
dependent upon jule. In spite of all
this the jute industry has still been
allowed to remain under the control of
a few capitalists as private industry.
Why hag the jute industry not been
nationalised ag yet? This was mnot
nationalised during the last 30 years,
it is alsp not being nationalised today
and there is no Tlkelihood of its
nationalisation in future also.

Let ug iry to fnd out what is the
cost of cultivating jale on one hectare
of land or what is the cost of producing
one quintal of jute? Tilling the land,
sowing seeds, cleaning harvesting
washing, drying of jute etc. requires
about 300 labourers on one hectare of
land. In West Bengal the minimum
wage of agricultural labourers Is
Rs. 6.10. Thus the cost on acoount of
labour alone comes to Rs, 2430.75.

Then Rs, 1300 has to be spent for seeds,
plough, bullocks, fertilisers etc. Then
again if the cost of one hectare of land
was deposited in some bank then about
Rs. 300 would have acrued ag interest.
Alter including oll these the cost of
jute cultivation on one hectares of
land comes to about Rs. 4230.75.

The Jute Development Committee
(Technical Committee) said on 20th
April 1878 at a Presg Conference that
in West Bengal the average production
of jute in one hectare of land is 14.40
quintals. In Maldah it is 10.80 quintal,
in West Dinajpur it is 10.35 quin‘als
and in Cooch Behar it is 10.08 quintals,
Therefore, on the lowest category the
cost of production of one quintal of
jute comes to Rs, 208.75. But the
Governmen{ has fixed the maximum
price of jute on arnval at Calcutta at
Rs. 225 per quintal omy. What can be
a more cruel jolke on the farmers in
the name of fixing prices? During i{he
British days Sir Francis Floud said in
his Commission's Report that “Price of
a manud of raw jute due o its costol
production and lahorious raling pro-
cess ghould be three times of the price
of paddy.” This can be considered
even now. But it should be remem-
bered that if efTorls are made to pro-
tect the iInterests of the jute mill
owners while ignoring the interests of
farmers and jute cultivators, the jule
industry itself will be totally ruined.
It such gituafion arises then the jute
cultivators will stop producing jute
and will shmift to the cultivation of
other profitable foodgrains etc. Jule
will in that cage stop earning precious
foreign exchange for our country. The
entire economy of our whole country
will thus be adversely effected.

The Jute Corporation has turned
into g white. elephant. Due o rampant
corruption and shocking inex-
perience this organigation is today
running into & heavy loss whith is
mounting day by day. It has totally
failed to protect an2 look afier the
interestz of the jute cultivators Mr.
Chairman, Sir, I thank you for givirg
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me an opportunity to apeak and with
that Sir 1 conciude.

SHRI K. LAKKAPPA (lumkur):
Mr. Chairman, Sir, speaking on !b's
Budget, I can say it 1z the most
uninspiring Budzet. It is the biggest
flop of the Finance Minister that he
ever produced such a Budget. Many
points have been covererd by my
iriends on both sides of the House
and [ would like to touch upon a few
points which are not coverad.

The Finance Minister has brought
the economy of this country to a very
apldated condition and the Finunce
Minitter is now presiding over the
liquidation of the finances of this
country. This has been amply proved
whep, the Budget has been presented.
I would like to give some quotations
from newspan::s, There was general
regret over the proposal to increuse
power raises, and coal prices as slso
the levy on polyster fabrics. The pru-
posal to increase postal tariffs on a
selective basis not only evoked =n
mixed reaction, but also enranged the
people of this country.

Some others printed to the recent
increase in the price of levy sugsr by
the Government and said that it had
been cleverly kept out of the Budget
proposals to avoil havsh public criti-
cism. What else do you want, Sir? The
Prime Minister when he assumed the
office made a patrioti® statement; that
“]1 will wipe out deficit financing”. But
what is the result of the Finance
Minister's Budgst? The Finance Minis.
ter has not only betrayed the Prime
Minister of this country, but he hes
betrayed himself and betrayed the
Party and everybody and thig is the
present position of the Budget of the
Finance Minister whose Prime Minister
hag been betrayed, He has now come
forward with proposals of an yncovered
budgetary deficit of the astounding
figure of Rs. 1050 crores. Thisis an elo-
quent commentary on the declarations
of the Janata Party and it is the
Janata Party which is crealing chaos
in thig country and this is the future
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o!ﬁismnhyuummlyh
this Budget,
Sir,tholudmmhbﬂnu the
poor and the middle classes in order
to give “incentives” to the affiuent
sectiong in agriculture, industry and
commerce. It reflects only the interests
of the upper class, the upper strata of
the soclety and helps the kulaks of the
Home Minister, Mr. Charan Singh.

The Finance Minister's Budget
reflects the Swatantra philosophy of
laissez faire. This is how the taxation
measures have b2en framed. Mr.
Palel used the instrument of indirect
taxeg in order to raise as much 2a
Rs. 549.5 crores of additional -ssources
from the common miun. The indiscri-
minate across the board increase in
excise duties except in the case of
ilemg benefiting the rich farmerg re-
veals the approach of the government
glaringly ang ‘hig is helping the rich
farmers and pressing down the poor
farmers. This is the philosophy that
has been followel by the Finance
Minister,

Sir, a promise was mais io the peo-
ple of this country that they will fight
the employment problem. But what
is the proposal that hag come up in
the Budget? It is only this that the
people of this country should park up
early and go home. The abject failure
of the Government to use its foreign
exchange earning is an indication of
the bankruptcy of ideag of the Janata
Government. Though they have Leen
criticising the previous ‘Government,
they have no programmes, except
opening a shop. 7The Finance Minister
has become a salesman for selling the
gold reserves. There are no other
resources which he can sell. He hus
not helped to nugment any resources
even to meet the deficit and thereby
he has created an inflationary situa.
tion.

ot wwqew fererdt (wefienane)
il Tgrey, AT cATET WE wTET

¢ | wlta ween weht efw s @ 8
wufis apd ot worraer ot §
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MR, CHAIRMAN: He sbould only
refer to points. He should not resd
the whole speech.

SHRI BRI BHUSHAN TIWARL
But he is reading the whole speech.

SHR; K. LAKKAPPA: I am saying
all this for the benefit of this Govern-
ment, because they are all new Minis-
ters. The only effect of the bi:dget of
the Janata Government is to increuse
the deficit from Rs. 84 crores to Rs. 983
crores. This ig the rituation mnow.
They have not done anything to alle-
viate the suffering of the poor people,
ag promised in the manifesto of the
Janata Party. They have created a
situation where the pecple do not have
the capacity 1o pay the taxes. The
basic levy of 5 per cent of excise on
sugar, kerosene, tea etc. will have
their immediate impact on the poor
tax.payer. This is how the Janata
Government is helping the poor people,
If a poor tax-payer wants to drink a
cup of tea, he has to pay more for the
tea leaf, sugar and the kerosene with
which he will burn the gstove. The
Finance Minister claims that the im.
pact of the direct taxes on the com-
mon man is 0.7 per cent, but this is
not realistiec, The unrealistic way In
which the budget has been prepared
ghows the capacity of the Janata Party
to run the country.

There was a Starred Question, No.
324, in the Lok Sabha as to how the
invesiment proposal; made Ly the
Finance Minister are artificial. There
were some rumours of sluggishness in
investment and he has conceded it. But
in the Economic Survey for 1978-79 he
has gtateq that there is little evidence
of sluggishness in industrial invest-
ment, How can a sluggish Govern-
ment bring forward a progressive
budget for this country?

An urban bias has been created In
this budget. The banking system,
which controlg the banks of this count.
ry, for the last one year has created
chaos in the country. In the last elec.
tions the private banks have financed
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a political party, not oaly in Karrataka
but also in Andhra Pradesh. This is
how the private banks are operating.
The present Government is successfully
utiliging this machinery and money
the previous Government and leveling
charges of corruption ageinst it. This
is how the private banks are function-
ing, creating #radulent transactions
But the Finance Minister is sleeping
and he does not take any action against
them. I have {information that one
private bank has donated Rs, 27 lakhs
to the Janata Party for election work
in Karnataka, end the name of the
Bank is Vijaya Bank. I have produceg
documents to substantiate my charge.
Let them deny it.

This is the philosophy of the budget
and thjs is the philosophy of the
Janata Government. Heve they the
moral courage to come down against
such cases? Will the Finance Minister
sit in judgement over these things?

I assert that the resources of this
country are controlled only by a few
States. Since some of these States are
big in nature, 1 demand a re-organisa-
tion of all the States to ensure that
there is re-distribution of resources cn
an equitable bhasis. The stranglehold
of the big Stateg has been operating
for a long titme. This present Govern.
ment ig sleeplng over it because the
Home Minister, Shri Charan Singh,
wanted fo eontrol the entire situstion
in the counwry and see that the feudal
lords are benefited, the big farmers
are benefited, the poor people are not
benefited and the southern States are
completely wiped out.

The Budget proposals have not help-
ed the States to exploit their nature!
resgources. Tha Ganga-Kaveri link
is one of the higgest projects at the
national and the international levels.
They have not provided any finance
for thig project which will create an
atmospherg of understanding and eco.
nomic equality among the States, which
will feeq the peoole and the genera-
tions to come of the Southern States.
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When the link has been made a reality
in this country, we cen plenty of agri-
cultural production. I thought the
pew Finance Minster ang our Food
Minister, Shri Barnala, would give
thought to thig matter, but no money
has been provided

Then, banking frauds mnce 1977
have gone up by more than 68 per cent
Private banks are not functioning pro-
perly, and there 13 mo conirol of the
Finance Ministry over them This 18
how the chit funds and the corpora-
tions 1n this country are functioning,
and the entire finances have been con-
trolled by a few people, but {is Minis.
try has no control over them What
exactly 1s the control to meet the chal-
lenge? Where 15 soclalism where are
the progresslve measures? He 18 help.
ing the moneylenders Progressive
measures have been stopped This
Budget will not help the poor people
1n thg country Therefore by these
Budget proposals the rural people have
been completely wiped out, and the
ifrigation projects 1n my State

sit #te wite wwf (qFETT) AT
saeaT w1 SV & | T 9 we deng,
ww oo wewr g w g X
wqreqT T W ST WE |

MR CHARIMAN I would requrst
the hon Member to co-operate with
the Chair

SHRI K LAKKAPPA There are
Rs 1000 crores worth of irngation pro-
jects under execution in Karnataka but
adequate finance has not been provid-
ed for them We were gsking for a
thermal power plant to be installed m
Karnataka but they have turned a
deaf ear to it The present Gov'rn
ment 15 not even hearing

sit ¥e wito waf : 2qaTeT WY AW
o T gAd | (smwwm)  Aqamr

forez % § gu w9 ¥ gy qawn | N
W deiEeT e arE W e
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fefaeft e €, 3 Moy
iR ysqumdn w1 g W
Wity Wy gerd § 1 (ewawy) ..

SHRI X, LAKKAPPA. Therefore,
the Southern States are compistely
and utterly neglected, because the
Southern Btates were not following tiee
Janata wave Therefore, 1 seek pro-
tection of all the States, I request that
the developmental gactivities should
percolase through the Budget to all the
States and 1 oppose the Budgetary
measures

st ¥o wte waf : AT =raEwT W
LS SRR RUE R LR
WY, 6 AT AT W N g
@ )

wamfe wgwww : @ifed

wt WYo oo wuf : AT wEAET T
v ag § fe ov 3F @ W oW
oo % & o w1 A foee X i
i e e adw g,
IT W AW WY w1 & E | AT O
et o qrET &Y dher feforoft
W § 97 %1 Ingw e o § W
¥ 59 guTy 3T wigd €, o g anew
8y forerar |

MR CHAIRMAN I am following
the list which wag left by the Deputy-
Bpeaker

SHRI SOMNATH CHATTERJEE
(Jadavpur) Mr Chairman, Sir, the
other day, the Janatg Party Central
Parlbamentary Board has described
the gituation in Bihar in these words*

“if the Governments do not im-
prove their performance and if
socl0-economic programmey are not
quickly implemented, the simmer-



These are the words of the Janata
Party and I feel that they apply with
much greater emphasis to the Go-

only to build India a new India
from fear, free from the clutches
w dynastic rule but alse a country

ploitation and from the spranglehold
of the monopolistic and vested in-
terests and landlords. What we un-
fortunately find is a perpetuation of
i 30 years of

country. 70 per cent of the people
are below the poverty line. There is
greater and greater disparity of re-
sources between the different strata
of the people. Few are enjoying the

Land reforms are g far cry. The
result hag been that the people in
March, 77 in no uncertain manner
cut that Party to size and that great
organisation called Congress at one
time now has become a mere pre-fix
to an individual's name in this coun-
try. ‘This is the position. But what
ig the balance sheet of the Janata
Party's performance” For one y2ar
they have been in power. We hnd
cooperated with them during the Lok
Babhg elections because they had
pledged for the restoration of the
civil liberties and the demoecratic
rights in this coun!ty, We had assur-
ed them of our full support and
sincere support and we have done
that. But we had said that in spite
of our difference if we find that you
are not following....

ot wfeew wfw (qiT): & oo
% AT WO W § L A qe
¥ W Wwe Wy § W S
gure At W § 1 & i wa §
fir ©& wxgw %t g% f & fag agr foen

SHRI SOMNATH CHATTERJEE:
Unfortunately, the functioning of the
Janata Party during the last one year
not only shows lack of direction but
1t also shows drift, ambivalence, pro-
crastination and it is marked by mere
promises than by performance. We
have seen to our dismay that this
Government wants to run by adho-
cism and status quoism. It seems that
some of the leaderg of Janata Party
are still under the euphoria of the
victory of March, 1977 elections. This
should not ignore the stark reality.
Please do not forget that the forces
of reaction and represgion, fascism,
totalitarimnism and authoritarianism
are still trying to re-group them-
selves, You have not been able to
annihilate them altogether. They are
very much in the scene waiting in
the side-wings, and they are trying
to stage a come-back. Once they
come back, nobody will come out of
Tihar Jail or Hissar Jail or any other
jail alive. Such a mistake will not
be made jn future. Therefore, it is
egsential that this Government ghould
try to do business and not only mean
business. People are fed up with
pious wishes, People are fed up with
promises. People are fed up with
your manifesto which has not been
translated into action. What js the
result of one year? Mr. Patel, I
know your legacy. You have jnherit-
ed g ruined economy, But you have
to have something to show to the
people that you not only mean busi-
ness but you try to do business. Tolay,
the economic condition of the people
is worse, This ig the stark reality.
More people are below the poverty
line. More unemployment is there.
There is no opportunity today of em-
ployment for the educatad youth of
this country and the economic dis-
parity of the people is increasing.
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When we talk of, we seriously talk
of certain basic problams in this
country, we do not find any response.
We want a change in the adminstra-
tive pattern. We want that the coun-
try should develop, the country
should be more strong. Now the
different political parties are govern-
ing different parts of the country,
different Stateg of the country. They
are feeling certain difficultieg be-
cause the Cons‘itution has imposed
very great responsibilities on them
but has not provided for the where-
withal to the State Governmen's. We
have given certain proposals ag a
basis for negotiations, for discussions
on the future Centre-Sta'e relation-
ship in thig country. What we find is
intransigence on the part of Centre;
we find a sort of arrogani attitude
in the Centre that they shal
not talk with us. It we hold
conference. you will not come
and attend 1t Is this the nght
attitude oy the part of the Prime
Minister Dr. Bidhan Chandra Roy
did not belong to this party. Mr.
Sanjiva Reddy never belonged to this
purty el'her as a Chief Mimstar of
Andhra Pradesh or the President of
India. What Dr. B. C. Roy said? Ibe
lieve Mr, Biju Patnaik has also said
that today, there may be some cons-
tramnt on mm Even the Janata Chief
Ministers gre saying, please sit across
the table and discuss various pro-
blems how to make each portion of
the country stronger, more and more
strong so that in the ultimate analysis
the Centre is stronger. But, theré aré
only deaf ears. Do not think that
you have the monopoly of patriotism,
that there 13 monopoly of love for the
country only {n the Centre or Central
Cabinet, that is not so. Please do not
delude yourself by thet idea, When
we really, seriously want to mean
business, when we want to have free
end frank discussion, motives are im-
puted to us if we are trying to divide
this country. That iz not the
situation.

I request the Government very
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sincerely that if you want to take
States into confidence, if you want to
take people into confldence, if you
want really that the country showld
advance towards proper development
and progress, then you have to look
into these things very seriously.

I have very limited time. So far
as the budget is concerned, can it be
denied that the prices of essential
commoditiegs have been going up; they
are bound to go up because of your
policies. The Janata Party, In its
election manifesto, pleaged against
deficit financing. But we have got a
higher dose, a massive dose of deficit
financing, New taxes have been im-
posed and indirect taxes have been
inoreasing much more than the pro-
portion of the direct taxes. What is
the result? The result ig obvious.
Now what is the relief given to the
poor common people of thig country?
Are they getting essentia] commodi-
ties at a reasonable price, uniform
price, throughou' the country? Have
you set up a public distribution sys-
tem which will arrange for 8 guaran-
teed supply of essential articles to the
people of this country at a uniform
price throughout the length and
breadth of the country? No. Heve
you provided any immediate benefit
to the growing unemployed in this
country? What js their crime? They
have been born in India, they love
this country; they have equipped
themselves they have educated them-
selves; their families have ruined
themselves to build up the career of
therr gons and daughters. What is
their future? You think of them as
ift.heyarecﬁminlh,nifﬂuym
pariahs in, the soclety. The society
has no responsibility for them in this
country. What are you doing for
them? Have you provided jobs for
them? Have you provided any allow-
ance for them?

I take the credit for my State, My
State Government, with their limited
financia] restraint, limited resources,
hag at least tried to do it in 8 V&Y
limited way. If we want money,
how much money Mr. Patel will pro-
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vide for us. 'We were tolg by one of
our hon. Members; Shri Nathwani,

whom I have persong] regards,
that since the States are squandering
away their money, they should be
taught a lesson. If we have to find
the wherewithal, the hon. Minister
will gay that money js not available.
But you have increased our Defence
budget. Now with the better perfor-
mance of the External Affairs Minis-
try, we have better friendly relations
with our neighbours, Why should
not the Defence budget be reduced,
expenditure be reduced and that
amount should be diverted for nation
building projec's?

Now you are diluting the public
sector. The hon, Finance Minister
hag himself said that contrary to
expectations the investment in this
industry is not picking up. Why not?
He has bemoaned that, He gsaid: I do
not find auny reason. But thiz j5 the
fact. The real reason is that the pur-
chasing power of the people is golng
down day by day. I' s an inevitable
truth that without increasing the pur-
chasing power of the people, you can
not have better and be‘ter invest-
ment in  the industry; you cannot
awoid thut position. How can you
provide bet er purchasing power for
the people of this country when they
are going below the poverty=line day
afier day?” What 1s the policy that
has becn taken?

You have spoken of massive invest=
ment in the rural sector, Without
land reforms, chn anybody say here
that the benefit of this investment in
the rurel sector will percolate to the
people at the grassroots? Will the
landless labour get the land? Will
the small cultivator get the land?
This wil] not happen. What hag hap-
pened during the so-called Green
Revolution will happen now. This
will benefit only the rural rich, only
the vested interests. There is no talk
of land reforms!

1878-79-—
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In view of the very limited time at
my disposal, I would request the bon,
Minister to see that a massive effort
is made on a war-footing to tackle
the problem of unemployment, to
tackle the problem of land reforms in
this country, to tackle the problem
of supply of drinking water to the
people of this country. You have
experience, Sir, and many other hon.
Members alse have experience:
When we go to some areas, they gy,
We do not want rice, we do not want
school, we do not want any pucca
road, please provide us with some
drinking water. This is the cry of
the people of this country. For thirty
years those people had mismanaged
this country, they had finished this
country. Now, you have got a chance.
You hud the goodwill of the people;
the hopes and aspirations of the
people were with you. You have
helped in the restoration of people’s
democratic rights and their civil
liberties in this country. But today
you ere thinking again of MISA. I
do not wish to go into that. We shall
get an opportunity for that. You
have not yet repealed the Forty-
Second Amendment Act...

MR, CHAIRMAN: Please conclude.

SHRI SOMNATH CHATTERJEE:;
Therefore, my request to this Govern-
ment is this. These are the essential
problemg that I have raised, and if
you ignore them, you will be ignor-
ing them at your peril. Sufficient
warnings have been given. You must
lhisten to those warnings. Otherwise,
people will not forget you, people
will not forgive you,

SHRI VINODBHAI B. SHETH
(Jamnagar): Sir, I welcome the
Budget, the second Budget from the
Janata Party. It has been prepared
after proper consideration, after look-
ing to the socio-economic needs of
the country. The budget is for rais-
ing resources for investment and for
allocating them to the different sec-
tors. Have we justified our mani-
festy or not—that is the crux of the
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peoblem, Till now, the mamfesio
was there, but at the time of prepara-
tion of the Budget, it was never taken
mto conmderation.

Our Finance Mimster has proved
humself worthy of the Finance Muns-
ter of the country by providing 4029
per cent of the total outlay of the
Plan—by allocating more funds—for
agricultural and rural sectors of the
country I congratulate hum for pro-
perly paying attention to agriculture,
irrigation and power These are the
primary necessities to uplft the
economy of the mation Therefore,
the nation will remain indebted to
thig Minuster and to this Party for
giving proper allocations

Now, 17 muilion hectares of land
are to be irrigated in the next five
years, three mullion hectares are to
be irrigated this year I would re-
quest the hon  Mnister to ensure
this When there 15 surplus of food,
the distmbution will presert a big
problem Today we are facing crisis
from almost all the States crisis from
UP and crims from Maharashira, be-
cause there 15 surplus of sugarcane
Most of the decake factories.n Gujarat
gre closed Most of the factories are
facing crisis Therefore, proper plan-
ning for allocation and distribution of
the surplug food which will be gene-
rated by thig wrigation should be
given due consideration

Coming to power generation for
the first time, 1 think we are plan-
ning to generate 3,500 megawatts of
power—as compared to 2000 mega-
watty, last year This ic one of the
steps 1n the Tight direction that the
Minstry hag taken because power
generation 15 very important for in-
dustries m the country And I thunk
we will be able to achieve the target
so far ag power generation 18
concerned

Then, he has not enhanced the
direct taxes, which is a welcome
thing 1 was fearing there will be an
jncrease 1n agncultural tax T con-
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gratulate the Mimster for not raising
either the agricultural tax or the cor-
porate tax It iz a challenge to the
industry, the trade and the nation
that our Government has given due
concessiong 1n direct taxes He has
not taken away anything in regard to
deposits and savings by enhancing
rates The money will remain with
the investor and thig challenge hms
to be accepted by the big industry by
proving thewr honesty and integrity.

In regard to small scale industries
I would ke to say there is a hidem
danger Of course I fully welcome
the exemption of Rs 5 lakhs 1f the
turn-over does not exceed Rs 15
lakhs But in the Dyes industry, for
example, one chemist and one peon
will be sufficent to manufacture
dyes So this 15 a direct donation or
benefit or unearned income of
Rs 157,500 to such manufacturers
who ultimately sell to bigger umts,
paymng 31% per cent excise duty
which needs rationahisation So, I
would request you to take care of
this matter

Now, the Finance Mimster has
enhanced the Limit on Estate Duty
from Rs 50,000 to Rs 1 lakh and 1t is
most welcome But, in the same way,
the Lmut for registered firms should
be enhanced from Rs 10,000 to
Rs 25,000

There are some other uspects I
would Iike to draw attention to The
taxes on electricity and coal, together
with the tax increase from two to
five per cent on other general items
will have an inflationary effect on the
market, unless production 13 stepped
up T would request the Minister to
reconsider and review thig aspect

I do not know why the shipping
industry, which 1s facing a crisis, hes
not been given any further invest-
ment allowace We are far belund in
the development of this industry

The Hotel indusiry ag ndusiry
should bea given due Concessions
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under Income Tax Act and other
levies. When we are charging all
Jovies on that industry, we are ghort
of 7000 rooms in this sector. He
has not given due due impetus to the
cottage industry, particularly the
plastics small geale industry. In my
constituency it ig facing a crisis be-
cause the Customs levy is there and
the other levy—the counterveiling
duty—which is illegally collected, is
not refunded, and most of the fac-
tories are closed there.

Ultimately, since the State Govern-
menty and the Minister will have to
implement this Budget, I would sug-
gest that very good Centre-State re-
lations will help us.

Thizs should not come out as a
shortterm time bomb. It is said in the
paperg that the Budget ig a short-
term time bomb. Of course I hope
and appeal that it may not explode
and should be fizzled out. Ultimate-
ly the poor persons, as my friend has
gaid,—the mmn in the street, the man
in the village—want no more than
drinking water and an approach road
and the primary necessities like
medicine. If the Budget fulfily these
very primary necessities of the very
poor people, I think our Finance
Minister and the Ministry will have
given a very bright future to this
country.

ot ¥TCo Qe gt (SigaT )
gaNfy  WERw, *TE 9T WTWD
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& A% o & ot g qar w8 fe e
¥ fog v wwe ¥ yo aff §—sAw ¥
Wramel  pge@wt Sawd
9 gt Wi ¥, oY oW 2w ¥ 60 TN
& oft surer §, qf aoy & v fey
T § 1 15,000 FO¥ Y ¥ qwe ¥
wowt & fag waw 125 w0 WX
farar § ooft 1 qoe Wt Wl
9% # Wiw doda §, dvad  ww
¢t wifeamft & o fown ow ¥ &
wifew ¥ smen, frrn oRfiem
# s, v6 Y o o difog 1 W
rw feieqne g, wofy ag W
g M8 ¢, @ ¥ fag wifgy o1 s
fority sgfemd &Y omfY &fiew fade
wpfaad & ¥ w wamer g ot T
TWT T | 20 TCHE  GTIRNT SOTC B
it § a1 20 qwde gEET wEY
ead gFY wifgn oY, Afiew oF aEE
ot off g€ | @ g TwE  * weerk
w1 0 ¥ weer mpm § Iw A ¥ fag
ot wfew &, Aifex &, fow & o Wk
¥ 3 & forg ff &, Forer & o
o A1 T g W@ W www qé 8,

Fr%
TET IEE ¥ wifge € 1 Afem
T w0 B A o Hr,
wE o T & 1 A ag wwE W A
s at T H v &
TaT, w7 §Y T WO W KN T v
% 7 afer awe & s wv § Oy e
Feadt Fron gt & Wi o wwe
gy &, worer & et ool wwwT o
it W W ot v



343  General Budget,

(=Y wrTe Ywe wiw)
e} site witfer Wnif & flrg, 3 Wl
¥ faq frg &Y o« g Wy W e
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fraren@r§ sw ¥ fagge Wi d
Ay e wvx Rdw ¥ W wfeg 3,
™ ¥fq P Fwge W
¥ ¥ fag o ¥ wrarr § 1 A
fom oy & fag, B2 o7 ww 5O
wret & fag forr & ove v Wt T &,
awr ot 7§, W W ot Y & i
¥ A W i X o
v, v fagwmy ?
1700 hrs.

wefeg ¥ e & fe xa awe
X e e o o 5w W owr
oY 3w W qPEWE T, IW H EEAIC
7 foar o 1 & sarer www A g
wwrfr ageT w1 e § fe o it
TR o1 vy fem 1 & ag wgm fe
awe o frT ¥ sfaer frar o s
t® ¥ e Jw ¥ frg, T & fg,
ivxt vy ¥ fau, feqsw wme
it aifenfad & fao qu a2
NqAw ¥ fyara & w9 @ w7 fear amg
WL Ay A 3 &, W faeinew
aft ¥ & tuferw oy 7 g wfim,
ag A fdar &0

SHRI C. M. STEPHEN (Iduki): Mr.
Chairman, Sir, I rise at the fag end of
this debate to place on record my
opposition to almost all the proposals
contained in the budget. Enough
has been said by the knowledgeable
sources, irrespective of the party or
affiliations throughout the country to
make it clear that the budget has
been received with a considerable
measure of resistance and with 4
measure of unanimity at that.

Being 50, as a member of the Op-
position, normally I should rise with
a feeling of exultation that the
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Janata Party’s financial policy is
but bonestly, I rise with

and when I think of some future
Finance Minister, who may have to
take over from Shri Patel, may be of
the Janata Party itself or some other
Party, and the Herculean eflort that
he would have to make fo put that
disjoined economy thrownout ot
rails by the present Finance Minister
back on the rails.

This is the third budget Mr. Patel
is presenting before the House—the
interim budget the June budget and
the present budget. In all the budget
speeches there have been the
usual  shibboleths, slogans and
pious wishes, almost of the same
phrase. He speaks of the strategy,
he speaks of the investment, he
speaks of the channelisation of the
savings, he speaks of the ruralisation
of the economy and he cites almost
in every speech some quotation from
the Janata Party manifesto also. He
speaks of the rather ravaged economy
that he had to take over from the
Congress Government. I do not want
to go back on all those things be-
cause there is no time. I  would
rather leave it at that. Nothing can
be more eloquent than the facts of
the situation and the time is {fast
coming when these shibboleths will
be of no value at all. When years roll
on, they will stand in comparison with
what was done and what is being
done and what the difference is.
There are facls which are too eloquent,
too eloquent to need an eloquent
difference. The lfacts are eloguent
enough. I will leave it at that.

Now, the budget will have to be
approached from three angles:

(1) To what extent the expecta-
tions that Finance Minister put
forth last year when he raised the
revenue have been realised?

(2) What ju the strategy for
handling the problem currently
existing? :
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(3) What is the thrust of the
Budget? And whose problems the
Budget is endeavouring to solve?
These are the three ways in which
we will have to spproach the
Budget,

As far as I could see, to begin
with, there is an almost prodigal
profigacy in the matter of dealing
with assets of the nation a1 an
absolute and callous indiflerence
with regard to the financial health
of the nation.

(2) Ag I could see there is a
cussed cruelty and Indifierence to
the needs of the common man.
Recklessly his needs have been
overlooked and burdens have been
put on him,

(3) There is an extra solicitude,

a great extra solicitude, to find out

the needs of the well-placed man
and to solve his problems.

These are the three aspects I could
see when 1 go through thig Budget.

About the financial soundness of
this country, how is the Minister
dealing with it? This j5 the second
year we are passing on to. In the
first year, us against Rs. 85 crores,
something like that, he said, we are
ending with a Rs. 975 crores deficit.
For the next year the deficit is
Rs. 1050 crores. So the total is
Rs. 2025 crores. Taking the cue from
the Centre, every State is now pres-
senting a deficit budget and the total
demand of different Btates standing
in queue before the Centre mounts
uplo a one thousand crores of
rupees. I could give the figures.
Bihar—Rs. 136 crores, Gujarat—
Rs, 116 crores, Haryana—Rs. 109
crores, Rajasthan—Rs. 80 crores.
That goes on. So, the total comes to
about Rs. 1000 crores and the total
deficit of the country, both Centre
and States put together, comes to
Rs. 3000 crores. This is what we are

to-day. What is the result?
The public debt of India will be as of
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1978-79 Rs. 20,000 crores. When you
took over, it was Rs. 22,000 crores and
in the course of two years, the public
debt of India is mounting by Rs. 7000
crores. Let us not laugh at it. Let
us not look at jt lightheartedly. It is
a very serious matter and the result
of it you will find in the price situa-
tion. I do not want to predict any-
thing about it or prophesy about it.
This is & very appalling situation
which {3 unfolding before us. And
what is the solution? This is the
most fundamental thing. Sir, I view
it with a horror. God stocks are
going to be sold out. This is what
they say. What is the purpose? It
is to prevent smuggling. To prevent
smuggling, searches seizures, arrests
and all those things are given. And
to prevent smuggling what are you
going to do? You are going to im-
port gold. You are going to unload
your holdings—ths gold holdings
which have been built in the course
of thirty years,

What are you going to do? Buch
exports will facilitate importation of
gold or by the sale of Government
stock at international prices. Well,
sale of Government stocks at inter-
national prices—what Is your strategy,
I do not understand? You are selling
out your gold at international prices.
You are converting into jewellery.
You are exporting that at interna-
tional prices, getting only the margin
of workmanship labour and then
when you have finished it up, what
are you going tg do? For the next
year what are you going to do? How
are you going to handle this? 'This
is what I am simply asking.

You sre importing golg for the
utilisation of foreign exchange-—com-
plete pauperisation, romplete bank-
ruptcy. Is it what you are attempt-
ing? 1Is it gny guarantee that the
price of the gold will not go further
up in the country? You can bring it
down for the time being. Is there
any guarantee that it will not move
up by the time you will have to pay
back? The gold that you have taken
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against the gold bonds, is this covered
by those articles also, I do not know?
Against gold bonds you have got gold
holdings, You will have to give
back that gold. How are you going
to give it back? Are you going to buy
and give it back? 1Is it covered by it
I do not understand? I would like to
get an explanation about it. Any-
way, it is only complete bankruptey.
Even the bankrupt village woman
will not sell out the litte gold she
has until she js completely broken.
Here is the Government coming out,
offering to sell out everything, offer-
ing to import everything.

About the foreign exchange, Gov-
ernment now feels that foreign ex-
change is the problem. Government
wanted to draw on the loreign ex-
change last year and our economy
was such that they could not draw
on that. They could not formulate
schemes. They could not draw on
the foreign exchange. And now for
the foreign exchange what are they
going to do? They have now in-
creased the foreign travel allowance.
Anybody who wants to go— 500 im-
mediate and dry fruits and dates,
maximum Rs. 5000 was being raised
to Rs. 15,000. For luxury items like
clothes, netmeg and all that open
general licence jis being issued and
they are thinking of involvement in
shares of multi-nationals. They are
thinking of giving loans of Euro
dollar. These are the thing:
I am finding in paper. Imoort
of Juxury ariticley like foreign cars,
stereotape recorders, and to sell it
and to collect premium, this is what 1
saw in paper reports. Whether this
is correct or not, I do not know.
Anyway, ftoreign exchange is being
squandered away, That is the posi-
tion that we find to-day. That is why
I said, the approach to the economic
health of the nation is an absolufe
irresponsibili‘y. This is not the way
to handle the problems of the nation.

One more point and 1 am conclud-
ing. What are the new levies that
you have imposed—electricity Rs, 145
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crores. Here the of Centre
State relations come in. Under the
State list the State can impose tax
on the electricity they produce or seil.
You can impose Excise Duty. You
are now coming with the additional
impost and who is going to bear it?
Public sector will have to bear that.
As for the private gector the captive
units, you have exempted them, very
graciously, you have exempted them
Any industry which is the productive
unit of its own may not pay tax but
the public sector must pay tax. Here
is the solicitude—for the private big
producer there is no tax burden.
And then, regarding coal, you are
collecting Hs. 58 crores. On whom
does the impact fall?

17.1¢ hrs.
[Mr. SPEAKER in the Chair]

You are doing this in respect of
general excise. When you took over
you know it was one per cent. In
two yecars' time it picked up to five
per cent. There is going to be a
special levy on basic duty of five per
cent. You get here Rs. 214 crores.
The total was Rs. 532 crores. Could
you tell me one single item which
will not hit the common man, which
will pot hit the consumer? Reckles-
sly you have done this—like an ele-
phant let looseina farm of sugarcane.
You just go ahead with it, you just
maul everybody, smash across,—this
is what has happened here, That {s
What one gees here. As against this,
you are very kind to whom? This is
only symptomatic, Sir. You are very
kind to the refrigerating units, to the
air-conditioning assembly units, You
are very kind for certain machinery
engaged in the production of leather,
garment manufacture, anq to the
baby food. You are absolutely kind.
You give relief. I can understand
your imposing a tax, but when you
come to refrigerator, when you come
to air-conditioners, when you come

to the articles which are to be used
g . )
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by the well-to-do, you cannot dared
to impose a tax, You make exem-
ption for them, but not for the com-
mon man. This is your attitude. On
the one hand you impose burden on
the common man end on the other
hand you show this solicitude to these

Last year, it was an allout con-

liberalisation, dividend without a
Wit for closely held companies,
amalgamated companies, depreciation
to be absorbed and so on. All these
were there. Now, Sir, in this year,
as against this, what has happened?
He has remembered the case of two
types of people. I want to emphasise
this point. One type of people here
is regarding capital gains. He has
discovered a hardship. He says,
somebody is suffering. This is regar.i
ing capital gains on property whichis
acquired and some money is paid and
the rest is disputed, and the court
order is coming up subsequently.
Within a particular specific period
you will have to invest in specified
areas if you are to get exemption from
tax. If a part of it is delayed and
investment is made subsequently,
what should happen? That has be-
come the great worry of the Finance
Minister. The date from: which the
investment is to take place is pot the
date you get the mongy, but, even
with respect to that amount the date
will begin from the date on which
the court gives the final decree, a far-
off date. He says, this will have re-
trospective operation. This is, 1973-
74, assessment vear 1974-75, May 1
specifically ask Mr. Patel: Whom gre
you going to benefit by this? Who
is that gentleman who comes jn the
picture during 1978-74? It is not a
case of general imposition. There Iy
somebody. You are projecting the
law back retrospectively to save that
somebody. This is not a general pro-
vosition. In this case you solicitous-
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ly remember the case of this gentle.
man and you try to save him out.

Here is a thing—Investment. If
you invest in the new shares Rs. 10,000
will be exempted, All right, I under-
stand. If promotion of the new in-
dustries is what you want, why limit
it to the corporate sector? Why not
I put my money somewhere, start an
industry on my own and why not I
get that exemption? You insist that
I must invest in an equity share,
Then alone I will get that exemption.
The impression is this. The common
man is not going to ihvest this
Rs. 10,000 anywhere, but it is the man
who is in the higher bracket who can
put this money of Rs. 10,000 some-
where, He gets the advantage of
lower bracket in the matter of in-
come-tax. That js the effect of it

The rura] development through big
money involvement was his child last
year but he has not told us how far
it has succeeded now. Last year, he
sald that if an industrial establish-
ment goes to a rural area and parti-
cipates in the rural development that
will be given a concession. Now he
says that it is not necessary that
industrial establishment gets into
there. If he gives donation to some
association, {o that extent, it will be
saved out. And that association must
be a recognised association. Recogni.
tion will be for a three-year period.
Well if thal recognised association is
to be functioning in the rural deve-
lopment, then, why have this three-
year period? Therefore, in order that
the money may be funnelled out on
unauthorised channels, a new channel
is found out. These are two or
three aspects of it. My burden of
argument is this. On the one hand,
when you impose a tax, there j5 abso-
lutely no scruple. There is reckless-
ness but on the other hand, with a
microscope you try to find out the
slight suffering of the corporate sec-
tor and big money and you are soli-
citous about it. Therefore, your atti-
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tude is one of not favouring the com-
monman. That is why I said that the
three aspects of this budget are—
firstly, there is reckless indifference
to the financial health of the nation;
secondly there is reckless cussed
indifference to the commonman’s woes
and agonies and aspirations. They ara
so solicitous of going out the whole
hog to find out the small grievance
of the big men and to solve these.
Thig is the sum total of this budget.
This is spelling doom for the future
and the future will say that is in
store for us.

I am sorry that Mr. Patel had
again to bring forth such a budget.
I am not surprised because there is
a trojan horse of the Swatantra Party
soul working in the Janata Party
which took its oath at Raj Ghat in the
name of Gandhism and Gandhiam
socialism.

Let that trojan horse not be permit-
ted to disrupt you and undo the jood
things that were expected.

‘With these words, I oppose this
budget.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Mr. Speaker,
Sir I am grateful to the Honourable
Members who have participated in
the general discussion on the Budget
1 presented to this House a couple of
weeks ago. I must confess, however,
that I am disappointed by the re-
action of some Honourable Members
from the Opposition. I had expected
that they would rise above partisan-
ship and study the Budget as an
exercise in national economic
management rather than as a piece of
ac'ion by the Janata Government to
be criticised, at any cost. I regret to
say that they have not been able to
resist the temptation of playing poli-
tics.

1 am also disappointed by the fact
that Honourable Members, in their
anxiety to criticise the budget, have
so often contradicted themselves. The
general tenor of criticism can be sum-
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med up as follows: Some have ai-
tacked the Budget saying that the
increage in Plan outlay has not been
large enough. While in the two pre-
vioug years the increase in develop-
mental outlay was 31 per cent and
27 per cent respectively, thie
year it is only 17 per cent. This
statement has been amplified to in-
clude that not enough has been done
for agriculture, employment or indus-
try depending upon the predilection
of the particular Hon'b'e Member. On
the other hand, the Budget is blamed
for having a very large dificit which
will lead to inflation. At the =ame
time, the resource mobilisation effort
1 have made is attacked because it
casts a burden on the poor and the
taxes proposed will also contribute to
a price rise. Stated this way, it be-
comes clear that these Honourable
Members want to have their cake and
eat it too. They want the Finance
Minister to be a kind of a magician
who will ensure that every desirable
thing will happen so far as develop-
ment is concerned without, at the
same time, casting the burden of
development on anybody in society.
This kind of wishful thinking is real-
ly surprising considering that some
of my critics have been former
Finance Ministers and Cabinet Minis-
ters.

In a poor country development is
the first priority and, therefore,
everybody has to accept the fact that
as large a volume of resources as is
possible should be devoted to deve-
lopment. This is what I have done.
The citizen that the percentage In-
crease in developmental outlay this
year is not as high as in the two
previous years is not & sound one be-
cause I am not in the game of prov-
ing that I can raise the outlay more
than others. The size of the outlay
has to be determined both by the
needs of the situation as well as the
capacity to mobilise resources. Taking
both these factors into account I feel
an outlay of Rs, 11,649 crores is just
about right. 1 need not tell hom'ble
Members that ss the base keeps on
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m "ble friends imithe Qppositien
,want, the :.country will drift into‘a
- disastrous-ipflation. I do net-see why
:L should Obhtﬂ them.

Many H&mbers have said ‘that this
Bndget does nothing for increesing
employment. This I‘am afraid is a
complete misunderstanding of the
Budget. It is true that there is no
provision for crash programmes for
employment. This is because we
know the fate of such crash pragram-
mes and the effect they have on
employmeant.. I have on the ether
hand provided  increased outlays in
certain sactors knowing full well that
their employment impaet will be
substantial. Hon'ble Memberg should
realise that the outlays which are
undertaken on agriculture and -allied
programmes—rural infra-gtructure,
rura] electrification, irrigation and
rural industiries—are all desigped to
lead to.a large increase in employ-
ment, There are other programmes
such as “operation Flood” and the
development of infra-structure of
fishermen which will also contribute
to the gemeration of more employ-
ment. I also want to refer here to
the new strategy of area develop-
ment—the details of which are being
worked out by the Plannirng Com-
mission and which aims at covering
2,000 blocks .in the next -five years.
My aim is not to provide funds which
will be spent in the name of employ-
ment generation but to concentrate
on specific productive activities which
will increase the demand for labour
in rural areas. Irrigation, eommand
area development, extension, rural
electrification and rural infra-struc-
ture wil] increase the intensity of
cultivation and raise the demand for
labour. This will mean that small
farmers and marginal farmers will
be more productively occupied and
landless labourers will - find more
employmsent. The development of
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subsidiary occupations will make them
more viable.

Hon’ble Members have asked how
much employment this expenditure
is going 'to ereate, It is difficult to
say precisely hew much the annual
increase will be. But the aim is to
generate additional employment of
about 25 million. Whatsoever be the
estimate I am gquite clear in my mind
that the solution to our employment
problem les in improving producti-
vity and produetion in the rural
areas. That is why we have raised the
allocations for irrigation, rural :lect-

‘rifieation, commond area development,

the small farmers* develozment
agency, the marginal farmers and
landless labourers subsidiary occupa-
tions like dairying and fisheries. Ins-
tead of paying lip sympathy to emp-
loyment generation and spending
money which will not reach the poor
we are taking speeific .steps to raise
production and produetivity in agri-
culture and allied ocecupations.

Sir, it has also been argued that
this Budget does nothing ' for reviv-
ing the demand for 1industrial pro-
ducts which currently is sluggish. I
@annot understand why the increased
investment in the rural sector and the
consequent increase in rural incomes
will not lead to revival of demand
for industrial produets. The very
fact of building more irrigation faci-
lities, intensifying cultivation, utilis-
ing more effeetively the irrigation
potentia] created and constructing
more rural infra:gtructure will in-
crease the demand for various kinds
of manufaetured products. I am
firmly of the opinion that revival

.of deman: of this kind would be more

important for improving the fortunes
of industry than the grant of few tax
concessions.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Has not the Finance
Minister mis-placed that decimal, It
is 25 million or is it 2,5 million?

SHRI H. M, PATEL: It is 2 mllllon
in five years.
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.And“ﬂwsgsehmm?l be the expendi-
ture during the five ysars,

SHRY 5 M PATEL It will be done
You will see 1t Let me finish

I wish pedple who ecriticise this
budget on tHis ground are either not
aware of the multiplier effect of ex-
penditures or they deliberately had
chosen to¢ 1gnore thém

1 wish to make another important
point The progréss of private andus
try i our country has been depen-
dent so far upon the public sector and
upon import substitution The s<lack
mn public sector nvestment due to a
variety of factors and the exhaustion
and the exhaustion of import suo%
titution posmibilities have made the
prospecty of industry uncertain Pnb-
Lc Investthent has certainly picked
up Bat in the place of import subs-
titution & new stimulus is necessary
The new growth impulse can come
only from the growth of the rural
sector To that extent, the emphims
mn this Budget on rural development
iz beneficial not only to the rural
sector but also to the entirg economy
I have no regrets whatscever in pur
sumng this line of development

Shri T A Pai said that the Budget
lacked a divection 1 wonder what he
mears by this The Hudget sseks to
translate the priorites of the Janata
Government and at the same time has
a consistent approach to the whole
question of planned development One
can help the blind but not those who
pretend to be bund Let me repeat
for his benefit what it 18 The Budget
aims at c¥eating more incomes und
employment through rural development
1t stéps up public Investment In in-
frastructure It seeks to provide
through rural prosperity a stimulus to
the rest of the economy

Many Hon'ble Members have said
that allocating funds is not enough, 1t
19 to Ge ensuréd that they are svent
effactivély Hon'ble Members have wvied
with each other in pomnting out how
the benefits of such expenditure rare-

'gumclu:xm
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ly veach those f6r Wwhem théy uré in-
tended but go to iattenlLilas burésu-
cracy br sothe intershediate agency,
The ¢obicern of How'ble Members like
Shri Pa1 1n this matter is touching
What is, however, gurprismg is that
they seem to havq discovered this
truth only after théy have been out
of office What 1s even morg surpris-
mng 15 that they want us to set right
in 12 months matters which they cauld
not over 30 years

+  However, I do not wish to use their
failures as an alibl From the very
first I have realised the importance of
organisation and have been drawing
the attention of those concerned to
this problem The increased empha-
813 on rural development will mean
a tremendoug amount of organisational
effort for the fulfilment of our objec-
tives In this field effort is as impor-
tant as resources 1 have already
written to the Chief Ministers of
State Governments Union Territories
and drawn their attention specifically
to this matter I propose to take up
this question 1n all earnestnegs at the
medting’ of the National Development
Councll this week end

I will now turn to the curious cn-
ticlsm that the Janata Government
has not been able to achieve much
within the yeer 1t has been in power
In the Economic Survey and the
Budget many references have been
made to these achievements They are
a growth 1n GNP of 5 per cent, a more
than meking up of the set-back in
agriculture experienced last yedr,
price stabiity and the strength m
the balance of payments. But unlike
the proverbial swan, they have chosen
to concentrate only on the weak spots
of the economy and made lttle of
these achievements Shri Subramaniam
eaid that the increase in agricultural
production was due not much to
what we did as to good weather, ha
also statéd that agficultural produg-
tion was no more than what was
achievéd in 1975-76 What he forgot
wag that the whethier in 19Y8-7¢ wis
exceptional If he had cared to look
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“ ¢ st yeti's' 'Eéonomic Burvey be
would have found; “Metecrological
records show that such uniformly well
distibuted rainfail a1l over the
cotintry has not occurred in the Jnst
38 yeard" As against that, the weather
this Yéar has certainly been good hut
not exceptional. The fact that inspite
of this we are able to achieve the
same level of pmduchon shows that
this 15 due to a better utilisation of
water, seed, fertiliser, pesticides, etc.

The Opposition Members cannot
deny the fact that fertiliser usage has
increased by 26 per cent and that the
ares under high yielding variety seeds
has gone up by more than two million
hectares and that a record irrgation
potential of 2.23 million hectares bps
been credted. Similarly though the
bhon, Members on the Opposition Ben-
ches have not been able to deny the
stabilily of the wholesale price index,
they have chosen to look &t the
consumer price index on the ground
that this effects the ordinary house
wife. If they had looked at the figures
eatefully they would have found that
the retail price index has begun to
fal] since September 1877. The ilouse
knows that there is a tme-lag bet-
ween the movement in the whole-
sale price Index and the consumer
price index. The increase in the re-
tail price index in the earlier months
wag due to the fact that the wholesale
prices were raising steeply in the
months when the Opposition was in
power.

Shri Subramaniam has accused me
of taking an easy end lazy way out
in resource mobilisation. Tet me re-
mind him that it was his laziness
whidh allowetl an increase in money
supply of 89 ' per cent in 197877
againat a stagnant national economy.
It was preecisely his failure to 'manage
the agiregate demand sz well as sup-
ply tliat wis refponsible for the steep
rse in the icormumer price index. I am
ture that this House will readily ac-
tord gsomee eredit to this government
lor bringing order into this situation.
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Yet another poln{ was made that
the plan outfiy consists mostly of
contin Bchémes and tHat tre
Janata vu'mﬂmt hig u to ful-
fll its promise to' change' the priorities..
of development. As I pointed'out in
my budget speech, the bulk of the re-
sources over whfch we had freedom
have been allocated ih areas whicn
we considered to be of priority, name-
}y agriculture, irrigation, rural infra-
structure and rural industries. This
is proof of our desire to alter the
orientation of plan expenditure, the
orientation will become clearer with
every passing year. The desire to
alter priorities does not mean that
the janata government is going to
waste resources which have alreadv
been invested m projects by not
completing them. This would be a
misuse of the scarce resources of " a
poor society and we certainly will not
be a party to it. I am somewhat sur-
prised that sp many members includ-
ing Shr1 Subramaniam have chosen o
twit us on this instead of praising
us

There was the most astonishing
criticlsm that the janata government
wants to hand over everything to the
capitalists and multinationals and that
we are aiming at reducing the immpor-
tance of the public sector....

SHRI SAUGATA ROY (Barrack-
pore): On a point of order. Can it be
called janata government or janata-
akali coalition government?

MR. SPEAKER: There is no pownt
of order.

SHRI H M. PATEL: 1In the same
breadth it was sald that we are
doing nothing to revive the ‘private
industry. T do not wish to emphasise
that these two statements do not ex-.
actly go together,

But regarding the attitude of this
government towards the pubMc sector,
I can omly repeat what has Beén said
so often’ that theré i3 'no qiestion of
the government going ' betk on the
dominant role of the public sector in
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.our society’s mnt. I proof
mwﬁn?ny'mmlytomu

the figures Jdor . them-

sélves. 'The. ;En..wﬂuy of, the Public
" Bector-eqt me!m the .rajl-
ways and  {he M telegraph in-
mnqlmm 2681 crares in 1976-77
to Ra. 3§44 {_:mm thia year and will
g0 yp to Re 389 crores next year.
The sition knows all ‘this and-is
trying to convincg itselt by repeating
comslmﬂ,v a gglent untruth, It has
also’ chosén fo ignore the Industrial
Folicy statertent Iaid-on the Tgble of
this Houge ag recently ag December
28, 197%. 1 will refrésh their memories
by qtuothu in exténso from that state-
men

“The. public sector in India has
today, come of age. Apart from
socialising the means of production
in strategic areas, public sector
provides a countervailing power to
the -growth of large houses and large
enterprises in the private sector.
There will be an expanding role for
the public sector in several flelds.
Not only will it be the producer of
important and strategit goods of
basic nature, but it will also be used
effectively as a stabilising force for
maintaining essential supplies for the
consumer. The public gector will
be charged with the responsibilily
of encouraging the development of
a wide range of ancillary industries,
and contribute.tg the growth ¢f de-
centralised , production by making
available itg gxpertise in teclmolozy
and management to small seale and
cottage industry sectors. It will aléd
be the endeavour of Governmasg: to
opegate public sector enterprises on
profitable and efficient lines in order
.jo" ensure that investment. in these
industries pays an sdequate returm
to society. The Geovernment at-
taches high priority to the building
up of a professiomnpl chdre of maha-
gers in the public sector, who wauld
be given the " necessary outonomy
apd-entrusted with the tisk of pro-

. viding . dynamje. and' efficient mana-
' gqgment to .such enterptises” i

_lqnﬂm

1T Gent Die. g
C. M. STRRHEN: ww

sﬂmxiu.mﬂ:.wmmm
is a patent yntruth and that is-mehat
you like. You cannot.face the jruph.
That ‘is your troublé., Mr. ﬂm

© A 'great deal hag been saild about
the socalled confasion in the Indis-
trial ' Policy of the Janata' Party and
ité” deélefériois cériseqirentey: on'the
investment climate. It seems tp me
that In a democracy. it ig. better to

‘have g fair and tull discussion on mat-

ters which are going to affect the lives
of the people. The socalled confusion
rel.l.lyarisestromtha tact that a demo-

cratic debate is prebably something
which the Opposition Members have

not until-recently been used to. By

now, |.! thinl: it ought to have been
crystal clear as to what the Janata
Government wants. It wants the deve.
lopment of larce industry in those
areag where sophisticated techmology
and complex organisation are mest
needed, In other areas, we would like
smal] -industries and rural industries
to grow. It Is characteristic of the
schizophrenic attitude of the Opposi-
tion to talk of confusion as being a
drag on private investment and simul-
tnneuusly accuse us of yielding to
the big business lobby.

SHRI SAUGATA ROY: We tought

' t6 Kave dictionary' at hand.

SHRI H. M. PATEL: Is that all you
have come down to? Coming to the
tax proposals, the general' criti¢ism
hag been that there is‘too muoch rell-
ance on direét 'taxation and that
an acrossthe board increase affeétsthe
poor more than the rich' May I ree-
pectfully point out to thé formei Fin-
ance Minisier that a nunuu-'ad-ln_-
direct taxes ig' fnevitable in @ poor
country and that' notwithstending bis
cosrect profestitiony ke alsg  derived
more peveriueg from [ndirect takxes than
direct taxes. Algo, it' {g ridt DeUesyry
that* indirect takes shiduld beautbma-
tinally regréisivd. The Jha Qom-



Shri Sathe has dpone some  useful
reseéarch and read out extracts from
my gpeeches frgm the Opposition
benches to prove that I am inconsis-
tent. What he forgets
15 the context and economuc back-
ground in which they were made. De-
ficit financing 1n a year of price,sta-
bility, a large stock of foodgrains, and
forejign exchange stands on an enture-
ly different footing than the deficit
indulged in the early seventies when
the economy was subject to severe
inflationary pressures and foreign ex-
change constraints.

The Budget hag also been critirised
on the ground that 1t does not
pay any attention to the question of
reducing disparities, I does not le,
1n the mouth of Opposition Membters
to charge me with a neglect of this
aspect when they themselves, while
proclaiming their mntention of re-
ducing disparities, reduce the tax
rates oh higher income slabs and
the tax rates on wealth sharply. On
the ,other hand, last year, I restored
the balance to some
creaging the surcharge on ipcome tax
and ralsing wealth tax rates; and this
vear I have taken a Jurther siep in
the game direction by increéasing com-
Pulsory deposits., .,

What, is, hoWever, more impantant
from my,point of view is that gis-
pary ¢an be reduced thfough ex-
pendi as much as through taxa-
tion, This, 1 have sought to do by
changipg  the paitern, of public ex-
pengdl 1{aﬂu|p.h..| ~way that, those
below the, poverty Nne such.as rpall
farmers wmanginal farmers, landless
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labourers, workers in rural indust-
riés, get more work and thus more

Opposition Members haye argued
in jpdirect fakes
increase in prices;
on, and elec-
tricily will egst a burden, on industry
and thus lgad to a cost. push effect.
1 must warn .Henoursble Members
that if gyerybpdy, without a proper
examunatipn of facts, asserts that
priges, are going to rwse, then there
18 a dapger: that inflationary psycho-
logy will get strengthened and they
will rise. This 15 a very serious
thing. Don't laugh: Let me, how-
ever try to persuade the House that
this is not going to be so. The tax
burder 1s going to be very small m
the case of most commodities. Whe-
ther this will lead to a rise in pn-
ces will depend upon the stgte of
demand, the level of production and
the efficiency with which industry
organiges itself to reduce costs. In
our economy, because of the extre-
me protection that has been offered
to industry so far, there is an au-
tomatic presumption that the in-
crease in taxation has to be passed
on to the consumer. The very fact
that the price level today is the
same as in September’ 1974—duriag
which time many excive duty chan-
ges have taken place—shows that
this need not necessarily happen
However, hon. Members should re-
member that there will be a substan-
tial saving in working capital gosts
as a result of the mignificant reduc-
tion in intarest rates regently affect-
ed. I will, therefore, request hon.
Members that if their objective is
price stability and not merely the
embarrassment of this Government,
not to go on repeating that prices will
g0 up,

Honourable Members have stated
that the indirect tax increase as well
as the levy on power and coal will
raise prices: through whit is known
as the cascading effect ‘cascading’ 1s
a currently fashionable word and
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those who make these statements
have not taken the trouble to do
their homework properly. I wish to
assure hon Members that the cas-
cadlitg effict ' will be neghgible 1n
most ndustries

It has been gtated by many hon
Members that Contrary to the recom-
mendation of the Jha Commuttee, I
have imposed a levy on inputs, par-
ticularly, coal, electricity and fuel
which are universally neéded May
I stbmit that the Jha Committee has
not ruled out taxation on inputs

£1r1 Subramanian also wanted tu
hnow why the con.e.s on with regard
to capital Jaing has been with-
drawn so =oon after its introduction
last year Hon Members will
remember that i1t wa. irtroduced with
a view to making resources locked
up in un-productive assets available
for furthter investmcnt The experi-
ence of the working of this provision
showed that this was not happemng
so far as investment of capital gains in
bank deposits and in equity shares of
existing companies was concerned
All that I have done 18 to close this
loophole I am amaced that Shn
Subramaniam, of all persons, wants
an inguiry to be held into a step
taken at the earliest opportumty to
prevent an al of a He
should certainly know that it 1s nor-
mal practice to review concessions
and modify them in the Lght of
experience

1 have also been blamed for having
the largest budget deficit so far and
have been promsed serious inflation

Hon Members wall recall that I had
pointed out that out of the Budget
deficit of Rs 975 crores estimated for
the current year, as much as Rs 414
crores 15 directly accounted for by
the additional assistance which I was
compelled to give to the States on
account of their deficits Even at the
expense of foregoing the distinction
of having set up & record, I would
like to polnt out that in 1072-78 when
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alsn States’ deficlt of a similar order
were taken over, tha Budget daficit
of the Cegetra] Goverament ,mm
::nmm iticised Nt me
eriticised our_ ¢ i
formance, saying that nm”fww
investments, they will realise that
such p budget deflcit will have ng
mflationary 1mpact, All that will
happen 1s this excess saving will be
converied into investments The defl-
cit 15 merely an mnstrument to acquirs
contro] over the resources and to di-
vert them into productive channels

I may pomt out that even with &
dencit of the order of Rs 975 crores
thig year we have been able to main-
tain relative pricc stability because
of supply management and credit
maangement There 1s no reason v iy
we chould not display the same thill
in the coming vear also and continue
to hold the rrice line

Ag | have already pointed out a
significant contributory factor to the
Central budget defiut wasg the large
overdrafts of the State Governments
whick had to be cleared by the
Centre These were the consequences
of the scorched earth policy pursuved
by Mr Subramamam’s friends m the
State Governments before they leit
office The Central Government n d
no option but to bail out the new
State Governments, who found them-
selves 1n difficult financial circums-
tances, due to the financial improv -
dence of their predecessors

It has also been made out that I
have disregarded the wishes of the
Prime Minister in regard to defloit
financing as well as gold sales, MNo-
thing could be more contrary to the
truth No Finance Minjster would
dream of coming forward with a pro-
posal in the budget which does not
have the approval of the Prume Minis

ter For the re let me state Yy
budget has the support of the
Government,

umwmam
on a Nﬁqmﬂh’
sale of gold as whfl as fhe import

(=]
.
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- gold, . Statements have bun made” {n
utter dmrd of"truth thidt this ‘ﬁov-
ermtient “bedause'
lmumu llﬂ its gold” mzjmm
m it amply clear in t
speech’ that the gold” progosed ' to” be
sold is nof the gold ‘held as monetary
reserves but the’ "gold' produced by our
gcld mines and gold acquired through
customg seizures, It i not true to ny
that by this séle we will be pérma™
nently losing this gold. Tt will ba
with our own citizens and, I am sure,
will be available to us in a situation
of emergency, as happened in 1062

and 1963, The reason for undertaking -

this sale is as I stated, to prevent
smuggling. When smuggling takes
place, we have no control over the
expenditure of the proceed from the
sale of smuggled gold, whereas when
Goverrment undertakes the sale of
gold, it is with a view to utilising
these funds towards the expenditure
proposed in the Development Plan.
Such sales have the added advantage
that they will contribute to a reduc-
tion in the budget deficit.

There is also a great deal of mis-
conception about my proposal ‘o
import gold for the export of jewel.
lery. Such a provision already exists,
and what I am doing is to remove the
restrictions on the present arrange-
ment. It must not be forgottem that
both jewellery making and diamond-
cutting are flourishing foreign ex-
change earners as well as provides
employment to a large number of
people. Hon. Members may know that
even today we are earning as much
as Rs. 400 crores to 500 crores in
foreign exchange through diamond-
cutting and there is no reason why
our craftsmen in gold jewellery
should not get something of a similar
nature. There is nothing wrong, it
seems to me, in taking advantaga of
the skills which our. people have and
utilising those to earn more. foreign
exchange. I am surprised that. hon.
Members who display suuh canceza

at hlﬂl pl’.dllly that,
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lllny hon. Membars have referred
to the fact that qur npnidevelopmen-
tal expendifure i . ingressing eonti-
uou-ly and have expressed a
at this hlmldbcuruﬁqdnsmu
mnme sgree with  this but,
the same time, I want to pgint out--
regpectfully to the bop. Members that
the scope for reduction is limited. The
bulk of the. npn-development expen-

“digure is accounted for by defence,

interest charges on public debt and
food and other subsidies. Although
there is scope for rationalising defence
expenditure. I wonder if ‘we #un ap-
proach the question lightly in view
of the vital importance of security.
Reducing the food subsidy would affect
the vulnerable sections of urban as
well as rural areas. Nevertheless, I
will continue to explore ways of
securing the maximum economy in
non-developmental expenditure.

The Janata Party's desire to abolish
saleg tax is said to be based on no
other ground than that it wanis to
pleasc the traders' lobby. It was also
said that the Budget was sought to be
framed solely to help traders,
hoarders, profiteers and blackmar-
keteers. In their anxiety to heapn
abuse on the Janata Party, hon. Mem-
bers of the Opposition forgot the in-
convenience and harassment caused by
sales tax to trade and industry. If I
were to follow the opposition's logic,
I could say that the desire to rationa-
lise the excise duty structure and the

appointment of the Jha Committee
were born out of a desire
to please big business which

has been complaining loudly about
the burden of excises. But I should
like to rise above such argument by
innuendo and point out that sales
taxes are a source of coagiderable ir-
ritaticn and harasement to trade. At
the same time, Iuannwhytha;l:;m
are unwilling to with s a
source of revepus. erefore, 1 pro-
posed thit for the moment we should
have patience regarding the aboli‘ion
of the sales: tak and concentrate on
the abolitton- of the' octroi. -

»
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[Shri H. M. Patel]

Shri T. A Pal is dorseind st the
stagering public debt of this coultry
and 1s gravely coniwtned with the mte
at which it grows. 1 see Mr. Stephan
is infected by the siime trouble. ¥ 4m
amured that he N disodvered this
only now. e shtiild have realiwet
that np Govermmet -odn Taide public
debt to a Agure of R=. 29,080 crores
in one year. Obvisusly public debt
which was a goed thing whem his
party was m powr tas teased to be
so fince we 0ok over. So much for
double standards.

Many hon. Members also have made
the pomnt that by levying duty on
electricity I am encroaching upun the
prerogative of State Govemments to
tax electricity. Under ‘the Constitu-
tion, the States are empowesgd to levy
taxes on the consumption or the sale
of e'ectricity The present excise levy
15 on the generation of electricity and
does not, fHeréfore, involve any viola-
tion of the constitutiorial provision.
The State Governments should, on
the other hand, be gratéful to me be-
cau.e I have incurred the odium of
doing scmething which ought to have
been done long ago in the interests of
better returns on the large investmeng®
made in power projects.

In the course of the short time at
my disposal, I have not been able to
deal with the many constructive and
valuable suggestions made by Mem-
bers on this side of the House as well
as by Opposition Menibers.

18.90 hre.

MR. SPEAKER: Is it the pleaiure
of the House to externd the time?

HON MEMBERS; Yes,
SHRI H. M. PATEL: I can assure

the House that these would receive
my most careful consideratiom.

In conclusion, I would llse w em-
phasise that in fesmulating my

leadership. Howewsr, the task oheag.
is 30 formidable that wme shall need to
evolwe a broad national conssnaus and
whetever differanaes may exist among
political purties and gyeups, we should,
all resist the tempiation to play poli-
tics with the economy. In the wial
task of national reconstruction and
developmant, we shall meed and shall
actively sesk the willing mupport end
co-aperation of all sections of this
House and indeed of all patriotic citi-
zens of this country.

. P. G. MAVALANKAR
(Gandhinggar): On a point of order.
I have heard with great respect and
attention the Finance Minister. My
point is that it is in the parliamentary
the Members, except
the Mimsters, cannot read out their
speedhes. Ministers can, because they
have to refer to polley statements
and al]l that and more -s0, when it is
rehited “to 'finance. But what I have

this Budget for mearly 15 hours and
made certain wvaluable points and
severa] serious points, He may agree
or may not agres, that is a different

¥
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MR SPBANER: The point of order

hag not been paised at the time when

tha Finance Minister was making his

speech.

108 -hea.
*DEMANDS FOR GRANTS ON AC-
COUNT (General), 1978-79
MR, SPEAKER: Now I shall put the
Demands for Grangsg on Account In
respect of the General Budget for

1978-79 to the vote of the House. The
question is:

“That the respoctive sums not

PROF. P. G. MAVALANKAR: If

ministerial replies are going to be in
the form of written speeches then
they can lay them on the Table of

the House. Where is the parliamen-
tary debate then?

MR. SPEAKER: I will look into the
matter.

Indla, em aesmmt, for
defraying the charges during the
year ending on the 3lst day of
March, 1979 in respect of the
heads of demands entered in the
second column  thereof against
Demandg Nos. 1 to 107.”

The motion was odopted.

[List of Demands for Grants on Account (Gemeral) for 1978-79 voted by Lok Satha)

Name of Demand

Amount of Demand for
Grant en Account
voted by the House

@ @ N o b ow

MINISTRY OF AGRIOULTURE AND IRRIGATION

Department of Agriculture
Agniculture . - .
Fisheries .

Animal Husbandry and Dary Development .

Forest . . «
Department of Food .
D:partm *nt of Rural Deve'opment

Department of Agricultural Research and Education .

Payments to Inifan O il of Agricult

Revenue Caputal
Rs. Rs.

. 42,71,000 s
85,78,47,:000  97,62,08,000
5:34:31,000  5,69,44,000

. « 172,380,000  1,31,04,000
«  +  %7,19,000 63,7s,000
o e 78,38,54,000  6,39,77,000
o «  48,47,86,000  4,12,91,000
2,12,000 .
IR h 11,90,95,000

i

*Moved with the recommendation of the President,
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1 2
Kevenue Capital
Rs R
10 Department of Irngation . . . . 419,904,000 14451 5,000
MINISTRY OF COMMERCE, CIVIL SUPPLIES
AND GOOPERATION |}
11 Mimistry of Commerce, Civil Supplies and Cooperation . 29,681,000
12 Foreign rade and Export Production . . . 49,892,000 67,60.90,00
13 Ciavil Supplies and Cooperation . B . . N 6,25,98,000 9,67,57,00L
MINISTRY OF COMMUNICATIONS
14 Mnntry of Communications 31,14,000  2,21,87,000
15 Overseas Commumcations Scrvice " 1,88,68,000 1,84.02,0
16 Postsand [elegraphs—Working Lxpenses . N . 100 84,15,0¢ e
17 Posts and Telegraphs Dividend to General wevenues,
iy eyl i i il
18  Capital Outlay on Posts and Tele graphs . . 5789 74.000
MINISTRY OF DEFENCE
19 Minustry of Defence . . . . f + 147876000 1,778 0
20 Defence Services—Army . . - . . . 316,32,08.000 .
a1 Defence Services MNavy . , . . . »  34.25,63,000
22 Defence Services—Aur Force . . B . . 97 68,08 cco
23 Defence Serviee s—Pensions 5 . 5 5 25,10,40 oon .
24 Capital Qutlay on Defince Servaces f 48 89,80 (o
%ﬁn’(ﬂ? EDUCATION AND SOCIAL
a5 Department of Eduration . . . 29,31,000 .
a6 Education . . . . . . . . 96,36,59,000 [18.33,0c0
27 Department of Social Welfare « o+« 41473000 .
MINISTRY OF ENERGY
28 Minustry of Energy . . PR . . 11,28,000 .
29 Power Development 2 s . 10,6598,000 34,96,43,000
30 Coal and Lignite . . . . 471,15,000  66,16,50,000
MINISTRY OF EXTERNAL AFFAIRS
3t Ministry of External Affairs . . . . +  18,92,88,000 2,46,38,000
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1
v

2 3
Revenue Capital
Rs. Rs.
MINISTRY OF FINANCE
12 Ml:'dw,r of Pinance . 5,61,86,000 .
gs Customs . . . ++ 5:50,73,000 as
34 Umon Excise Duties . . W & " . B8.44.02,000 .
35 Taxes on Income, Estate Duty, Wealth Tax and Gifi Tax  8,31,78,000 .
36 Stamps . . ’ . . . . . . 4,10,17,000 [21,00,0c0
37 Audit . . . . N N N . . 10,26,97,000
38 Curiency, Coinage and Mint . N B,46.45.c.c0 s €u.tyco
39 Pcnsions . . - . . . . f . 11,12,50.00 -
40 Opium and Alkaloid Factories . N N ' +  aR,61,99.000 38.0 2,0 00
41 Transfers to State and Union Territory Governments 2809358000 .
42 Other Expenditure of the Mimstry of Finance 4o E5b6,000 304,40 31 aee
43 1 cans to Governme ~t Scrvants, eic, . 11,6F 67,000
MINISTRY OF HEALTH AND FAMILY WELFARE
44 Mmnustry of Health and Family Welfare. . v . 14,77 000 -
45 Maedical and Public Health " = . . «  90,80,8%,000 13,53.71,0(0
46 Family Welfare . ' . . . . . «  20,94.60,000 f17.000
MINISTRY OF HOME AFFAIRS
47 Munutry of Home Affairs . . . . . f41.40,000 .
48 Cabinet . . . . . . ) [21,39,000
47 D-partment ol Personnel and Administrative Refi rme . 1,23,B0,000
g0 Police . s . . 36,43.94,000 1,21,67,cco
5t Census . . . . . . 86,653,000 .
52 OQOther Expenditure of the Ministry of Home Affairs $1,5€,56.000  1e,0r g, 1t
53 Delhi . . . ' . N . . . 23,69.98,000 14.04,99.C00
54 Chandigarh . . . . 350,640,000  1,61.8%.cc0
55 Andaman and Nicobar Islands . N N . . 416,27,000  24,24,50,000
56 Dadra and Nagar Haveli . s B s @ 42,41,000 42,76, co
57 Lakshadweep . . . . ' . . . 84,63,000 31,56,000
MINISTRY OF INDUSTRY
58 Ministry of Industry . . .. 51,56,000 .-
30 Iadimtrles. . .

«  496,83,000  $9,95,38,000
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Revenue Capital
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60, Village and Small Industries . . . . . 9,15,83,000 8,67,68,000
61, Textiles, Handloom and Handicrafts . . . +  10,07,71,000 7,51,42,000
MINISTRY OF INFORMATION AND BROAD-
CASTING
62, Mnutry of Information and Broadcasung . " 13,89,000
6g. Information and Publicity : B N : 8,17,74,000 29,29,000
64 Broadcmsting . . . . - . : 11,52,66,000 $,00,64,000
MINISTRY OF LABOUR
65. Munutry of Labour . " . . 19,68,000
66, Labour and Employment . . N . . +  11,50,66,000 1 60,000
MINISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS
67, Muustry of Law, Justice and Company Affaus 2,33:35,000 17,000
68, Adnumstration of Justice « e s 6,43,000
m PETROLEUM, CHEMICALS AND
69 Mnostry of Petroleum, Chenucals and Ferti zers 18,1g9,000
90, Petroleum and Petro-Chemucals Industries . » 13,27,89,000  91,44,47,000
1 Chemucals and Fertilizers Industries 20,52,44,000 685,06,96,000
MINISTRY OF PLANNING
72, Mnstry of Planmng . . . . 43,000
73 Statstics P . . . . 2,20,85,000
74. Planmng Commusion . . . 79,86,000
MINISTRY OF SHIPPING AND TRANSPORT
75, Mamustry of Shipping and Transport . . 30,83,000
76, Roads . . . . . N P 17,08,68,000 16,39,42,000
7. Ports 1ighthouses and Shipping N 6,66,05,000  32,61,30,000
%8, Road and Inland Water Transport . 12,09,000 1,63,00,000
MINISTRY OF STEEL AND MINES
79. Department of Seeel . e 2,13,61,000  8g,80,48,000
80, Department of Mmes . . . . 5,83,000
81, Mines and Minersls 8,75,17,000  10,04,83,000
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1 2
Revenue Capital
. Ra. Ra.

MINISTRY OF SUPPLY' AND REFLANRITANION

82. Department of Supply . . . . . . £,09,000 .

83. Supplisand Disposal . . . . . . 1,643,000

84 Decpartment of Rehabilitation . . . ) . 4fs,28,000  2,16,20,000
MINISTRY OF TOURISM AND CIVIL AVIATION

85. Mumutry of Tourism and Civil Aviation 8,590,000

86. Metcorolegy . . . . . . ‘ . 2,80,52,000 1,39,76,000

B7. Aviation . . . . . f . . f 4/68,78,000 4/69,61,000-

B8. Tourism . . N . . 48,62,000 56,03,000
MINISTRY OF WORKS AND HOUSING

89. Mumistry of Waorks and Housing . . . . 19,40,000

go. Public Works . " . . . . . 12,B7,04,000 6,98,41,000 -

91 Water Supply and Scwerage . . . . o 1045,00,000 .

92, Housing and Urban Development . . . 2,58,31,000 6,1 3,84,000-

93. Statonery and Printng . . . . . 5,66,26,000
DEPARTMENT OF ATOMIC ENERGY

94, Department of Atomic Energy . . . . B,57,000

- hg:;:cuw Rﬂ?“h' Develo]:mmt nnd ldm 12,95,18,000  52,86,54,000

g6. Nuclear Power Schemes . . . 5 F = 9,55,50,000 #,89.89,000
DEPARTMENT OF CULTURE

g7. Department of Culture . 1,82,54,000

98, Archacology . . . . 1,19,99,000
DEPANIYMENT OF m

gg9. Department of Electronies . 1,68,86,000 5,74,40,000
DEPARTMENT OF SCIENCE AND TECHNOLOGY-

100. Department of Su;ma and Technology 5,55,60,000 20,83,000

101. Survey of India " B 3,26,67000

102. Grana to Council of Scientific and Industrial Research . 7:68,92,000
DEPARTMENT 0! ﬂ.lﬂ . .

103, Depnrmtof&m . . . . . 7,87,91.000 5.2 407,000

T
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¥ 2

Revenue Capital
Rs. Rs
PARLIAMENT DEPARTMENT OF P

APFAIRS, SECRETARIATS OF THE - PRESIOENT

AND VICE-PRESIBENY AND UNION PUBLIC

SERVICE COMMISSION
104 Lok Sabha 83,04,000 .
105 Rajya Sabha . . 33,11,000
106 Department of Parliamentary Affairs 4/44,000
107 Secretanat of the Vice-Premdent . §4,000

SHRI C M STEPHEN: On a pomt
ot order The Vote on Account cannot
be parsed on the same day, that 1s
the rule Kindly check up from the
Rule whether Vote on Account can be
passed on the same day

MR SPEAKER It
<hecked

has been

1803 hrs.

APPROPRIATION (VOTE ON AC-
COUNT) BILL, 1878*

THE MINISTER OF FINANCRE
(SHRI H M PATEL) I beg to rove
for leave to introduce a Bill to pro-
wide for the withdrawal of certain
sums from and out of the Consoh-
dated Fund of India for the services
of a part of the financial year 1978-78

MR SPEAKER The question is

“That leave be granted to intro-
duce a Bill to prowide for the with-
drawal of certain sums from and out
of the Consolidated Fund of India
for the services of a part of the
financial year 1978-78"

The motion was adopted.

SHRI H M PATEL- I introducet
the Bill

I beg to movel:

“That the Bill to provide for the
withdrawal of tertain sums from
and out of the Gomsohdated Fund
of India for the services of a part
of the financlal yéar 1978-70, be
taken into conmderation”

MR SPEAKER The question 18

“That the Bill to gprovadg for the
withdrawal of certain sums from
and out of the Comnsolidated Fund
of India for the services of a part
of the financial year 1978-79, be
taken into considerttion™

The mOtion wae adopted.

MR SPEAKER: We shall now take
up clause-by-clause consideration of
the Bill The question is:

“That clauses 3 to 4 the Schedule,

Clause 1, the Enacting Formuld and

the Title stand part of the Bill”

The motion was adopted

*Published in Gazette of India Ex tracrdinary, Part II, Bection 3, dated

16-3-78.

fIntroduced/moved with the recom mendations of the President
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Clauses 2 to 4, the Schedule, Clause The motion was adopted.
1, the Enacting Formula and the Title
were added to the Bill, MR. SPEAKER: The House stands

adjourned till 11 A.M, tomorrow.
SHRI H. M. PATEL: I beg to move:

“That the Bill be passed.” 18.07 hrs.
MR. SPEAKER: The question 1s The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
“That the Bill be passed.” 17, 1878§Phalguna 28, 1809 (Saka).
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